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LOK SABHA DEBATES 

LOK SABHA 

Friday. July 25 . .2OCl3&Ivana 3, 1925 (Saks) 

The Lok Sabha met at Eleven of the Clock. 

[MR. SPEAKER in the Chair] 

(Translation] 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir. I made humble request that there should be a 
discussion on the Statement given by hon. Prime Minister 
regarding his recent visit to China and other EU countries 
because an important news Item has been published In 
the newspapers today ... (Interruptlons) 

[English] 

It is published in the "Times of India" that official Chines 
Website says: "Sikkim is not a part of India.' 

[Translation} 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, it Is a 
very serious issue. The Chinese forces had violated the 
line of control and entered Arunachal Pradesh when the 
Prime Minister of India was visiting China ... (Interruptlons) 

(English] 

MR. SPEAKER: Please sit down. During Zero Hour, 
you can raise this issue. 

... (fntenuptions) 

MR. SPEAKER: I am getting information from the 
Government. 

... (lnt8nuptions) 

{T fanslalion] 

SHRI RAMJI LAL SUMAN: Mr. Speaker. Sir, China 
is not ready to accept Arunachal Pradesh as part of 
India. It is a very serious issue. When the hon. Prime 
Minister spoke about the Issue of Tibet in the second 
Lok Sabha ... (Interruptions) 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 

Speaker, Sir, it is a very serious issue. It concems the 
whole country. What has been told just now shows that 
we are reverting back to the situation that prevailed in 
1953. At that time the nation made a wrong move . 
... (Intenuptlons) 

SHRI KHARABELA SWAIN (Batasore): Mr. Speaker, 
Sir, everyday Samajwadl Party raises some serious issue 
during Question Hour. There is nothing else to do. 
Queatlon Hour may be commenced. 

MR. SPEAKER: I have said that I am collecting 
information from the Government. I can make any 
comment only after receiving some Information from the 

Government. 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
our country made a blunder in 1953 and It seems that 
the same blunder is going to be repeated. We were kids 
at that time and you might be there when the air was 
thick with the slogans of 'Hindi·Chini bhai·bhai' and 
Panchsheel by children. Today the same thing Is going 
to take place now. It Is a very serious lsaue. The hon. 
Prime Minister visited China and on retum he gave a 
statement that we are not making any changes in our 
policy regarding Tibet. This statement is extremely 
misleading. It involves two things-flrst it was the policy 
of Nehruji in 1953 and secondly China attacked our 
country In 1962. What kind of a policy Is this. Today 
there Is the news item saying that he surrendered Tibet 

to China. 

MR. SPEAKER: Even I have read this news Item. I 
have sought information from the Government In this 
regard. You can raise this Issue during Zero Hour. 

{English] 

The point regarding suspension of Ountion Hour Is 
rejected. Now we will go to QuestIon Hour. 

[Translation} 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
China is not ready to accept Slkklm as a part of India, 
therefore, It Is my request that It should be cfiacuaaed In 

<. 
detail. 
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ORAL ANSWERS TO QUESTIONS 

12.02 hr •. 

(EnglIsh/ 

Foreign Exchange Re .. rve. 

+ 
'til. SHRI RAMESH CHENNITHALA: 

SHRI DALPAT SINGH PARSTE: 

Will the Minister of FINANCE be pleased to 
State: 

(a) the foreign exchange reserves of the country as 
on date; 

(b) whether India also has huge external debt; 

(e) il so, the details thereof; 

(eI) whether the Government propose to repay the 
external debt from the foreign exchange reserves; and 

(0) II so, the details thereof? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIHS (SHRI JASWANT SINGH): (a) to (e) A 
statement is placed on the Table of the House. 

S""emen' 

(a) India's foreign exchange reserves stood at 
US$ 83.3 billion on July 11, 2003. 

(b) and (c) India's external debt was estimated at 
US$ 105 billion at end-December 2002. The country's 
external debt indicators have progressively improved In 
terms 01 both debt-GOP and debt service ratios. In terms 
of indebtedness classification, the World Bank has 
categorised India as a less indebted country since 1999. 

(d) and (e) The Govemment has prepaid high-cost 
lorelgn currency loans worth US$ 1342.33 million from 
the ASian Development Bank (ADB), and US$ 1687.8 
11111110n trom the World Bank, in February 2003. The 
Government purchased foreign currency directly from 
I~oscrve bank of India at the then prevailing exchange 
lates. The prepayment was financed through domestic 
repeo borrowings. The policy of prudently managing the 
oxtemal liabilities and of proativey liquidating the relatively 
higher cost component of the country's extemal debt 
portfolio will continue. 

SHRI RAMESH CHENNITHALA: Mr. Speaker, Sir, at 
the end of December 2002, India's extemal debt was 
estimated at US $105 billion. Recently, our country pre-
paid high interest rate bearing loans. Even after pre-
payment of high interest bearing loans, there are huge 
extemal debts which are high interest bearing. 

I would like to know from the hon. Minister, through 
you, as to what are the steps proposed to be taken for 
the repayment of these loans. 

SHRI JASWANT SINGH: I have answered this 
question earlier also. It is for the first time that this 
Govemment initiated steps to pre-pay high interest bearing 
loan. As the hon. Member, and the House knows, for 
example, last year, we paid US $ 3 billion plus. We witt 
continue with that process. I do not want to announce as 
to how much will be paid on a particular date, and to 
whom. But our commitment to repay high interest bearing 
debt earlier than schedule, remains. In fact, as the hon. 
Member, no doubt, has observed, despite the repayment 
which was advance l)S$ 3 billion not even a flutter was 
felt in the flow of foreign exchange into the country, the 
total reserves in the country or even on the rupee rate. 
in fact, the rupee rate appreciated after that. So, we will 
continue to follow a prudent policy of repayment ahead 
of time. 

SHAI KIRIT SOMAIYA: Mr. Speaker, Sir, first of all, 
would like to congratulate the hon. Finance Minister, 

and the Government. It is because from negative deficit, 
I think, in the beginning of 2004, we will have foreign 
exchange reserve of US$ 100 billion. So, I would like to 
congratulate the Government. Sir, what I would like to 
ask the hon. Finance Minister is this. It is said that 
increasing foreign exchange reserve is resulting into 
appreciation of Rupee value and it is also observed by 
the experts that the Rupee may go up to Rs. 40 or 
something like that. How wilt it benefit the country for 
repayment of external debt? It is because I feel that it is 
going to benefit. 

My second question is this. What are the reasons 
for this increase in foreign exchange due to trade 
balance? 

SHRI JASWANT SINGH: In fact there are two or 
three questions here. One is, what the han. Member 
said, namely, speculation about the stock of reserves, 
saV at the beginning of the next year. i would really not 
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enter into speculation as to what the stock is going to 
be. But the trend of the reserves, and the accretion to 
our reserves, is obvious enough and It is a welcome 
trend. There is no negative factor in that trend. 

The second part relates to the exchange rate of the 
Rupee. Sir, the exchange rate of the Rupee is really a 
management of the Rupee value by the Reserve Bank 
of India In consultation with the Ministry of Finance. The 
exchange rate is market determined. We do not decide 
In advance as to what the rate is going to be. It is a 
market-determined rate. The factors that have contributed 
to the exchange rate are, of course, a low inflation rate, 
a healthy foreign exchange reserve, plus simultaneously 
a decline in the dollar value globally. Now, I do not want 
to speculate further, as the hon. Member said, as to 
what the figure of the exchange rate is going to be tOday, 
tomorrow or the day after tomorrow. This is being very 
well managed by the Reserve Bank of India and I would 
like to leave It at that. There are many factors. There is 
an aspect of confidence in india. There is an aspect of 
combination of, as I said, low inflation rates, appreciating 
Rupee value and economic climate growth. All these 
factors contribute to the accretion of the reserves. 

SHRI P.H. PANDIAN: Sir, the purchasing power of 
Rupee was directly proportionate to the external debts to 
the tune of about US$ 105 billion. I saw in newspaper 
that the Rupee was cut in different sizes. Twenty per 
cent of thiS Rupee alue is directly proportionate to the 
external borrowing. Twenty per cent of the Rupee value 
is directly proportionate to the internal debt and ten per 
cent of the Rupee value is going to be interest towards 
external debt. I just want to know whether the valuation 
of the Rupee is directly proportionate to the to the external 
and internal debts. the borrowings and the interest rates. 
What is the value today? . 

SHRI JASWANT SINGH: Regarding the value, I have 
not checked the newspaper report as to what is the parity 
today. but it has been oscillating between, I think, Rs. 46 
and Rs. 46.50 in the last few days. I do not follow the 
Rupee rate. It is altogether a different question. 

SHRI P.H. PANDIAN: What is the value of the rupee? 
It is 9 paise now. 

SHRI JASWANT SINGH: It is altogether a different 
question. We are, now, on foreign exchange reserves. 

SHRI P.H. PANDIAN: What is the purchasing power? 

SHRI JASWANT SINGH: If the hon. Member is 
talking about the purchasing power or the purchasing 
power parity status of India, the purchasing power parity 
status in India, really today is 3rd or 4th in the world. " 
you really consider the purchasing power parity, then we 
are really amongst the top two or three countries of the 
world. Therefore, in that sense, for the hon. Member to 
suggest that the purchasing power of the Rupee tOday, 
as compared to, say, 1947, is low, inevitably it will be 
lower. We are also so much older than we were 50 
years ago. I do not think that is really arising out of this 
question. But in purchasing power parity India today 
globally ranks third in the world which is, in fact, a 
reflection on the strength of India's economy also. 

Re.trlctlve Trade Practice. by Foreign Countrl •• 

'82. SHRI G. PUnA SWAMY GOWDA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased 
state: 

(8) whether due to restricted trade practice of some 
countries, the export of rice from our country has received 
a sebtback; 

(b) if so, the details thereof including the name of 
the countries; 

(c) the corrective steps taken by the Union 
Government in this regard; 

(d) whether the Union Government have taken any 
counter-measures against those countries who practice 
Restrictive Trade; 

(e) if so, the details thereof; and 

(f) If not. the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): (a) No, Sir. 

(b) to (t) Do not arise. 

SHRI G. PUTTA SWAMY GOWDA: Sir, the hon. 
Minister rnay kindly be requested to let me know as to 
how much quantity of rice has been exported during the 
last two years, and how much is the foreign exchange 
that has been received by the Indian firms. 

SHRI ARUN JAITlEY: Sir. as far 86 the 
categorisation of rice is concerned, it is put in two 
categories-basmati rice and non-burnati rice. 
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Our export, as far as the non-basmatl rice is 
concerned, has been substantially increasing. For instance, 
10 the year 2001-2002, the total quantity of rice exported 
was '5.41 lakh billion tonnes. In the next year, it has 
incroased to 40.76 lakh billion tonnes. In terms of value; 
In terms of Indian Rupees, the figure stood at 
As. 1,331.30 crore two years ago. Last year, it has 
increased to As. 3,634.08 crore. 

As lar as basmati rice is concerned, the value has 
more or less remained stagnant in the last few years 
with a marginal increase or decrease. The figures in terms 
01 Rupee tor the last two years has been Rs. 1,842 
crore and As. 1.729 crore respectively. 

SHAI G. PUTTA SWAMY GOWDA: Sir, it is reported 
that rPocently, our rice has been rejected in the 
international market because of our not adopting the 
export laws. Is it a fact? If it is true, what steps you are 
going to take lor this so that is does not happen in the 
futuro'l 

SHAI ARUN JAITLEY: Sir, since the original question 
rolates to any form of trade restrictions, I would like to 
clarity that there are no trade restrictions, as such, by 
any country. as far as the rice is concerned. 

However, those, which are within the permissible 
parameters of the World Trade Organisation (WTO) , they 
lolate to certain sanitary and cyto-sanitary measures-
which are the heaHh measures-which some countries 
can impose. Depending upon the quality that we export, 
some countries may take objection in relation to a 
partIcular quality of a particular consignment, and, 
therefore. take some appropriate action in that regard. 
Now. If that is taken for consideration, we try and check 
our quality. 

For instance, recently there was action taken on those 
considerations made by Mexico. We usually get in touch 
with both our exporter, and also the country to which it 
is exported to find out whether there is any unfair 
treatment. If there is something lacking on the part of 
our exporter itself, some appropriate improvements are 
carried out by them. 

SHAI KHARABELA SWAIN: Sir, my question is this. 
What is the overall agricultural and general export position 
01 our country? What has been the pOSition of import 
alter tho removal 01 qualitative restriction 11/2 years back? 
Do we lace trade deficit with regard to trade in agriculture 
produce and in general also? 

SHRI ARUN JAITLEY: Sir, as far as export in general 
is concerned, two years ago in the EXIM policy, for five 
years my predecessor, Shri Maran had declared a target 
lor India of occupying 1 per cent of the global trade by 
the year 2007. We are presently in 2003, and we have 
already reached a figure of 0.8 per cent. Therefore, the 
targeted rate of growth each year was 12 per cent. 

Now, as against this 12 per cent rate of growth, last 
year despite the global slow down; despite the hardening 
of the Rupee in relation to Dollar; despite all these 
factors-against the projected growth rate of 12 per cent-
our exports grew by over 19 per cent. The figure for last 
year was in excess of $ 52 billion. This year also we 
expect that the exports will be reasonably well. Perhaps, 
we will cross that target, which we have fixed for 
ourselves. It is anticipated that this 1 per cent target 
which we had set for ourselves to achieve by the year 
2007, we will be able to achieve it a little ahead of 2007 
itseU. 

As far as agriculture is concerned, it is a matter 01 
satisfaction that for the first time in. the last few years, 
our agricultural exports also seem to be improving. As 
far as import market is concerned, we are still very careful 
on account of the fragile situation of the large number of 
our farmers in opening out imports to them. But in terms 
of export. last year as far as pure agricultural products 
are concerned, our exports were in excess of Rs. 21,000 
crore. In fact, the figure was Rs. 21,185 crore. If we add 
to this other land grown products like coffee. tea and 
marine products, the total figure would be in excess of 
Rs. 31,000 crore last year itself. As far as the balance 
of trade is concerned, If we take the oil imports, as there 
is inadequacy of petroleum and oil in this country, and 
add them, there is still a marginal negative balance of 
trade as far as we are concerned. But if we keep the oil 
imports out, our exports are far in excess of our imports. 
Most of the items which we are importing are not items 
of consumer interest to India but these are all intermediate 
products, a large number of which are used for value 
addition and then for r&-export back as far as our country 
is concerned. 

SHRI HANNAN MOLLAH: Mr. Speaker, Sir, this 
restrictive trade practice by the advanced and developed 
countries is a big blow to the export of the Third-world 
countries. We know that we are engaged in an unequal 
battle in WTO since GATT. Advanced countries are just 
ignoring the WTO direction and discipline. They are 
increasing their export subsidies to their farmers and they 
are forcing us to decrease our subsidies. In that SItuation, 
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for the future of growth of our agricultural export. we 
have to have a very steep battle with those rich countries. 

MR. SPEAKER: Come to the question straight. 

SHRI HANNAN MOLLAH: We have an opportunity 
before us. The next meeting of the WTO will be in 
Cancun. In that meeting what are the agenda that they 
are trying to impose and in that context what wi" be our 
proposal to fight back and improve our export In the 
advanced countries? 

SHRI ARUN JAITLEY: Mr. Speaker, Sir, the hon. 
Member has raised several very relevant questions 
particularly in regard to the challenges which the 
developing countries face on account of the stand which 
has been taken by certain developed countries and this 
IS all the more serious, particularly in the context of 
agricultural exports, as far as we are concemed. 

As tar as the barriers are concemed or the restrictive 
trade practices are concemed, they can relate to fixation 
of quotas and they can relate to restriction on ports of 
ontry. In the context of rice, I have already said such 
practices do not exist. What exists are practices in relation 
to certain health, sanitary and cyto-sanitary measures 
which we are trying to take up after keeping in mind as 
to which side is really the improvement required or is it 
merely a barrier to trade which they are creating. 

As far as the general direction of the negotiations Is 
concerned. the hon. Member is very correct in saying 
that when high level of subsidies are given by developed 
economies. these high level of subsidies tend to depress 
and distort the market as far as the rest of the world is 
concerned. As far as India is concerned, there is 
absolutely no pressure of any kind on India from any 
developed country or from the WTO to reduce our 
subsidies. How much subsidies we can give to our 
agriculture is really dependent on the capacity of our 
economy to give those subsidies. For instance, last year 
the amount of subsidies has increased four times. It Is 
today about Rs. 27,000 crore. It is entirely dependent 
upon our own capacity. " the capacity increases, we are 
within the permissible Hmits. There are subsidies which 
are permiSSible, and there are subsidies which are trade 
distorting. As far as permissible subsidies are concerned. 
our subsidies of Rs. 27,000 crore are far below the 
permissible figure. 

Therefore, that is not a question as far as we are 
concemed. 

But the han. Member Is right when he says that one 
of the main challenges that India taces as alao some 
other developing countries face particularly countries with 
a large agricultural base Is how to pressurise them, 
through the instrument of WTO, to reduce their subsidies. 
One of the main items in the Cancun meetings is 
agriculture. There are several items which are going to 
be discussed, but agriculture certainly is going to be one 
of the principal items which is going to be discussed 
there. I do intend to discuss this issue separately with 
the important political parties before the Cancun meeting 
because the country as such has a consolidated stand 
and our pressure on the developed world has been in 
fact to reduce the quantum of subsidies which will directly 
have an impact on pricing, as far as our economies .re 
concemed. 

Contl"a'ed Good. 

°83. SHRI CHANDRA VIJAY SINGH: Win the MinIster 
of FINANCE be pleased to State: 

(a) whether seized and confiscated goods by customs 
worth several cror" were pending disposal upto March, 
2001; 

(b) if so, whether the Customs Department only 
dispoaed goods to the extent ot 32 per cent ot total 
gooc» .. Ized during 1998-2001; 

(c) If so, the reasons for such low diIpoaaI of goods; 

(d) the amount apent by the Government in 81orage, 
maintenance and security of this stockpile up'o 2002; 
and 

(e) the steps enviaaged to diIpo .. of this huge stock 
of confiscated goods? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) to (e) A 
Statement is placed on the Table of the HOUle. 

(a) As on 31.3.2001, the total stock of seized! 
confilceted goods stood at Rs. 1185.07 crorea; 

(b) Yel Sir. 

(c) Reaaona for slow dIepoeaI 01 goods include time 
taken in investigation of the caM. followed by issue of 
show cause notice, completion of adjudication and 
appellate proceedingI .. well as the verdict 01 Courts in 
C8I8II where prosecution 18 launched; 
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(d) In the five year period April, 1998 to March, 2003, 
an amount 01 !ls. 12.48 crores was spent. 

(e) Confiscated goods are disposed of by 
Commisslonerates through periodic auctions, direct sale 
to cooperative societies and through retail sales to the 
puhlic. 

SHHI CHANDRA VIJAV SINGH: In the answer given 
by the hon. Finance Minister, he admitted that a 
stupendous amount of Rs. 1185.07 crore lies blocked in 
the form of confiscated goods, up to March 2001. To 
make mailers worse, storage and security, etc. for these 
goods cost the taxpayer, an amount of Rs. 12.48 crore 
during the five-year period from 1998 to 2003. In order 
tn Si1VP. the nallon this huge and unnecessary loss, what 
sfwcllic r,teps are being envisaged to expedite the issue 
ot show-cause notice and to ensure completion of 
adludlcallon and appeal proceedings, since the hon. 
Mimster quoted these two as the main reasons for delay 
In his answer? It should be done within a specified and 
!;ot IlIlle to enable quick disposal of this huge stockpiles. 

SHRI JASWANT SINGH: I think, I need to explain to 
the hon. Member that this figure of the cost of storage, 
which 1[; lor a live-year period, works to an average of 
roughlv about Rs. 3 and odd crore per annum. But that 
pOint IS <Ilso true and I would quite share the sentiments 
01 the hon. Member, that we need to speed up the whole 
process by which confiscated goods, confiscated by the 
Cusloms Department are disposed of. 

Firstly. there are one or two things that need to be 
understood clearly. One is that we cannot dispose of 
goods confiscated by the Customs Department until and 
IInless the total legal proceedings like appeals, etc. by 
Ihe importer are fully settled. That. I think, is the principal 
rI'!ason behind the delay that is taking place. Is there a 
delay" Yos, there is a delay. Is it needed to be 
shortenmP Yes, of course it is needed to be shortened. 

Tllp hon. Member wanted to know, amongst others, 
the r.pecllic steps that the Govemment has taken. As the 
hon Member, no doubt, has recognised, we have 
already-and this is not just an announcement in the 
BlIdqet-sald that we have moved to a system of green 
channel. We have also moved to a system of self-
assessment. It is only a small percentage of the goods 
Ihut me scrullnised and checked. But in addition to this, 
lor expeditious disposal, the steps include constant 
monitorillq of the goods that are lying in stock of the 
Customs Department. Then, we are moving almost on 8 

dally oasis, towards 8 more rapid settlement of 
,\dJudlcahon and appeal proceedings. 

The Govemment, the Ministry of Finance particularly, 
as also the Board of Excise and Customs constantly 
monitor the prosecution of cases which are mainly 
dependent on the courts. The Chief Commissioners, 
periodically in their monitoring meetings, are required to 
review the disposal of goods as well as other key areas 
of appeals and prosecution. Similarly for zonal members 
and the Commissionerates, targets of disposal are given, 

Having said that, I recognise the thrust of the hon. 
Member's question. We need to move much faster in 
this regard. Some of the items, of course, are quickly 
disposed of, like those that are perishable but some take 
very long period of time but only because of thf' extremely 
litigious nature of our citizens and of the entire 
proceedings. 

SHRI CHANDRA VIJA Y SINGH: Does this figure of 
Rs. 1185 crores and odd include the value of Rs. 700 
crores of plant and machinery of Essar Oil Limited that 
was seized by DRI at Ahmedabad and that of Rs. 232 
crores being the value of two aircraft which have been 
seized by the Customs? 

SHRI JASWANT SINGH: These relate to specific 
commercial concerns. I would much rather not reduce 
the question to responding that the items have been 
imported by commercial concem 'a' or 'b'. However, as 
the hon. Member is very keen to obtain a reply to this, 
I shall have it sent to him separately. 

[Translation] 

SHRI SATVAVRAT CHATURVEDI: Mr. Speaker, Sir, 
two points have emerged from the reply of hon. Minister. 
Disposal of seized goods worth crores of rupees is 
delayed due to delay in legal proceedings. Through you, 
I want to know from the hon_ Minister whether any 
assessment has been made as to the amount of goods 
seized every year and the number of cases where 
disposal of goods is needed, Since legal procedure is 
the main reason for delay so whether the Govemment 
have any proposal to set up special courts or fast track 
courts to speed up the legal procedure and after clearing 
the backlog depute a certain number of adjudicating 
officers who will deal with such incidents during the course 
of the year and every year the matter should be disposed 
off. Whether the Govemment are contemplating any such 
move or whether the Govemment have considered any 
mea~ures to speed up the legal proceedings? 
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SHRI JASWANT SINGH: Mr. Speaker, Sir, mainly 
there are two aspects of the hon. Member's Question-
first one is related to the legal procedure and secondly 
whether the proportion of goods seized every year remains 
the same or is there some change in it. I will give few 
example for the items that are seized. For example, in 
2001 gold worth Rs. 186 lakhs was seized and in 2002 
and 2003 seized gold amounted to As. 19854 lakhs and 
Rs. 19534 lakhs respectively. I am giving an example in 
which I am including gold, silver, diamond, precious 
stones, take currency, arms and ammunition which is not 
seized. For the last four years totally there are no 
explosives, the NDPC is regarding drugs. Drugs are 
seized in big amounts. Mobile phones and computer and 
its parts are seized. These are the items that are seized 
and they are disposable ... (lnterruptions) 

SHRI SATYAVAAT CHATUAVEDI: Would the hon. 
Minister be pleased to state the approximate amount of 
yoods that comes every year on an average and are 
seized and the number of cases that are registered. 
Whether the Government are considering any steps to 
evolve a special legal procedure to solve the cases and 
dispose oH the goods fast and expeditiously and ensure 
that there is no delay. The steps the Govemment is 
considering for the same. 

SHRI JASWANT SINGH: You want to know the 
approximate amount and I have given the details. In 2002 
it was Rs. 1214 crore and in March, 2003, it was 
Rs. 1306 crore. The average of such goods is same 
amounting to around As. 1100 to 1300 crores. It is very 
difficult to say anything about the average extent of delay 
In the procedure. As the hon. Members may know that 
certain goods are seized in Mumbai and goods belonging 
to individuals hailing from Chennai then after the initial 
procedure, the case may be taken to Mumbai High Court 
of Chennai High Court or it can go to Delhi High Court 
and it CCln go to Gujarat High Court etc. It has been our 
experience which is shared by the hon. Members that at 
times different High Courts give different rulings which 
creates problems for the department to coordinate. 

For Ihls. we have recentty announced the constitution 
of a National Tax Tribunal. That National Tax Tribunal 
will function for the expeditious settlement of such tax 
cases all over the country. I hope that by the month of 

October this National Tax Tribunal will start functioning 
and in my view we will very soon start getting its good 
result. The cases of customs would also be heard. 
... (Interruptions) 

KUNWAA AKHILESH SINGH: Mr. Speaker, Sir, three 
types of goods are seized by the Custom-goods 
smuggled through the ports. through air and through land 
routes. It is seen that alongwlth the smuggled goods 
which are seized by the land custom and mobile custom 
the vehicles are also seized. Those vehicles consist of 
trucks. buses and cars which are definitely indigenously 
manufactured. We notice that whenever you auction them. 
the bus of As. Five lakhs is auctioned either in As. 50 
thousand, 75 or 80 thousand. The employees of the 
Department of Customs take away several types of spare 
parts from these goods. Similarly, the employees make 
widespread misappropriation in respect of the goods 
seized by· them. Through you. I would like to know from 
the hon'ble Minister whether the govemment will develop 
any mechanism to release the vehicles seized by the 
land custom and mobile custom after getting security 
deposited for them? Secondly, I would like to know in 
this context, as hon'ble Chaturvediji asked just now as to 
how much goods are being smuggled in and how much 
is being seized? I just want to give you an example of 
a mobile telephones. A large number of mobile telephones 
are available in the Indian market. Have you made any 
assessment that how many people have got mobiles and 
out of them how many have been imported legally and 
how many came through illegal route. If these smuggled 
goods are making an illegal entry, then have you taken 
any measure to prevent it. 

SHRI JASWANT SINGH: Mr. Speaker, Sir, there are 
three aspects of the question of the hon'bla member. 
First is about the seized goods that are auctioned. 
... (Interruptions) 

SHRI SATYAVRAT CHATUAVEDI: Today multi-
dimensional questions are being put before you. 

SHRI JASWANT SINGH: Yes Sir, there is no 
problem. I will try to answer an the aspects of your 
question. The auctions are not properly carried out. This 
is my responsibility and I am sorry to accept this fact but 
personally I agree with you. 

j, 
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KUNWAR AKHILESH SINGH: I would like to make it 
clear Ihal II was my submission that their vehicles turn 
out 10 be so much out of order ... (lnterruptions) 

MR. SPEAKER: Let the hon'ble Minister complete 
his reply. 

SHRI JASWANT SINGH: I would just come to the 
question of vehicles. The hon'ble Member wanted to know 
whether this system of auctioning is satisfactory. I would 
like to tell you that it is not satisfactory. Many times we 
see that this is also one of the reason. Seized goods by 
the custom are auctioned only after completion of all the 
legal procedures. It has been felt that at times the 
reserved prices for auctioning are not accrued. That does 
not accrue because there a cartel of five-seven people. 
How can I claim here that the staff of my Ministry are 
honest and they do nothing about this cartel. This is a 
matter 01 concern for me. We are trying to improve the 
:;ltlJallon 

The second question you asked was about the motor 
vehicles coming through the land route. Most of the motor 
vehicles come through the land route from Nepal. Earlier 
they used to come from Pakistan etc. also. When the 
route 01 Pakistan will be opened then they would start 
coming trom there. It is your opinion that the cases of 
the motor vehicles coming from Nepal and those which 
are being seized should be settled at that time itse". If 
you have to take fines to take fees then take it and 
release the vehicles then and there. Your suggestion is 
good. We Will consider this suggestion. Now-a-days motor 
vehicles in India are more than enough ... (Interruptions). 
We would change our view if four-five such motor vehicles 
are to be sold out. I agree with it and we would see that 
in which manner this issue could be considered. 

There is also a third aspect of your question which 
was about the mobile telephones. This is a fact that 
now-a-days mobile telephones are in abundance 
everywhere like the insects in the rainy season. 
.. (lnterrupllOns) This IS mobile. How can I claim that all 
the mobiles coming in India have come through the 
authorised route and I would not be able to contend that 
some of them have not been smuggled in ... (lnterruptions) 

MR. SPEAKER: I think that this much reply would 
be enough. 

Fast Track Court. 

+ 
·84. SHRI RAGHURAJ SINGH SHAKY A: 

SHRI KAMAL NATH: 

Will the Minister of LAW AND JUSTICE be pleased 
state: 

(a) whether the Government have approached the 
12th Finance Commission for setting up an additional 
15000 fast track courts to dispose of the huge backlog 
of cases; 

(b) if so, the details thereof; 

(c) the number of Fast Track Court opened during 
each of the last three years; State-wise; 

(d) the number of cases disposed of by these courts 
during the above period, State-wise; 

(e) whether the Fast Track Courts are not functioning 
in some States; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) to (f) A 
Statement is laid on the Table of the House. 

Statement 

(a) and (b) The Government have approached the 
12th Finance Commission for setting up an additional 
1500 Fast Track Courts of Magistrates for dealing with 
non-sessions cases and other crimes. 

(c) and (d) The Fast Track Courts were to start 
functioning from April 2001, but some states started late. 
Statements showing the number of Fast Track Courts 
opened and made functional during each of the last three 
years, and the number of cases disposed of by these 
courts, are enclosed at Annexures I and II. 

(e) and (f) As per the information available, the Fast 
Track Courts are not functioning in the states of Himachal 
Pradesh and Sikkim. In respect of the state of Himachal 
Pradesh, due to low penttency of cases, the state 
Govemment was not in favour of establishing Fast Track 
Courts, but recently it has notified two Fast Track Courts. 
In respect of the state of Sikkim, no Fast Track Court 
has been established on account of low pendency of 
~ases " the subordinate courts. 
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Annex""'" 

Number of Fast Track Courts set up in the last three yealS 

SI. Name of the State From 1.4.2001 to From 1.1.2002 to From 1.12.2002 to 
No. 31.12.2001 30.11.2002 30.6.2003 

1. Andhra Pradesh 22 24 2 

2. Arunachal Pradesh 3 0 0 

3. Assam 15 0 5 

4. Bihar 37 73 0 

5. Chhattisgarh 11 12 8 

6. Goa 0 0 

7. Gujarat 36 0 25 

B. Haryana 5 0 

9. Himachal Pradesh 0 0 0 

10. Jammu & Kashmir 9· 0 0 

11. Jharkhand 20 55 

12. Karnataka 8 2 26 

13. Kerala 21 5 

14 Madhya Pradesh 30 10 0 

15. Maharashtra 103 0 0 

16. Manipur 2 0 0 

17. Meghalaya 0 2 0 

18. Mizoram 0 3 0 

19. Nagaland 0 0 2 

20. Orissa 17 9 0 

21. Punjab 7 0 9 

22. Rajasthan 40 43 0 

23. Sikkim 0 0 0 

24. Tamil Nadu 30 19 0 

25. Tripura 2 0 

26. Uttaranchal 30 2 9 

27. Uttar Pradesh 150 56 0 

2B. West Bengal 13 12 29 

Total 592 345 120 

'The Govemment of J&K has set up an addIIIonaI 31 FTCs out of their own reeouroes. /I 
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Annexure-II 

Number of cases disposed by the Fast Track Courts during the last three years 

SI. Name of the State From 1.4.2001 to From 1.1.2002 to From 1.12.2002 to 

No. 31.12.2001 30.11.2002 30.6.2003 

1. Andhra Pradesh 1731 4770 N.A 

2. Arunachal Pradesh N.A 4 50 

3. Assam N.A. 1054 2785 

4. Bihar N.A. 3110 N.A 

5. Chhattisgarh 523 455 N.A 

6. Goa N.A N.A N.A 

7. Guiara! N.A 175 8596 

B. Haryana N.A 448 N.A 

9. Himachal Pradesh 0 0 N.A 

10. Jammu & Kashmir 2100 8500 5649 

11. Jharkhand N.A 200 5110 

12. Karnataka N.A 572 N.A 

13. Kerala N.A 836 N.A 

14 Madhya Pradesh N.A 4123 N.A 

15. Maharashtra N.A 18393 9148 

16. Manipur N.A 136 N.A 

17. Meghalaya 0 N.A N.A 

18. Mizoram 0 N.A 8 

19. Nagaland 0 N.A N.A 

20. Orissa N.A 7286 N.A 

21. Punjab N.A 232 N.A 

22. Rajasthan 1880 5506 N.A 

23. Sikkim 0 0 N.A 

24. Tamil Nadu N.A 6158 28831 

25. Tripura N.A 196 N.A 

26. Uttaranchal 5289 2511 10150 

27 Uttar Pradesh N.A 10788 578 

28. West Bengal 40 427 2139 

Total 11563 75880 73044 
----------
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[Translation] 

SHRI RAGHURAJ SINGH SHAKY A: Mr. Speaker, Sir, 
through you, I would like to know from the hon'ble Minister 
about the average time being taken in the disposal of 
cases i.e. the time being taken in their disposal and the 
percentage of cases which have been disposed of. 

{English} 

SHAI P.C. THOMAS: Sir, an average of about 40 
cases have been disposed of by the Fast Track Courts. 
within a month, on an average, they are able to finish 40 
cases. 

{Translation} 

SHAI AAGHUAAJ SINGH SHAKYA: Mr. Speaker, Sir, 
the steps being taken by the govemment to increase the 
utility and popularity of the Frast Track Courts that have 
been set up because most of the people have no 
knowledge that such courts have been set up at various 
places. I would like to know about the measures being 
taken by the government in this regard? 

{English} 

SHAI P.C. THOMAS: In fact, pending cases are being 
transferred to the Fast Track Courts. Those cases, the 
sessions cases, which are two years old, those cases 
where the under-trials are there in custody for quite a 
long time, are being transferred. Of course, by way of 
review meetings that are being conducted and by way of 
publicity, the fast Track Courts' name become popular. It 
is a fact that many of the states have taken It very 
seriously, though in some States it has to come up a 
little more. Anyway, wide publicity is also being given. 

{Translation} 

SHAI PRABHUNATH SINGH: Mr. Speaker, Sir, those 
who have retired from the judicial services have been 
posted In the Fast Track Courts that have been 
constituted. Now-a-days incidents of diverse types are 
being talked about associating the people holding high 
posts of Judiciary. I do not want to take the name of 
anyone. nor do I intend to mention any incident regarding 
subordinate courts. The hon'ble Law Minster has been a 
renowned lawyer of the Supreme Court, I do not want to 
comment on whether he knows or not about the incidents 
taking place in the lower courts. 

Where the officers of the judiciary sit, the Peshkar 
also remains sitting and presents the case dlrectfy. In 

that poSition some of the persons amongst them who 
are retired have been entrusted with the responsibility to 
decide the fate of these people by you and this 
government. Through you, I want to know from the 
government that if you are keen to settle the increasing 
number of cases why don't you dispose of the cases by 
recruiting more and more magistrates. How much can 
you rely for justice on the retired judges. 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): Mr. Speaker, Sir, the issue raised by 
Shri Prabhunath Singh is very important and draws our 
concern. At the time of constituting Fast Track Courts 
options were given to them that the retired Judicial 
Officers can be taken and those who are at the magistrate 
level can also be taken atter promoting them on ad-hoc 
basis. Or they can also take some lawyers as well. But 
in the beginning mostly the retired persons were 
appointed. Thereafter, the issue was moved to the 
Supreme Court and the Supreme Court in its verdict 
stated that the first chance should not be given to the 
retired persons rather the opportunity should be given to 
the in-service people by way of promotion on ad-hoc 
basis. Now, these appointments are being made from 
the in-service personnel only. 

So far as the second aspect of this question is 
concerned, the number of personnel working in the lower 
courts, subordinate courts of the judiciary needs to be 
increased. When it comes to add to their strength, this 
falls within the jurisdiction of the state and the states 
generally face the problem of scarcity of resources. The 
Supreme Court has ordered to double the strength in the 
next few years. It is perhaps due to lack of resources 
that many states have shown their inability to follow suit. 
But, in almost every state, this number needs to be 
increased. With a view to assist the State Governments, 
Central Government is bearing the expenditure of these 
1700 courts and we have again written to the Finance 
Commission that on these pattern 1500 more Fast Track 
Courts at the magisterial level might be .et up and 
expenditure involved therein may also be borne by the 
Central Government. This will increase their strength. 

{English] 

PROF. A.K. PREMAJAM: It Is very well appreciated 
that the Government has taken measures to dispolle .,., 
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large pendeny ot Gases and this would definitely come to 
the help of the under-trails who have been in jails for 
quite a long time. But, from the answer given here, 
especially in Annexure-I attached to the statement, it is 
nol very clear as to how many courts are allotted to 
~ach State and whether the State Govemments have 
been lagging behind in establishing the courts in time. 

My specific question is, what is the criterion followed 
in allotting the number of fast track courts and the funding 
pattern lor the establishment of those courts. 

SHRI P.C. THOMAS: It depends upon various 
aspects like the pendency of cases and the total number 
of cases which are coming to courts. These are the 
matters which are mainly considered in allotting the 
number of fast track courts. Many of the States have 
started the courts well in lime. The scheme was started 
CIS early as on 1.4.2001 and it is seen that the scheme 
IS working quite well. Some of the States have found 
(hfficulty 10 putting up courts. They have brought forward 
some practICal difficulties. 

If the hon. Member is interested in knowing about 
Karala. I would say that in Kerala 38 courts have been 
sanctioned and the number of courts started is 27. There 
was a review meeting taken in Kerala In which we said 
that If tho Kerala Government and the Kerala High Court 
are ready. they can start all the 38 courts as money has 
been given for all the 38 courts. Unfortunately, they said 
that because of lack of pendency of cases and also 
because some of the Sessions' cases are over, the 
nectJssily for more courts may not be there. 

But then I also found that there was another thinking 
that. out of 38 courts. 27 courts which were already 
established Will be enough, if the whole money can be 
utilised for all the 27 courts. But the scheme is not like 
that. The scheme is, the whole money should be given 
for all the 38 courts. The Government of Kerala cannot 
take it that these 27 courts can be established and the 
whole money meant tor 38 courts can be utilised for 
thom. In other States. it is found that there are some 
practical ditficuhies which they say like finding Judges on 
time and finding places where the courts are to be set 
up. I hope your main question is answered. 

SHRI PAWAN KUMAA BANSAL: In the case of 
setting up 01 Fast Track Courts, as in many other matters, 

the Government has always ignored the Union Territories 
while the Union Territories are the primary charge of the 
Govemment of India. I would like to now from the hon. 
Minister as to why it is so and whether he is 
contemplating setting up of such Courts in the Union 
Territories also . ... (Interruptions) 

SHRI P.C. THOMAS: For the Union Territories, it 
was originally envisaged . ... (interruptions) 

SHRI MOHAN S. DELKAR: How about Dadar and 
Nagar Haveli? ... (Interruptions) 

SHRI P.C. THOMAS: Yes . ... (Interruptions) 

MR. SPEAKER: He may be your friend. But you 
cannot reply to him directly. 

SHAI PAWAN KUMAR BANSAL: You are giving 
some assistance to the States. Why are you not doing 
so for the UTs as well? 

SHAI P.C. THOMAS: Shri Bansal will be happy to 
know that the Government of India has allotted As. 6.09 
crore for starting Fast Track Courts in Chandigarh and 
Delhi. I think Dadra and Ngar Haveli would be considered 
soon. 

SHRI K. YERRANNAIDU: Sir, justice delayed is 
justice denied. For so many years, cases are pending at 
various stages. I am appreciating the Govemment of India 
for starting Fast Track Courts. So far, we have started 
1057 Courts and last year, they have disposed of about 
1,60,400 cases. It has received good appreciation 
eYerywhere. But what are the offences being tried by the 
Fast Track Courts? Is there any timeframe fixed for 
disposing of the cases? In the normal courts, it will take 
10-20 years to dispose of the cases as there is no time 
frame fixed. If there is a timeframe fixed, there will be no 
pendency. Regular courts have no timeframe. So, have 
you fixed any timeframe for these Fast Track Courts for 
disposal of the cases and what are the offences dealt 
with by such Courts? 

Most of the cases are at the primary level. That is 
why, we are establishing these. Fast Track Courts at the 
district level headed by Additional District Judges and 
Session Judges. But at the sub-judges and Magistrates 
level, lakhs of cases are pending throughout the country. 
Now, the proposal would be given to the Twelfth Finance 
Comm.sion as and when it would be appointed. If these 
FaSt Track Courts would be established at various levels, 
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everybody would be happy so that justice will not be 
delayed and justice will not be denied. If you want to 
give justice to innocent people, we have to establish such 
courts everywhere and dispose of the cases as early as 
possible. 

MR. SPEAKER: The supplementary is becoming 
longer than the reply. 

SHRI ARUN JAITLEY: The hon. Member has asked 
a very important question. Let me just clarify the position. 

These 1.60,487 cases that they have disposed of 
during the last three years is not the complete figure. 
This figure. as per the Annexure-II, is received by the 
Central Government from the States. There are at least 
several States which, for the last two to three years, 
have not given us the figure. This is the received figure 
and this received figure is against about 55 per cent of 
the entries. So, there are 45 per cent of the entries from 
various States for which we have not received the figure. 
This figure would be far in excess and anything between 
2.5 and 3 lakhs which have been disposed of by the 
courts. 

Now. the cases which we transferred to the courts, 
at the first instance, were of two categories. We have 
transferred to Ihese Courts all cases of high crime which 
were to be Iried by lhe Session Courts, which were more 
than two years old and evidence was disappearing. The 
second category was where the accused did not get bail, 
he was in judicial custody and had been in jail for more 
than a year. We told to transfer all these cases to give 
them the first right. As far a these two category of cases 
are concerned. there are about 3,96,000 cases which 
should have been disposed of by now. We are somewhat 
trailing behind. But reasonably good work has been done 
and the pressure has now gone down. 

As far as the number of courts are concemed, which 
is 1057 now, 300 odd more courts have been notified 
and 400 more courts remain to be notified. We have, 
this monlh. written to all the State Govemments and Chief 
.Justices to transfer two more categories of cases to these 
courts. The first IS that all civil cases relating to senior 
citizens. where either the plaintiff or the defendant is 
more than sixty years old, need not wait in the queue as 
far as normal courts are concemed. The second Is that 
all cases of harassment and sexual assault, as far as 
women are concerned, should be transferred to these 
courts to be given a priority. 

Serlculture Development Project. 

*85. SHAI S.D.N.R. WADIYAR: 
SHRI R.S. PATIL: 

Will the Minister of TEXTILES be pleased to state: 

(a) the States where sericulture development projects 
have been launched during last three years both with 
external and intemal assistance, project-wise; 

(b) the funds released to those States during last 
three years for launching those projects, State-wise and 
year-wise; 

(c) to what extent the funds have been utilized by 
the States; 

(d) whether the Union Government have Signed 
recently any agreement with any country for launching 
more of such projects in the country; and 

(e) if so, the details thereof? 

[Translation] 

THE MINISTER OF TEXTILES (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (e) A statement is laid 
on the Table of the House. 

SIlItement 

(a) to (c) Sericulture Development Projects have been 
taken up in the last three years with plan funds and 
extemal assistance in 27 States. The State-wise and year-
wise list giving funds released under different schemes 
and their utilization is appended. 

(d) and (e) Yes, Sir. Govemment of India has signed 
an agreement with Japan International Cooperation 
Agency (JfCA) for implementation of 3rd Phase of the 
bivoltine sericulture project namely 'Project for 
Strengthening Extension System for Bivoltine Sericutture' 
in August, 2002 for a period of five years. The Project 
aims to provide technical support for the expansion and 
promotion of Bivoftine Sericulture In the States of 
Kamataka. Andhra Pradesh and Tamil Nadu, by focusing 
on the following aspects relating to Bivoltine Sericulture:-

, . Establishing a System of Mass production of 
Quality Seeds. 

2. Strengthening Training System lor Staff of 
Departments of States and Farmeta. 

3. Establishing an Extension Model for Spread of 
Bivoltine Sericulture. 
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Annexure 

As. In lakhs. 

Project State Funds Aeleased during Funds 

2000-01 2001-02 2002-03 Total Funds Utilised 

2 3 4 5 6 7 

A. Catalytic Development Karnataka 291.65 650.51 875.38 1817.54 1817.54 
Programme 

Tamil Nadu 85.14 132.28 62.32 279.74 279.74 

Jammu & Kashmir 37.94 71.9 225.14 334.98 334.98 

Andhra Pradesh 170.5 350.53 1425.86 1946.89 1946.89 

West Bengal 55.05 101.92 65.41 222.38 222.38 

Maharashtra 65.26 67.73 92.22 225.21 225.21 

Madhya Pradesh 34.7 31.57 52.59 118.86 118.86 

Bihar 23.36 7.00 106.27 136.63 136.63 

Jharkhand 8.09 103.35 111.44 111.44 

Uttar Pradesh 53.57 52.03 22.86 128.46 128.46 

Uttaranchal 22.72 210.41 233.13 233.13 

Kerala 25.14 19 .23 38.05 82.42 82.42 

Gujarat 0.05 0.05 0.05 

Punjab 1.26 3.5 4.76 4.76 

Himachal Pradesh 27.44 1.45 28.89 28.89 

Chhattisgarh 12.13 12.13 12.13 

Sikkim 5.65 3.25 15.48 24.38 24.38 

Assam 206.03 164.87 119.03 489.93 489.93 

Arunachal Pradesh 11.25 12.03 2.67 25.95 25.95 

Manipur 0.07 0.07 0.07 

Meghalaya 13.87 72.98 33.11 119.96 119.96 

Mizoram 12.9 39.27 84.49 136.66 136.66 

Nagaland 10.32 22.82 2.49 35.63 35.63 

Trlpura 31.29 45.42 36.56 113.27 113.27 

Total for COP 1169.99 1928.44 3637.89 6736.32 6736.32 

B. SGSV Projects 

1. SGSV Project Assam. . 1106.94 988.15 
For Arunachal Pradesh. 
Development of Nagaland & 
Muga, Eri Mizoram 
Culture & 
Mulberry 
Sericulture 
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2 3 4 5 6 7 

C. Externally Aided Projects 

1. UNDP assisted 1. Andhra Pradesh 29.884 18.470 10.810 59.164 59.164 

Sub-Programme 2. Assam 162.687 62.139 63.137 287.963 287.963 

on Development 3. Chhattisgarh 17.340 33.151 22.025 72.516 72.516 

01 Non-Mulberry 4. Bihar/Jharkhand 55.255 43.704 42.943 141.902 141.902 

Silks 5. Meghalaya 31.050 23.578 8.681 63.309 63.309 

6. Nagaland 12.068 5.588 8.552 26.208 26.208 

7. Orissa 66.162 37.643 15.606 119.411 119.411 

8. Uttaranchal 0.00 25.863 68.307 94.17 94.17 

9. West Bengal 58.425 62.926 30.130 151.481 151.481 

2. SERI-2000 1. Andhra Pradesh 77.670 89.560 167.230 146.000 

2. Karnataka 215.860 34.340 250.200 204.960 

3. Tamil Nadu 47.430 98.250 145.680 142.074 

4. West Bengal 32.900 52.980 17.400 103.280 104.390 

:1 Project for 1. Andhra Pradesh Under this project only technical assistance is being provided 
Strengthening byJapan International Cooperation Agency (JICA), Japan. 
Extonsion System 2. Karnataka 
lor Bivoltine 3. Tamil Nadu 

Sericulture 

4. Chhattisgarh Chhattisgarh 2848.00 905.00 513.00 4266.00 1332.00 
Scriculture 
Project 

5. MaOlpur Manipur 
Scriculture Project 

[English} 

Sale of Su,.plu. Land of NTC 
+ 

'89. SHRI RAMDAS ATHAWALE: 
SHRI MOHAN RAWALE: 

Will the Minister of TEXTILES be pleased 10 state: 

(a) whether the Asset Sale Committee of National 
Textiles Corporation has given permission for sale of 
surplus lands of its subsidiaries; 

(b) if so. the details thereof, State-wise; 

(c) the details of the pending requests for sale of 
surplus land of closed NTC mills; 

(d) the time by which the pending requests will be 
examined by the ASe for final decision; 

(e) the manner in which the amount obtained 'rom 
the sale of surplus land will be utilized; and 

(f) the aetlon taken by the Government to obtain 
approval from the States which have refused the sale of 
surplus land? 
(Translation} 

THE MINISTER OF TEXTILES (SHRI SYEO 
SHAHNAWAZ HUSSAIN): (a) to (f) A Slatement is laid 
on the Table of the House. 

S""""nt 
(a) and (b) Assets SaIee Committees constituted by 

BIFR tor .... of eurplua ...... of NTC have 80 far 
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given permission for sale of 18 parcels of land details of 
which are enclosed. 

(e) and (d) There are no pending requests with Asset 
Sale Commitlees for sale of assets. 

(e) The proceeds from the sale of surplus assets 
are to be utilized for implementing the Rehabilitation 
Schemes of NTC as approved by BIFR. 

(I) No Slate Government has refused permission for 
sale of assets. 

Annexure 

Details of surplus land sold by NTC on the 
recommendatIons of Assets Sales Committees 

S.No. Name of the Area of Price at 
State land sold which sold 

(In acres) (Rs. Crs.) 

1. Punjab 1.33 1.61 

2. Rajasthan 7.83 1.95 

3. Uttar Pradesh 16.72 16.47 

4. Maharashtra 43.67 13.15 

5. Tamil Nadu 3.63 0.69 

6. Pondicherry 10.37 12.66 

7. Kerala 5.35 0.88 

8. Karnataka 13.59 61.34 

Total 102.49 108.7 

[Eng/ish} 

MR. SPEAKER: Mr. Minister, can I take Question 
No. 89 along with this? 

SHRI SYED SHAHNAWAZ HUSSAIN: Yes. 

SHRI S.D.N.R. WADIYAA: Is it a fact that in spite of 
the increased allocation of funds to the States, the funds 
have not been utilised by some of the States because 
the Ministry is not reaching the funds on time. It is 
because 01 this fact that several amounts have lapsed. 
Is it so? If so, I would like to know from the hon. Minister 
as to what he WOuld do to redress this situation. 

{T rans/ation J 

SHRI SVED SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir. especially several scheme. of Sericulture are run by 

the Central Government. In reply to his question I am to 
say that it is being done with extemal assistance in 
27 States and the States which have not utilized this 
money and send their projects then we ourselves pursue 
that and see that it is utilized in full. 

[English] 

SHAI S.D.N.R. WADIYAR: Sir, my second 
supplementary question is that, I would like to have some 
clarifications on certain aspects following the agreement 
with Japan International Cooperation Agency for 
strengthening extension system for Bivoltine Sericulture, 
which is stated in the reply. 

The Government has signed certain agreement on 
certain aspects relating to establishing a system of mass 
production of quality seeds; strengthening training system 
for staff of Departments of States and farmers; establishing 
an extension model for spread of Bivoltlne sericulture. 

I would like to know from the hon. Minister what 
action has been taken in establishing and seeing that 
these aspects that were signed for, are tmplemented at 
various states. I would also like to know what would be 
the extent of quality and quantity of seeds that is likely 
to be produced in various States. I would also like to 
know what the Government proposes to do in the states 
in respect of training of staff etc., that have been planned 
under the agreement. 

[Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir, the demand of Silk in our country is around 25000 
tonnes and our production is around 17351 tonnes. We 
need nearty 7000 tonnes more. Since our Silk is not of 
very good quality, assistance was sought from various 
other countries especially through Japan Intemational 
Cooperation Agency and the project was executed for a 
period of five years from 1991 to 1997 and subsequently, 
it was again launched from 1997 to 2001 and It Is still 
continuing In 2002. For that purpose the Bivoltine 
sericulture technology was in the States of Kamataka, 
Tamil Nadu and Andhra Pradesh and the third phase of 
the project has been sanctioned from 2002 for a period 
of five years and through which the quality of Silk is 
being improved alongwith inc~asing Its production since 
73 per cent Silk production of the world is contributed by 
China and after China India is the next main second 
producer in the world. 18.5 per cent of Silk is produced 
In India and the rest 7.9 per cent is produced in the 
countries .Iike Brazil, Japan and South Korea. Thus, India 
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and China are the main players in Silk production. 
Thereafter, we are improving the quality of Silk with the 
cooperation of Japan so that it could also be used in 
power-loom. In Karnataka it is being put to maximum 
use. 

[English} 

MR. SPEAKER: Shri Ramdas Athawale's 
supplementary question is in respect of Question No. 89. 
He IS putting the question because Shri Mohan Rawale 
is not in the House. 

[TranslatIon} 

SHf"1t RAMDAS ATHAWALE: Mr. Speaker, Sir, out 
of the N 1 C mills which were in the list of BIFR for selling 
the assels, pormission was accorded by it for selling 18 
land rarcels. In the annexure of the reply it has been 
staled that the total area of land is 102.49 acres and its 
price has been stated to be at Rs. 108.75 crores out of 
that 43.67 acre of land falls in Maharashtra and its price 
has been stated to be at Rs. 13.15 crores. I would like 
10 ask the Minister as to why this land has been sold for 
such a meagre amount? 

SHRI SYED SHAHNAWAZ HUSSAIN: There are 119 
mills 01 N.T.C. I have replied in detai! about It. We have 
formulated a plan to commission 53 mills out of those 
1 19 mills. I have also stated in my reply that decisions 
have been taken on all the recommendations which have 
been received by us and now no demand is tying pending 
with us. In the states of Punjab, Rajasthan, Uttar Pradesh, 
Maharashlra. Tamil Nadu and Pondicherry we have 
recovered the cost by selling the assets worth around 
Rs. 108 crore5. So far as question of other mills is 
concerned, our exercise is already on and a decision will 
be takon shortly. 

[Eng/ishj 

Separate Enquiry Commleelon 
+ 

'86. DR. RAGHUVANSH PRASAD SINGH: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of LAW AND JUSTICE be pleued 
state: 

(a) whether the Government are aware of the 
scandals Involving some judgesljudicial officers of High 
Courts/District Courts and Session Courts; 

(b) I' so, the details thereof: 

(c) whether the Government have set up several 
committees to look into charges levelled against them; 

(d) if so, the findings of the Committee; 

(e) the action initiated against these judicial officers; 

(f) whether the Government propose to constitute a 
separate Enquiry Commi88ion to look into the charges 
levelled against each of them; and 

(g) if so, by when? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY 
(SHRI ARUN JAITLEY): (a) to (g) A statement Is laid on 
the Table of the House. 

(a) and (b) Yes Sir. Allegations of deviant behaviour 
involving acts of corruption and moral turpitude against 
some Judges of High Courts and some members of 
Judicial Service of the States have come to the notice of 
the Government. 

(c) to (e) The Chief Justice of a High Court has the 
competence to receive complaints against the conduct of 
a Judge of his Court, and, when he receives any, he 
would look into it whether the allegations deserve to be 
closely looked into. In some recent cases, the Chief 
Justice of India set up inquiry committees under in-house 
procedure to deal with cases of deviant behaviour of 
Judges. As regards, the members of Judicial Service of 
a State, the administrative control, under article 235 of 
the Constitution of India, vests in the High Court of that 
State. Under the circumstances, the Government has no 
Constitutional competence to set up any Committee to 
look into allegations levelled against Judges of High 
Courts, and members of Judicial Service of a State. 

(f) and (g) As the Judges Inquiry Act, 1968 specifies 
the procedure to deal with misdemeanour of Judge. of 
Supreme CourtlHigh Courts, the Government has no 
proposal to appoint any commiaslon to enquire into the 
charges levelled against Judges of High Courts/members 
of Judicial Service of State. However, the Constitution 
(Ninety-Eighth Amendment) Bill, 2003 proposes to vest 
the power of Inquiry into cases of misconduct or such 
deviant behaviour of a Judge, other than those calling 
for his removal, In the National Judicial Commisaion. The 
Bill has already been Introduced in the Parliament. 
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/Tr.1IJslationj 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir. we ilsk questions and the Government replies to 
them. In case something is left, a supplementary question 
is asked. II seems, that Honourable Minister is trying to 
conceal reply 01 the main question. Why he should not 
be charged for suppression of facts. He claims that law 
is more Intelligent in English. we do not think so. 

MFt SPEAKER: You may ask your question. 

DR I~AGHUVANSH PRASAD SINGH: If we look at 
the question. 

(il) "Whether the Government are aware of the 
~;cLlndals involving !.ome judgesljudicial officers of High 
Courts/Distnct Courts and Session Courts; 

(b) II so, the details thereof.' 

/Trallslallonl 

We have demanded 'the details thereof' in part 'b' of 
the question. He has stated that some judges and some 
members 01 State Judicial Services are involved in deviant 
behaViour and moral turpitude. Some cases have come . 
to the notice of the Government. We are asking the details 
thereof and in reply he is saying that some information 
have come to our knowledge. We should be told why he 
wanted to conceal the facts. Samit Mukherjee who was 
arrested was his junior . ... (Interruptions) 

[Ellglish! 

MR. SPEAKER: This is not proper. 

[Translallon! 

YOll ask question as to why details were not fumished 
and Hon'ble Minister will reply to it. 

DR. RAGHUVANSH PRASAD SINGH: Which things 
havc1 come into the cognizance of the Government in 
III IS particular details thereof? The Judiciary, like the 
Legislature, the Executive and the Journalism, is also a 
pillar 01 democracy. If there is any scam in the first three 
we demand enquiry by a Judge or by a Judge of the 
Supreme Court. I would like to know why 'the 
details thereof' have not been furnished, what are these 
(fetalls? 

SHRI ARUN JAITEl Y: Mr. Speaker, Sir, till date I 
have not been fortunate enough to see any of my juniors 
assuming the office of the Judge. Insofar as details are 
concerned, whenever a complaint in received against a 
member, disciplinary action is taken. There are two 
aspects involved therein. As far as the question of 
subordinate Judiciary goes, that information is not 
fumished to the Government under the Constitution. If 
any complaint is forwarded to the Government, then too, 
the information is forwarded to the Chief Justice of the 
High Court concerned. The disciplinary action whatsoever 
is taken by the High Court and the State Government is 
apprised of the action taken by the High Court. 

12.00 hr •• 

As far as the action taken against the Judges of the 
High Court and those of Supreme Court is concerned, 
unless it involves action for impeachment and Government 
owes a responsibility to that effect or somebody resigns 
and after resumption it comes before Government for 
notification, besides that the constitutional arrangement 
so far against the judiciary has been that the disciplinary 
action and details thereof falls under the jurisdiction of 
the Judiciary ilsen. Thus, it comes to our knowledge only 
when some complaint is received as we just forward the 
same. No enquiry is forwarded to us for disciplinary action. 
That is why we do not have the details thereof. 

WRITIEN ANSWERS TO QUESTIONS 

{English} 

FDI In Insurance Sector 

*87. DR. M.V.V.S. MURTHI: 
SHRI SADASHIVRAO DADOBA MANDlIK: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have any proposal to 
hike the limit of FDI in insurance sector; 

(b) if so, the details thereof and the reasons for the 
same; 

(c) its impact on insurance sector, 

(d) whether industry is asking for comprehensive 
changes in the regulation before hiking the FDI limit; 
a~ 
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(e) if so. the response of the Union Govemment 
thereto? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) No, Sir. 

(b) to (e) Do not arise. 

(Translation] 

'Baba Saheb Ambedkar Hastshllp Vlkaa YoJana' 

'88. SHRI RAMSHAKAL: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment are implementing a 'Baba 
Saheb Ambedkar Hastshilp Vikas Yojana' (AHVY) for the 
development of handicrafts; 

(b) if so. the details thereof; 

(c) the number of Non-Govemment Organisations to 
which the funds were released under the aforesaid 
scheme during the last two years; and 

(e) the manner in which funds were utilized by these 
organisations? 

THE MINISTER OF TEXTILES (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Yes, Sir. 

(b) The Scheme envisages a package of support to 
clusters of handicraft artisans and seeks to organize 
artisans Into Self Help Groups (SHGs)/Cooperatives with 
a view to enabling them to take up handicraft related 
economic activity for sustainable development through a 
participatory mode. 

The scheme provides for following four types 0' 
interventions: 

• Social Interventions: Diagnostic Survey, 
formulation of Project Plan & Community 
Empowerment-Mobilization 0' Artisans. 

• Teehnologlcal Interventions: Assistance for 
training the trainers. financial assistance for 
development & supply/dissemination of modem 
improved tools. equipments, products and 
process technologies. assistance for Design & 
Technological Upgradation, Design and Technical 
Development Workshops, Integrated Design and 
Technical Development Projects, Documentation, 
preservation and revival of old rare and 

languishing craft, training for handicrafts other 
than carpets, training for Carpets, Common 
Facility Centres. 

• Marketing Interventions: Organizing Exhibitions, 
Crafts Bazars & Setting up of Handicrafts 
Emporia & Publicity. 

• Financial Interventions: Margin Money 'or 
Working Capital. 

(c) Funds were released to 218 NGOs during the 
last two years under Baba Saheb Ambedkar Hastshilp 
Vikas Yojana. 

(d) The funds have been utilized satisfactorily by the 
organizations as per the provisions of the scheme. 

Streamlining PDS 

"90. SHRI HARIBHAI CHAUDHARY: 
DR. M.P. JAISWAL: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Union Govemment have taken any 
steps to streamline the Public Distribution System in 
drought and flood prone areas; 

(b) if so, the details thereof; and 

(c) the extent to which 8uccess has been achieved 
by the Govemment after taking steps to streamline the 
Public Distribution System in the said areas? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) to (c) The Public Distribution System (PDS) is 
implemented under the joint responsibility of the Central 
and State Govemments wherein the Central Govemment 
is responsible for the procurement, storage and 
transportation of the PDS commodities upto the Central 
godowns and the States are responsible for identification 
of beneficiaries, issue of Ration Cards and their distribution 
through the Fair Price Shops (FPS). Regular review8 for 
the purpose of streamlining the PDS and initiating 
corrective steps is an ongoing process, as part of which 
the following measures have been taken:-

(i) The Public Distribution System (Control) Order. 
2001 was Issued by the Govemment of India in 
order to atreamHne the functioning of the PDS 
and to make the same more effective and 
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accountable. Any offence committed in violation 
01 the provisions of the Order invokes criminal 
liability under Section 7 of the Essential 
Commodities Act, 1955, 

(Ii) The State Governments and the Union Territory 
Administrations have been asked to actively 
IIwolve the Panchayatl Raj Institutions to monitor 
the functioning of the Fair Price Shops, as a 
measure of social audit, 

(III) The States and Union Territories have also been 
asked to constitute Vigilance Committees on the 
PDS at the State, District, Block and FPS levels, 

(IV) With a view to efficiently reaching PDS 
commodities to the consumers in a transparent 
manner, a model Citizens' Charter has been 
Issued by the Central Government for adoption 
hy the State GovernmentsJUT Administrations. 

Furthor. a Task Force has been constituted to look 
Into Irregularities in the implementation of the TPDS and 
tile Antyodaya Anna Yojana in the identified areas, 
including in the drought affected States. The shortcomings/ 
Irregularities noticed by the Task Force Teams are 
lorwarded to the concerned State Governments and Union 
T mritory Administrations for urgent remedial action. 

To combat drought conditions, the allocations of 
loodgraills have also been made under the Special 
Component of the Sampoorna Gramin Rozgar Yojna 
(SGRYI which are in addition to the normal allocations 
under the Public Distribution System. About 63.4 lakh 
MTs 01 loodgrains were allocated to 15 drought affected 
States under the Special Component of the SGRY in 
2002-03; 41.5 lakh MTs of foodgrains have, so far, been 
allocated In the current year 2003·04. 

fEnp/islJl 

Protection of Small Inveltors 

'91. SHRI KIRIT SOMAIYA: Will the Minister of 
FINANCE be pleased to state: 

\ill whether the Government have accepted and 
Implemented the recommendations of various expert 
committees Including JPC, Investors' aSlociation to 
[;trcHmline. strengthen, bring transparency In take over 
code. bllV back of shares and investors' protection; 

ilJ) II so, the efforts made by the regulators, SEBI, 
Department of Company Affairs, Reserve Bank of India 
In thiS re~ard; 

(c) whether bypasSing mall investors interest Is still 
continuing in Sterlite Industries and other cases; 

(d) if so, the major companies having more than 
Rs. 10 crore paid up capital got listed, applied for de· 
listing in the year 2002, 2003; 

(e) the apprehensions of small investors against these 
companies; and 

(f) the steps taken by the regulators to protect small 
investors? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) and (b) Yes, 
Sir. Based on inputs received from experts/Committees, 
SEBI have made amendments to the Takeover 
Regulations and issued regulations on buy·buck of 
securities. 

(c) Regarding Sterlite Industries, an appeal has been 
filed in the hon'ble Supreme Court by SEBI to protect 
the interest of the share holders. Besides, a& the company 
has come out with another scheme of demerger, SEBI 
has filed an intervention petition in the Bombay High 
Court. SEBI has also advised Stock Exchanges to amend 
listing agreements to safeguard the interest of small 
Investors in this regard in all companies. 

(d) As per data available with SEBI, pursuant to an 
open offer made under SEBI (Substantial Acquisition of 
Shares and Takeovers) Regulations, 1997, 20 companies 
were delisted during 2002 and 19 companies delisted In 
2003. 

(e) and (f) Measures taken by the Govemment to 
protect interest of Small Investors include amendment of 
SEBI Act to check insider trading, fraudulent and unfair 
trade practices and market manipulation, amendment of 
Companies Act providing for an Investor Education and 
Protection Fund and putting up an inter· regulating 
coordination mechanism with RBI, SEBI, IRDA and 
Ministry of Finance. In addition, SEBl's delisting guidelines 
prohibit buy-back route for delisting and provide for reverse 
book building process for determination of exit price. 

[Translation} 

Sale ot WheatlRlce by Fe. 

·92. SHRI RAJO SINGH: Will 
CONSUMER AFFAIRS. FOOD 
DISTRIBUTION be pleased to state: 

the Minister of 
AND PUBLIC 
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(a) the quantity of wheat and rice sold by the Food 
Corporation of India in the open market during the last 
three years and 2003 till date; 

(b) whether the Government have made any 
assessment in regard to the factors influencing the 
operation cost of foodgrains during the last three years; 

(c) if so, the details thereof: and 

(d) the cost at which wheat and rice were sold in 
the open market and the cost at which the same was 
exported alongwith the subsidy given by the Government 
in this respect? 

THE MINISTER OF CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) The quantity of wheat and rice sold by the Food 
Corporation of India (FCI) in the open market during the 
last three years is as under: 

(Oty. in lakh tonnes) 

Year Wheat Rice 

2000-01 11.01 3.86 

2001-02 51.97 4.01 

2002-03 52.34 3.87 

2003-04 1.60 2.55 
(upto June 2003) 

(b) Yes. Sir. 

(c) The increase in the economic cost of wheat and 
rice is on account of increase in the procurement cost 
and incidentals. labour and transport charges. storage 
and interest charges and administrative charges of State 
Agencies. However, the distribution cost in respect of 
both wheat and rice has come down in 2002.()3 in relation 
to the distribution cost in 2000-01. 

(dl The open market sale price of wheat ex-Punjab 
in the last three years, have been in the range. as shown 
below:-

(figures in Rs. per quintal) 

2000-01 2001-02 2002-03 

650-900 615-655 615-700 

The prices of wheat sold in other Slates were higher. 
as they include an element of freight. 

Rice was largely sold through tenders at prices 
decided on the basis of the rates obtained in the tenders. 
The prices of wheat and rice offered to exporters are the 
same as the Open Market Sale Scheme (Domestic) 
prices. except that post delivery and other WTO 
compatible expenses are allowed to the exporters. These 
expenses are reviewed and fixed on a quarterfy basis on 
the recommendations of an Inter-Ministerial Committee. 
viz. the High Level Committee of the FCI which takes 
into account all relevant factors. 

The amount of subsidy released to the FCI during 
the last three years under (OMSS) (D) and Exports is as 
under: 

2000-01 

2001-02 

2002-03 

(in Rs. crores) 

OMSS (D) Exports 

Wheat Rce Wheat Rice 

74.00 46.55 1213.00 

616.00 176.68· 531.90 836.47 

1206.00 280.60* 1949.18 3793.51 

"Thill amount of subsidy III due but II yet to be relealled to the 
Fe!. 

Decline In FDI Inflow 

·93. SHRI ABDUL RASHID SHAHEEN: 
SHRIMATI RAJKUMARI RATNA SINGH: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased 8tate: 

(a) whether Foreign Direct Investment is showing a 
declining trend and falling short of the target set during 
the last three years; 

(b) if so. the details thereof alongwlth the reuons 
therefor, year-wise; 

(c) whether the Government propose to 888888 the 
current situation: 

(d) if so. the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): (e) and (b) No target for Foreign Direct 
Investment (FDI) is fIXed. FDI inflows during the last three 
financial years. 88 reported in the Economic Survey 
2002-03 are as under: 
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Financial Year Amount of FOI 
inflows (US $ In billion) 

1999·2000 

2000-2001 

2001-2002 

2.15 

2.34 

3.90 

The FDI inflows for the year 2002·03 is estimated at 
US$ 2.57 billion. FOI inflows are also determined by global 
economic situation, market conditions and global FDI 
inflows. According to World Investment Report 2002, the 
FOI inflows in the world have declined from US $ 1492 
billion in 2000 to US S 735 billion in 2001. The FDI 
inflows are estimated to have further declined to 
US $ 534 billion in 2002. 

(e) 10 (e) Foreign Direct Investment (FOI) performance 
is assessed on an ongoing basis and appropriate policy 
initialives are taken from time to time. 

[English] 

Amount Allocated under TSP 

'94. SHRI PARSURAM MAJHI: 
SHRI A. NARENORA: 

Will Ihe Minister of TRIBAL AFFAIRS be pleased 
slale: 

(a) Ihe amount of the Central assistance allocated 
for Tribal Sub·Plan area in different States during the 
lasl Ihree years. State-wise; 

(b) the amount of Central assistance utilized by the 
respective States during the above period, State-wise and 
year·wise; and 

(c) the steps taken by the Govemment to ensure 
Ihal the various welfare schemes of the Central 
Government for the trabals actuaRy reach them? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (8) and (b) A Statement showing the amount of 

Special Central Assistance to Tribal Sub Plan released 
to the different States and funds utilized by them during 
the last three years, is enclosed. 

(c) In order to ensure that the various welfare 
schemes for the trlbals actually reach them, the following 
measures are taken: 

1. Utilization Certificates are insisted upon as a 
pre-requisite for further release of funds; 

2. Periodic progress reports regarding the status 
of Implementation of schemes are obtained; 

3. Central Govemment Officers undertake on the 
spot visits to the StatesJUTs for ascertaining the 
progress of implementation of schemes; 

4. Meetings/conferences are convened at the 
Central level with state Secretaries of Tribal 
WeHare Departments to ensure timely submission 
of proposals, speed up implementation of 
schemes, and review physical & financial 
progress. 

5. At the State/field level, the agencies like Tribal 
Advisory CounCil, Project implementation 
Committees of ITOPs and Panchayat Smities 
also monitor timely spending of funds and 
effective implementation of schemes. 

6. To avoid delays in disbursement of funds by 
the State Plan/Finance and Tribal Welfare 
Departments, to the line departmentsl 
Implementing agencies, the guidelines for 
allocation and utilization of SCA to TSP have 
since been revised with the provision of ITDAI 
ITOP-wise earmarking of SCA funds. " has been 
provided in the guidelines that all StateslUTs 
should ensure that assessment of actual 
programmes/schemes implemented under TSP 
on the socio-economic conditions of the tribal 
covered under ITDPs, MADAs, Clusters, PTGs, 
as the case may be, should specifically be 
undertaken. 

StllIe",.,.t 

S.N. Name of States/U.Ts 

2 

1. Andhra Pradesh 

2. Assam 

Release and Expenditure under SCA to TSP for /ast 3 YealS 

AR 

3 

2182.94 

2443.50 

2000-2001 

ER 

4 

2182.94 

2194.25 

2001·2002 

AR 

5 

2732.80 

3018.~ 

ER 

6 

2732.80 

2499.99 

AR 

7 

2732.80 

3058.99 

(Rs. in lakhs) 

2002-2003 

ER 

8 

910.93 

._--_._ ..... __ .. _--------------------------
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2 

3. Bihar 

4. Gujarat 

5. Himachal Pradesh 

6. Jammu and Kashmir 

7. Karnataka 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 

11. Manipur 

12. Orissa 

13. 

14. 

Rajasthan 

Sikkim 

15. Tamil Nadu 

16. Tripura 

17. Uttar Pradesh 

18. West Bengal 

19. Jharkhand 

20. Chhattisgarh 

21. Uttranchal 

22. Andman & Nicobar 
Islands 

23. Daman & Diu 

Total 

Abbreviations 

AR Amount Released. 

ER Expenditure Reported. 

3 

1711.06 

3139.98 

514.05 

776.38 

616.13 

218.63 

6257.12 

2974.57 

608.65 

5188.40 

2915.24 

86.28 

258.27 

831.57 

41.83 

1759.40 

3422.62 

3695.36 

58.02 

233.90 

66.10 

40000.00 

4 

0.00 

3646.00 

531.61 

605.92 

615.88 

228.24 

8789.15 

3200.00 

235.65 

4931.72 

3260.55 

104.10 

258.27 

831.57 

100.00 

1759.40 

1345.37 

3620.73 

0.00 

130.62 

0.00 

38571.97 

Visit of Paklatan Trade-Delegation 

"95. SHRI K.P. SINGH DEC: 
SHRI G.J. JAVIYA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased state: 

(a) whether endeavour is being made by businessmen 
..tnd industrialists of India and Pakistan for establishing 
friendly links with their counterparts; 

5 

556.56 

3930.91 

643.53 

971.94 

771.33 

273.70 

7833.22 

3723.83 

761.96 

6495.30 

3649.56 

108.02 

323.32 

1041.03 

32.10 

2202.57 

5870.24 

4626.18 

92.91 

230.85 

99.15 

50030.00 

6 

0·09 

292~·Bi 

654.52 

914.46 

514.22 

145.54 

6224.78 

2839.79 

901.98 

6881.82 

3721.21 

108.02 

0.00 

1028.23 

0.00 

2202.57 

1259.34 

4754.39 

0.00 

166.68 

61.42 

40536.602 

7 

556.56 

3930.91 

643.53 

971.94 

771.33 

273.70 

7833.22 

3723.83 

761.96 

6495.30 

3649.56 

108.02 

323.32 

1041.03 

32.10 

2202.57 

5870.24 

4626.18 

92.91 

20.85 

99.15 

50000.00 

8 

3147.10 

514.82 

717.68 

8790.40 

595.57 

2683.32 

108.01 

810.82 

513.93 

3873.22 

32.15 

22697.95 

(b) if so, whether any delegations of businessmen 
and industrialists of Pakistan and India have visited each 
other' country during the current calendar year; 

(c) if so, the details thereof alongwith the composition 
of each delegation; 

(d) the details of issues discus.ed by these 
delegations and agreements signed by them during their 
visits; and 
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(e) the extent to which both the countries are likely 
to be benefited thereby? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): (a) Yes, Sir. 

(b) To attend the Third Meeting of India-Pakistan 
Chamber of Commerce & Industry (IPCCI) held in New 
Delhi on July 7-8, 2003, a Pakistani delegation of 
businessmen and industrialists had visited New Delhi. 
Indian participants in the meeting included members of 
trade and industry in India. 

(c) India-Pakistan Chamber of Commerce & Industry 
(IPCCI) was formed jointly by Federation of Indian 
Chambers of Commerce & Industry (FICCI), and 
Federation of Pakistan Chamber of Commerce & Industry 
(FPCCI) on April 10, 1999 alter the historic maiden visit 
of Prime Minister of India to Lahore by bus in February, 
1999. IPCCI was formed with the objective of 
strengthening bilateral economic relations and to provide 
a common officially recognised platform at the apex level 
for promotion of economic activities between businessmen 
and industrialists of the two countries. A Conference on 
India-Pakistan trade was also held on July 7, 2003 which 
was attended among others by Pakistan's High 
Commissioner-designate for India. Inaugural address at 
this Conference was delivered by the Extemal Affairs 
Minister. About 128 members from Pakistan and 112 
members from India had participated in the meeting. 

(d) Discussions were held to promote trade between 
India and Pakistan and to remove the bottlenecks. The 
jOint recommendations of the meeting identified 
(i) enlargement of scope of goods and services trade; 
(ii) restoration of transportation and communication links; 
(iii) liberal visa facility for businessmen; and (iv) making 
SAARC effective as the major factors for promotion of 
trade and commerce. 

(e) The interaction will help to promote trade and 
economic cooperation between the two countries. 
However, no targets have been fixed. 

{TranslatIon] 

Loan Burden of Stlte Government. 

'96. SHRI BHERU LAl MEENA: 
SHRI A VT AR SINGH BHADANA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether several State GovernmentslUTs have 
taken loan from ma!i(et during the last two decades and 
are due for repayment alongwith penal rate of Interest; 

(b) if so, the details thereof, StatelUT-wise alongwith 
their repayment schedule; 

(c) the States who have not fully repaid their loans 
and if so, the reasons therefor; 

(d) the outstanding loans as on date in each State/ 
UT; and 

(e) the efforts made by the Government to reduce 
the loan burden of the States? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) to (c) State 
Govemments are allowed to raise market loans under 
the scheme of financing of their Annual Plans approved 
by the Planning Commission. All such ma!i(et loans, which 
are raised for the State Governments by the Reserve 
Bank of India (RBI), are serviced and are repaid on 
maturity by RBI. The question of defauh and penal interest 
rate does not, therefore, arise. 

(d) A statement indicating outstanding loltns against 
States/Union Territories, as on 31st March, 2003, is 
inclosed. 

(e) Government of India has formulated a Debt Swap 
Scheme which enables States to pre-pay high cost 
Govemment of India loans to the State Govemments, 
bearing coupons of 13% and above, with low coupon 
bearing Small Savings and Open Market Loans, over a 
three year period ending 2004-05, Further, Government 
of India has put in place a framework for Medium term 
Fiscal Reforms Programme (MTFRP) In States till 2004-
05, which is being implemented by the States. The State-
wise fiscal reforms programmes aim at bringing down 
debt to sustainable levels, Govemment of India has also 
issued instructions for streamlining of borrowings by States 
under Article 293(3) of the Constitution, within the contours 
of the MTFRP of the States. 

SI.No. 

1. 

2. 

3. 

St.tement 

Slate 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam , 

(Rs. in crores) 

loans outstanding as 
on 31.03.2003 

3 

16465.96 

404.17 

2950.79 
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2 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. GUJarat 

8. Haryana 

9. Himachal Pradesh 

10. Jharkhand 

11. Jammu & Kashmir 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttaranchal 

27. Uttar Pradesh 

28. West Bengal 

Total 

Union Terrltorl .. : 

1. Pondicherry 

2. NCT of Delhi 

SRAVANA 3, 1925 (Saka) to Questions 50 

3 

10244.75 

2636.00 

730.29 

14547.28 

4440.03 

2253.50 

3345.31 

2871.07 

10152.12 

5386.44 

7740.45 

21541.11 

379.04 

325.48 

239.92 

331.06 

7247.97 

7205.10 

8396.92 

202.48 

10334.19 

604.82 

992.01 

27741.12 

21993.62 

191703.00 

1112.98 

11352.59 

{English} 

Inflation Rate 

97. SHRIMATI PRABHA RAU: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the continued inflationary trends in the 
country has been a cause of great concern; 

(b) whether the wholesale and consumer price index 
has been rising as a resuh thereof; 

(c) if so, the rate of Inflation during each of the last 
six months; and 

(d) the steps taken by the Government to check the 
price rise and to contain inflation rate? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) to (e) No, 
Madam. The annual point to point inflation rates based 
on the Wholesale Price Index (WPI) and the Consumer 
Price Index for Industrial Workers (CPI-IW) have remained 
moderate during the last six months. The WPI based 
inflation rate decelerated from a peak of 6.3% in April 
2003 to 5.3% in June. The current WPI based inflation 
rate for the week ended July 5, 2003 has declined further 
to 5.15%. Inflation rate based on the CPI-IW, also 
remained moderate during January-March 2003. It rose 
to 5.1 % in April 2003, but declined to 4.7% in May this 
year. (Table 1) 

Table 1: Annual Point to Point Inflation Rates 
based on WPI and CPI-IW 

WPI based inflation CPt (IW) based 
Rate (%) inflation rate (%) 

2003 

Jan. 4.2 3.4 

Feb. 5.3 3.9 

Mar. 6.0 4.1 

Apr. 6.3 5.1 

May 5.8 4.7 

Jun 5.3 

July 5 5.1 

.1' 
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(d) Government's anti-inflationary policies in recent 
years Include monetary and fiscal discipline; effective 
management of supply and demand for essential 
commodities and raw materials through liberal imports, 
and further strengthening of the public distribution system. 

Adequate public stocks of foodgrains have ensured 
comfortable supply situation and have helped stabilise 
pnces 01 loodgrains despite the shortfall in domestic 
production resulting from drought during 2002. The 
progress of monsoons so far this year has raised the 
hopes lor good agricultural production during 2003-04. 

! Trans/a tion] 

Antyodaya Anna Yojna 

"98. SHRI ASHOK N. MOHOL: 
SHRI PUNNULAL MOHALE: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government have identified additional 
50 lakh BPL families to be covered under Antyodaya 
Anna Yojna for the year 2003-04; 

(b) II so, the details thereof, State-wise; 

(c) whether an assessment/review of the AAY 
Scheme has been conducted; 

(d) II so, the outcome of the review; 

(e) whether the Union Government propose to 
enhance the subsidy given under the scheme to the 
States; 

(f) If so, the details thereof; and 

(g) the number of families under BPL covered under 
this Scheme In each StatelUT during the last two years? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) to (g) Guidelines have been issued to the State 
Governments/UT Administrations for identification of 
50 lakh additional BPL families for coverage under the 
Antyodaya Anna Yojana (MY) and for issue of distinctive 
Ration Cards to such families. The State-wise details of 
the additional AA Y families is enclosed in statement-I. A 
Study 10, mter alia, assess the perfonnance of the MY 
IS currently in hand. 

The allocation of foodgrains to 50 lakh additional AA Y 
families is estimated to entail an additional subsidy of 
approximately Rs. 510 crores. The State-wise number of 
BPL families covered under the MY (upto July, 2003) is 
enclosed in statement-II. 

St.tement I 

S.No. StateslUT Estimated no. ot Additional 
Antyodaya families (in lakhs) 

2 3 

1. Andhra Pradesh 3.117 

2. Arunachal Pradesh 0.077 

3. Assam 1.40B 

4. Bihar 5.003 

5. Chhattisgarh 1.439 

6. Delhi 0.315 

7. Goa 0.037 

B. Gujarat 1.626 

9. Haryana 0.606 

10. Himachal Pradesh 0.395 

11. Jammu & Kashmir 0.564 

12. Jharkhand 1.841 

13. Karnataka 2.400 

14. Kerala 1.192 

15. Madhya PradeSh 3.164 

16. Maharashtra 5.011 

17. Manipur 0.127 

lB. MeghaJaya 0.140 

19. Mizoram 0.051 

20. NagaJand 0.096 

21. Orissa 2.530 

22. Punjab 0.359 

23. Rajasthan 1.865 

24. Sikkim 0.032 

25. Tamil Nadu 3.730 
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2 

26. Tripura 

27. Uttmanchal 

28. Uttar Pradesh 

29. West Bengal 

30. Andaman & Nicobar Islands 

31. Chandigarh 

32. Dadra & Nagar Haveli 

33. Daman & Diu 

34. Lakshadweep 

3S. Pondicherry 

Tolal 

Statement II 

S.No. SlalesiUT 

2 

3 

0.227 

0.382 

8.191 

3.973 

0.021 

0.Q18 

0.013 

0.003 

0.003 

0.065 

50.021 

No. of BPL families 
covered under AA Y 

as on 16.7.2003 

3 ------------------------------------
1 . Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. GUlarat 

9. Haryana 

10. Himachal Pradesh 

11 . Jammu & Kashmir 

12. Jharkhand 

13. Karnataka 

14. Kerala 

15. Madhya Pradesh 

622800 

15100 

281369 

999982 

285617 

31123 

6530 

309752 

113531 

79492 

112900 

366500 

479700 

271575 

631000 

2 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orissa 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tamil Nadu 

26. Tripura 

27. Uttaranchal 

28. Uttar Pradesh 

29. West Bengal 

30. Andaman & Nicobar lalands 

31 . Chandigarh 

32. Dadr. & Nagar Haveli 

33. Daman & Diu 

34. Lakshadweep 

35. Pondicherry 

Total 

[Translation] 

Special FERA Court. 

3 

1001700 

25500 

28100 

10500 

18900 

505500 

71700 

372600 

6750 

716088 

45224 

76300 

1637000 

588499 

4300 

3100 

2800 

594 

394 

10000 

9732520 

·99. SHRI RAM TAHAL CHAUDHARY: 
SHRI SHIVAJI MANE: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of FERA caaee which are more than 
five ye... old pending In the courts as on date, State-
wise; 

(b) whether the Govemment are contemplating to 
constitute special courts for speedy disposal of these 
cases; 
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(c) if so, the details thereof; 

(d) II not. the reasons therefor: and 

(e) the other steps taken for the speedy disposal of 
these cases? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) to (e) As on 
30 June, 2003, a total of 1284 casas under Foreign 
Exchange Regulation Act, 1973 were pending in Trial 
Courts, all over India, for over five years. The Zone-wise 
break-up of such cases along with the States covered 
under each Zone is given in the Statement. 

The Government had mooted a proposal for setting 
up of Special Courts during 1998-99 in Mumbai and Delhi 
for dealing with cases registered under FERA, 1973. 
However, the response of the concerned States was not 
encouraging in view of the fact that FERA has since 
been repealed and replaced by a new legislation-Foreign 
Exchange Management Act, 1999. 

The progress of disposal of FERA cases is regularfy 
monitored by the Directorate of Enforcement, and Public 
Prosecutors have been advised to take necessary steps 
for their speedy disposal. 

4. Delhi 

5. Kolkata 

St.tement 

Rajasthan, 396 
Western U.P., 
Western Madhya Pradesh, 
Uttranchal & 
Delhi. 

West Bengal, 165 
Bihar, 
Jharkhand, 

6. Jalandhar 

7. Mumbai 

Total 

2 

Orissa, 
Chhattlsgam, 
Eastem Madhya Pradesh, 
Eastem U.P., 
North Eastem States. 

Punjab, 
Haryana, 
Himachal Pradesh, 
Jammu & Kashmir, 
Chandigam 

Maharashtra & Goa 

Internal and External Debt 

·100. SHRI NAWAL KISHORE RAI: 
SHRI IQBAL AHMED SARADGI: 

3 

136 

494 

1284 

Will the Minister of FINANCE be pleased to state: 

(a) the internal and external debt burden on the 
country as on June 30, 2003: 

(b) the amount repaid as extemal and domestic loan 
during each of the last three years: 

(c) the per capita loan as on June 30, 2003; 

(d) the interest per annum paid by the Govemment 
during the above period; 

(e) the reasons for constant increase in the extemal 
debt; and 

(f) the steps being taken by the Government to 
minimise the extemaVinternal debt of the country? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) As per latest 
information available, internal debt of India as on March 
31, 2003 was Rs. 15,04,226 Crores and total external 
debt as at end-December, 2OO2-was US$ 105.00 billion 
(Rs. 504,394 crores). 

(b) The amount repaid on internal and external debt 
during the last three years are as foOows: 
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Year Principal Repayment on IrdemaI 
Debt as Market loan 
(Rupees in CIOr8I) 

2000-01 27.275 

2001-02 2S,489 

2002-03 27,420** 

*April. 2002-December 31. 2002. 
"'2002-03 (RE) 

PrincipeI RIIP¥*" 
on Ex'1Ima1 Deb! 
(US S in mIions) 

8,359 

s,ns 
S,754* 

(e) The per Capita extemal debt of the country as at 
end-December. 2002 was US $ 101.20 (Rs. 4,864) and 
intemal debt as on March 31, 2003 was Rs. 14,506. 

(d) The amount paid as interest on intemal and 
extemal debt during the last three years were as follows: 

Year 

2000-01 

2001-02 

2002-03 

Interast payment on 
lI.maI Deb! 

(Rupees in crores) 

75,172 

81,793 

90,162** 

"April. 2002-December 31.2002. 
"2002-03 (RE) 

Irdelllt payrIIn 
on External Debt 
(US $ in mIiona) 

4,462 

4,086 

2,695* 

'This is net of receipts on account of accrued Interest arising 
out from market borrowings. 

(e) The main reason for Increase in extemal debt of 
the country was due to deposits of maturity proceeds of 
Non-Resident Non Repatriable Deposits [NR (NR) D] and 
Non-Resident Special Rupee Deposit [NR (SR» schemes 
to the Non-Resident Extemal Rupee Account (NRE) 
accounts of holders which were discontinued with effect 
from April, 2002. 

The quantum of public debt, including intemal debt 
has been growing over the years on account of large 
and persistent fiscal deficit being faced by the Central 
Govemment. 

(f) In order to minimise the extemal debt of the 
country, the Govemment of India has followed a prudent 
debt management policy that focuaea on concesaIonal 
and less expensive fund sources, preference for longer 
maturity profiles, and enduring vigH on billed up of short 
term debt, premature retirement of high coat external debt 
and encouragement of non-debt creating capital flows. 

It order to reduce the burden of intemal debt, 
Govemment has been following a comprehensive strategy 
to achieve moderation In growth of non-plan expenditure 
and augment non-debt capital receipt Including the tax 
as well as non-tax receipts. Several initiative. have been 
taken to restructure the debt portfolio to reduce the 
interest burden of the debt. The debt structuring measures, 
along with the policy 0' flacal rectitude, are expected to 
moderate the public debt burden. 

Trade I .. u.. between India and US 

731. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether a number of long pending trade Issues 
between India and Its largest partner US are being solved; 

(b) If so, the details thereof; 

(c) whether there was wide ranging dialogue during 
the visit of Indian leaders; 

(d) If so, the detalla thereof; and 

(e) the extent to which the long pending trade laaues 
between the two countries are to be solved and quantum 
of trade likely to increase as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) Resolution of bilateral trade laaues Is a continuous 
and ongoing process. One of the Important I.sue. 
resolved in the recent past i. the restoration of duty 
preference to India on 43 products under the Generalised 
System of Preferences (GSP) of USA. 

(c) to (e) There have been a wide-ranging dialogue 
between India and USA. Trade ls8ues like restoration of 
GSP, Social Security Dual Taxation Avoidance Treaty, 
various legislation in US States for placing restrlctionl on 
outsourcing were among the notable trade I •• ue. 
dIscusaed by India with USA. Since trade depends on 
various facto .. , It is difficult to predict the impact of the 
outcome 0' the diac&.uion on it. 
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{English] 

Ta. Production In North Region 

732. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased state: 

(a) whether with early showers in April this year, tea 
production is set to increase in the North including Assam; 

(b) 'f so, the likely tea production in different sectors 
this year compared to last two years; 

(c) whether mood amongst tea planters is not upbeat 
despite rich production prospects due to low prices fetched 
at the auction markets in Assam and other markets; and 

(d) if so, the average prices of tea fetched in different 
markets during the past four months and the extent to 
which the same compares with the respective cost of 
production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) and (h) The production of tea during April-May 
2003-04 in North India, including Assam, registered an 
increase of 20.82 million kgs. as compared to the 

Region 2003-04 

Price Range 

North India 55 to 90 

South India 35 to 65 

Bench of Suprema Court In Kerela 

Cost of 
Production 

65 to 70 

55 to 60 

733. SHRI T. GOVINDAN: Will the Minister of LAW 
AND JUSTICE be pleased state: 

(a) whether the Government propose to start Division 
Bench of Supreme Court in Kerala; and 

(b) " so, the details thereof and the present status? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) No Sir. 

corresponding period of the previous year which may be 
seen in the following table: 

(figures in million Kgs.) 

Region 2003-04 2002'()3 Increase (+) or 
(Apri~May) Ap~May Decrease (-) 

Assam 67.31 51.11 (+) 16.20 

OIher NoI1h India 35.72 31.10 (+) 4.62 

Total North India 103.03 82,21 (+) 20.82 

In the present trend continues, the production of tea 
in North India, including Assam, for the complete financial 
year 2003-04 may reach 670 million kgs, as compared 
to 641.16 million kgs. in 2002-03 and 648.45 millionkgs. 
during 2001-02. 

(c) Yes Sir. The tea planters in India including Assam 
are facing problems due to depressed prices of tea at 
the auctions for the last 3-4 years as also in the current 
year so far, Till prices do not improve, the rich production 
of tea is not expected to better the prospects of the tea 
planters. 

(d) The average price of tea sold at North and South 
Indian auction centres for the first three months (April-
June) of the current financial year i.e. 2003-04 together 
with the cost of production i8 fumished below: 

(April-June) 

Price Range 

55 to 90 

35 to 70 

(b) Does not arise. 

2002-03 

(figures in RslKg) 

Cost of 
Production 

60 to 65 

50 to 55 

Housing Finance Companle. 

734. SHRI RAMCHANDRA VEERAPPA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government propose to bring housing 
finance companies within the jurisdiction of Securitisation 
Act, 2002; and 
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(b) if so, the details thereof alongwith the reasons 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) A proposal to bring 
Housing Finance Companies within the jurisdiction of 
Securitisation Act, 2002 is under consideration of the 
Government. 

Appointment of Secretarl.. by Companl .. 

735. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is mandatory for the companies having 
paid up share capital exceeding rupees two crore to 
appoint full-time company secretary: 

(b) if so, the number of such companies who have 
not appointed full-time secretaries; and 

(e) the action taken/propose to be taken by the 
Government against such defaulting companies? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) Yes, Sir. 

(b) The number of cases detected who have not 
appointed full-time Company Secretaries during the last 
five years are as under: 

2001-02 

2000-01 

1999-2000 

1998-99 

1997-98 

92 
45 

45 

18 

10 

(e) If any contravention of Section 383A(1) of the 
Companies Act, 1956 read with Companies (Appointment 
and Qualifications of Secretary) Rules, 1988 Is noticed 
by Registrars of Companies, necessary penal action is 
taken. 

Share of Export of Herbe In Global Market 

736. SHRI P. KUMARASAMY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether contribution of India to the global export 
of herbs is just 2 per cent; 

(b) if so, the reasons 'or such low export Inspite 0' 
the rich flora available in the country: and 

(c) the steps takan to increase the export 0' hemal 
items in the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (a) 
Although the global export figures of 'Herbs' alone is not 
available it is estimated that the intematlonal marf(et for 
Medicinal Plant Products is about Rs. 283030 croras per 
year, out of which the Indian share is Rs. 616.52 cror&s. 
As per the DGCIS data available, the export of Ayurvedlc 
and Unanl Herbs from India (ITC HS Code 12119026) 
has been Rs. 22.50 crores in 2000-2001 and Rs. 30.44 
crores in 2001-2002 (convel'8lon rete 1 US$ • Rs. 45.85). 
Also the export of crude drugs from India has been 
Rs. 315.n crores in 2000-2001 and Rs. 446.47 crores 
in 2001-2002. 

(b) This is newly developing sector. Awareness about 
Indian herbs Is beginning to grow only recently. 

(c) The Government has established the National 
Medicinal Plant Board for Integrated development of 
medicinal plant sector. The Department of Biotechnology 
has also supported research and development projects 
on medicinal and aromatic plants used In the country. 
The Government has been assisting CHEMEXCIL, an 
autonomous Export Promotion Council 8etup by the 
Department of Commerce through Its Marf(et Access 
Initiative Scheme by financing the conducting of market 
study and follow-up activities to promote exports. The 
Department of Commerce through Its Marketing 
Development Assistance (MDA) Programme, is al80 
granting financial assistance to the industry for participating 
in International Trade Fairs to exhibit their products. In 
order to give thrust to exports of Ayurvedic and Herbal 
products a new panel has al80 been constituted in 
Chemexcil. 

Insurance of Buildings 

737. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of FINANCE be pleued to state: 

(a) whether Insurance Regulatory and Development 
Authority (IRDA) has rationalised the norma for fire 
insurance of buildings; 

.. 
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(b) II so, the details thereof; 

(c) the manner in which the new norms are different 
Irom the previous one; 

(d) whether household policies issued after June 1. 
2003 have been first loss cover; 

(e) if so. the details thereof; and 

(f) the areas likely to be covered by the household 
policies after June 1, 20037 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) No Sir. 

(b) and (c) Do not arise. 

(d) and (e) With effect from 1st June, 2003, IRDA 
has permitted insurance of the contents of dwelling houses 
covered under Householders' Package Policy on first loss 
basis. Under First loss policies, the cover is restricted to 
certain agreed percentage of the total value of the risk 
and premium is charged accordingly. 

(f) The Householders' package Policy may cover 
following areas: 

1. Fire insurance of building and contents. 

2. Burglary, housebreaking, larceny and theft 
insurance 

3. All risks insurance of jewellery and valuables. 

4. Accident insurance of fixed plate glasses. 

5. Breakdown insurance of domestic appliances. 

6. Breakdown insurance of TV, VCR, VCD, DVD 
etc., 

7. Insurance of pedal cycle. 

8. Insurance of travel baggage. 

9. Personal accident insurance. 

10. Public liability & WC liability. 

Strike In Banks 

738. SHRI SUNDER LAl TIWARI: 
SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of strikes reported in the public sector 
banks during the last one year; 

(b) the effect of these strikes on the business of the 
banking sector alongwith the quantum of losses suffered 
by the banks thereto; and 

(c) the steps taken by the Government to bring the 
public sector banks at par with the private banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) During the period 1st July, 2002 
to 30th June, 2003, there were two industry level strikes 
on 2.5.2003 and 21.5.2003 and three bank level strikes 
on 21.2.2003, 17.3.2003 and 28.3.2003. 

(b) Strikes in banking industry do cause inconvenience 
to the public and financial loss to trade and industry as 
the business cannot be transacted and clearing houses 
do not function on the day of strike. However, it is not 
possible to quantify the loss on this account. 

(c) Public Sector Banks and Private Sector Banks 
differ in various respects such as share-hOlding, 
management etc. Therefore, it may not be appropriate to 
compare them with each other. 

[Translation] 

Employees In the Ministry 

739. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the number of personnel working in groups 'A,' 
'B', 'C' and '0' in different departments and undertakings 
under the Ministry of Commerce and Industry; 

(b) the number of personnel belonging to other 
Backward Classes, Scheduled Tribes and Scheduled 
Castes, separately, out of total number of personnel; and 

(c) the group-wise number of personnel belonging to 
OBCs, STs and SCs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 



65 Written Answers SAAVANA 3, 1925 (Saka) to Questions 66 

AND SPACE (SHAI SATYA BAATA MOOKHEAJEE): (a) 
to (c) Information is being collected and will be laid on 
the Table of the House. 

(English) 

Duty Exemption to Importers 

740. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister 01 FINANCE be pleased to state: 

(al whether C & AG in Para 8.1 of its Report No. 10 
01 2003 (Indirect Taxes-Customs) brought out that benefit 
01 exemption of special additional duty (SAD) amounting 
10 Rs. 54.34 lakh was extended to imports; 

(bl II so, the reasons for giving the above said benefit 
to the Importers; and 

(c) the reaction 01 the Government to the C & AG's 
observation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHAI ANANDRAO 
VITHOBA ADSUL): (a) Yes, Sir. 

(b) The exemption was available if the imported goods 
were sold as such in India, in a place other than a 
Sales Tax Free Zone and the importer filed a declaration 
to this ellect. The benefit was extended on the basis of 
such a declaration filed by the importer. 

However, subsequently it was found that they had 
violated the conditions of the declaration by way of selling 
part 01 the imported Rapeseed Oil in a sales tax free 
zone and the remaining part had to be refined (and not 
sold as such). 

(el The point raised by C&AG in para 8.1 of their 
report has been accepted by the Government and action 
has been initiated for recovery of the benefit wrongly 
availed of by the importer. 

Purchase of Land for Trlbals 

741. SHAI KODIKUNNIL SURESH: Will the Minister 
01 TRIBAL AFFAIRS be pleased state: 

(a) whether the Central Government propose to 
prOVide As. 1000 crore for the purchase of land for 
landless Tribals in Kerala for rehabilitating them; 

(bl If so, the details thereof; and 

(c) the time by which the fund Ukely to be released? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
DRAM): (a) to (c) Allotment of land to the landless tribals 
is a 'State' subject. The State Government has however, 
been advised that the problems of landless tnbala may 
be solved on an urgent basis and In a time bound fashion 
within the over all purview of the State Legislations on 
the subject. The State Government hu al80 t-len advised 
to purchase land from private and other parties, If 80 
required, for tribals from the SCA to TSP and grants 
under Article 275(i) of the Constitution and TSP funds of 
the State Govemment in this regard. However, no funds, 
for this purpose, have been released by this Ministry to 
the State Government of Kerala. 

Appointment on Fal.. SC Certificate 

742. SHRI SHAMSHER SINGH DULlO: Will the 
Minister of FINANCE be pleued to refer to the reply 
given to Unstarred Question No. 5021 on April 25, 2003 
regarding appointment of false SC certificates and state: 

(a) whether the Infannation has since bean collected; 

(b) if so the details thereof and if not, the reasons 
for the delay; and 

(c) the time by which the Information Is likely to be 
collected by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) Yes Sir. 

(b) and (c) There were different versions regarding 
the caste of an employee of New India Assurance Co. 
(NIAC) in the verification report of the state government, 
which was received by the NIAC. NIAC have advised to 
Regional Offices to verify the caste certificate of each of 
the SC/ST employees and also asked such employees 
to submJt their caste certificates in prescribed format, 80 
that employees found guilty could be dealt with. The 
Company has al&o Initiated departmental proceedings in 
certain cases where irregularities were noticed. 

R .. ldantlal Schoole 

743. SHRI A. VENKATESH NAIK: WiD the Minister 
of TRIBAL AFFAIRS be pleued state: 

(al whether the Government are providing education 
fund for the children of Tribal community; 
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(b) if so, the details thereof; 

(c) whether residential schools are being opened for 
Tribal students; 

(d) if so, the number of residential schools opened 
during last three years in each State, particularly the 
Karnalaka; and 

(e) the amount of education fund provided for 
residential schools during the above period, State-wise? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) The Government are providing funds 
for the development of education amongst the tribal 
children of the country under the programmes of Special 
Central Assistance to Tribal Sub-Plan, Grants under Article 
275(1) of the Constitution and the schemes of Post Matric 
Scholarships for ST students, National Overseas 
Scholarship for higher studies abroad, coaching and allied 

scheme for ST students, Vocational Training in Tribal 
Areas, Upgradatlon of Merit for ST students, Vocational 
Training in Tribal areas, Upgradation of Merit for ST 
students, Book Bank for ST students, Establishment of 
Ashram Schools in Tribal Sub-Plan Area, Construction of 
Girls' Hostels, Construction of Boys' Hostels, Setting up 
Educational Complexes in Low Literacy Pockets for the 
Development of Women's Literacy and Grant in aid for 
Voluntary Organisations working for the welfare of STs. 

(c) to (e) Yes, Sir. Grants under Article 275(1) of the 
Constitution, are provided to the State Governments to 
establish Eklavya Model Residential Schools for imparting 
quality education to the tribal students of Vlth to Xllth 
Standard. During the Ninth Plan period, fUl1ds were 
provided for establishing 84 Eklavya Model Residential 
Schools in the country. A statement showing the State-
wise number of Eklavya Model Residential Schools, 
including Kamataka, sanctioned, and funds provided during 
the last three years is enclosed. 

Statement 

Statewise number ot Ek/avya Model Residential Schools and funds provided during the last three yeans 

(Rs. in crore) 

S.No. State No. of Schools for 2000-01 2001-02 Total of 2002-03 
which amount the IXth 

released during Plan 
IXth Plan AR AR AR AR 

2 3 4 5 6 7 

1. Andhra Pradesh 6 0.00 10.50 16.50 1.20 

2. Assam 2 0.00 0.00 2.00 0.00 

3. Bihar/Jharkhand 4 0.00 0.00 4.00 6.00 

4. Gujarat 6 0.00 8.00 12.00 0.00 

5. Himachal Pradesh 0.00 0.00 1.00 0.00 

6. Jammu & Kashmir 0.00 0.00 1.00 0.00 

7. Karnataka 3 0.00 6.05 8.05 0.00 

8. Kerala 2 0.00 0.00 2.00 2.20 

9. Madhya Pradesh 9 0.00 8.10 ] 0.00 
25.10 

10. Chhattisgarh 8 0.00 0.00 2.85 

11. Maharashtra 4 0.00 0.00 4.00 0.00 

12. Manipur 3 4.00 0.00 5.00 1.25 
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2 

13. Orissa 

14. Rajasthan 

15. Sikkim 

16. Tamil Nadu 

17. Tripura 

18. Uttar Pradesh 

19. West Bengal 

20. I\runachal Pradesh 

21. Mcghalaya 

22. M,zoram 

23. Nagaland 

Tolal 

AR-Arnount Released. 

3 

10 

7 

3 

5 

2 

3 

84 

Welfare Schemes for Trlbals 

744. SHRI A. BRAHMANAIAH: Will the Minister of 
TRIBAL AFFAIRS be pleased state: 

(a) the welfare schemes formulated for tribals in 
remote areas: 

(b) tile funds earmarked for this purpose in 2003-04; 
Siale-wise: 

(c) whether there is a proposal to enhance such 
<llIoention: and 

(d\ il so. the details thereof; 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) The Ministry of Tribal Affairs implements 
various schemes/programmes for the welfare and 
development of tribals in all the StateslUTs. The details 
of the schemes are available in the Annual Report as 
well as on the website (www.tribal.nic.in). The schames 
of Development of Primitive Tribes, Educational Complex 
In low literacy pockets and Grants-in-Aid to Non-
Govemmental Organisations are speciaAy made for weNare 
of tribals living in remote areas. 

(b) Amount the schemes/programmes of this MinI8Iry, 
the fundS are earmarked, State-wis.. in only two 

4 

0.00 

5.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

4.50 

13.50 

5 6 7 

7.40 11.40 2.00 . 
5.50 17.50 0.00 

1.50 2.50 0.00 

1.95 2.95 0.00 

1.50 4.50 3.00 

1.50 2.50 0.00 

0.00 5.00 1.50 

0.00 1.00 0.00 

0.00 2.00 0.00 

0.00 1.00 0.00 

0.00 7.50 0.00 

52.00 138.50 20.00 

Schemes. namely. SCA to TSP and Article 275(1) of the 
Constitution. The details of the Stat.wise funds earmarked 
under these Schemes during 2003-04 are at 
Statement-I and" enclosed respectively. 

(c) and (d) The Ministry propoeed to the Planning 
Commiaaion for enhancement of the allocation under the 
progfl~mmes of SCA to TSP and Article 275(1) of the 
ConstiMion. which Wa8 not agreed to by them. 

Stlltement I 

AllOC#Ition of FundB under SeA to 
TSP during 2003-04 

(As. in lakhs) 

S.No. Name of the StataalUTs Allocation 2003-04 

2 3 

1. Andhra Pradesh 2459.52 

2. Assam 2753.09 

3. Bihar 500.90 

4. Gujarat 3537.82 

5. Himachal Prade8h 579.18 

6. Jammu & Kashmir 874.75 .. 
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-.. -----
2 3 

7. Karnalaka 694.20 

8. Korala 246.33 

9. Madhya Pradesh 7049.90 

10. Maharashlra 3351.45 

11. Manipur 685.76 

12. Orissa 5845.77 

13. HaJaslhan 3284.60 

14. Sikkim 97.22 

15. Tamil Nadu 290.99 

16. Tnpura 936.93 

17. Ullar Pradesh 28.89 

18. Wesl Bengal 1982.31 

19. Jharkhand 5283.22 

20. Chhallisgarh 4163.56 

21. LJltaranchal 83.62 ----. 
Total 44730.00 

. ----- -.---
10,\·. (Rs. 49.7 erora) of the total allocation of Rs. 497.00 crores 
I,as been kept separately In view of proposed revised guldeHnes 
for SeA to TSP. The guidelines are pending with the Planning 
Commission for approval. 

St.tement-II 

EntItlement of the States under Articls 275(1) of the 
Constitution during 2003-04 

Slale 

Andhm Pradesh 

Assam 

Bihar 

Guiarat 

Himachal Pradesh 

Jammu and Kashmir 
_ .. _-_._-----_.-----

(R. in lakhs) 

Allocation for 2003-04 

2 

1535.00 

1050.00 

209.00 

2250.00 

80.00 

317.00 

2 

Karnataka 700.00 

Kerala 118.00 

Madhya Pradesh 3536.00 

Maharashtra 2672.00 

Manipur 230.00 

Orissa 2570.00 

Rajasthan 2000.00 

Slkklm 33.00 

Tamil Nadu 210.00 

Tripura 313.00 

Uttar Pradesh 27.00 

West Bengal 1393.00 

Arunachal Pradesh 200.00 

Meghalaya 555.00 

Mizoram 240.00 

Nagaland 387.00 

Jharkhand 2208.00 

Chhattisgarh 2089.00 

Uttaranchal 78.00 

Total 25000.00 

An amount of Rs. 30.00 crore i.e 10% of the outlay has been 
retained as per clause (xIII) of the guidelines. 

T 

An amounl of Rs. 20.00 crore has been 8IUI1'I8I'ked for completion 
of the ongoing 84 Model Residential Schools. 

Dumping of Surplu. Foodgraln. 

745. SHRt ADHIR CHOWDHARY: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government have dumped the surplus 
foodgrains Into the sea to. avoid storage problem; 

(b) H so, the quantum of foodgrains dumped into the 
sea during the last three years and its value thereof; 

(c) whether the State Governments were ignored for 
the distribution of such foodgrains; and 
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(d) il so, the reasons therefor? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) 10 (e) No. Sir. 

(d) Docs not arise. 

Foreign Currency Loan to SSI 

1,~() DR. CHARAN DAS MAHANT: Will the Minister 
of FINANCE be pleased to state: 

(3) whether nationalized banks are denying foreign 
currency loans for export to small scale units and only 
qlve rU~fJe loans at higher rate of interest; 

(t)) whether there is a minimum ceiling in value terms 
for providing SSI Sector imposed by banks for issue of 
thesE' loans: 

(c) II so, the details thereof; and 

(11) tho steps taken by the Govemment ·to provide 
sufficient foreign currency loans for export to SSI units? 

THF MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Reserve Bank of India (RBI) have 
reported lilat the data relating to export credit in foreign 
CIlrronc:v to SSI Sector is not being compiled separately, 
Howevl:JT, Information available with RBI indicates that in 
absolute terms, export credit to SSI Sector increased by 
Rs. 996 crores from Rs. 3210 crores in 2000 to 
Rs. 4206 crores in 2002. As a percentage of total credit 
to SSI sector. export credit increased from 13.2% to 
17.9% between the same period. Under extant 
instructions. Banks and Borrowers are free to negotiate 
the naturo of credit/rate of interest whether in terms of 
fomign r.urrency or rupee credit depending upon the 
speCific reqUirements of the proposal and nature of funding 
r04Ulrod. 

(b) No. Sir. 

iGI noes not arise. 

td) • Banks have been advised by RBI to extend 
limely and adequate credit in foreign currency 
10 SSI Sector. 

• !:lanks have been permitted to avail of lines of 
credit from overseas for the specifiC purpose 
(It gran ling bill discounting facility etc. in foreign 
currency. 

• Banks have been advised that no worthwhile 
export credit proposal should suffer for want of 
bank finance. 

• Interest rate of export credit in foreign currency 
is specified at London Inter Bank Ordinary Rate 
(UBOR) plus 75 basis pOints and in the case of 
export credit in rupees at a concessi anal rate 
"Not exceeding PLR minus 2.5% for 180 days 
for preshipment credit and 90 days for post-
shipment credit. For periods beyond this, interest 
rates have been deregulated. 

Inclualon of 'Telaga Pamula' In the Llat of 
Scheduled Trlbea 

747. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of TRIBAL AFFAIRS be pleased state: 

(a) whether the Government have received any 
representations to consider "Talaga Pamuls· community 
as Scheduled Tribes community; 

(b) if so, the details in this regard; 

(c) whether any anthropological study was done in 
this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) Yes, Sir. The proposal has been 
examined along with the other proposals as per approved 
modalities for deciding the claims of Scheduled Tribe's 
status. 

(c) No, Sir. 

(d) and (e) Does not arise. 

Textile Mill Workera 

784. SHRI E.M. SUDARSANA NATCHIAPPAN: Will 
the Minister of TEXTILES be pleased to state: 

(a) the number of textile mill workers in the country 
on date, State-wise; and 

(b) the welfare measures the Government have 
extended to these mill workers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)J: 
(a) The number of textile mill workers in the country 
State-wIse as on 30.6.2003 is given in the atateme",. 
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(b) The welfare measures extended by this Ministry 
to these mill workers include: 

(I) Textile Worker.' Rehabilitation Fund Scheme 
(TWRFS): This Scheme is being implemented 
since 15.9.1985 by the Office of the Textile 
Commissioner in coordination with the State 
GovernmentSIWorkers' Union/Official Liquidator/ 
Provident Fund Commissioners. It Is applicable 
to the whole of India and is meant for providing 
an interim relief for an interim period of only 
three years on a tapering basis to the workers 
who have lost their job due to permanent closure 
01 their mills/units in conformity with this scheme. 
Since inception of this Scheme, as on 30.6.2003, 
an amount of Rs. 163.73 crore has been 
disbursed to 72117 workers of 41 closed textile 
mills. 

(II) Group Insurance Scheme tor Powerloom 
Workers: In order to improve the sense of 
security among powerloom workers and thus 
Increase their productivity jt( the globalised 
integrated markets this scheme has been 
introduced in the Xth Five Year Plan jOintly with 
the Life Insurance Corporation (Lie) of India at 

St.tement 

to Questions 76 

financial outlay of Rs. 1.73 crore. This scheme 
is applicable to the one of the families of 
powerloom workers, who are aged between 18 
to 59 years of age group and below the poverty 
line (BPL) or marginally higher than the BPL, 
engaged in the activity of weaving on 
powerlooms and in allied pre-weaving/preparatory 
activities like twisting. winding, warping and 
sizing. 

(III) Group Work,hed Scheme for powerloom 
worker.: The Government has approved a 
Group Workshed Scheme for powerlooom 
workers with a total outlay of Rs. 77.08 crore to 
be implemented during Xth Five Year Plan where 
the Government's contribution would be 25% i.e. 
Rs. 19.27 crore. Under the Scheme, it is 
proposed to provide assistance for construction 
of worksheds for installation of modernized 
powerlooms. An integrated approach to 
construction of group powerloom worksheds 
would be encouraged in powerloom parks so 
that appropriate infrastructure for optimum 
capacity utilization is provided under Textile 
Centre Infrastructure Development Scheme of the 
Ministry. 

The number of textile mill worlcers in the country State-wise as on 30.6.2003 

S.No. State/Union Territory Workers on roll 

Non-SSI Mills SSI Mills 

Spinning Weaving 

2 3 4 5 

1. Andhra Pradesh 37415 612 2934 

2. Assam 4080 0 82 

3. Bihar 3189 0 0 

4. Chhattisgarh 2461 0 0 

5. Delhi 1318 90 2014 

6. Goa 72 0 0 

7. Guiarat 160806 2553 4540 

8. Haryana 21351 3296 222 

9. Himachal Pradesh 140n 18 648 
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2 

10. Jammu & Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Tamil Nadu 

21. Uttar Pradesh 

22. Uttaranchal 

23. West Bengal 

24. Dadra and Nagar Haveli 

25. Daman & Diu 

26. Pondicherry 
----

Grand Total _._-----_. 

Spinning and W.avlng Sector In 
Small Scale Industry 

3 

3776 

712 

36382 

16540 

57315 

175795 

350 

16080 

53187 

58927 

202447 

70206 

3228 

38006 

2251 

180 

7672 

987823 

749. SHRI ANANT GUDHE: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether spinning and weaving sector being 
reserved category for small scale industries is providing 
employment to large persons; 

(b) if so, the number of persons are being eamlng 
their livelihood by making production In this sector 88 on 
date: 

(e) whether the Government propose to delist the 
spinning and weaving sector from the reserved list for 
small Scale Industry; and 

(d) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTilES [SHRI BASANGOUOA R. PATIL (VATNAL)): 
(a) The spinning and weaving sectors are not reserved 
categories tor small-scale industries. 

4 5 

0 0 

0 0 

487 60 

383 15 

111 2789 

1010 6199 

0 0 

15 54 

1917 1895 

450 5262 

29771 3026 

1164 408 

47 0 

0 1114 

0 224 

32 0 

105 0 

42061 31486 

(b) to (d) 00 not arise in view of (a) above. 

£Translation) 

Allotment of PAN 

750. SHRI MANIKRAO HOOLVA GAVIT: 
SHRI SHRIPRAKASH JAISWAL: 
SHRI RAOHA MOHAN SINGH: 
OR. JASWANT SINGH VAOAV: 

Will the Minister of FINANCE be pleased to etale: 

(a) whether the job of luuing PAN Carde to income 
tax payers has been entruated by the Government to the 
UTI on payment of nominal fee; 

(b) if so, the details thereof; 

(c) whether large number of 88HI8888 who applied 
for allotment of PAN number to the Department of Income 
Tax before UTI were authorl •• d, have not yet been 
aDotted the same; " 
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(d) il so, the details thereof and the reason for such 
a delay in allotment of PAN number; 

(e) whether these assessees are also required to 
pay processing charges to UTI; and 

(I) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (!'l) Yes, Sir. Certain services relating 
to Issue of PAN Cards have been out sourced to UTI 
Investor Services Limited (UTIISL). 

(b) UTI Investor Services Limited (UTIISL) has set 
up Income Tax PAN Service Centres in all cities or towns 
where there is an Income Tax Office. It has been 
authorized to charge Rs. 5/- for each application form 
and Rs. 60/- towards processing and delivery in respect 
of each PAN card issued. 

(c) and (d) As per records of the Income Tax 
Department only 3,33,335 applications were pending for 
allotment of PAN on 31.5.03. Receipt of PAN applic8;tion 
is an ongoing process and in the normal course some 
applicatIOns remain in the pipeline. In some c!ses 
permanent account numbers could not be allotted due to 
core deficiencies in the applications. 

(e) No. Sir. 

(f) Not applicable. 

{Englishl 

Export of Salt from Gularat 

751. SHRI SAVSHIBHAI MAKWANA: WiH the Minister 
of COMMERCE AND INDUSTRY be pleased state: 

(a) whether Kutch-Saurashtra region of Gujarat has 
tremendous potential for salt exports; 

(b) if so, the steps proposed to be taken by the 
Government to promote export of salt produced in the 
Saurashtra region of Gularat; and 

(c) the steps taken to provide ultra modem loading 
and unloading facilities in Kutch-Saurashtra region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) Yes. Sir. 

(b) The following steps are being taken to promote 
export of Salt: 

(i) Export by sea/rail are exempted from levy of 
cess under Salt Cess Act, 1953. 

(ii) Railways are according higher priority 'B' for 
export of iodised salt and common salt by rail; 

(iii) Specifications for edible and industrial salt were 
laid down to ensure export of only good quality 
salt. 

(iv) Quantitative ceiling of 5 lakh metric tonnes on 
exports of iodised salt has been lifted in 1992. 

(v) Star Trading House & Export Houses recognised 
by Central Government have been exempted 
from the purview of compulsory pre-Shipment 
inspection of salt. 

(vi) Export Worthy Certificate is issued by Office of 
the Salt Commissioner free of charge. 

(vii) Establishment of salt refineries/washeries is 
encouraged to improve the quality of salt. 

(viii) In order to encourage export of salt and reward 
exporters, Export Award Scheme, 2002 has been 
introduced. 

(c) In Kutch region at Port Jakhav, a salt export jetty 
with modern salt loading conveyor system has been 
established at the cost of Rs. 250 Crores. Over and 
above two modem ports are developed for general cargo 
namely, Mundra and Pipavav with modern conveyor 
facilities which can be used for salt loading also. 

{Translation] 

Con.um.r Awarenee. 

752. SHRI PADAM SEN CHOUDHRY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(8) whether the Government propose to involve school 
students to boost the consumer awareness campaign in 
the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
~ISTRtBUTION (SHRI SUBHASH MAHARIA): (a) and (b) 
Yes, Sir. The Government has recently introdUQad a 
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scheme on consumer clubs to involve students to boost 
the consumer awareness campaign in the country. The 
objectives of the Scheme are to educate children about 
the rights of the consumers as provided in the Consumer 
Protection Act, 1986, to mobilize youngsters by instilling 
in them the spirit of protection of consumer rights; to 
impart knowledge about the role of the consumers in 
protection of their rights and to strengthen the consumer 
movement in the country. According to the Scheme, a 
Consumer Club shall be set up in a middlelhighlhigher 
secondary school which is affiliated to a Govemment 
recognized Board and shall consist of a minimum 50 
members. Each Consumer club shall be in the chame of 
an actIve teacher in the concemed school. A group of 
not less than 20 and not more than 50 consumer clubs 
In one or more geographically contiguous districts will be 
serviced by a co-ordinating agency. A well established 
educational institution, a non governmental voluntary 
organisation or a professional body shall be designated 
as the Coordinating Agency. 

The Department of Consumer Affairs shall provide 
financial support @ Rs. 10,000/- per annum per consumer 
club to the coordinating agency from the Consumer 
Welfare Fund. The coordinating agency wiD assist and 
monitor the functioning of each club. 

[English] 

Storage of Sugar 

753. SHRI DINESH CHANDRA YADAV: 
SHRI RAMJIVAN SINGH: 
SHRI RAM VILAS PASWAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the National Chemical Laboratory, Pune 
has discovered that the quality of sugar when kept In 
plastic bags for longer period deteriorates at a faster rate 
which are harmful for human beings; 

(b) if so, the facts in this regard; 

(c) whether the Government are aware of the 
marketing of sugar in plastiC bags by the sugar factories 
In the country which often remain in storage in the sugar 
factories and again with retailers before these are sold to 
the consumers; and 

(d) if so, the steps contemplated by the Government 
to so/ve this problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (d) 
According to National Chemical laboratory (NCl), Pune, 
a scientific resuh Indicates that when a sugar group Is 
chemically attached to a polymer molecule, such as 
polystyrene, the said polymer undergoes faster bio-
degradation in the environment. The products of bio-
degradation are small organiC residues and carbon 
dioxide. These are not harmful. The NCl further states 
that the degradation of plastics will not occur If the plastic 
is only in physical contact with the sugar. Consequently, 
sugar packed in plastics bags In safe and indefinitely 
stable. 

LIe Act, 1956 

754. SHRIMATI NIVEDITA MANE: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI RAM MOHAN GADDE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have any proposal to 
amend LlC Act. 1956; 

(b) if so, the reasons therefor; 

(c) the likely changes proposed to be carried out In 
the Act; and 

(d) the time by which it is likely to be finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) to (d) Do not arise. 

Shortage of Staff In Anti-Dumping Department 

755. SHRI SHRINIWAS PATlL: WHI the Minister of 
COMMERCE AND INDUSTRY be pIeued to state: 

(a) whether the Anti-durnping Department is facing 
acute shortage of staff and offices for efficient monitoring 
against Anti-dumping; 

(b) If 10. the "epa taken by the Government in thit 
regard; and 

(c) the funds allocated by the Union Government for 
Anti-Dumplng Department in the current annual plan1 J 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No, SI[. 

(b) Does not arise. 

(c) A provision of Rs. 50 lakhs has been exclusively 
made for the office of Directorate General of Anti-Dumping 
& Allied Duties (DGAD) in the non-plan budget of the 
Department of Commerce for activities relating to the 
working of DGAD. Apart from this, all expenditures of 
DGAD are borne by the Department of Commerce. 

Meeting with EU on Agricultural Exports 

756. SHRI RAMSHETH THAKUR: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether any meeting between the representatives 
of Indian Agricultural Exporters and the Chief 
Commissioner of European Union was held on agricultural 
exports; 

(b) if so, whether the exporters of agricultural products 
in India have been facing difficulties to meet the very 
high sanitary and phytosanitary standards; 

(c) if so. whether the Government have taken up 
this Issue with the European Commission; 

(d) if so, the outcome thereof; and 

(e) the other steps taken by the Government to boost 
the agricultural exports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 

_______ e •••• _ 

Year Exports Imports ----.----.---
2001-02 632.58 423.05 

2001·02 (Apr-Feb) 567.58 392.76 

2002-03 (Apr-Feb) 653.54 342.58 

COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (d) Government of India is in regular touch with the 
European Union (EU) for addressing the difficulties being 
faced by Indian agricultural exports to EU market, 
especially with reference to EU's health and sanitaryl 
phytosanitary standards for agricultural products. These 
issues were recently highlighted to the European 
Commission in the meetings of the India-EU Working 
Group on Agriculture/Marine Products and India-EU Sub 
Commission on Trade Cooperation. In these interactions, 
EU side has been sensitized about the difficulties being 
faced by the Indian agriculture sector and the need for 
early redressal of these difficulties. 

(e) Steps taken by the Government to boost 
agricultural exports include implementation of the concept 
of Agri Export Zones, focusing on growth areas like 
organic food, processed food etc. and addressing the 
quality related issues on agricultural products. 

Balance of Trade between India' and Thailand 

757. SHRI RAJAIAH MALYALA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the present position of balance of trade between 
India and Thailand; 

(b) the items which India imports from Thailand and 
the items which India exports; and 

(c) the latest status of negotiations for concluding 
free trade agreement between both countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE M.INISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
The present position of the bilateral trade between India 
and Thailand is as follows:-

(US $ Million) 

Total ; Balance of Trade 

1055.63 (+)209.53 

960.34 (+)174.82 

I 996.12 (+)310.96 
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(b) The major items which India imports from Thailand 
are electronic goods, machinery except electrical & 
electronics, artificial resins, plastic materials etc. other 
commodities, manmade filament/spun yam (incl. was), 
other textile yearn, fabrics, made-up articles, iron and 
steel, vegetable oils fixed (edible), pearls, precious/semi 
precious stones and electrical machinery except electronic. 
The major items which India exports to Thailand are gem 
& jewellery, oil meals, primary and semi-finished iron and 
steel, inorganic/organic/agro chemicals, marine products, 
drugs, pharmaceuticals and fine chemicals, machinery & 
instruments, dyes/intermediates & coal tar chemicals, 
manufacture of metals and non-ferrous metals. 

(c) A Joint Negotiating Group (JNG) has been set 
up for drafting a Framework Agreement on India-Thailand 
Free Trade Agreement covering goods, services and 
investments. The Framework Agreement is expected to 
be signed in October, 2003 during the Prime Minister'S 
visit to Thailand. 

Industrial Growth among States 

758. COL. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
state: 

(a) whether the Government have taken note of wide 
disparity/gap of industrial backwardness amongst various 
States in the country; 

(b) if so, the States which are lagging far behind in 
industrial growth and main reasons therefor; 

(e) the industrial growth of each State during Ninth 
Plan period, year-wise and State-wise; 

(d) the steps taken/proposed to be taken by the 
Government to give boost for industrial growth of 
industrially backward States; and 

(e) the financialltechnical assistance provided to each 
State during the Ninth Plan period, Scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) to (d) After the announcement of the New 
Industrial Policy in 1991, Licences are not required from 
the Central Govemment to set up industries except in 
few &pecified sectors. Investment decisions on locations 
are primarily guided by availability of quality Infrastructure, 

responsiveness and incentives offered by the State 
Governments which ultimately affect the rate of retum on 
investment. Promotion of industrial development in 
backward areas is primarily dependent on the initiative of 
the State Government. The Union Government supports 
the State's efforts through various Schemes/incentives like 
Growth Centre Scheme, Transport SubSidy Scheme, etc. 
Further, Central Govemment, in the Ninth Plan, introduced 
Capital Investment Subsidy Scheme, Central Interest 
SubSidy Scheme, Comprehensive Insurance Scheme for 
accelerating industrialization in the North Eastern region. 
This package has been extended to the States of Jammu 
& Kashmir, Himachal Pradesh, Sikkim, Uttranchal also. 

There are Scheme being implemented by other 
Ministries like Integrated Infrastructure Development 
Scheme (110) and National Programme of Rural 
Industrialization (NPRI) being implemented by Ministry of 
Small Scale Industries and Ministry of Agro and Rural 
Industries respectively for development of backward areas. 

Ministry of Finance, Department of Revenue had 
notified 123 industrially backward districts in the country 
for grant of concession under the Income Tax Act, 1961. 
Also, under Section 80-IB of the Income Tax Act, industrial 
undertakings are entitled to a 100% tax holiday for a 
period of five years in Category-A industrially backward 
districts and three years tax holiday in Category-B districts. 
Such industrial undertakings in both categories of districts 
are entitled to a further deduction of 25% (30% in the 
case of companies) from their profits and gains for a 
period of another five years. 

A list of States listed as Industrially Backward in the 
Eighth Schedule of the Income Tax Act, 1961 is placed 
at Statement-I. The details on Industrial growth of each 
State during Ninth Plan period are being collected. 

(e) A statement on financial assistance provided to 
each State under the Schemes for development 
of backward areas by this Ministry are enclosed at 
statement-II. 

St.'"",.nl·' 

List of States listed as Industrially Backward in the 
Eighth Schedule of the Income Tax Act, 1961: 

1 . Arunachal Pradesh 

2. Assam 
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3. Goa 10. Sikkim 

4. Himachal Pradesh 11. Tripura 

5. Jammu & Kashmir 12. Andaman & Nicobar 

6. Mnnipur 13. Oadar & Nagar Haveli 

7 Meqhalaya 14. Daman & Diu 

8 Mizoram 15. Lakshadweep 

!). Nagaland 16. Pondicherry. 

St.tement-II 

Stilte-wise Releases of Fund to the StatesiUTs under the Centrally Sponsored Schemes (CSS) 

Transport Subsidy Scheme, 1971 (Rs . in lakhs) 
.. _._- .. _ ...... -... _ .. 

SI.No. Namo 01 the StatelUT 1997·98 1998-99 1999-2000 2000-01 2001·02 
- ---_ .. _ .. - -.. --.--. 

1. Assam 2548.61 1250.53 1195.24 

2. Manipur 18.96 24.42 4.01 

3. Inpura 78.19 51.40 26.19 

4. Arunachal Pradesh 1243.55 277.21 606.46 4252.04- 6583.19-

S. Meghalaya 506.55 127.45 703.96 

{j Nagaland 970.01 1169.19 649.02 

1. Mllorarn 103.29 347.22 

8. Slkklm 129.82 69.59 

!J. Himachal Pradesh 824.77 4814.06 4650.79 4037.88 2238.23 

10. Jammu & Kashmir 138.62 594.51 280.23 275.86 69.54 

11. LIP (now Uttaranchal) 0.92 45.13 0.76 

12. Andaman & Nicobar Islands 33.46 3.19 

13. L 3kshadweep 

14. West Bengal (Oarjeeling) 42.82 36.88 36.26 
- _ .. _--_.-_.----

Total 6460.00 8500.00 8500.00 8600.00 9000.00 
'-"- _ .... _-_._----
"From MIIY. 2000. NEDFi has been designated as the nodal agency tor disbursement of subsidy to eligible units In North Eastem 
Region (S No 1-7) and accordingly funds are released in favour of NEDfl. Details of disbursements made by NEDFI are given In the 
statement enclosed. I 
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Details of Disbursement Made by NEDFi 

(Rs. in crore) 

SLNo. Name of the State 1999-2000 2000-01 2001-02 

1. Arunachal Pradesh 1.98 

2. Assam 16.69 17.97 

3. Manipur 

4. Meghalaya 2.62 10.13 

5. Mizoram 4.35 

6. Nagaland 5.65 

7. Tripura 0.69 0.19 

Total 20.00 40.27 

Central Capital Investment Subsidy Sch6me, 1997 

1999-2000 2000-01 2001-02 

Funds released to 2.00 crore 5.10 crore 
NEDFi 

BE of the 2.00 crore 5.00 crore 
Scheme 

Details of disbursement made by NEDFI 

SLNo. Name of the State 1999-2000 2000-01 2001-02 

1. Arunachal Pradesh 0 0 

2. Assam 0 3.89 

3. Manipur 0 0 

4. Meghalaya 0 0 

5. Mizoram 0 0 

6. Nagaland 0 0 

7. Tripura 0.26 0.02 

Total 0.26 3.91 
.. t. 
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Funds released to NEDFi 

Be 01 the Scheme 

SI,No. Name of the State 

1. Arunachal Pradesh 

2. Assam 

3. Manipur 

4. Meghalaya 

5. Mizoram 

6. Nagaland 

7. Tripura 

Total 

JULY 25, 2003 

Central Interest Subsidy Scheme, 1997 

1999-2000 2000-01 

0.01 crore 

Details of disbulSement made by NEDFi 

1999-2000 2000-01 

0 

0 

0 

0 

0 

0 

0 

o 

to Questions 92 

2001-02 

1.25 crore 

2.00 crore 

(As. in crore) 

2001-02 

o 
0.05 

o 
0.20 

o 
o 
o 

0.25 -_._----"--------------------------------------

Funds released to 
NIC 

Central Comprehflflsive Insurance Scheme, 1997 

1999-2000 2000-01 

0.10 crore 

Details of disbursement made by NIC-NIL 

Name(s) 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Guiarat 

Central Assistance by Growth Centres in Various States during Ninth Plan 

1997-98 1998-99 

2 3 

150 300 

48 

50 

50 

150 

1999-2000 

4 

11 

50 

250 

125 

2000-2001 

5 

200 

150 

400 

2001-02 

(As. in lakhs) 

2001-2002 

6 

235 
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Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

2 3 

50 

50 50 

Karnataka 

Kerala 

60 

200 

120 

532 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

1300 

50 

50 

120 

220 

2500 

World Sank Assistance to Uahllrashtra 

250 

500 

100 

100 

2000 

759. SHRI NARESH PUGLIA: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of proposals for financial assistance 
for various projects of the Government of Maharashtra 
forwarded to the World Bank by the Union Government 
and which have not yet been sanctioned by the World 
Bank so far; 

(b) the date when each of the above proposal was 
forwarded to the World Bank and the amount 

4 

200 

660 

500 

50 

250 

250 

50 

100 

2496 

5 

150 

200 

200 

100 

255 

100 

250 

195 

150 

250 

650 

3250 

6 

200 

50 

240 

255 

675 

100 

600 

270 

1025 

350 

4000 

of assistance sought from the World Sank 'or each 
project; 

(c) the present status of each such proposal; and 

(d) the follow-up action taken by the Union 
Government to eneure earty sanctions of the above 
proposals by the World Sank? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (c) The details are as 
follows: 
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No. 

1. 

2. 

3. 

Prolect Name 

Maharashtra Water 
Services Improvement 
Project 

Maharashtra Forestry 
Project 

Maharashtra Rural Water 
Supply and Sanction 
Project Stage II 

Date of 
posing 

7.2.2002 

19.8.1999 

20.9.2001 

(d) Approval of a project follows the cycle of project 
identification, preparation, posing, appraisal and 
negotiation. Govemment 01 India interacts with the World 
Bank in this process closely. 

Representation from Vanaspatl Producers 

760. SHRI HANNAN MOLLAH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the domestic Vanaspati industry is faCing 
crisis; 

(b) if so, the details thereof; 

(c) whether the Union Govemment have received any 
representation from the Vanaspati producers from Eastern 
region of India; 

(d) if so. the details thereof; and 

(e) the steps taken by the Govemment to protect 
the domestIC Vanaspati industry in the country particularly 
in West Bengal and other Eastern States? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) to (e) NO representation has been received from the 
Associations of Vanaspati manufacturers about the crisis 
in the industry. However, consultations are held with the 
representatives of the industry about their problems from 
lime to time. 

Trade remedial measures are in place to protect 
domestic industry from unfair competition. 

Amount (US $) 
million 

Present Status 

425.3 The World Bank has initiated 
their intemal documentation 
for including this in their 
future lending program. 

133.0 Consultations have 
commenced with the World 
Bank regarding the Forestry Sector 

181 Loan has been negotiated 
With the World Bank in July 
2003. 

WTO Ruling 

761. DR. SUSHIL KUMAR INDORA: 
SHRI T.M. SELVAGANAPATHI: 
SHRI BRAHMA NAND MANDAL: 
SHRI K.E. KRISHNAMUATHY: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether India has lost a major textile dispute 
vis-a-vis the United States at the World Trade Organisation; 

(b) if so, the details thereof; 

(c) to what extent India has suffered a loss; 

(d) whether the Government of India are planning 
again to appeal against the panel's ruling; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. 

(b) and (c) The panel established by the Disputed 
Settlement Body (DSB) has decided against India in the 
case titled 'United States-Rules of Origin for Textiles 
and Apparel Products", The unilateral changes in the US 
Rules of Origin are applicable from 1996 and, therefore, 
there are no new effects from the panel ruling. At that 
time, the changes did affect India's grey cotton fabrics 
exports to countries such as Sri Lanka which used them 
for processing and exports to US. 

(d) and (e) The Government has decided not to 
appeal against the DSB panel ruling. 
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Asslatance under Article 275(1) 

762. SHRI CHINTAMAN WANAGA: Will the Minister 
of TRIBAL AFFAIRS be pleased state: 

(a) the details of special assistance given for Tribals 
under Article 275( 1) of the Indian Constitution during the 
last three years, year-wise; 

(b) whether the Government have received any 
complaint on misuselirregularity of funds allotted to State 
Governments on this account; 

(c) if so, the details thereof; and 

(d) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
DRAM): (a) The following amount of grant has been 
released during the last three years, to the State 
Governments having tribal population, under Article 275 
(1) of the Constitution: 

(Rs. in lakhs) 

2000-2001 2001-2002 2002-2003 

19128.9 30000 30000 

(b) to (d) The Principal Accountant General (Audit), 
Tamil Nadu and Pondicherry had reported delay in setting 
up of Model Tribal Residential School for tribal students 
resulting in non-utilisation of Central assistance. Based 
on the reply of the State Government that the delay was 
due to administrative reasons and action for completion 
of the school had been taken, the Principal Accountant 
General (Audit) has been requested to drop objection. 

Export of Leather Good. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (8) 
and (b) India's export of leather goods and exports to 
USA during the last three years are as under: 

(exports in Million USS) 

2000-2001 

2001-2002 

2002-2003 

Total Exports 

440.37 

407.16 

412.97 

Exports to USA 

107.71 

90.86 

84.79 

Total export of leather goods registered a marginal 
growth of 1.43% in 2002·2003. However, there is a 
decline of 6.68% in so far as USA is concerned during 
2002-2003 over the previous year. This performance in 
respect of leather goods Is due mainly to general slow 
business phenomenon across the global markets. 

(c) Government of India Is providing financial support 
to exporters for participation in international fairs & buyer-
seller meets. Potential Indian companies are also 
supported to strengthen their market network by 
establishing warehousing and showroom facilities in the 
focus countries like the USA and select European 
countries. It Is also supporting the Indian exporters to 
establish Design Studios in their Production Units to 
enhance their design development capabilities to boost 
export in global market. 

Impact of Inlq War on Tea Export 

764. DR. B.B. RAMAIAH: 
763. SHRI SHRIPRAKASH JAISWAL: Will the Minister SHRI M.K. SUBBA: 

of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the export of leather goods by India to 
various countries particularly to USA have declined 
tremendously during the last three years; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken/proposed to be taken by the 
Govemment to help the Indian footwear and leather goods 
industry to boost export in global market? 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased state: 

(a) whether Iraq war had Inflicted adverse effect on 
export of country's tea exports; 

(b) if so, the 108S suffered in terma of rupee. as a 
result of war; 

(c) whether export of tea has started again after the 
war; and fI 
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(d) if so, the quantity of tea being exported now and 
the quantity of tea that was being exported before the 
war? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) Ves, Sir. 

(b) The value of tea export from India to Iraq has 
declined by about Rs. 82.09 crores during the period 
January-May 2003 as compared to the value of export of 
Rs. 87.02 crores in the corresponding period of 2002. 

(c) and (d) There has been no export of tea from 
India to Iraq during April and May 2003. The details of 
export of tea from India to Iraq are given below:-

Year Quantity Value 
(in million Kgs) (Rs. in Crores) 

2000-2001 13.34 93.90 

2001-2002 25.32 160.03 

2002-2003" 33.47 222.41 

January-May, 2003 0.70 4.93 

January-May, 2002 14.59 87.02 

• ProVisional and subject to revision. 

Procurement Centre. 

765. SHRI SANAT KUMAR MANDAL: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of procurement centres opened so 
far, Stale-wise; 

(b) whether the Govemment have given any relaxation 
for the procurement of foodgrains from the farmers; 

(c) If so, the details thereof; and 

(d) the target set for procurement by the Govemment 
during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) 
Statement-I and II showing State-wise number of purchase 
centres are enclosed herewith. 

(b) Yes, Sir. 

(c) With a view to reduce the hardship to farmers 
and to avoid distress sale of paddy, the prescribed 
specifications for procurement of paddy have been relaxed 
by the Government in the States of Madhya Pradesh 
(Jabalpur Division), Bihar and Orissa in the current KMS 
2002-03 as under: 

(i) In Madhya Pradesh, the' maximum limit in 
respect of immature, shrunken and shrivelled 
grains has been allowed upto 7% against the 
limit of 3% provided under the uniform 
speCifications. 

(ii) In the cases of both the States i.e, Bihar and 
Orissa, the maximum limit in respect of 
damaged, discoloured, sprouted and weevilled 
grains has been allowed upto 5% against 3% 
provided under the uniform specifications and 
the maximum limit in respect of immature, 
shrunken and shrivelled grains has been allowed 
upto 5% against 3% provided under the uniform 
specifications. 

(d) No targets for procurement of foodgrains are fixed 
by the Government. 

S",tement I 

List of Purchase Centres Operated during Kharif Season 2002-2003 lor Procurement of PaddylCostSegrains 

S.No. State FCI Jointly State Agency Total 

2 3 4 5 6 

1. Punjab 403 165 895 1463 

2. Haryana 25 35 160 220 

3. UHar Pradesh 1155 1155 

4. Delhi 2 2 
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5. 

6. 

7. 

Written Answers 

2 

Rajasthan 

Andhra Pradesh 

Madhya Pradesh 

8. West Bengal 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Karnataka 

Pondicherry 

Tamil Nadu 

Bihar 

Orissa 

Himachal Pradesh 

Maharashtra 

16. Jammu and Kashmir 

17. 

lB. 

Chhattisgarh 

Uttaranchal 

19. Gujarat 

Total 

'For coarsegrains only. 

3 

12 

111 

43 

100 

20 

4 

720 
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4 

200 

Statement " 

5 

214 

258 108· 

3· 

2 

347 

827 

748 

1443 

50 

6210 

to Questions 

6 

12 

325 

301 108· 

3· 

2 

347 

927 

20 

4 

748 

1443 

50 

7130 

List of Purchase Centf8s Operated by FCVState Agencies during Rabi SfMIIOn 2O()3.20tU (Provisional) 
----

2003-04 

S.No. State Fel State Agencies Total RemarkS 

1. Punjab 556 964 1520 

2. Haryana 105 235 340 

3. Uttar Pradesh 4222 4222 

4. Rajasthan 20 40 60 Procurement 
decentralised. 

5. Madhya Pradesh 167 763 930 Procurement 
decentralized 

6. Chhattisgarh 
7. Delhi 2 2 
B. Bihar 100 N.A. 100 

9. Himachal Pradesh 4 4 

10. Ultaranchal 27 175 202 Oecentralllled 
procurement 
under proceu . 

Total 981 (Prov.) 6599 (Prov.) 7580 (Prov.) 

102 

• 
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Supreme Court Judgement regarding 
Video Conferenclng 

766 SHRIMATI KANTI SINGH: 
DR. (SHRIMATI) C. SUGUNA KUMARI: 
SHRI RAM PRASAD SINGH: 

Will the Minister of LAW AND JUSTICE be pleased 
state: 

(a) whether attention of the Government has been 
drawn to Supreme Court's recent judgment allowing the 
use of vldeo-conferencing to record the evidence; 

(b) it so whether the Govemment propose to amend 
the relevant laws on the subject incorporating the Supreme 
Court Judgement; and 

(c) it so. the time by which a legislation in this regard 
is likely to bo brought before Parliament? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND ,JUSTICE (SHRI P.C. THOMAS): (a) Yes, Sir. 

IU) find (e) According to the judgement of the Hon'ble 
Supreme Court. video-conferencing has been allowed. The 
Government 01 Andhra Pradesh has effected amendment 
to section 167 of the Criminal Procedure Code, 1973 
(Central Act of 1974). 

It is upto the State Governments to effect amendment 
to the related Criminal Procedure Code in consultation 
With the High Courts. In case of any doubt in this regard, 
they seek the advice of the Central Government/Supreme 
Court. 

Unlt-64 Scheme 

767. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister 01 FINANCE be pleased to state: 

(a) whether the Unit-64 investors throughout the 
country have made any complaint individually or through 
their associations for not been able to realise their 
requllod dividend and appreCiation of their net asset value: 

(b) If so. the details thereof; and 

(c) the steps the Government have taken to ensure 
protection of Unit-64 Scheme investors and to arrange 
the return of the dividend with appreciation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) As per the information 

received from the Administrator of the Specified 
Undertaking of the Unit Trust of India, some individual 
investors and associations made representations seeking 
relief such as to pay dividend for the year 2002, to make 
goods the capital loss on account of difference between 
the acquisition cost and repurchase price, and to waive 
5000 units limit for small investors/senior citizens/charitable 
trusts for getting Rs. 12 per unit repurchase price, etc. 

Investors of US-64 were given option of 6.75% p.a. 
tax-free, interest payable half-yearly, Government 
guaranteed tradable bonds in lieu of cash payment as 
on 31.5.2003. These bonds have the features of safety, 
liquidity and superior returns compared to retums currently 
available in the market. The effective yield on these bonds 
works out to over 10% in respect of corporates and 
individuals with the marginal tax rate of 30% or above. 

Textile Industry 

768. SHRI PRABODH PANDA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government have allocated funds for 
the development of various existing development projects 
executed in West Bengal for development of textile 
industry; 

(b) if so, the details of the funds allocated and 
disbursed for various centrally assisted schemes in West 
Bengal during the last three years; 

(c) whether the disbursed funds for various schemes 
and projects have been utilized fully by the West Bengal 
Govemment; and 

(d) if no, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNALl]: 
(a) to (d) State-wise allocation of funds is not made in 
the budget of the Ministry of Textiles under any of the 
schemes. Proposals are invited under the schemes, and 
the amount released is based on the appraisal and 
approval given to the projects. Release is made in 
installments each subsequent release being subject to 
progress in implementation and the receipt of utilisation 
certificates. Release is made to the State Government 
under centrally sponsored schemes, and directly to the 
implementing agency under Central Sector Schemes. The 
details of the amount released to projects in the State of 
West Bengal under different sectors by this process as 
follows:-
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1. Handicrafts 

S.No. Name of the Scheme 

1. Export 

2. Exhibition 

3. Publicity 

4. Design 

5. Training 

6. Marketing 

7. Marketing Dev. Support 

8. Survey/Study 

9. Welfare 

10. CDC/CFC 

11. AHVY 

12. A&D 

Total 

2. Handlooms 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the Scheme 

Workshed-cum-Housing Scheme 

Health Package Scheme 

Thrift Fund Scheme 

Group Insurance Scheme 

Handloom Export Scheme 

MDA Scheme 

Deen Dayal Hathkargha Protsahan 
YOjana. 

SRAVANA 3, 1925 (Salea) 

2000-2001 

2.06 

6.58 

9.16 

7.86 

14.63 

2.73 

0.17 

7.20 

14.45 

64.84 

2000-2001 
Fund 

Released/utilised 

358.451124.76 

7.3517.35 

2.4712.47 

16.25116.25 

110.081110.08 

28.151" 

"Utilisation report nol received from the Govemment of Wast Bengal. 

3. Silk 

S.No. Name of the Scheme 

1 . Catalytic Development Programme 

2. Inlormation Technology 
Initiatives (commenced in 2002) 

'"100% utihzed 

"""Utilisation report not received. 

2000-2001 

55.05 

2001-2002 

5.34 

3.36 

1.00 

2.20 

11.72 

1.00 

3.05 

2.97 

9.00 

23.01 

62.65 

2001-2002 
Fund 

Released/utilised 

2.361" 

2.7712.77 

4.201/4.20 

27.69r 

2001-2002 

101.92 

106 

(Re. in lakhs) 

2002-2003 

7.95 

4.45 

0.12 

0.32 

5.34 

1.04 

1.95 

0.B9 

48.77 

6.00 

76.83 

(As. in lalchs) 

2002-2003 
Fund 

Released/utilised 

10.00r 

31.931° 

347.881" 

(AI. In I..,.) 

2002-2003 

65.41·· 

2.97··' 

• 
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4. Powerlooms 

S.No. Name of the Scheme 

1 . Group Insurance Scheme for Powerloom Weavers 
(On reimbursement basis) 

5. Jute 

There is no Centrally Sponsored Scheme for 
development of jute textiles. However, as 77.63% of jute 
mills in the country are located in the State of West 
Bengal a sizeable portion of funds meant for jute 
development being operated through JMDC, IJIRA, 
Institute of Jute Technology etc. are utilised in the State 
of West Bengal only. 

Export of Rice 

769. SHRI BASU DEB ACHARIA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment have ordered an enquiry 
into the alleged irregularities involving crores of rupees In 
the export of rice/wheat allegedly facilitated by the FCI; 

(b) if so, the details thereof; 

(c) whether the enquiry report has been submitted in 
this regard; 

(d) if so. the details thereof; and 

(e) the action taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (e) 
An inquiry had been instituted taking note of the reports 
appearing in the press regarding alleged irregularities 
relating to the concession given to rice exporters as 
allowance for 'Brokens·. The report has not been 
submitted. 

The concession give to rice exporters had been 
withdrawn with effect from 1 st October, 2002. 

VRS for Employee. of In.urance Companle. 

770. DR. RAMESH CHAND TOMAR: 
DR. LAXMINARAYAN PANDEYA: 

WIll the Ministgr of FINANCE be pleased to state: 

1996-1997 1999-2000 

Rs. 68,000.00 Rs. 68,000.00 

(a) whether the Government propose to introduce 
Voluntary Retirement Scheme (VRS) in Life Insurance 
Corporation and Public Sector General Insurance 
Companies; and 

(b) if so, the details thereof and the time by which 
the VRS is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) A proposal of Special 
Voluntary Retirement Scheme for the Officers and 
employees of four public sector general insurance 
companies has been received from General Insurers' 
(Public Sector) Association of India (GIPSA). It is under 
consideration of the Government. 

There is no proposal to introduce Voluntary 
Retirement Scheme for the employees of Life Insurance 
Corporation of India. 

Import of Natural Rubber 

771. SHRI K. MURALEEDHARAN: 
SHRI T. GOVINDAN: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment have taken away the 
import restriction on natural rubber and decided to import 
natural rubber; 

(b) if so, the details thereof; 

(c) whether the Govemment of Kerala has submitted 
any proposal in this regard; 

(d) if so, whether the Govemment have taken any 
measures to protect the rubber producers due to this 
act; 

(e) if so, the details thereof; 

(f) whether there is any plan to increase the import 
duty on rubber; and 
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(9) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTEA OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHAI SATYA BAATA MOOKHERJEE): (a) 
and (b) Import of Natural Rubber has been made free 
w.e.f. 1.4.2001 as part of the removal of Quantitative 
Restrictions from large number of items for imports. Under 
the Exim Policy, exporters are entitled to import inputs 
duty free for the manufacture of items for export under 
the Advance Licence Scheme as per the Standard Input 
Output Norms (SION) fixed for a particular Item. Certain 
restrictions had been put in place for import of Natural 
Aubber duty free under this scheme. The Public Notices 
and the Policy Circulars imposing such restrictions have 
been set aside by the Bombay High Court. The SLP 
filed by the Government against this order was not 
admitted by the Supreme Court. As a result, restrictions 
imposed on import of Natural Rubber under the Advance 
Licence Scheme stand removed. 

(c) to (e) Ves Sir. A representation has been received 
from CM, Kerala. The Govemment is keenly monitoring 
the price as well as import of Natural Rubber in the 
country and will take appropriate action, If there is an 
undue surge in the import of Natural Rubber. 

(f) and (9) There is no proposal at present to increase 
the import duty on rubber. The WTO bound rate of duty 
on Natural Rubber is 25% and at present, the same is 
being levied. 

Write off of Tax AlTUra 

772. SHAI CHANDAA BHUSHAN SINGH: 
DR. MANDA JAGANNATH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment are writing off Rs. 92,000 
crore tax arrears owned to the Government by the 
assessees; 

(b) if so, the reasons which prompted the Govemment 
to take such a decision; 

(c) the concrete steps taken by the Govemment to 
recover the arrears before taking such a decision; 

(d) whether any accountability has been fixed for 
allowing to accumulate the arrears; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) to (e) In view of (a) above, do not arise. 

NPA of aann 

773. SHRIMATI RENUKA CHOWDHURY: 
SHRI SURESH CHANDEL: 
DR. MANDA JAGANNATH: 
SHRI KALAVA SRINIVASULU: 
SHRI AJOY CHAKRABORTY: 
SHRI MAHESHWAR SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the quantum of Non-performing Aasets 
(NPAs) of the public sector bankslfinancial institutions have 
come down after the Securitlsation and Reconstruction of 
Financial Assets and Enforcement of Securities Interest 
Act, 2002 has come into effect; 

(b) If so, the detalls of NPAs of each public sector 
bankalfinancial institutions 88 on March 31, 2002 and 
March 31, 2003; 

(c) the NPAs recovered and the amount written off 
during the year 2002-2003 by each of these bankal 
financial institutions separately; and 

(d) the further steps taken by the banks to recover 
the NPAs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The total Gross NPAa of the PlbIic 
Sector Banks decreased by Rs. 4839 cror. from 
Rs. 56607 cror. to As. 51768 erore between March 31, 
2002 and March 31, 2003 (Provisional). In the cue of 
financial institutions the Net NPAa have increased by 
10.8% from Rs. 12104 crores as on March 2002 to 
Rs. 13412 crores 88 on March 2003 (provisional). 

(b) The bank-wise groas NPAI of public sector banks 
& institution-wise net NPAs of financial institutions as on 
31 at March 2002 and 31st Man::h 2003 are at StaIement-I. 

(c) The bank-wise detaila of amount of NPAs writlerH 
oft and NPAa recovered in the year 2002-2003 by each 
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of these banks is at statement-II. Institution-wise details 
in this regard are being collected and will be laid on the 
Table of the House to the extent available. 

(d) Government of India and Reserve Bank of India 
have advised the banks and financial institutions to take 
several steps for recovery of use such as evolving and 
Implementation of recovery policy by banks, filing of suits 
with CIVil courts, filing cases with Debt Recovery Tribunals 
(DRTs), compromise settlement through Settlement 
Advisory Committees, Lok Adalats and monitoring and 
follow up of NPAs at various levels. Credit Infonnation 
Bureau has also been set up to disseminate infonnation 
on borrowers to the banks. Corporate Debt Restructuring 
(CDR) scheme has been put in place to provide a 
transparent mechanism for restructuring of corporate debts 
of Viable entities facing problems due to internal and 
external factors. A company viz., "Asset Reconstruction 
Company (India) Ltd." has been incorporated under the 
Companies Act, 1956. "The Securitization & Reconstruction 
of Financial Assets and Enforcement of Security Interest 
Act, 2002" has been enacted to facilitate foreclosures 
and enforcement of securities in cases of default, in order 
to enable the banks and financial institutions to realize 
their dues. RBI has issued revised guidelines for 
compromise settlement of chronic NPAs of Public Sector 
Banks on 29th January, 2003, These guidelines will cover 
all NPAs in all sectors irrespective of the nature of 
business, which have become doubtful or loss as on 
31st March 2000 with outstanding balance of Rs. 10.00 
crore and below. 

Statement I 

Gross NPAs of Public Sector Banks and Net NPAS of 
Financial Institutions 

S.No. Bank Name 

2 

1. Allahabad Bank 

2. Andhra Bank 

3. Bank of Baroda 

4 Bank 01 India 

5. Bank 01 Maharashtra 

6. Canara Bank 

7. Central Bank of India 

(Amount in As. crore) 

31st March 2002 31 st March 2003 

3 

2002 

524 

4489 

3722 

906 

2112 

3376 

4 

1842 

581 

3910 

3495 

958 

2393 

3243 

2 

8. Corporation Bank 

9. Dena Bank 

3 

687 

1996 

10, Indian Bank 2175 

11. Indian Overseas Bank 1819 

12. Oriental Bank of Commerce 952 

13. Punjab & Sindh Bank 1092 

14. Punjab National Bank 4140 

15. Syndicate Bank 1299 

16. UCO Bank 1333 

17. Union Bank of India 2420 

18. Un"ed Bank of India 1216 

19. Vijaya Bank 603 

20. State Bank 01 Bikaner & Jaipur 616 

21. State Bank 01 Hyderabad 899 

22. State Bank 01 India 15486 

23, State Bank 01 Indore 320 

24. State Bank 01 Mysore 

25. State Bank of Patiala 

26. State Bank of Saurashtra 

27. State Bank 01 Travancore 

Total 

FInInCieI Inatltutlonl 

1. 

2. 

3. 

4. 

5, 

6. 

lOBI 

IFCI 

IIBI 

IDFC 

TFCI 

EXIM Bank 

7. NHB 

8. NABARO 

9, SlOBI 

10. Total 

625 

628 

443 

728 

56607 

6500 

3897.64 

662 

Nil 

213.17 

448.42 

Nil 

0.93 

382.17 

12104 

4 

657 

1617 

1545 

1760 

1145 

10n 

4980 

1416 

1206 

2388 

926 

506 

580 

740 

12474 

295 

562 

482 

354 

635 

51768 

7330 

4559.68 

609 

30 

224.54 

184 

Nil 

1.61 

472.71 

13412 

112 
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Statemant II 

Bank-wise Details of Amount Written off 
and NPA Recovered 

S.No. Bank Name 

Allahabad Bank 

2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

5. Bank 01 Maharashtra 

6. Canara Bank 

7. Central Bank of India 

8. Corporation Bank 

9. Dena Bank 

10. Indian Bank 

11. Indian Overseas Bank 

12. Oriental Bank of Commerce 

13. Punlab & Sindh Bank 

14. Punlab National Bank 

15. Syndicate Bank 

16. UCO Bank 

17. Union Bank of India 

18. United Bank of India 

19. ViJaya Bank 

(Amount in Rs. crore) 

Amount NPA 
Written oft Recovered 

208.5 

93.65 

456.n 

535.7 

92.35 

112.24 

418.22 

16.15 

637.87 

57.1 

125.81 

4.97 

55.32 

157.93 

42.32 

132.59 

378.22 

223 

122.59 

222.64 

74.6 

439.61 

462.79 

102.53 

638.41 

318 

74.85 

452.55 

270.64 

352.41 

293.3 

122.43 

4n.14 

181.33 

121.18 

326.42 

20. State Bank of Bikaner & Jaipur 94.84 

117.5 

123.71 

91.59 

135.79 

1309.89 

21 Slate Bank of Hyderabad 

22. Slale Bank of India 

23. Slale Bank 01 Indore 

24. State Bank of Mysore 

25. Slate Bank 01 Pahala 

26. Slale Bank of Saurashtra 

27. Siale Bank of Travancore 

Total 

289.34 

3939.93 

110.57 

129.99 

175.29 

98.69 

81.65 

8791.6 

67.49 

214.12 

111.97 

45.69 

87.55 

7236.13 

{Translation] 

ContributIon to Annual Incom. 

774. SHRI BRAHMA NAND MANDAL: Will the 
Minister of FINANCE be pleased to state the contribution 
of the industrial sector, agricultural sec10r and the defence 
sector to the national Income during the financial year 
2000-2001, 2001-2002 and 2002-2003 separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): The contribution of industry (mining, 
manufacturing, electricity and construction), agriculture 
(Including forestry and fishing) and services sectors to 
the Gross Domestic Product (GDP) at current prices are 
given below. The contribution of defence sector to GOP 
is mainly included in the 'manufacturing' and 'service' 
sectors and is not separately presented in the National 
Accounts Statistics. 

Percentage contribution to GDP at current prices by 
broad sectoral groups. 

Sector 2000-01 2001-02 2002-03 

Industry (mining, manufaduring, 
electricity end construction) 

Agriculture, lorestry & fishing 

Services 

01 which community, social & 
personal services 

01 which; public 
administration and defence 

NA: Not Avallable. 

{English] 

26.6 

24.9 

48.5 

14.5 

6.5 

25.9 

25.0 

49.2 

14.6 

6.4 

!i_II marking of Sliver Artlcl._ 

26.4 

23.0 

SO.6 

15.1 

NA 

775. SHRI SURESH RAMRAO JADHAV: WHI the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(8) whether the Bureau of Indian Standards propoees 
to introduce the quality assurance system of HaHmar1Ung 
for silver articles; 

(b) if 80, the details thereof; and 
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(c) the steps taken by the Government for mandatory 
use of hallmarking for silver articles by the manufacturers? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) and (b) Yes, Sir. Bureau of Indian Standards (BIS) 
proposes to introduce Hallmarking of Silver Articles on 
voluntary basis in accordance with the Indian Standards 
IS: 2112:2003 "Silver, Jewellery artifacts-Fineness & 
Hallmarking" . 

(c) There is 110 proposal at present with BIS to make 
the Hallmarking of Silver Articles mandatory. 

Dishonour of Cheque. 

776. SHRI A.P. JITHENDER REDDY: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the existing law is not sufficient to tackle 
the cases relating to dishonour of cheques; 

(b) if so, the details of flaws in the existing law; 

(c) whether RBI is reviewing the norms pertaining to 
dishonour of cheques from stock exchanges including 
proposal to amend the Information Technology Act, 2000 
relating to electronic clearance of cheques; and 

(d) if so, the time by which it is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) After recent amendments in the 
Negotiable Instruments Act, 1881, the eXisting law is 
sufficient to tackle cases relating to dishonour of cheques. 

(b) Does not arise. 

(e) Pursuant to the recommendations contained in 
paragraph 5.214 of the Report of the Joint- Parliamentary 
Committee on Stock Market Scam for the issuance of 
specific guidelines by Reserve Bank to all banks regarding 
the procedure to be followed by them in respect of 
dishonour of cheques from stock exchanges, the Reserve 
Bank has issued a circular No. 113 dated 26th June, 
2003 after reviewing the extant instructions relating to 
return of all dishonoured cheques. The circular contains 
guidelines to the banks with regard to the procedure to 
be followed by them in the event of dishonour of cheques, 
which Includes prompt action to be taken by them. 

However, there is no proposal under consideration of the 
Government for amending the Information Technology Act, 
2000 relating to electronic clearance of cheques. 

(d) Does not arise. 

Propertle. taken over by 1081 

777. SHRI G. GANGA REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Industrial Development Bank of India 
has taken over possession of certain properties under 
the Securitization and Reconstruction of Financial Assets 
and Enforcement of Security Interest Act, 2002; and 

(b) if so, the number of properties whose possession 
has been taken over by the lOBI since the enforcement 
of above Act? 

THE MINISTER OF STATE IN 'tHE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Yes, Sir. Industrial 
Development Bank of India (lOBI) and Reserve Bank of 
India (RBI) have reported that lOBI has so far taken over 
possession of five properties of four assisted companies 
under the Securitisation and Reconstruction of Financial 
Assets and Enforcement of Security Interest Act, 2002. 

[Translation] 

Unlt-64 Scheme 

778. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government had promised cash 
payment to people who had Invested money under 
Unit·54 scheme; 

(b) if so, whether the Government are forcibly issuing 
bonds to the persons who have Invested money under 
Unit·54 scheme; 

(c) if so, the reasons therefor; and 

(d) the number of the people to whom bonds have 
been issued by the UTI till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 

> VITHOBA ADSUL): (a) Yes, Sir. 

(b) No, Sir. 
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(c) Does not arise. 

(d) As per the information received from the 
Administrator of the Specified Undertaking of the Unit 
Trust of India, till date approximately 28.87 lakh bond 
certificates have been issued to investors covered under 
17.93 lakh Investor Identification Numbers. 

{English} 

Handicraft Complexes In Rajasthan 

779. DR. JASWANT SINGH YADAV: 
SHRI JASWANT SINGH BISHNOI: 

Will the Minister of TEXTilES be pleased to state: 

(a) whether the Union Govemment have provided 
any financial assistance for setting up of handicraft 
complexes in the State of Rajasthan; 

(b) if so, the detail thereof during the last three years; 

(c) the number and locations of the complexes have 
been set up; 

(d) whether there is a proposal to set up an export 
zone for Handicraft items in the district Jodhpur, 
Rajasthan; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAl)): 
(a) No. Sir. There is no scheme for setting up of 
handicraft complexes in the sector. 

(b) Does not arise. 

(c) Does not arisEl. 

(d) No, Sir. 

(e) Does not arise. 

Fall In FDUForelgn InstHutlonal Investora 

780. SHRI P. RAJENDRAN: 
SHAI AMAR RAOY PAADHAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the country has registered a fall in 
Foreign Direct Investment and Foreign Institutional 
Investors during the year 2001-2003; 

(b) if so, the extent of the fall; and 

(c) the extent of fall in respect of each State/UT? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) Foreign Direct Investment (Fol) 
received during the financial years 2000-01, 2001-02 are 
US $ 4029 million and US $ 6131 million respectively. 
FDI data which is in alignment with intemational best 
practices, would be available for 2002-03 after a time-
lag. Foreign Institutional Investors (Fill investment during 
calendar years 2001, 2002 and for the period January-
June 2003 was US$ 2843.3 million, US $ 763.5 million 
and US $ 2083 million respectively. 

(b) and (c) There has been no fall in Fol into the 
country for the years 2000-01 and 2001-02. FII investment, 
being portfolio investments Is dependent on capital market 
conditions and several other factors and determinants, 
both domestic and international, which influence the 
market trends/sentiments. 

Smuggling along Eastern Coast 

781. SHRI BHARTRUHARI MAHT AB: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government are aware that there 
has been a drastic increase in smuggling activities along 
the eastem coast of the country; 

(b) if so, the details thereof; 

(c) the number of persons arrested along the eastem 
coast for smuggling activities; 

(d) the action taken by the Govemment against them; 
and 

(e) the action being taken by the Govemment to 
check the smuggling activities along the eastem coast? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDAAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) to (d) Details of the cases booked, persons 
arrested and action taken during last three years Is ps 
below: • 
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Year No. 01 cases No 01 persons Action taken against the 
booked arrested persons arrested 

2000-2001 121 21 Pl'OS8aIIed 

2001·2002 120 15 -do-

2002·2003 109 ~5 -do-

2003-2004 38 Nil -do-
(upto June 2003) 

(e) All Customs field formations including the 
Directorate of Revenue Intelligence are alert and vigilant 
to detect and prevent smuggling of any contraband goods 
along the eastem coast of the country. 

GOP ProJection 

782. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the GDP projections of India made by the 
Economic and Social Commission for Asia and the Pacific 
lor 2003, placing the GDP at 5.1 percent; and 

(b) if so, the extent to which the Govemment agrees 
to this projection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The Economic and Social 
Commission for Asia and the Pacific (ESCAP) in its 
"Economic and Social Survey of Asia and the PacIfic 
2003" brought out in March, 2003 has projected India's 
real GDP growth rate at 6 per cent for 2003. At the time 
of Survey's media launch on April 17, 2003, ESCAP has 
indicated a revised growth rate of 5.1 per cent based on 
the projection made by the Intemational Monetary Fund. 
DiHerent agencies make projections of growth based on 
their perception of growth prospects. The Govemment 
has taken note of the projection by the ESCAP. 

Financial Restructuring of UC 

783. DR. V. SAROJA: 
DR. LAXMINARAYAN PANDEYA: 
SHRI VINAY KUMAR SORAKE: 
SHRI MOHAN RAWALE: 

Will the Minister of FINANCE be pleased to state: 

(al whether the Govemment have asked for a report 
from Life Insurance Corporation of India on' its financial 
position; 

(b) if so, the reasons therefor; 

(c) whether the Corporation is falling short of the 
capital norms and the solvency requirement; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment for financial 
restructuring of the L1C? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) According to the Insurance Regulatory and 
Development Authority (IRDA) (Assets, Liabilities and 
Solvency Margin of Insurers) Regulations, 2000 which 
have become applicable to L1C w.e.f. 1.4.2001, the IRDA 
has asked LlC to fulfill the Solvency Margin requirement. 
Since the Solvency Margin requirement has arisen for 
the first time, on the request of L1C, IRDA has provided 
3 years transition period to fulfilll the same. At present 
there is no proposal by the Govemment for financial 
restructuring of LlC. 

Tax Concessions availed by Cigarette 
Manufacturing Companies 

784. SHRI K.A. SANGTAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment are aware that cigarette 
manufacturing companies instead of setting up complete 
manufacturing units for their products resorted to entering 
into agreements of job work of partial process and were 
vying with each other to exploit excise duty concessions 
under the tax holiday and excise exemption scheme 
announced by the govemment for the North East region 
to encourage the investors to boost the economy; 

(b) iJ so, the details of the claims made by such 
companies during the last three years, year-wise and 
company-wise; 

(c) the steps being taken to check such malpractices 
and encourage genuine investors to set up their units 
irrespective of product category in terms of Industrial 
Policy, 1997 in this sector in the North-East; and 

(d) the attempts being made to recover the benefits 
exploited by such cigarette manufacturing companies in 
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terms of Section 154(4) of Finance Act, 2003 and to 
extend the benefits of North East Industrial Policy to aU 
genuine manufacturing units set up in Noth·East pursuant 
to Government promise and continuing their operations 
till date irrespective of product category? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Yes, Sir. A statement 
showing the details of the refunds of excise duty paid! 
withheld for the period from 8.7.1999 to 31.12.1999 and 

from 17.1.2000 0 22.1.2001, the period during which 
exemption to cigarettes was available, Is enclosed. 

(c) Industrial activity is governed by the Industries 
(Development & Regulation) Act, 1951. The Finance 
Ministry has no jurisdiction to check such malpractices 
committed in violation of the said Act. 

(d) The manufacturel'S have been directed to deposit 
the refunds availed by them. The benefit to other 
manufacturers other than tobacco products are unaffected. 

StIItement 

Unit-wise data showing the refunds allowed and refunds withheld in respect of the units manufacturing cigarettes in 
the North Eastem Region and claiming exemptions in terms of the NotlficBtion No. 32/99-CE dated 8.7. 1999 

SI.No. Name of the unit Amount of refunds Amount of refunds 
already granted withheld 

1. MIs. Newzone India Pvt. Ltd. 13,48,14,120.00 10,65,40,851.00 

2. MIs. Kaziranga Tobacco Products 3,63,45,120.00 6,75,52,192.00 

3. MIs. AVM Tobacco Co. Pvt, Ltd. 57,65,340.00 47,00,600.00 

4. MIs. Golconda Industries 16,09,37,360.00 11,98,42,800.00 

5. MIs. Frontier Multiproducts 11,46,49,600.00 12,04,34,200.00 

6. MIs. R.C. Tobacco Pvt. Ltd. 14,06,88,640.00 23,57,84,415.00 

7. MIs. Assam Cigarette Co. P. Ltd. 13,20,33,605.00 11,01,25,121.00 

8. MIs. Sri Agasthay Industries P. Ltd. 8,48,62,624.00 8,05,74,000.00 

9. MIs. Sunflag Enterprises Pvt. Ltd. 13.10,35,700.00 12.21,49,500.00 

10. MIs. Tirupati Tobacco Pvt. Ltd. 5,59,38,661.00 11,65,79,435.00 

11. MIs. Assam Tobacco Pvt. Ltd. 2,01,48,460.00 9,46,81,099.00 

12. MIs. Alam Industries 0.00 11,24,66,457.00 

13. MIs. O.V. Tobacco Co. Pvt. Ltd. 0.00 6,61,200.00 

14. MIs. A.M.S. Convertors 0.00 5,87,19,129.00 

15. MIs. Khatuwalla Tobacco 0.00 5,25,000.00 

16. MIs. Krishna Industries Pvt. Ltd. 4,82,85,491.00 2,07,65,200.00 

17. MIs. New Tobacco Co. 2,76,90,000.00 1,89,45,120.00 

18. MIs. NETCO 93,51,17,180.00 56,79,99,805.00 

Total 202,85,09,901.00 139,10,46,319.00 -( 
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Amount Reluaed under TSP to 
Open Ashram Schools 

785. SHRI ANADI SAHU: Will the Minister of TRIBAL 
AFFAIRS be pleased state: 

(a) the total amount released under the Tribal Sub-
plan ·for starting of Ashram Schools in each State/UT of 
the country during the last three years; 

(b) whether the funds allocated to Orissa have been 
tully utilized; 

(c) it so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) The details of the amount released during 
the last three years is at the statement enclosed. 

(b) This is a 50:50 Scheme and the State 
Government could not make provision. Hence no grant 
has been released to the State Government of Orissa 
dUring last three years. 

(c) and (d) Do not arise. 

Statement 

The release of amount in various StateslUTs under 
the Tribal Sub-Plan for starting of Ashram Schools 

during last three years 

S.No. Year of Name 01 Stale AmMt released 
Release [10 nrpees) 

----.~ .. --.-.--

2000·01 Nil Nil 

2 2001·02 (1) Andhra Pradesh 2,62,50,000 

(2) Gujarat 1,57,30,000 

(3) Tripura 50,00,000 

(4) Kamalaka 1,28,00,000 

(5) Chhallisga/h 4,00,00,000 

3. 2002·03 (1) Kamalaka 1,30,00,000 

(2) Madhya Pradesh 8,20,00,000 

Decline In Export of Fruits due to U5-lrllq War 

786. SHRI GUTHA SUKENDER REDDY: Win the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India's export of fruits suffered setback 
on account of war in Iraq; and 

(b) if so, the total loss in terms of rupees suffered 
as a result of war? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) There is very little impact on export 0: fruits and 
vegetables including mangoes on account of war in Iraq. 
A small reduction in exports to the Gulf countries is 
apparent because of increased costs as a result of air 
freight hike, war risk premium and recent evacuation of 
ethnic population from the Gulf countries etc. 

Budget E.tlmat~. 

787. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the presentation of budget estimates is 
not in consonance to the actual collections but on 
optimistic projections as has been brought out by the 
C&AG in its Report No. 10 of 2003 (Indirect taxes-
Customs); 

(b) if so, the reasons for making optimistic projections; 
and 

(c) the steps taken to present realistic budget? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Budget Estimates are 
made on the basis of certain assumptions which appear 
plausible at the time of formulation of the budget. These 
assumptions, like projected growth in the manufacturing 
sector, export import trade, exchange rate changes and 
market lorces 01 supply and demand etc. may fluctuate. 
This may result in aetupl collection of revenue varying 
Irom the budget estimates. 

(c) Various factors affecting the economy cannot be 
predicted with great degree of accuracy Efforts are, 
however. made to make the assumption as realistic as 

1 possible. 
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[Translation] 

Recession In Global Economy 

788. SHRI RATIAN LAL KATARIA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the impact of indications of recession in 
global economy would also affect the Indian economy; 

(b) II so. the expected percentage of growth rate of 
Indian economy during the current financial year; 

(c) the reasons which would affect the Indian 
economy; and 

(d) the steps being taken to achieve the targets of 
the economic growth rate fixed by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The latest World Economic Outlook 
(April 2003) of the International Monetary Fund (IMF) 
projects a growth 01 5.1% for the Indian economy in 
2003. This projected growth rate is higher than that of 
the overall world output (3.2%), the advanced economies 
(1.9%). as well as that of the developing economies 
(5.0%). India. therefore, is expected to be a major 
periormer in the world economy during the current year 
despite global recessionary trends. 

(IJ) to (d) The Reserve Bank 0' India has projected 
a growth rate of 6% for the Indian economy in 2002-03 
on the assumption of a normal monsoon. However, growth 
targets for the economy are not fixed annually. The Tenth 
Five-Year Plan aims at an annual average growth rate of 
8% for the Tenth Five-Year Plan period (2002-2007). The 
Union Budget for 2003-04 has proposed a number of 
initiatives like promoting infrastructure development by 
leveraging public money through private sector 
participation. promoting private investment and measures 
aimed at fiscal consolidation. These initiatives are 
expected to have a positive influence on the growth of 
the economy. 

Procurement of Cerea's 

789. SHRI Y.G. MAHAJAN: 
SHRI RAMDAS RUPALA GAVIT: 

Will the M4nister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the cereals procured by the Govemment during 
the last three years; 

(b) whether the cereal procurement has declined 
during the current year; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) The 
quantities of wheat, rice and coarse cereals procured 
during the last three year. are as under:-

Mar1<eting Year Rice 

2000-01 212.80 

2001-02 221.29 

2002-03· 160.30 

2003-04· 

·As on 22.7.2003 

(b) Yes, Sir. 

(QIy. in lakh tonnes) 

Coarse cereals 
(Jowar, Bajra, 
Maize. Ragi) 

6.51 

3.15 

0.60 

Wheat 

163.55 

206.30 

190.24 

158.02 

(c) The major factors contributing to lesser 
procurement In the current KharlflRabi Marketing Season 
are drought conditions in most of the paddy producing 
States, fall in production of foodgrains and open market 
prices ruling at par or higher than the Minimum Support 
Prices. 

(English) 

Demand. of Bar Council of India 

790. SHRI J.S. BARAR: Will the Minister of LAW 
AND JUSTICE be pleased state: 

(a) whether the Bar Council of India has demanded 
that the kinds of Judges should not be allowed to appear 
for cases under their Jurisdiction; and 

(b) if so, the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) and ijI) 
The Bar Council of India has informed that it has I 
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demanded that the Judges must be posted at places 
other than the places where their children or near relations 
practice. The Council at a joint meeting with the Chairmen/ 
Representatives of State Bar Councils and Presidents of 
High Court Bar Associations passed the following 
resolution on 8/9-2-2003: 

"IT IS FURTHER RESOLVED that in matters of 
selection of Judges, merit should be the paramount 
consideration and that the policy of transfer should 
continue as it promotes the national integration and 
give the judiciary a pan Indian approach and also 
serves tho purpose of enabling the judges to be 
posted at places other than the places where their 
children or near relations practise." 

The above resolution was passed to emphasise the 
need to observe Rule 6 of the Bar Council of India Rules 
relating to "Standards of professional Conduct and 
Etiquette", which reads as under:-

"An Advocate shall not enter appearance, act, plead 
or practise in any way before a Court, Tribunal or 
Authority mentioned in Section 30 of the Act, if the 
sole or any member thereol is related to the Advocate 
as father. grandfather, son, grand-son, uncle, brother, 
nephew, first cousin, husband, wife, mother, daughter, 
sister. aunt. niece. father-in-law, mother-in-law, son-
in-law. brother-in-law, daughter-in-law or sister-in-law. 

For the purpose 01 this rule, Court shall mean a 
Court. Bench or Tribunal in which above mentioned 
relation of the Advocate is a Judge, Member or the 
PreSiding Officer." 

Note Counting and Verification Process System 

791. SHRI AMAR ROY PRADHAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
installed Counting and Verification Process System 
Machines at various locations; 

(b) it so, the number 01 such machines installed, 
location-wise; 

(e) the amount incurred on installation/purchase of 
such machines; 

(d) the quantum 01 staff (category-wise) rendered 
surplus beC/luse of such sophisticated mechanism; and 

(e) the manner in which the Govemment propose to 
utilise their services? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Yes, Sir. 

(b) As reported by Reserve Bank of India (RBI), the 
location-wise installation of machines Is as under: 

Office Number of Machines 

Ahmedabad 3 

Bangalore 3 

Belapur 2 

Bhopal 4 

Bhubaneswar 2 

Chandigarh 3 

Chennai 3 

Guwahati 2 

Hyderabad 3 

Jaipur 3 

Jammu 

Kanpur 3 

Kolkata 3 

Mumbai 3 

Nagpur 2 

New Delhi 3 

Patna 3 

Thiruvananthapuram 2 

Total 48 

(c) RBI have further reported that an amount of 
Rs. 172.65 crores has been incurred on the installation 
of machines which includes customs dUty. 

(d) RBI have reported that as on date no staff is 
rendered surplus because of machines. 

(e) Does not arise. 

World Bank Aid for Irrigation Protect 

729. COL. (RETD.) DR. DHANI RAM SHANDIL: Will 
the Minister of FINANCE be pleased to state: 

(a) whether any agreement has been signed in 
M~lrch, 2003 between India and World Bank for 
development of irrigation projects; 
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(b) if so, the details thereof; 

(c) the amount of loans taken from World Bank till 
date; and 

(d) the details of amount released to each State 
from the loans received from World Bank, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The information in respect of ongoing 
Irrigation Projects is enclosed in the statement. 

St.tement 

World Bank Aid for Irrigation Project 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name at the project 

Hydrology Project 

Tamil Nadu Water 
Resources Consolidation 
Project 

Orissa Water Resources 
Consolidation Project 

Andhra Pradesh III 
Irrigation Project 

Rajasthan Water Sector 
Restructuring Project 

Uttar Pradesh Water 
Sector Restructuring 
PrcJect 

Karnataka Community 
Based Tank Management 
Project 

State 

Multi-state 

Tamil Nadu 

Orissa 

Andhra Pradesh 

Rajasthan 

Uttar Pradesh 

Karnataka 

'after cancellation 01 US$ 19.6 mllion In August 2000. 
#after cancellation 01 US$ 28 million In January 2002. 
@after cancellation of US$ 45 million In December 2002. 

Date at signing 

22.9.95 

22.9.95 

5.1.96 

3.6.97 

15.3.02 

8.3.02 

4.6.02 

Amount at 
Loan/Credit 

122.4' 

254.9# 

290.9 

2800 

140 

149.2 

98.9 

(USS million) 

Disbursement 
as on 

30.6.2003 

88.239·' 

188.637 

181.204 

199.663 

5.654 

5.501 

3.988 

"The cumulative disbursement for Hydrology Project which Is being Implemented In the States of Andhra Pradesh. Gularal. Kamataka. 
Kerala. Madhya Pradesh. Maharashtra. Orissa. Tamil Nadu and ChhaUisgarh is US$ 88.239 mmlon. 

Cooperative Banks Functioning Without Licence. 

793. SHRI K. YERRANNAIDU: Will the Minister of 
FINANCE be pleased to state: 

(a) whether most of the cooperative banks that have 
failed in the recent past were working without licences; 

(b) If so. the action the Government have taken or 
propose to take to check the growth of cooperative banks 
running, without valid licences in different States of the 
country; and 

(c) the steps taken by the Reserve Bank of India to 
ensure that banks with proper licences of banks are 
allowed to do banking business? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (c) Reserve Bank of India (RBI) 
has reported that presently 181 unlicensed urban co-
operative banks (UCBs), 17 State Co-operative Banks 
(SCBs) and 297 District Central Co-operative Bankt 
(DeCBs) are functioning in the country. Since the 
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Cooperative Banks were brought under the ambit of the 
Banking Regulation Act, 1949 (As Applicable to Co-
operative-Societies), from 1st March, 1966, these banks 
are permitted to carry on banking business till a decision 
is taken on their licence applications by RBI. 

Further, RBI is reviewing the position of such banks 
from time 10 time and has written to the State Registrars 
01 Co-operative Societies (RCS) not to register societies 
having enabling provision in their bye-laws to transact 
banking business, without the prior approval of RBI. The 
present situation in cooperative banking sector is not 
conducive lor large scale rejection of licence applications, 
Therefore, the banks which are likely to comply with the 
licensing norms in the near future are given time to 
improve their financial position. RBI is also advising RCS 
liquidation of such cooperative banks which are 
continuously failing to show any improvement in their 
financial position or deteriorating. 

Globallsatlon 

794. SHRI LAKSHMAN SETH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Globalisation does merely mean export-
orientation lor India; and 

(b) il not, the steps taken by the Government to 
build up capability in product development, process re-
engineering and strong R&D attitude? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) Globalization is widely believed to be a process 
of establishing systems that provide opportunities not only 
lor market access and export promotion but also facilitate 
development of new and improved techniques of 
production and management. Govemment has been taking 
concrete steps to build capability in product development, 
process re-engineering and strong R&D attitude through 
vari'JLJS incentive schemes for industrial R&D including 
tax relief lor R&D activity and national awards for 
outstanding R&D achievements and commercialization of 
public lunded R&D. Technology transfer procedures have 
also been Simplified. 

Securltlsatlon of Countrl.. For.x Reaervea 

795. PROF. A.K. PREMAJAM: Will the Minister of: 
FINANCE be pleased to state: 

(a) the amount of India's lorex reserves parked in 
Government securities of developed nations, country-wise; 

(b) the percentage of these securities amount out of 
total Forex reserves; 

(c) the percentage of interest earned from these 
securities; and 

(d) the percentage of interest India pays on external 
debts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) The Reserve bank of India 
(RBI) manages and operates the country's foreign 
exchange reserves. The deployment of foreign exchange 
reserves is guided by the principles of safety, liquidity, 
and return. Depending upon the conditions prevailing in 
intemational financial markets, the RBI makes marginal 
changes in the currency/asset composition in the portfolio 
for increasing the retum andlor minimising the risk of 
losses. The entire foreign currency assets of the country 
are invested in approved foreign securities and in deposits 
of foreign central and commercial banks and the Bank of 
International Settlements. 

(d) Interest rates on external debt are determined by 
the maturities and currency compositions of various forms 
of debt. During the period April-December 2002, India's 
total debt service (repayments and interest) on external 
debt was US$ 9,449 million, of which, interest payments 
amounted to US$ 2695 million. India's total stock of 
extemal debt at end-December 2002 was US $104987 
million. 

Export of Textiles Products 

796. SHRIMATI MINATI SEN: 
SHRI MAHBOOB ZAHEDI: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether a number of items including carpets have 
been deleted from the list of items eligible for duty free 
import into USA under the Generalised System of 
Preferences (GSP); 

(b) if so, the details thereof; 

(c) its effects on the domestic carpet industry; and 

(d) the corrective steps taken to revive the carpet 
industry of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
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(a) to (d) According to a notice issued by the US Trade 
Representative on 1.7.03, Indian carpets classified under 
HTS Sub-heading 5702.99.20 (Carpets and other textile 
floor covering not of pile construction, woven) have 
graduated out of the US GSP Scheme as the item has 
exceeded competitive need limitation and deminimus 
waiver is not admissible. The total import of this item 
into US is US$ 15,138 which is negligible as compared 
with our total carpet exports to US of US$ 250 million. 
Besides. there are many carpet products which still enjoy 
US GSP benefits. Therefore, no significant effects are 
envisaged on the domestic carpet industry from withdrawal 
of GSP concession on the item. 

[T rans/atlon ] 

Agro Products Permitted for Exportllmport 

797. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the number of the agro products permitted for 
export during the last three years; 

(b) the number of the agro products allowed for import 
dUring the above period; 

(c) whether the Government are contemplating to 
promote the export of cumin; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
The Government has been gradually removing export 
restrictions on agricultural products. Restriction on export 
of certain varieties of agricultural seeds, wheat and wheat 
products, grain and flour of barley, maize, rabi and jowar 
and restrictions on sugar and packaging restrictions on 
pulses were removed during the year 2001-02. In EXIM 
policy (2003-04) all agro items have been made freely 
exportable except onion and Jute seeds, deoiled 
groundnut cakes containing more than 1 % oil and 
groundnut expeller cakes., fodder, including wheat and 
rice straw, rice bran (raw and boiled). 

(b) During the year 2000-01, 1153 tariff lines of 
agricultural products were freely importable. This was 
increased to 1162 as on 31-3-02 and further increased 
to 1182 as on 31-3-03. 

(c) and (d) The Government through Spices Board is 
implementing a number of schemes including financial 
and other assistance for upgradation of technology, quality 
control, marketing etc. to promote export of spices 
including cumin. 

{English] 

Production of Textile. 

798. SHRI AJAY SINGH CHAUTALA: Will the Minister 
of TEXTILES be pleased to state: 

(a) the textiles production in the country during the 
last three years, year-wise; 

(b) the textiles export to different countries during 
the last three years, country-wise and year-wise; 

(c) the percentage and position of India in the field 
of exports in the international market; 

(d) whether the Government propose to increase 
textiles exports in 2003-04 and 2004-05; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) The textiles production in the country during the last 
three years i.e. 2000-01, 2002-02 and 2002-03 has been 
as given below: 

Year Spun Yam Cloth 
(Million Kgs.) (Million Sq. Mtr.) 

2000-2001 3160 39675 

2001-2002 3101 41390 

2002-2003 3080 41462 
(Provisional) 

Source: Office of Textile Commluloner, Mumbal. 

(b) India's textile products are exported to more than 
hundred countries. However, the USA, EU Member States, 
U.A.E.. Japan, Saudi Arabia, Canada, Hong Kong, 
Malaysia, Australia. etc. are the major importing countries 
of our textile goods. 

(c) M per the latest available WTO data (2000), 
India's percentage shares in the global textiles and 
clothing trade was 3.8% and 3.0% respectively. 

(d) and (e) Yes, Sir. Government has already fixed 
a target of US$ 13.5 billion for export of textile produCts • 
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during 2003-04 as against the achievement of US$ 11.B 
billion dunng 2002-03. Government have been taking a 
number of measures to boost textile exports. Some of 
the Important initiatives are: 

(i) The Government has de-reserved the woven 
segment of readymade garment from the SSI 
sector. It has also raised the SSI investment 
limit for knitted segment to Rs. 5 crores. 

(Ii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1·4-1999 to facilitate the modernisation and 
upgradation of the sector. 

(iii) Weaving, processing and garment machinery, 
which are covered under TUFS, have been 
extended the facility of accelerated depreciation 
at the rate of 50%. Cost machinery has also 
been reduced through Fiscal Policy measures. 
This further encourages modernisation. 

(iv) With a view to encourage backward integration, 
the custom duty on shuttleless looms has been 
brought from 15% to 5%. 

(v) National Institute for Fashion Technology (NIFT), 
its six brclnches and Apparel Training & Design 
Centres (ATDCs) are running various courses/ 
programmes to meet skilled manpower 
requirements of textile industry especially apparel 
III the field of design. merchandising and 
marketing. 

(vi) Facilities by way of eco-testing laboratories have 
been created to enable exporters to get the 
textile products pre-tested for conforming to the 
requirements of importing countries. 

(1IIi) The Government has launched a centrally 
sponsored scheme titled "Apparel Park for Export 
Scheme" for imparting focused thrust for setting 
up of apparel manufacturing units of intemational 
standards at potential growth centres and to give 
fillip to exports. 

(VIIi) For upgrading infrastructure facilities at important 
textile centers, a scheme 'Textile Centre 
InfrastrlJctum Development Scheme' (TCIDS) has 
boen launched. 

Procurement of Wheat 

799. SHRI PRAKASH YASHWANT AMBEDKAR: Will 
the MHlIster of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government have investigated the 
irregularities in procurement and allotment of wheat and 
rice under PDS; 

(b) if so, the outcome thereof; 

(c) the number of States who have not fully lifted 
their quota under PDS scheme; and 

(d) the reasons for not lifting the allotted quota by 
the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA). (a) to (d) 
Irregularities in procurement are investigated whenever 
complaints are received and corrective and penal action 
is taken against the defaulting officers/officials. The 
allotments of wheat and rice to the States is made on 
the basis of allocations of the Central Government and 
their further distribution is the responsibility of the State 
Governments. 

Wheat and rice are allocated to the State 
GovernmentS/UTs on bi-monthly basis under the guidelines 
of TPDS. The lifting of foodgrains by State slUTs under 
TPDS depends on several factors, such as parity between 
the Central Issue Prices and the open market prices, 
availability of foodgrains in the open market, release of 
foodgrains under various weHare schemes such as SGRY, 
Special Components of SGRY, Antyodaya Anna Yojana, 
etc., food habits of the people in different regions of the 
country, etc. None of the States/UTs have been able to 
fully lift the quantity of foodgrains allotted to them. 

[Translation] 

Education Loan for Talented Youth 

BOO. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the poor talented youths are not coming 
forward to take education loan; 

(b) whether it is due to high rate of interest on loan; 
and 

(c) if so, the actiolT being taken by the Government 
to reduce the interest rate on education loan which is 
even higher than the interest rate on housing loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) According to the information 
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fumished by Reserve Bank of India they have not received 
any complaints regarding poor talented youth not coming 
forward 10 take education loan. Govemment in consultation 
wilh RBI & Indian Bank's Association has framed a 
comprehensive educational loan scheme to ensure that 
no deserving student in the country is deprived of higher 
education for want of finances. For loans up to Rs. 4 
lakh no collateral or margin is required and the interest 
rate will not exceed Prime Lending Rate (PLR). For loans 
above Rs. 4 lakh, the interest rate will not exceed PLR 
plus 1 percent. RBI has been pursuing a soft interest 
rate regime. The lending rates of banks from time to 
lime are governed by the directives on interest rate issued 
by RBI. In previous year, there has been continuous 
reduction in PLRs of banks. 

[English] 

Export Fraud Committed by Companies 

801. SHRI BIR SINGH MAHATO: 
DR. M.P. JAISWAL: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of companies in Delhi who have 
defrauded Government during the last two years by 
miSUSing export promotion schemes such as duty 
drawback. duty free replenishment certificate schemes and 
duty exemption pass book scheme; 

(b) the total amount involved in these cases; 

(c) the number of persons arrested and the number 
of cases registered against them and the number of 
convictions made in these cases; and 

(d) the steps taken/proposed to be taken to check 
such frauds in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (d) The information is being 
collected and will be laid on the Table of the House. 

Rejection of Food Con.lgnment by 
European Countrle. 

802. SHRI AKBOR ALI KHANDOKER: 
SHRI PRAKASH V. PATIL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether a large number of Indian food 
consignments including Basmali rice have been rejected 
by the USA and other European countries recently; 

(b) if so, the details thereof together with the items 
rejected and the basis of rejection; 

(c) whether the Government have initiated any action 
against the erring export firms; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE)~ (a) 
and (b) Instances of import rejection in USA and European 
Union on account of non conformity with the standards 
applicable in the importing countries have come to the 
notice of the Government. 

(b) and (c) Such cases are investigated as per 
procedure and action against errant exporters taken as 
appropriate. Recently, certificate of registration of three 
exporters of spices has been suspended. 

Inv •• tment by UCB 

803. SHRI PRAKASH V. PATIL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have issued new 
guidelines to urban cooperative banks regarding 
investment portfolio; 

(b) if so, the details thereof; 

(c) whether the banks have been advised to take 
advantage of non-competitive bidding facility provided to 
them for acquiring Government securities in primary 
auction; and 

(d) If so, the reaction of the banks thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (d) Reserve Bank of India (RBI) 
has recently issued guidelines concerning investment 
portfolio to primary (urban) co-operative banks (UCBIi). 
These guidelines caution the banks against investing In I 
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illiquid securities, advise compulsory settlement through 
Negotiated Dealing System (NOS) and setting through 
Clearing Corporation of India (CCIL) in government 
securities and suggest to take advantage of non-
competitive bidding facility provided to them in auction of 
government securities. 

Under the scheme of non-competitive bidding in the 
auctions of Government securities each UCB can bid up 
to Rupees two crore (face value) in any auction of 
Government dated securities on a non-competitive basis 
through a bank or a primary dealer. The securities are 
allotted at a price based on the weight average of the 
cut off rates emerging in the auction. In addition, UCBs 
can also participate directly or through a bank or primary 
dealer in auction of State Govemment loans. RBI has 
reported that in the eight auctions held by RBI during 
the quarter ending June 3D, 2003, 638 applications 
were received from UCBs involving an amount of 
Rs. 627.42 crore. 

National Task Force on Agriculture 
and Food Export 

804 SHRIMATI PRABHA RAU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government propose to set up a 
National Task Force on Agriculture and Food Exports 
and Trade Strategy to develop long term agriculture and 
lood export plans for the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No such proposal is under consideration at present. 

(b) Does not arise. 

NRI Deposits 

805. SHRI VILAS MUTIEMWAR: Will the Minister of 
FINANCE be pleased to state: 

(a) the total amount of money received by the banks 
from the Non Resident Indians (NRls) during each of the 
last three years: 

lb) the rate of interest being paid by the banks on 
NRI depOSits; 

(c) how far the same compare with the interest being 
paid by some of the other countries; 

(d) whether NRI are allowed to repatriate their 
deposits in the Indian banks in dollars; and 

(e) if so, the terms on which the NRls deposit their 
money in the Indian banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) As per Reserve Bank of India, 
the details of deposit inflows and out flows under various 
NRI deposit schemes of Banks are as under: 

(US$ million) 

Deposit Schemes 2O()()..01 2001-02 2002-03 

Foreign Currency Non-Resident (Banks) 904 594 520 

Non-Resident (External) Rupee Account 860 1626 5988 

Non-Resident (Non-Repamable) Rupee 553 508 (-)3704 
Deposit 

Total 2317 2728 2804 

(b) The rate of interest paid by the bank's on NRI 
deposits is as under:-

Types of deposits 

NRI Saving Bank 

Current Accounts 

Term Deposits 

Rate of interest 

3.5% (with effect from 1.3_2003) 

Nil 

The banks were free to decide 
the interest rate till 16.7.2003_ 
Effective from 17.7.2003 interest 
rate should not exceed 250 
basis points above the UBOR/ 
SWP rates for US dollar of 
corresponding maturity, for fresh 
deposits of one to three years 
and the renewal of matured 
depOSits. 

(c) At present, the Interest rates on FCNR (B) 
deposits are subject to a ceiling of UBOR/SWAP rates 
for the corresponding maturities minus 25 basis points, 
and generally conform to global interest rates in foreign 
currency deposits in US dollar, pound sterling, euro etc. 

(d) and (e) FCNR (B) deposits which were repatriable 
were accepted by the banks at different interest rates for 
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specified maturities prescribed by RBI from 'time to time 
in four foreign currencies, viz, the US Dollar, the Pound 
Sterling, the Deutsch Mark and the Japanese Yen. 

Transfer Policy In Revenue Department 

806. SHRI MOHAN RAWALE: 
PROF. UMMAREDDY VENKATESWARLU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have formulated any 
strategy for posting and transfers of the officers above 
the rank of Assistant Commissioner in revenue service; 

(b) if so, the details thereof; and 

(c) the additional measures adopted to make the 
transfer process transparent and stop unfair means in 
the process? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Yes, Sir. 

(b) The salient features of the new Transfer/Placement 
Policy are as follows: 

(i) All transfers and postings of Group 'A' officers 
in CBDT and CBEC shall be effected either by 
the Placement Committee or on Its 
recommendations; 

(il) A posting policy has been formulated for officers 
al different levels; 

(iii) All stations shall be categorized in there classes 
and tenure of stay in different classes of stay 
has been prescribed; 

(iv) All posts in a station shall be divided into two 
categories viz. sensitive and non-sensitive; 

(v) Guidelines for dealing with different types of 
compassionate issues have been laid down; 

(vi) All annual transfer orders shall be issued by 
30th April of that year. 

~vii) The new Transfer/Placement Policy shall come 
Into effect from 2004-05. 

(viii) The transfer guidelines shall not be applicable 
10 the transfer and postings of Chief 
Commissioners/Director Generals. 

(c) The new policy has been given wide publicity In 
press and other media and has been put up on the 
official website also. 

Handloom W .. ".ra, Ueharaahtra 

807. SHRI SHIVAJI MANE: Will the Minister of 
TEXTILES be pleased to state: 

(a) the total number of handloom weavers in the 
country; 

(b) out of them how many are from Maharashtra; 

(c) the facilities given to these handloom weavers in 
Maharashtra during 2001-02; and 

(d) the amount released to Maharashtra for this 
purpose during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) and (b) As per the joint census of handlooms & 
powerlooms conducted during 1995-96, there were 65.51 
lakh persons engaged in handloom weaving and its 
associated activities in the country. A total of 0.81 lakh 
persons out of these were based in Maharashtra. 

(c) and (d) The Govemment has formulated a number 
of Schemes for the development of the handloom sector 
and for the welfare of weavers. A sum of Rs. 94.26 lakh 
was released to Maharashtra during 2001-02 for 
implementation of the: 

(i) Work-shed-cum-Housing Scheme. 

(ii) Project Package Scheme. 

(iii) Thrift Fund Scheme. 

(iv) E)(hibitions & Publicy. 

Besides, two "Weavers' Service Centres· are located 
at Mumbai and Nagpur. which provide design, guidance, 
training and technical inputs to the handloom weavers. 

Export Target 

808. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government have pegged the export 
growth target for merchandise goods at 12% to translate 
$57.8 biDion exports In 2003-04; 

(b) if so, the details thereof; 
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(c) the increase in the export target as compared to 
last year's target set by the Govemment; 

(d) whether the target fixed for the year 2002-03 has 
been achieved; 

(e) if so, the details thereof; 

(f) whether Export Promotion Councils were consulted 
before setting up the target; and 

(g) the strategy chalked out by the Government to 
achieve the target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE); (a) 
and (b) Yes sir. The Government has set an export growth 
target of 12% lor 2003-04. This means exports are 
prolected to rise to $57.B billion by the end of 2003-04 
from $51.7 billion during 2002-03. The target is in line 
with the 11.9% compound annual growth rate for 2002-
07 given in the Medium Term Export Strategy (MTES) 
lor achieving a 1 % share in world exports. 

(c) to (e) The Govemment had set a 12% export 
growth target lor 2002-03 as well, but surpassed it with 
a growth 01 19.2%. 

(I) Yes Sir. The target has been finalized after 
extensive deliberations with Export Promotion Councils. 

(g) Based on the strategies contained in the Medium 
Term Export Strategy 2002-07, announced in January, 
2002. a number of programmes/schemes have been 
launched through the Union Budget, 2003-04 and Exim 
Policy, 2003-04. In the Exim Policy, 2003-04, besides, 
the locus on Service exports, policies have been devised 
to strengthen Special Economic Zones (SEZs), 100% 
Export Oriented Units (EOU's) etc. A new programme 
called "Focus CIS' has been introduced. Duty 
Neutralization Schemes for import of inputs used for export 
production have been strengthened. Export Promotion 
being a constant endeavour of the Govemment, export 
performance is continuously monitored on a regular basis 
to achieve the export target. 

[Trans/ation] 

Safety of Fel Foodgralna 

B09. SHRI SUNDER LAL TIWARI: 
SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the total quantum of foodgrains destroyed by rats 
in the country during the last one year; 

(b) whether the attention of the Govemment. has been 
drawn towards the news-item published in Hindi daily 
'Rashtriya Sahara' dated May 21, 2003 under the caption 
·Chuhon se mukti dilaygi Canadai Vigyanlko ki Salah-; 

(c) if so, the details of the advice of Canadian 
scientists; 

(d) whether the Food Corporation of India will make 
use of this advice to save foodgrains from rats; 

(e) if so, by when; and 

(f) if not, the other steps taken by the Government 
to save the foodgrains from rats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (f) 
The Food Corporation of India (FCI) does not maintain a 
separate record with regard to foodgrains destroyed by 
rats during storage. However, the Govt. of Mizoram has 
reported that quantum of foodgrains destroyed by rats in 
the State of Mizoram in order or 16,380 MT i.e, 15% of 
the total production from the field as well as during 
storage. 

Canadian scientists have visited State of Mizoram 
during the month of November, 2002. They have advised 
to use new second generation anticoagulants namely, 
difethiolone, difenacoum and brodifacom. These baits are 
acute, single dose, anti-~oagulants giving mortality within 
30 hours. 

The Fel undertakes storage of foodgrains on scientific 
lines following the prescribed code of storage practices. 
Ne~essary pest control operations through prophylactic 
and curative treatment including rodent control measures 
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like poison baiting and burrow fumigation are undertaken 
as and when necessary. The following steps have been 
taken to save foodgrains from rats; 

(i) FCI has constructed its own godowns built on 
scientific lines which are rodent and damp-proof 
tor storage of foodgrains. 

(ii) Rodent control measures are taken regularly 
in order to keep the stocks in rodent-free 
condition. 

(iii) Rat cages/traps and poison baits of zinc 
phosphide/anti-coagulants are being used in 
godowns to kill rodents. 

(iv) Qualified and technically trained staff is deployed 
for periodical inspection and to check menace 
ot rodents. 

{English] 

SC/ST/OBC Employ ••• 

810. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of LAW AND JUSTICE be pleased state: 

(a) the group-wise number of personnel working in 
groups 'A', 'B', 'C' and 'D' in different departments and 
undertakings under his Ministry; 

(b) the number of personnel belonging to Other 
Backward Classes, Scheduled Tribes and Scheduled 
Castes separately, out of total number of personnel; and 

(c) the group-wise number of personnel belonging to 
OBCs. STs and SCs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) The 
group-wise number of personnel working in Groups 'A', 
'B'. 'C' and 'D' in different departments and undertakings 
under the Ministry are given below: 

Group 'A' 256 

Group 'B' 488 

Group 'C' 745 

Group 'D' 513 

(b) The number of personnel belonging to Other 
Backward Classes. Scheduled Tribes and Scheduled 

Castes separately, out of total number of personnel are 
as given below: 

OBC ST SC 

148 109 410 

(c) The group-wise number of personnel belonging 
to OBCs, STs and SCs are given below: 

OBC ST SC 

Group 'A' 28 23 44 

Group 'B' 18 13 63 

Group 'C' 57 37 133 

Group 'D' 45 36 170 

PDS Scheme. 

811. SHRI KIRIT SOMAIYA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether under the Public Distribution System, 
various schemes available for the BPL families are made 
available to the people of Mumbai; 

(b) the number of families identified as BPL in 
Mumbai; 

(c) whether any survey has been conducted to identily 
BPL families in Maharashtra particularly in Mumbai; 

(d) if so, the number of families identified as BPL; 

(e) whether any re-survey is being planned; 

(f) if so, the details thereof; and 

(g) the benefits available to BPL families under PDS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) Yes, 
Sir. 

(b) In Mumbai, 43506 BPL beneficiaries under the 
Targeted Public Distribution System (TPDS) have bean 
identified including 9316 AA V families. 

(c) At the inception of TPDS, the BPL survey 
conducted by Rural Development Department as per , 
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gUidelines of Planning Commission was taken as the base 
for identitication of TPDS beneficiaries in rural areas. In 
urban areas including Mumbai. forms were got filled from 
households and those families whose income was less 
than Rs. 15,0001-per annum were identified as 
beneficiaries lor the benefits of TPDS. 

(d) Under TPDS 43506 families have been identified 
in Mumbai including 9316 families under AAY. 

(e) No. Sir. 

(I) Does not arise. 

(g) The BPL families are supplied with Wheat. Rice, 
Sugar and Kerosene under the Public Distribution System. 

Debt-Swap Scheme 

812. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the budget has introduced a debt-swap 
scheme to facilitate States repay their high cost debt that 
would enable them to save an estimated Rs. 81,000 crore 
in interest; 

(b) if so, the schemes that have been initiated to 
help the Karnataka State in this regard; 

(c) the total amount owned by the Karnataka State 
to the Centre; 

(d) the concessions provided to the State; 

(e) by what time the cfearance of these debt-swap 
scheme will be completed in the State of Karnataka; and 

(f) the steps the Government have taken to help the 
Karnataka State to clear the debt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) In the Budget Speech of 
2002-03. It was proposed that the State Govemments 
would be enabled to pre-pay their high cost debt of the 
past trom the additional resources of small savings 
transferred to the State Govemments, at lower rates of 
interest. Accordingly. Government of Karnataka also 
participated. 

As per the scheme 20% of Net Small Savings Loans 
payable to States from September have been used to 
prepay outstanding Government of India loans. This has 
been supplemented by Rs. 10,000 crores of Open Market 
Borrowings for achieving the same purpose. In the current 
year, 30% of Net Small Savings, complemented by 
Additional Market Borrowings will be used for the swap. 
In fiscal year 2004-05, the swap will be effected through 
40% of Net Small Savings and Additional Open Market 
Borrowings. 

(c) and (d) Total amount of outstanding loan owed 
by Kamataka against Ministry of Finance as on 31.03.2002 
was Rs. 11,651.46 crores. Out of this, high cost loans of 
Rs. 831.02 crores have been swapped during 2002-03. 

(e) and (f) The scheme envisages that over a three 
years period ending 2004-05, all State loans to the 
Government of India bearing coupons of 13% and above 
would be swapped. The Scheme will restrain the debt 
build up of States through the sroall savings loans. 
Further, the Medium Term Fiscal Reform Programme 
(MTFRP) of Kamataka aims at bringing their debt to 
sustainable level. Govemment of India has also issued 
the instructions for streamlining of borrowings by States 
under Article 293 (3) of the Constitution. 

Seizure of Gold, Sliver end Other Foreign Goods 

813. SHRI DALPAT SINGH PARSTE: Will the 
Minister of FINANCE be pleased to state: 

(a) the quantity and value of gold. silver and other 
foreign goods which have been confiscated during each 
of the last three years; 

(b) the number of persons apprehended in each case; 

(c) the action taken by the Govemment against the 
person involved in these cases; and 

(d) the manner in which the confiscated goods are 
disposed off? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANy AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) The details of the quantity 
and value of gold, silver, other foreign goods which have 
been confiscate. the number of persons apprehended and 
the action taken against them by the Govemment during 
each of the last three years and upto June 2003 Is as 
under: 
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Year Gold 

Oly. Value III No. 01 Acbon taken Oty. Value 
(in kg.) Rs. Persons against (in kg.) in As. 

crore arrested appI8hended crore 
persons 

2000· 470.37 19.4392 67 Prosecution 2971.48 1.93 
2001 laooched 

2001· 855.88 36.9722 62 ·do- 1130.99 1.87 
2002 

2002· 245.57 10.5161 36 -do- 820.66 0.58 
2003 

2003· 6.73 0.3600 4 -do- 19.95 0.01 
2004 
Upto 
June 
2003 

(d) The confiscated goods are disposed of in the 
following manner:-

(i) where seized/confiscated goods are ordered to 
be released to the parties by the adjudicating! 
appellate authority, the same are released, after 
collecting duties/fine/penalty as ordered; 

(ii) in other cases, seized/confiscated goods are 
disposed of by following the prescribed 
procedures: 

(a) consumer goods are sold through agencies like 
National Consumers Cooperative Federation, 
Defence Canteens, Customs Retails Shops; 

(b) trade goods are sold through public auction; 

(c) narcotic drugs etc. are destroyed under official 
supervision; 

(d) confiscated gold is sold through the State Bank 
of India on the basis of the SBI card rate. 

C&AG Observation on Functioning 
of Central Excise 

814. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the commissionerates of Central Excise 
are not working as per the regulations laid down by the 
Central Board of Excise and Customs causing huge 

Silver Other loreign goods 

No. of Action taken Oty. Value No. of Action taken 
Persons against (in kg.) In As. Persons against 
arrested apprehended crore arrested apprehended 

persons persons 

Nil Nil Assorted 159.86 170 Prosea4ion 
goods IaIllChed 

3 ProseaJled -do- 303.02 166 -do-

Nil Nil 335.29 In -do-

Prosecution -do- 215.25 22 
launched 

financial loss to the State as has been brought out by 
the C&AG in its Report No. 11 of 2003 (Indirect Taxes-
Central Excise and service tax) on the page 56; 

(b) if so, the reaction of the Governme[lt thereto; 
and 

(c) the action taken by the Government against the 
delinquent officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The Commissioneratea were 
operating as per the CBEC Circular No. 584121/2001-CX 
dated 7th September, 2001. Since the credit have been 
availed in respect of inputs used in manufacture of goods 
cleared on payment of duty there is no revenue loss in 
the maUer. 

(b) and (c) Nil, in view of reply (a). 

Proaecutlon against Numero Uno 

815. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of FINANCE be pleased to atate: 

(a) whether the Unit Trust of India have launched 
civil and criminal prosecution against Numero Uno and 
Ambit Finance; 

(b) if so, the detaita thereof; 
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(c) whether, Numero Uno proposed to buyback its 
share Irom the UTI; 

(d) if so, the price offered by Numero Uno for each 
share; 

(e) the price at which UTI purchase Numero Uno's 
share; 

(I) whether Ambit Finance has also sent any proposal 
in this regard; and 

(g) II not, the time likely to be taken to start civil and 
crimmal prosecution against Ambit Finance and Numero 
Uno? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) As per the information 
received Irom the Administrator of the Specified 
Undertaking of the Unit Trust 01 India (SUUTI), action 
has been mitiated for filing an application in the Debt 
Recovery Tribunal. Mumbai among others, against MIs 
Numero Uno International Ltd. and MIs Ambit Corporate 
Pvt. Ltd. for recovery of investments. as regards criminal 
prosecution, the matter is under examination 01 SUUTI. 

(e) and (d) Chairman and Managing Director, Numero 
Uno International Ltd. has offered to buy back the entire 
block ot 6 lacs equity shares (alter accounting for 1: 1 
bonus issue) trom SUUTI and UTI Mutual Fund 045% 
at the issue price. 

(e) The erstwhile UTI had purchased the shares at 
the following prices: 

In March 2000-100000 shares at Rs. 500 each. 

In March 2000-100000 shares at Rs. 480 each. 

In August 2000-100000 shares at Rs. 480 each. 

(I) SUUTI has not received any such proposal from 
MIs Ambit Finance. 

(g) No time limit can be indicated at present, for the 
start 01 civil or criminal proceedings. 

Vocational Training Centre. of Blher 

816. DR. M.P. JAISWAL: Will the Minister of TRIBAL 
AFFAIRS be pleased state the provisions of courses made 
for vocational training in the tribal areas of Bihar and the 

names of the training centres being run alongwith the 
locations thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): Ministry of Tribal Affairs is implementing a Central 
Sector Scheme of Vocational Training in Tribal Areas. As 
per the norms of the Scheme grants-in-aid is provided to 
State GovemmentslNGOs, who can select any five trades 
depending upon the employment potential of the area. In 
the State of Bihar no vocational Training Centre is being 
run under the Scheme being implemented by the Ministry. 
However, during the year 1994-95, 3 Vocational Training 
Centres were sanctioned and an amount of Rs. 44.34 
lakhs was released to State Government of Bihar but at 
present all these 3 VTCs fall within the State of 
Jharkhand. The locations of these 3 VTCs is as under: 

1. Residential High School Chapatoll, Distt. Gumla. 

2. Residential High School Chinia, Distt. Gurhwa. 

3. Residential High School Kundhit, Distt. Dumka. 

The trades selected by State Govt. in these VTCs 
are Repair of Cycles, Electrician, Radio & Transister, Oil 
Engine & Electricity, Watch Repair and Water Supply. 

Five Rupee Note 

817. SHRI A. BRAHMANAIAH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government are not issuing adequate 
number 01 five rupee currency notes; 

(b) if so, the reasons therefor; 

(c) whether the Govemment are aware that there is 
high demand for five rupee currency notes in rural areas; 

(d) if so, the reasons for not supplying adequate 
number of five rupee notes to rural areas; 

(e) whether the Government propose to import such 
currency to meet the demand; and 

(f) if not, the other steps proposed to be taken to 
issue a larger quantity o! five rupee notes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA AOSUL): (a) to (d) and (f) Demand for As. 5/-
denomination in the country including rural areas is met 

1 mainly through Coins. However, the currency notes of 
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Rs. 5/- denomination are printed to meet the gap between 
the demand and supply, as and when required. 

(e) No, Sir. 

Government Mints 

818. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have set up a number 
of mints to produce coins in the country; 

(b) if so, the number of mints working presently in 
the country; 

(c) whether the existing mints are unable to meet 
the demand for coins in the country; 

(d) if so, whether the Govemment propose to increase 
the capacity of mints in the country; and 

(e) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The Govemment have 
established four mints in the country as detailed below:-

1. India Government Mint, Noida (Uttar Pradesh). 

2. India Government Mint, Mumbai (Maharashtra). 

3. India Government Mint, Kolkata (West Bengal). 

4. India Government Mint, Hyderabad (Andhra 
Pradesh). 

(c) to (e) No, Sir. The four India Government Mints 
have an aggregate annual capacity to supply about 3700 
million pieces of coins against the average annual demand 
for 5500 million pieces. However, efforts ara being made 
to increase the capacity of the eXisting mints through 
modernisation/replacement of worn-out machineries and 
through addition of a second shift in India Government 
Mint, Noida. 

World Bank A.sistance for Developmental ProJ.cts 

619. SHRI ANANT GUDHE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a number of developmental projects in 
the country are receiving financial assistance from the 
World Bank; and 

(b) if so, the amount sanctioned by the World Bank 
for each project during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Yes, Sir. 

(b) A Statement is attached. 

StIIt.ment 

Project Name 

FY 2002-03 

Andhra Pradesh Rural Poverty Reduction Project 

Uttar Pradesh State Roads Project 

Technical/Engineering Education Quality Improvement Program Project 

Reproductive Health-I (Supplement) 

Andhra Pradesh Community Forest Management Project 

Mumbai Urban Transport Project 

Gujarat Emergency Earthquake Reconstruction Program Project 

Kamataka Community Based Tank Management Project 

Amount In US $ million 

2 

150.03 

488.00 

250.00 

12.00 

108.00 

542.00 

442.80 

98.90 
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FY 2001-02 

Andhra Pradesh Economic Reform Program Project. 

Kerala State Transport Project. 

Mizoram State Roads Project. 

Karnataka Economic Restructuring Program (02) Project 

Uttar Pradesh Water Sector Restructuring Project 

Rajasthan Water Sector Restructuring Project. 

Karnataka Rural Water Supply and Sanitation Project (02). 

Grand Trunk Road Improvement Project. 

Karnataka Watershed Development Project 

Karnataka Economic Restructuring Program Project 

Rajasthan District Primary Education Project (02) 

Karnataka State Highways Improvement Project 

Powergrid System Development Project (02) 

FY 2000-01 

National Leprosy Elimination Project (02) 

Rajasthan Power Sector Restructuring Project 

Madhya Pradesh District Poverty Initiatives Project 

Kerala Rural Water Supply and Environmental Sanitation Project 

Technician Education Project (03) 

Gujara\ State Highway Project 

Renewable Energy (02) Project 

National Highways Project (03) 

Telecommunications Sector Reform Technical Assistance Project 

Economic Reform Technical Assistance Project 

Immunization Strengthening Project 

Uttar Pradesh Fiscal Reform and Public Sector Restructuring Program Project 

Uttar Pradesh Health Systems Development Project 

Uttar Pradesh Power Sector Restructuring Project. 

District Poverty Initiatives Project-Rajasthan. 

Andhra Pradesh District Poverty Initiatives Project. 

to Questions 

2 

250.00 

255.00 

60.00 

100.00 

149.20 

140.00 

151.60 

589.00 

100.40 

150.00 

74.40 

360.00 

450.00 

30.00 

180.00 

110.10 

65.50 

64.90 

381.00 

130.00 

516.00 

62.00 

45.00 

142.60 

251.27 

110.00 

150.00 

100.48 

111.00 
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[Translation] 

Investors from Germany 

820. SHRI RAMSHAKAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have recently made 
several efforts to attract the German investors for making 
Investment in India; and 

(b) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTAY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) From January 1991 to 
March 2003. Government has approved 23,874 foreign 
collaboration (technical and financial) proposals 
aggregating US $ 76.77 billion. Out of this the total 
approvals accorded to German Companies have been 
2467 with an equity participation of US $ 2.55 billion. 

While no country specific promotional measures have 
been undertaken recently, German companies rank 6th 
in the list of countries in terms of cumulative FDI 
approvals. 

[English} 

Loans to 5518 

821. SHRI S.D.N.R. WADIYAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Vijaya Bank has introduced any scheme 
to provide loan for the growth of Small Scale Industries; 
and 

(b) if so, the amount of loan sanctioned to the 
entrepreneurs in Karnataka State for promoting Small 
Scale Industries during last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIAS (SHAI ANANDAAO 
VITHOBA ADSUL): (a) Vijaya Bank has reported that it 
is implementing following schemes to provide loans for 
the growth of Small Scale Industries; 

1. Loans upto Rs. 25 lakhs is extended to SSI 
Entrepreneurs without any collateral securities 
and third party guarantee. 

2. KVIC Margin Money Scheme to promote growth 
of Rural Employment and Establishment of 
Village and Cottage Industries in Rural Area. 

3. Technology Upgradation Fund Scheme (TUF5) 
which provides five percentage points on loans 
availed by SSI Units under textile Industry for 
Undertaking Technology Upgradationl 
Modernisation. 

4. National Equity Fund (NEF) Scheme for providing 
equity assistance to small entrepreneurs for 
establishing new projects in the tiny and SSI 
Sectors and also for rehabilitation of potentially 
viable sick units in the 551 Sector. 

5. Credit Linked Capital Subsidy for SSI under 
TUFS to provide 12% back ended Capital 
Subsidy on loans sanctioned to SSI Units for 
Technology Upgradation In specified Sectors. 

6. Laghu Udyami Credit Card (LUCC) to provide 
Working Capital Credit Umlt upto As. 2 Lakhs. 

7. Assistance under Single Window Scheme Is 
extended upto As. 25 Lakhs. 

(b) The amount of loan disbursed by Vijaya Bank to 
entrepreneurs in Karnataka State for promoting Small 
Scale Industries during the l88t three years, 18 88 under: 

Year 

2000-2001 

2001-2002 

2002-2003 

Rail NHr 

(As. in crore) 

Disbursements 

19.91 

20.16 

25.34 

822. DR. RAGHUVANSH PRASAD SINGH: 
SHRIMATI KANTI SINGH: 
SHRI RAM PRASAD SINGH: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Railways have introduced bottled 
potable water named 'Rail Nee'" for sale to public without 
the lSI mark; 

(b) whether any exemption has been given In this 
regard; 

(c) If not, the circumstances under which the Railways 
are allowed to sell the bottled water without the approval 
of lSI standard: and 
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(d) whether the Government have finalized the norms 
for bottled mineral water, presently being manufactured 
and marketed by private and 

(e) if so, the details thereof? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) to (c) No, Sir. MIs. Indian Railway Catering and 
Tourism Corporation Limited, New Delhi, applied to Bureau 
of Indian Standards (BIS) for grant of BIS Certification 
Marks Licence to use Standard Mark on packaged 
drinking water as per Indian Standard IS 14543:1998. 
After due verification of their manufaduring and testing 
facilities available with them at their premises located at 
Northern Railway Wireless Station Area, Rohtak Road, 
Nangloi. Delhi. 110041 and subsequently passing of their 
samples in independent testing, the BIS Certification Marks 
Licence No. CM/L-8540072 was granted to them for a 
period of one year from 30th April, 2003 to 29th April, 
2004. 

(d) and (e) BIS has already evolved amendments in 
the relevant Indian Standards for Packaged Drinking Water 
and Natural Mineral Water in order to align them with 
the World's best norms for pesticide residues. They will 
be implemented as and when they are incorporated in 
the Prevention of Food Adulteration Rules, 1955 which is 
administered by Ministry of Health and Family Welfare. 

Sugarcane Price 

823. DR. M.V.V.S. MURTHI: 
SHRIMATI NIVEDITA MANE: 
SHRI MANSINH PATEL: 
SHRI C.N. SINGH: 
SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether a high level meeting was convened by 
the Prime Minister to break the deadlock over the issue 
of sugarcane price in Uttar Pradesh recently; 

(b) if so. the details thereof; 

(c) whether the meeting failed to break the deadlock 
of sugarcane price to the farmers of Uttar Pradesh; 

(d) if so. the reasons therefor; 

(e) whether a new formula is being formulated for 
pricing of sugarcane; and 

(f) if so, the details thereof and by when it is likely 
to be announced? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) to (f) Discussions have taken place in recent weeks 
to discuss the issue of cane price payment to sugarcane 
growers in U.P. and the other States concerned in the 
context, inter alia, of the difficulties generally expressed 
by the sugar industry in this behalf. 

The Commission for Agricultural Costs .\ Prices (an 
expert body) have also been approached to forward 
recommendations on sugarcane pricing policy at an early 
date. 

Amendments In the Cr.P.C. 

824. SHRI HARIBHAI CHAUDHARY: 
DR. M.P. JAISWAL: . 

Will the Minister of LAW AND JUSTICE be pleased 
state: 

(a) whether there is an urgent need for judicial 
reforms in the country; 

(b) if so, the details thereof and the areas identified 
in this regard; 

(c) whether the Government propose to amend the 
various sections of Code of Criminal Procedure, 1973; 

(d) if so, the details thereof; and 

(e) the time by which it is likely to be amended? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) Yes, Sir. 

(b) The canvas of Judicial reforms is very wide, 
encompassing wide spectrum of issues concerning 
different departments of the Central Government. However, 
some of the areas identified in this regard, inter-alia, 
include computerisatio,:, of courts, setting up of Fast Track 
Courts, establishment of more Family Courts and tribunals, 
amendment of procedural laws and filling up of vacant 
posts. 

(c) to (e) The Code of Criminal Procedure 
(Amendment) Bill, 1994, introduced in the Rajya Sabha 
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on 9th May, 1994, containing 49 clauses proposes to 
amend various provisions of the Code of Criminal 
Procedure, 1973. The amendment of the Code of Criminal 
Procedure. 1973 is a continuous process, depending on 
the felt needs, and also the recommendations from various 
quarters including the Law Commission of India, NGOs 
and other Committees set up by the Govemment from 
time to time. 

{Translation] 

Weaver.' Co-operatlve Socletle. of 
Bihar and Jharkhand 

825. SHAI AAJO SINGH: Will the Minister of 
TEXTILES be pleased to slate: 

(a) whether the Government are aware that most of 
the Weavers' Co-operative Societies in Bihar and 
Jharkhand are facing acute financial crisis due to decline 
in exports and are on the verge of closure; 

(b) if so, the details thereof; 

(c) whether the Government have received any 
specific proposals regarding protection of these societies; 
and 

(d) if so, the decision taken by the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHAI BASANGOUDA R. PATIL (YATNAL)): 
(a) and (b) No Weavers' Cooperative Society in Bihar 
and Jharkhand is reported to be on the verge of closure 
due to decline in exports. However, the Govemment of 
Jharkhand has reported that most of the weavers' 
cooperative societies in Jharkhand are facing a financial 
crunch due to lack of working capital & marketing 
problems etc. 

(c) and (d) The Office of the Development 
Commissioner for Handlooms has not received any 
proposal relating to export from the Govemment of 
Jharkhand. However, two export projects have been 
sanctioned so far in favour of handloom agencies from 
Bihar under the erstwhile Development of Exportable 
Products and their Marketing Scheme and under the 
present Handloom Export Scheme and a sum of 
Rs. 12.75 lakh has been released. The Government of 
Bihar had submitted 20 project proposals for release of 
financIal assistance under the Deen Dyal Hathkargha 
Prolsahan Yojana. Those were not found to be in 

conformity with the scheme's guidelines. The proposals 
have been returned to the State Government for 
rectification and resubmisslon. 

Utillation of NAI Inve.tment 

826. SHRI ABDUL RASHID SHAHEEN: 
SHRIMATI RAJ KUMAR RATNA SINGH: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased state: 

(a) whether the NRI Inveslment ia not leading to 
balanced development of every region of a state; 

(b) if so, whether the Govemment have made any 
efforts to utilise the NRI investment in backward areas of 
a State; 

(c) if so the details thereof; 

(d) the extent of success achieved by the Government 
in this regard; and 

(e) if not, the steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) to (e) Government has put in place a 
competitive, liberal and transparent policy framework to 
attract foreign direct investment (FOil, Including NRI 
investment. The Government have alao extended some 
concessions especially for NRls and OBCs for investment 
in housing and real estate development sector, civil 
aviation sector. As per the policy of the Government, 
NRls are permitted to invest anywhere In India, including 
backward areas. However, the Investment decisions of 
an investor, including locational choices of the projects 
depend upon several factors such as availability of 
infrastructure in an area, competitive advantages, 
business/marketing conSiderations, corporate restructuring! 
inflows for the period January, 1991 to May, 2003. 

{English} 

Recycling of Rice 

827. DR. S. VENUGOPAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Food Corporation of India has any 
mechanism to prevent recycling of rice intended for the 
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Food for Work Programme and supply the same to it 
under levy; and 

(b) the action taken to ensure that only rabi rice is 
procured under levy and not those intended for schemes 
like the Food for Work Programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) and (b) 
A Committee had been constituted by the FCI to suggest 
measures to check the recycling of rice being issued 
trom FCI godowns under the various Schemes to the 
State Govemments. Keeping in view the recommendations 
made by the Committee, Government has advised the 
State Governments to strictly enforce various measures 
so as to ensure that the levy system is not misused by 
the rice millers to extract undue gains. 

Import of EdlbleINon-Edlble 011 

828. SHRI K.P. SINGH DEO: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state the quantum and 
value of edible/non-edible oil imported during each of the 
last three years, country-wise? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
There have been no import of vegetable oils on 
Government account during the last three years. Import 
of vegetable oils is under Open General Licence (OGL). 
India mainly imports Palm Oil, Soyabean Oil, Rapeseed 
& Colza from Argentina, Brazil, USA, Malaysia, Indonesia 
& Germany. The quantum and value of vegetable oils 
imported during the last three years is as under:-

Year 

2000-2001 

2001-2002 

2002-2003 

Quantum (Lakh MTs) 

41.77 

43.22 

42.66 

Value (As. in CfOres) 

5976.53 

6464.97 

8744.88 

Statistics of non-edible oils are not published by 
Directorate General of Commercial Intelligence & Statistics, 
Kolkata. 

Mobility Polley 

829. SHRI BHERULAL MEENA: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of Mobility Policy applicable In four 
Public Sector General Insurance Companies; 

(b) whether the Govemment have held meetings of 
CMOs of four Public Sector General Insurance Companies 
recently to discuss about the implementation of mobility 
policy and check off system; and 

(c) if so, the details thereof and decision taken by 
the GQvemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The Transfer and Mobility Policy 
(TMP) adopted by the four Public Sector General 
Insurance Companies envisages that Officers upto the 
rank of Deputy Manager are due for transfer to another 
station on completion of five years. The transfer of Officers 
in the rank of Manager and above shall be at the 
discretion of the management of the Companies. For class 
III/IV employees, the TMP envisages local transfer after 
five years and outstation transfer after ten years. 

(b) Yes, Sir. 

(c) In the meeting held on 6.6.2003, it was, interalia, 
suggested that ·Check-oft System" should be carried out 
in the public sector insurance companies to determine 
the representative strength of the Unions!Associations 
through the use of secret ballots after discussing the 
procedural issues with the representatives of Unions! 
Associations. As reads TMP, it was decided that it should 
be implemented uniformly in all these companies in a 
phased manner. During the current year only 20% of the 
eligible Officers would be transferred to avoid any major 
dislocation. Transfer of class III/IV employees would be 
initiated after discussion with the Unions!Associations. 

Export of Rice 

830. SHRI ASHOK N. MOHOL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the countries to which rice and wheat are being 
exported at present; 

(b) the quantum and value of wheat and rice exported 
during each of the last three years till date, country-wise; 

(c) whether the Government have a proposal to 
increase the quota of rice and wheat for exporters from 
the current financial year, 

(d) if so, the quantum of wheat and rice proposed to 
be exported during the current year and to which countries 
alongwith their rates; 
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(e) the steps being taken to further increase the 
export of rice and wheat from the country during the 
Tenth Five Year Plan; and 

(f) the steps taken by the Government to ensure 
that Indian exports are not rejected by the importers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (f) 
Several promotional measures have been taken by the 
Government to boost export of foodgrains from the Central 
Pool. The procedure has been simplified and an 
empowered Standing Committee on Exports is meeting 
regularly to take expeditions decisions. 

In order to offer a stable price regime. the 
Government is fixing the oHer price of export of wheat 
and rice from the Central Pool for a period of 3 months, 
with an additional month given for lifting of stocks. Various 
measures have been taken to Improve the export 
competitiveness through Improvements In handling, 
packaging, storage capabilities and transportation of 
foodgrains. 

There are no quantitative restrictions except that the 
Central Pool stocks should not be iower than the buffer 
stocking norms. 

Quantum and value of Wheat and Rice exported in 
last three years given is staternent. 

St.tement 

Commodity 

Rice 8asmati 

Rice (Other 
than 8asmati) 

Wheat 
-----

April 2000-March 
2001 

Quantity Value 

849.02 2154.94 

682.27 777.26 

813.49 415.09 

April 2001-March 
2002 

Quantity Value 

667.07 1842.77 

1541.49 1331.37 

2649.38 1330.21 

(Quantity '000 tonnes) 
(Value: Rs. Crores) 

(Provisional) 

April 2002-March 
2003 

Quantity Value 

594.87 1729.54 

4076.35 3634.08 

3570.90 1700.18 

-Source: Director General of Commercial Intelligence and Statistics. Ministry of Commerce, Koikata. 

{Translation] 

Funds for Irrigation Tank. 

831. SHRI PUNNU LAL MOHALE: 
SHRI P.R. KHUNTE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Chhattisgarh State Government has 
made a request for assistance to the National Bank for 
Agriculture and Rural Development for the construction 
of small irrigation tanks in the State: 

(b) If so. the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 

VITHOBA ADSUL): (a) to (c) National Bank for Agriculture 
and Rural Development (NABARD) has reported that the 
State Government 0' Chhattisgarh had submitted three 
projects of irrigation tanks. However, the proposals were 
retumed to the State Government for want of explicit 
details on the distribution system/lifting device, mandatory 
clearances, etc. The revised projects with 'ull details are 
still awaited 'rom the State Government. 

[English] 

Filing of Annual Return. by Companle. 

632. SHRI RAM TAHAL CHAUDHARY: 
SHRIMATI RAJKUMARI RATNA SINGH: 

WII the Minister of FINANCE be pleased to state: 

(a) whether a large number of companies are not 
filing their annual return 8S per requirernent of the 
Companies Act, 1956; 
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(b) il so, the number of companies that have not 
filed their returns during the last year; 

(c) whether the Government propose to take action 
against those companies; and 

(d) il so, the details thereof and the number of 
companies booked during the last year on this account? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FiNANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The total number of 
companies that have not liled their retums during the 
year 2001-02 is 2,72,655. 

(c) and (d) During the year 2001-02, 3460 
prosecutions were launched against companies for non-
liling 01 Annual Returns. 

{Translation] 

Shares of Public Sector Banks 

833. SHRI NAWAL KISHORE RAI: 
DR. SUSHIL KUMAR INDORA: 
SHRI RAMJI LAL SUMAN: 
DR. V. SAJOJA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have taken notice of 
the volatile trend in public sector bank shares in the 
month 01 June, 2003 and had asked the Securities and 
Exchange Board of India (SEBI) to study the trading 
pattern in Ihese stocks and urgently submit a report; 

(b) il so, the details thereof; 

(c) whether the SEBI has since submitted its report 
in regard thereto: 

(d) II so, the salient leatures thereof and the reaction 
01 the Government thereto; and 

(e) il not. the time by which SEBI is likely to submit 
its report in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (e) Yes Sir. SEBI have been 
asked to conduct investigation under SEBI Act and rules 
and regulations thereunder into the volatile trend in Public 
Sector Bank scrips during the period April to June, 2003 
to ascertain whether there was any manipulation or 

violation on the part of any market intermediataryl 
participant. A preliminary inquiry report has been received. 
SEBI has been asked to complete the Investigation 
expeditiously. 

{English} 

Foodgreln. to Poor 

834. SHRI SHRINIWAS PATIL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether under the New Foodgrain Policy State 
Governments have to formulate their own schemes lor 
supply of foodgrains to the poof; 

(b) if so, the details thereof; 

(c) whether the Union Govemment have received 
several proposals in this regard Irom the State 
Governments for linancial assistance; 

(d) il so, the details thereol, State-wise; and 

(e) the present status of these proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) No, Sir. 
There has been no change in the policy of the Central 
Govemment relating to foodgrains. 

(b) to (e) Do not arise. 

Visit by Textile Delegation 

835. SHRI RAMSHETH THAKUR: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether a textile delegation from Pakistan has 
recently visited India; 

(b) if so, the matter discussed with the delegation; 

(c) the outcome thereof; and 

(d) the extent to which the Indian textile industry is 
likely to be benefited th8refrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) No textile delegation from Pakistan has recently visited 
India either at the invitation of Ministry of Textiles or has 



169 Written Answets SRAVANA 3, 1925 (Saka) to QlJfJ5tions 170 

held exchanges with the Ministry of T extilesIT extile Export 
Promotion Councils. 

(b) to (d) Do not arise, in view of (a) above. 

Review of Existing Legal System 

836. COL. (RETD.) SONA RAM CHOUDHARY: Will 
Ihe Minister of LAW AND JUSTICE be pleased state: 

(a) whether attention of the Government has been 
drawn to the news item captioned Mlegal, social systems 
help rapists get away· appearing in the Hindustan Times 
dated June 12, 2003. 

(b) if so, the facts of the matter reported therein; 

(c) whether the Government propose to carry out 
indepth review of existing legal system and to devise 
stringent measure for fool-proof legal system to punish 
the guilty; 

(d) if so, the time by which such a review is proposed 
10 be undertaken; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) Yes, Sir. 

(b) The matter relates to various aspects of the legal 
system, such as delay in investigation and disposal of 
cases. witnesses turning hostile, and lack of social 
awareness. 

(c) to (e) The Law Commission and other bodies 
like the Arrears Committee (Malimath Committee) have 
evaluated salient issues relating to the legal and judicial 
system, and judicial reforms. The Law Commission 
undertook a comprehensive review of the Code of Criminal 
Procedure and made several recommendations with regard 
to rapid disposal of cases. 

In view of the recommendations made by such 
reviewing bodies, the Government have taken appropriate 
measures periodically like simplification of legal 
proceedings for speedy disposal of cases, computerization 
of Court management, appointment of Special Magistrates, 
and review of the strength of Judges. 

GIS for Worker. of KVIC 

837. SHRI NARESH PUGLIA: 
SHRI B. VENKATESHWAALU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Life Insurance Corporation has taken 
a decision to introduce a Group Insurance Scheme (GIS) 
for wort<ers engaged in Khadi and Village Industriea 
Commission; 

(b) if so, the salient features of the scheme; 

(c) the number of workers likely to be covered by 
the scheme in various activities managed by the Khadi 
and Village Industries Commission; and 

(d) when the said Group Insurance scheme Is likely 
to be launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHAI ANANDAAO 
VITHOBA ADSUL): (a) and (b) The life Insurance 
Corporation of India (L1C) have informed that they have 
considered a proposal from the Ministry of Agro and Rural 
Industries and have agreed that the self-employed Khadi 
artisans could be covered under the Janashree Blma 
Yojana. Under this scheme, all eligible Khadi artisans 
aged between 18 and 59 years are proposed to be 
covered for. a life insurance cover of As. 20,000 payable 
on natural death; Rs. 50,000 payable on deatMotal 
permanent disability due to accident and As. 25,000/-
payable on partial permanent disability due to accident. 
The total premium would be As. 200/- per person. 

(c) Initially, in the first year it is proposed to cover 
about 3 lakh workers. 

(d) The launch of the scheme would be decided by 
the Ministry of Agro and Aural Industries. 

Assured Career Promotion In IIC 

838. SHAI A. NAAENDAA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government have introduced the Assured 
Career Promotion (ACP) to the employees of India 
Investment Central (IIC); 

(b) if so, the number of employees have been 
benefited by the scheme, category-Wise: 

(c) H not, the reasons therefor, and 

(d) the time by which the ACP scheme is likely to 
be implemented in IIC; 

THE MINISTER OF STATE IN THE MINISTAY OF 
FINANCE AND COMPANY AFFAIAS (SHAI ANANDAAO 
VITHOBA ADSUL): (a) Yes, Sir. 
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(b) to (d) Indian Investment Centre has been advised 
in January, 2003 to take action for implementation of the 
Assured Career Progression Scheme in accordance with 
the instructions contained in the Department of Personnel 
& Training's O.M. No. 3503411/97-Estt. (D) dated 9.8.1999. 

DA to Government Employ •• s 

839. SHRI SADASHIVRAO DADOBA MANDLIK 
SHRI C.N. SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether due to steep hike in prices of almost all 
the items. the price-index have also risen for award of 
DA to Government employees; 

(b) if so, whether the Government are considering to 
grant DA to all Government employees w.e.f. July 1, 
2003: and 

(c) If so, the time by which the Government propose 
to announce the DA and extent thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) Based on the hike in the 
All India Consumer Price Index, Deamess Allowance (DA) 
to Central Government employees is revised twice a year 
from 1 st January and 1 st July normally payable with the 
salary for the months of March and September 
respectively. The decision in the salary for the months of 
March and September respectively. The decision In the 
matter {or grant of revised DA w.e.f July 1, 2003 will be 
taken at the appropriate time. 

National Institute of o.slgns 

840. SHRI SHRIPRAKASH JAISWAL: Will the Minister 
of COMMERCE AND INDUSTRY be pleased state: 

(a) whether the Govemment propose to give 'Deemed 
University' status to the National Institute of Designs; 

(b) if so, the details thereof and the time by which 
the Institute would get this status; and 

(e) the benefits likely to accrue to the institute and 
the students consequently? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) to (c) The Govemment has received a proposal • 
to consider granting of 'Deemed to be University' status . 

to the National Institute of Design (NID), Ahmedabad. 
The NID has been asked to examine the same with 
reference to its Memorandum of Association, Rules and 
Regulations as well as the guidelines Issued by the 
University Grants Commission (UGC) in this regard. Any 
decision in this regard will depend on objective evaluation 
of the benefits likely to accrue to the Institute/students 
and the financial as also administrative implications of 
deClaring NID as a 'Deemed to be University'. At this 
stage, it will be premature to indicate the outcome and 
the time frame for the same. 

Export of Auto Spar. Parts 

841. DR. B. B. RAMAIAH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether world's leading automobile vehicle 
manufacturers are coming to India for purchasing auto 
parts and making enquiries for collaboration in 
manufacture of auto spare parts e.tc.; 

(b) if so, the total exports of these parts/items made 
during the last three years, year-wise; and 

(c) the foreign exchange earned thereby during the 
above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Due to current cost pressures, the global MUlti-national 
companies are increasingly looking at the Klow cost 
countries· like China, Thailand, India, Malaysia, Brazil, 
Turkey, East Europe etc., for purchasing auto parts. 
Delegations from world's leading vehicle manufacturers 
such as Volvo, Cummins, Navistar, Caterpillar and Delphi 
have visited India during the last 6 months and a few 
large Indian component manufacturers are in discussions 
with some of these companies for global sourcing 
contracts. It is expected that 'inalisatlon of these contracts 
would start translating Into real business to the Indian 
companies in the coming years. 

(b) and (c) The export of auto parts covered under 
ITC (HS) Code 8708-Parts and Accessories of motor 
vehicles during the last three years has been as under:-
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2000-01 2001-02 

Quantity Value Quantity 

95967 136972 107829 

• April. 2002-February, 2003. 

Black Listing of NGOs 

842. SHRI SANAT KUMAR MANDAL: Will the 
Minister of TRIBAL AFFAIRS be pleased state: 

(a) the number of Non-Govemment Organizations 
black listed during the last three years alongwith the 
reasons therefor, State-wise; 

(b) whether the Govemment have any proposal to 
hand over the NGOs to the respective State Govemments; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) The Ministry has decided to black-list nine 

Quantity In Metric Tonnes-Value In Rs. Lakhs 

2002-03· 

Value Quantity Value 

143972 113808 163605 

Source: DGCI&S 

Non-Govemmental Organizations during the last three 
years as the performance of these organizations has not 
been found satisfactory during the inspection. State-wise 
list of these Non-Govemmental Organlzationa la given is 
statement enclosed. 

(b) No, Sir. 

(c) Does not arise. 

(d) The mandate of the Ministry Includes, among 
others, the promotion of voluntary efforts for the 
development of Scheduled Tribes and therefore, the 
Ministry is making efforts to promote voluntary agencies 
specially for implementation of developmental programmes 
in unserved tribal areas. 

StlIt"",.nt 

S.No. 

1. 

2. 

3. 

4. 

Name of the Organisation 

2 

Arundhati Educational Society, 
H.No. 10-5-nl34, Venkat Nagar, 
Tukaram Gate, North Lallaguda, 
Secunderabad, A.P. 

Rural Education & Development 
Society, Door No. 32-35-22, 
Zamindar Street, Machavaram, 
Vijayawada-4, A.P. 

SAM Society for Social Justice, 
96. HC Colony, Opposite Deer 
Park, Rangareddy Distt. A.P. 

Rural and Urban Programme 
Society, H. No. 1/6139, Near 
Inspection Bangia, PO & Mandai 0 
Sadashivapet, Diaf. Medak, A.P. 

Name of the Project 

3 

Educational Complex 

Mobile Dispensary 

Educational Complex 

Educational Complex 

Reason for Blacklisting 

4 

During the inspection 
the performance of 
the organlaaticn hu 
not been found 
satisfactory. 

-do-

-do-
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2 3 4 

5. Little Flower Society, Plot No. 96, 
High Court Colony, Vanastipuram, 
RR District, A.P. 

Educational Complex -do-

6. Sri Venketeswara Mahila Mandali, 
D. No. 5-8-11/3/217, Brodiepat, 
Guntur, A.P. 

Educational Complex -do-

7. Gramin Mahila Silari Kadhai 
Bunai Prashikshan Kendra, Gram 
Muslalabad, Post Gunjanpur, 
Azamgarh (U.P.) 

Educational Complex 
& Residential School 

-do-

8. Dr. Ambedkar Sarvodaya Vikas Educational Complex -do-
Parisad, 10, Iqbal Colony, Bhopal, M.P. 

9. Hindu Muslim Ekla Avam Kalyan 
Samiti, 82n5, Guru Gobind Marg, 
l.al Kuwan, Lucknow, U.P. 

Educational Complex 
& Residential School 

-do-

Mechanism to A •• e •• NPA of Bank. 

843. SHRI BASU DEB ACHARIA: 
SHRI VINA Y KUMAR SORAKE: 
SHRI AJOY CHAKRABORTY: 

Will the Minister 01 FINANCE be pleased to state: 

(a) whether the rating agencies CRISIL and FITCH 
have estimated independently that the Non-Performing 
Assets (NPAs) 01 public sector banks are actually double 
the estimates worked out by Indian Banks Association 
(IBA); 

(b) whether according to CRISIUFITCH estimates, 
the combined NPAs of the public sector banks have now 
crossed Rs. 1,30,000 crore; 

(c) II so, the norms adopted by banksJfinancial 
institutions to declare any loan as bad loan; 

(d) whether the Reserve Bank of India has any 
mechanism in place to assess the extent 01 NPAs 01 
banks independently: and 

(e) il so, the details thereof and il not the reasons 
therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHAI ANANDRAO 
VITHOBA ADSUL): (a) and (b) CRISIL have estimated 

that the gross NPAs 01 Scheduled Commercial Banks 
(SCBs) as on 31st March, 2002 were Rs. 1,30,000/- crores. 
However, as per RBI, the gross Non Performing Assets 
(NPAs) of Scheduled Commercial Banks (Scas) on the 
same date were Rs. 70903.63 crores (10.41% of gross 
advances). FITCH ratings have estimated that the net 
NPAs of SCBs would go up from 5.5% of net advances 
as on 31st March, 2002 to 11.5% of net advances, If 90 
day norm is adopted instead of 180 day norm being 
used now. However, the estimated made by the rating 
agencies do not reflect the factual position, as these 
agencies have done the estimation of NPAs on the basis 
of a sample and extrapolating the results to the entire 
system. CRISIL has applied a multiple to the reported 
gross NPAs in the Priority Sector "based on its 
understanding of the portfolios' profile" to arrive at the 
estimate of gross NPAs in the Priority Sector. For non 
Priority Sector's loans CRISIL has classified the top 100 
borrowers of a Bank into different rating categories, used 
the resultant rating distribution and their default probability 
statistics to estimate the weak assets in non Priority 
Sector's loans portfolios. FITCH have reckoned assets 
which are 'performing assets' 86 per the ABI guidelines 
as 'deemed non performing' and added these to the 
reported NPAs. 

(c) Non Performing Assets (NPAs) is a credit facility 
in respect of which the instaHrnent of principal and/or 
interest remained overdue for a period of more than 180 
days. With a view to move towards international best 
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practices, it has been decided to adopt the '90 days 
overdue' norm for the year ending 31st March, 2004. In 
the case of financial institutions, a credit facility is 
classified as non-performing if interest is overdue for more 
than 180 days and/or the principal is overdue for more 
than 365 days. Banks are required to classify non-
performing assets further into the three categories i.e. 
Sub-standard Assets, Doubtful Assets & Loss Assets 
based on the period for which the asset has remained 
non-performing and the realisability of the dues and make 
provision according to levels prescribed by Reserve Bank. 

(d) and (e) Reserve Bank of India (RBI) has a 
mechanism in place to assess the extent of NPAs of 
individual Banks. RBI's assessment is aimed to ensure 
that the banks have correctly classified the loans assets 
and provisioning is done as per the prudential norms 
prescribed by it. Any discrepancy observed in this regard 
or omission of any NPA is brought out in the Annual 
Financial Inspection (AFI) report. Banks submit the position 
regarding the level of NPAs in their off-site retums to 
FlSI. The movement of NPAs is also reflected In the 
Annual Report as a disclosure in the Notes on Accounts 
10 Ihe balance sheets. 

Regional Rural Banks 

• Structural consolidation of RRBs by way of 
amalgamation on socio-economic zone basla. 

• Enlarged role of sponsor institutions. 

• Regulatory frame work for RRBs to be on the 
lines of those for commercial banks. 

• Introduction of capital adequacy norms for RRBs 
in a phased manner. 

• Need for one Supervisory Authority without 
prejudice to the powers of RBI. 

• Need for a strong self-supervisory system and 
computer-based management system. 

• Introduction of appropriate Assets-liability 
Management systems and Risk Management 
systems. 

(c) and (d) The recommendations of the working 
group have been sent to State Govemments, Sponsor 
Banks and others concemed for commentalsuggestlons. 
However, replies from several State Govemments are yet 
to be received. 

Border Trade between India and China 

845. SHRI V. VETRISELVAN: 
844. SHRIMATI RENUKA CHOWDHURY: Will the SHRI SURESH RAMRAO JADHAV: 

Minister of FINANCE be pleased to state: 

(a) whether the Working Group set up to suggest 
measures for reviewing Regional Rural Banks Act, 1976 
under the Chairmanship of Shri Chalapathy Rao, 
Managing Director of NABARD had submitted its report; 

(b) if so, the main recommendations of the Working 
Group; 

(c) whether the Government have examined the 
recommendations made by the Group; and 

(d) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Yes, Sir. 

(b) The major recommendations of the working group 
are briefly as under: 

• Changes in capital structure and ownership 
pattern of RRBs. 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government have signed a 
memorandum with China on opening border trade through 
Sikkim; 

(b) il so, the details thereof; 

(c) whether any blue print has been prepared for the 
items to be exported or Imported between two countries; 

(d) if so, the details thereof; and 

(e) the expected time by which border trade between 
the two countries likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHEAJEE): (a) 
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and (b) Yes. Sir. During the visit of Prime Minister to 
China from June 22-27, 2003, India and China signed, 
mter alia, a Memorandum on Expanding Border Trade. It 
adds another Pass on the India-China border and sets 
up an additional point on each side for border trade. The 
two sides agreed to use Nathula as the Pass for entry 
and exit of persons, means of transport and commodities 
engaged in border trade. 

(el and (d) Details about items for export to and 
import from China through Nathula pass are not included 
in this Memorandum. 

(e) No time·frame has been set in the Memorandum 
for starting the border trade. 

[Translation] 

Discontinuing UTI Scheme 

846. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government are contemplating to 
withdraw/discontinue certain schemes of the UTI; 

(b) if so, the details thereof and the time by which 
these are likely to be withdrawn; and 

(el the reasons for withdrawing/discontinuing the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (c) Yes, Sir. 7 Assured Return 
Schemes. viz., MIP 99, MIP 98 (V), CGGF 86, RUP-II, 
CGGF 99. RUP 99 and GBVMIP are being foreclosed as 
the returns assured under these schemes are out of 
alignment with returns in the market and, hence, are not 
sustainable. 

[English] 

Sixth Pay Commission 

847. DR. JASWANT SINGH YADAV: 
SHRI AJAY SINGH CHAUTALA: 
SHRI RAM VILAS PASWAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Sixth pay Commission for Central 
Government employees is due for constitution; 

(b) if so, the details thereof; 

(c) the time by which the said Commission is likely 
to be constituted; and 

(d) the time by which it would submit its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) to (d) Does not arise. 

Expansion of Bilateral Trade with Pakistan 

848. SHRI ANANTA NAYAK: 
SHRI K.P. SINGH DEO: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government propose to expand 
bilateral trade with Pakistan; 

(b) if so, the areas identified so far; and 

(c) the action-plan drawn up for the expansion of 
Indo-Pak trade? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
It is Government's policy to promote & expand trade with 
all countries including Pakistan. 

(b) Trade is promoted in all the commodities and 
services of mutual interest. 

(c) Government of India has continued to accord Most 
Favoured Nation (MFN) status to Pakistan. India has also 
been exchanging tariff concessions with South Asian 
Association for Regional Cooperation (SAARC) member 
countries under SAARC Preferential Trading Arrangements 
(SAPTA). Other trade promotion measures include 
eXChange of business. delegation, participation in fairs, 
exhibitions and buyer-seller meets etc. 

Handloom Products 

849, SHRI P. RAJENDRAN: Will the Minister of 
TEXTILES be pleased to state: 
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(a) whether it has come to the notice of the 
Government that large quantity of hand loom products are 
lying in the godowns unsold in several States; 

(b) if so, the details thereof, State-wise; 

(c) the steps taken by the Government for the 
rehabilitation of unemployed workers in this sector; 

(d) whether there is any revival package for the 
handloom sector under the tenth Five Year Plan period; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. 

(b) As per the information received from the various 
State Governments, over the months of June-July 2003, 
the position of unsold handloom stocks in the States 
have been compiled and placed in statement enclosed. 

(c) The Government is implementing the following 
schemes for the overall development of the handloom 
sector and for the welfare of handloom weavers: 

(i) Deen Dayal Hathkargha Protsahan Yojana 
(DDHPY). 

(ii) Design Development & Training Programme. 

(Iii) Marketing Promotion Programme. 

(iv) Mill Gate Price Scheme. 

(v) Weavers' Welfare Scheme. 

(vi) Workshed-cum-Housing Scheme. 

(vii) Handloom Export Scheme. 

(viii) Scheme for Reimbursement of CENVAT on Hank 
Yam. 

(ix) Implementation of Handlooms (Reservation of 
Articles for Production) Act, 1985. 

(d) and (e) Under the DDHPY, assistance is provided 
for restructuring of. 

(i) National Level Handloom organizations, 

(ii) State Handloom Corporations and. 

(iii) Apex Weavers Cooperative SocietieslFedefations. 

with a view to making them viable by enhancing their 
credit limitlworking capital. This support Is shared on a 
50:50 basis for the seed money required for such re-
structuring between the Centre and the State. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

Details of approximate value of handloom stock 
with the States as per information received 

in June-July 2003. 

Name of the State Approximate Value 
of Handloom 

stock (Rs. in lakhs) 

2 3 

Andhra Pradesh 8450.57 

Arunachal Pradesh 

Assam 837.00 

Bihar 57.38 

Chhattisgarh 248.24 

Delhi 641.00 

Goa Nil 

Gujarat 354.37 

Haryana 

Himachal Pradesh 388.83 

Jammu & Kashmir 2200.00 

Jharkhand 70.00 

Kamataka 3511.00 

Kerala 9500.00 

Madhya Pradesh 1097.10 

Maharashtra 995.04 

Manipur 

Meghalaya 29.87 

Mizoram 100.00 

Nagaland 1500.00 

Orissa 4476.18 

Pondicherry 48.27 
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2 3 

23. Punjab 510.00 

24. Rajasthan 696.91 

25. Sikkim 1.65 

26. Tamil Nadu 27500.00 

27. Tnpura 461.71 

28. Uttar Pradesh 2812.06 

29. Uttranchal 36.40 

30. West Bengal 1987.90 

AIHFMCS 1650.00 _ .. _--_. 
Total 70161.48 

-----.-. 
-"No information has been received from the State 
Govarnments of Arunachal Pradesh, Haryana and Manlpur. 

-The Governments of Bihar, Himachal Pradesh, Maharashtra, 
Rajasthan and NCT of Deihl have sent only partial information. 
Goa has no weavers, its report has been taken as NIL. 

Competition with Countrl.. In Handloom Sector 

850. SHRI BHARTRUHARI MAHTAB: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Indian handloom has been facing 
competition with China and other South-East Asian 
countries in the international market; 

(b) if so, the details thereof; and 

(c) the remedial measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA A. PATIL (YATNAL)]: 
(a) and (b) In the international market, the market segment 
is integrated in respect of Handloom and Mill-made 
products. In that sense, Indian handlooms, has been 
facing stiff competition in the international market from 
the powerloom and mill sector. Some of the major 
hand loom items exported by India, particularly under the 
'home furnishings' category, are also produced by China 
and other South-East Asian countries in the powerioom 
and mill sector. Therefore, these Chinese products are 
available at more competitive prices vis-a-vis those 
produced by us in the handloom sector. However, the 

competition from the other South-East Asian countries is 
not as significant as that from China. 

(c) The following remedial measures have been and 
are being taken by the Government to withstand the 
competition in the international market and to boost 
exports:-

(a) Organisation of Buyer-Seller Meets in important 
markets abroad; 

(b) Participation in leading International fairs & 
exhibitions; 

(c) Upgradation of looms and imparting of technical 
know-how in various production proc'esses such 
as weaving, dyeing etc.; 

(d) Development & diversification of the product 
range; 

(e) Dissemination of market intelligence and trade 
information through the Handloom Export 
Promotion Council; 

(f) Availability of incentives to exporters under the 
different export promotion schemes such as Duty 
Entitlement Pass Book Scheme/Duty Drawback 
Scheme etc.; 

(g) Technology Upgradation Fund to upgrade 
technology; 

(h) Supply of Hank Yarn at Mill Gate prices through 
the National Handloom Development Corporation; 

(i) Financial assistance provided under the 
Handloom Export Scheme for development of 
exportable products and publicity & marketing 
thereof; 

0) Updating of website at frequent intervals to 
update information to the buyers about the 
handloom products; and 

(k) Assistance to Handloom Export Promotion 
Council under the MDA Scheme for market 
promotion activities. 

Value ot Rupee 

851. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of FINANCE be pleased to state: 

(a) the value of rupee against the major foreign 
currencies as on date; 

(b) whether rupee reached a new two-year peak at 
As. 48.77 to a US dollar on July 10, 2003; 
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(c) if so, what was the rupee value of Pound Sterling 
and Japanese Yen at its peak during the last three 
months; and 

(d) the factors contributed to the upward movement 
of rupee value? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The value of rupee against the 
major foreign currencies as on July 22, 2003 is given 
below:-

(i) Rs'/US dollar 

(ii) Rs./Pound Sterling 

(iii) Rs.lEuro 

(iv) Rs.!100 Japanese Yen 

46.2600 

73.9050 

52.3825 

38.8050. 

(b) The value of rupee against US dollar was 
Rs. 46.21 on July 10, 2003, which reached a new two-
year peak of Rs. 46.09 on July 14, 2003. 

(c) The rupee value of Pound Sterling and Japanese 
Yen at its peak during last three months (April-June) is 
given below: 

Currency 

Pound Sterling 

Japanese Yen (100) 

Rupee Value Date 

73.6050 07-04-2003 

38.8175 30-06-2003 

(d) Exchange rate movements are market determined. 
The rupee moves against the various major foreign 
currencies in line with market forces determining the 
demand and supply conditions. RBI intervenes only 
occaSionally for minimising volatilities in the forex market. 

[Translation] 

Development of Infr •• tructure 

852. SHRIMATI RAJKUMARI RATNA SINGH: 
SHRI SHIVAJI MANE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether serious problems relating to the economic 
development of Indian economy have arisen due to lack 
of basic infrastructure; 

(b) if so, the details thereof and the steps taken to 
overcome these problems; 

(c) whether any expert committee has been 
constituted by the Government for core sector, 

(d) if so, the recommendations thereof and the details 
about the schemes and the policy programmes prepared 
on the basis of the recommendations of such a committee; 

(e) the roles offered to the domestic and foreign 
investors by the Government for the development of basic 
infrastructure in the country; and 

(f) the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Provision of efficient 
infrastructure Is a key factor for overall economic 
envelopment. Despite considerable progress of 
infrastructure development over the years, there are 
constraints on both supply and quality of infrastructure 
services. In the Union Budget 2003-04, measures have 
been announced to encourage pUblic-private partnership 
in infrastructure, principally in roads, railways, airports and 
seaports. through an Innovative funding mechanism. This 
comprehensive Initiative will cover: 

• 48 new road projects at an estimated cost of 
around Rs. 40,000 crore. 

• National Rail Vikas Yojana projects worth Rs. 
8000 crore; 

• Renovation/modernization of two airports. and 
two seaports at an estimated cost of Rs. 11,000 
crore. 

• Establishing two global standard international 
convention centers at an estimated coat of Rs. 
1000 crore. 

In the power sector the following announcements 
have been made: 

• The mega power project policy to be liberalized 
further by extending all the benefits to any power 
project that fulfils the conditions already 
prescribed for mega projects. 

• A special allocation of Rs. 20 crore to CSIR for 
launching incentive driven research in fiefda of 
solar energy. wind turbines. hydrogen fuel •• 
altemative to fossil fuels. 

(c) and (d) An Expert Group on the Commerdallsatlon 
of Infrastructure Projects was set up by the Ministry 01 
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Finance in October 1994. The Expert Committee submitted 
its report to the Govemment on 22nd June, 1996. Its 
major recommendations included the following: 

• For meaningful commercialization of infrastrudure 
projects, the Government must ensure that 
project risks are clearly demarcated and allocated 
to different stakeholders. 

• If infrastructure is to be financed through the 
capital market, it is necessary to initiate major 
reforms in the area of contractual savings 
Institutions. 

• India needs an institution to specifically provide 
credit enhancement to projects and activate the 
debt market. 

• The existing sector specific enadments should 
be unified into a single statue and an 
autonomous regulatory body should be set up 
for each infrastructure sector. 

Sectors specific reforms were also suggested for 
urban infrastructure, ports, roads, power, telecom and 
industrial parks. Most of the recommendations of the 
Expert Group have been accepted by the Government 
and appropriate policy measures have been announced. 

(e) and (f) Most infrastructure sedors are open for 
private investment including foreign investment. Some of 
the infrastructure sectors like telecom, power and ports 
have attracted significant private investment. 

[English] 

FDI Estimation Procedure 

853. COL. (RETD.) DR. DHANI RAM SHANDIL: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
state: 

(a) whether an informal Committee comprlsmg 
representatives from RBI and the Department of Industrial 
Policy and promotion was constituted to bring India's 
Foreign Direct Investment estimation procedure in line 
with global practices; 

(b) if so. the details thereof; 

(c) whether the said committee has submitted its 
report; 

(d) if not, the reasons therefor; and 

(e) the time by which the report is likely to be 
submitted by the Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) and (b) Yes, Sir. An informal Committee 
compriSing representatives from Reserve Bank of India 
(RBI) and Department of Industrial Policy & Promotion 
(DIPP) was constituted with a view to bringing India's 
Foreign Direct Investment (FCI) estimation procedure in 
line with global practices. 

(c) The Committee, in its report submitted in October, 
2002, has made recommendations to bring FDI statistics 
in accordance with international best practices. 

(d) and (e) Do not arise. 

[T rans/ation] 

Base Depots of Fel 

854. SHRI RAMDAS ATHAWALE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the base depots in the country from where 
foodgrains for below poverty line/above poverty line 
families are not supplied simultaneously; 

(b) whether the said depots propose to supply the 
foodgrains simultaneously; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) Food 
Corporation of India's base depots in different States 
supply foodgrains, both for Below Poverty Line (BPL) and 
Above Poverty Line (APL) families, except 10 Base Depots 
in Madhya Pradesh and 8 Base Depots in Chhattisgarh 
from where stocks for meeting the requirements of BPL, 
Antyodaya Anna Yojana (MY) and Mid Day Meal (MDM) 
are supplied. 

(b) and (c) As the 18 depots referred to above are 
of small capacity i.e. 200 to 1000 MT, it may not be 
possible for the present to meet the requirements of APL 
or Sampooma Gramin Rozgar Yojana (SGRY) and other 
Welfare Schemes from these depots. However, these 
reql,lirements are being met from other base depots in 
Madhya Pradesh and Chhattisgarh. 
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{English] 

Import of Sugar and Edible Oils 

855. SHRI KAMAL NATH: 
SHRI BHASKARRAO PATIL: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the total quantum of sugar and edible oils 
imported during the last three years, year-wise and item-
wise; 

(b) the countries from which such imports were made 
and under what terms and conditions; 

(c) the justification of importing such a huge quantum 
of edible oils; 

(d) whether the Government propose to encourage 
edible oil manufactures to boost their production; and 

(0) if so, the steps Government propose to take in 
this regard? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) to (c) Sugar & Edible Oils have not been imported 
on Government account during the last three years. These 
items are under Open General Licence (OGL). The total 
quantum of sugar and edible oils imported during the 
last three years are as under: 

Year Quantity (Iakh MT) 

Sugar 2000-2001 00.30 

2001-2002 00.27 

2002-2003 00.41 

Edible Oils 2000-2001 41.77 

2001-2002 43.22 

2002-2003 42.66 

Source: Directorate General of Commercial Intelligence and 
StatistiCS. Koikata. 

These item have been imported mainly from Brazil, 
Indonesia, Argentina, USA and Malaysia. 

(d) and (e) Some of the steps taken by the 
Govemment to encourage edible oil, manufacturers to 
boost their production are: 

(i) A technology Mission on Oilaeeds is in place to 
hamess appropriate production processing and 
management technology; 

(ii) Vanaspati manufacturers' have been allowed to 
use 30% expeller mustard oil in the manufacture 
of vanaspati. In addition, coconut oil has also 
been allowed to be used In the manufacture of 
vanaspati in order to enhance the availability of 
permitted edible oils for the industry. 

BIS for Imported Products 

856. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI BHASKARRAO PATIL: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the BIS had decided to stricUy implement 
Indian standards to the wide range of imported producta; 

(b) if so, the details of imported products on which 
BIS would strictly enforce their laws; 

(c) whether BIS has failed to check fake/counterfeit 
lSI mark products including fast moving consumer goods 
in the country; and 

(d) if so, the details alongwith the steps to be taken 
in this regard? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) and (b) Mandatory Certification of BIS is applicable to 
151 products for which Quality Control Orders have been 
issued by different Ministries under various Acts and 
Rules. The ilems in this list include milk powder, 
condensed milk, infant milk foods, infant formulae, cament. 
steel tubes, oil pressure stoves, electrical wire., cables, 
galvanized steel sheets, 988 cylinders, multi purpose dry 
batteries, packaged natural mlnera' water, packaged 
drinking water and clinical thermometer etc. Central Gov!. 
has issued notifications imposing mandatory certification 
for import of these 151 products into India. The 
responsibility for enforCing mandatory certification for 
imported products lies with Directorate General of Foreign 
Trade/Custom Department. 

(e) and (d) No Sir. BIS regular1y conducts raids on 
unscrupulous manufaclureraltraders for misuse of lSI Mark 
on various products including faIt moving consumer 
goods. In the last three years, BIS has registered 
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111 cases of misuse of lSI Mark and 11 cases have 
been registered in the current financial year, the details 
of which are as below:-

2000-01 2001-02 2002'()3 1st AprIl 2003-
21st JUy, 2003 

No. of cases of misuse of lSI 
mark registered. 

41 36 34 

Trade Meet betw .. n India and UK 

857. SHRI VILAS MUTIEMWAR: 
SHRIMATI PRABHA RAU: 

11 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Indo-UK trade meeting was held in 
May, 2003 to explore the opportunities for expanding 
bilateral relationship between the two countries; 

(b) if so, the details of the discussions held and the 
extent to which the trade between the two countrias are 
likely to improve as a result of these discussions; and 

(c) the agreements signed for expanding the trade 
between the two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
During his visit to London in May, 2003. the Commerce 
& Industry Minister held discussions with the UK Secretary 
of State for Trade & Industry on matters of bilateral trade! 
economic interest and issues related to WTO, 

(b) and (c) As UK Is a major trading partner of India 
and an influential member of EU especially with reference 
to multilateral trade and economic matters, such 
interactions with UK side is expected to have positive 
effects on India's global trade. However. no agreement 
was SIgned during the above interaction. 

Contribution Regulatory Authority 

858. SHRI SULTAN SALAH UDDIN OWAISI: Will the 
Minister of LAW AND JUSTICE be pleased state: 

(a) whether the Law Commission has recommended 
for the setting up of Contribution Regulatory Authority 
(CRA) for keeping a watch on the illegal donations; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) and (b) 
The Law Commission has undertaken study of the subject 
of an appropriate legislation to regulate and monitor 
collection of funds from public by persons and 
organizations in the name of the welfare of victims of 
natural or other calamities and welfare and rMabllitation 
of the members of the bereaved families of soldiers killed 
in war. The Commission has circulated a Consultation 
Paper in May, 2003, to have views and comments of all 
the concerned persons/bodies. In the said Consultation 
Paper, the Commission has proposed setting up of a 
Contribution Regulatory Authority. The study is in progress. 
Recommendations of the Commission are yet not finalized. 

(c) Question does not arise. 

[Translation] 

SC, ST and CBC Employees 

659. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of personnel working in groups "A", 
"B". "C" and "D" in different departments and undertakings 
under the Ministry of Textiles; 

(b) the number of personnel belonging to other 
Backward Classes, Scheduled Tribes and Scheduled 
Castes separately, out of total number of personnel; and 

(c) the group-wise number of personnel belonging to 
OBCs. STs and SCS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) to (c) Information is being collected and will be laid 
on the Table of the House. 

{English] 

Uquldlty In Bank. 

860. SHRI A. BRAHMANAIAH: Will the Minister of 
FINANCE be pleased to state: 
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(a) whether RBI has issued a warning note on the 
liquidity position on some banks in the last six months; 

(b) whether RBI has pOinted out that even banks 
like ICICI are facing potential problems; and 

(c) if so, the measures suggested by RBI to ensure 
that major banks do not fail at any point of time and to 
ensure that banks maintain liquidity to meet any 
eventuality? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) No, Sir. 

(c) Does not arise. 

Credit Facilities to SSI Sector 

861. SHRI IQBAL AHMED SARADGI: 
SHRI BHASKARRAO PATIL: 

Will the Minister of FINANCE be pleased to state: 

(a) the norms set by the banking sector for providing 
credit to the small scale industries; 

(b) the extent to which these norms have been 
applied for providing credit to this sector; 

(c) the overall percentage of such loans disbursed 
by each bank during each of the last two years and 
steps taken by the Govemment to penalise banks for 
non-implementation of the policy; 

(d) whether fall in interest rates during the last few 
years has led to a squeeze on the spread of the Indian 
banking sector; and 

(e) if so, the facts and details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Reserve Bank of India 
have issued the guidelines from time to time for providing 
credit to SSI Sector. Some of the norms set for financing 
of SSI Sector are given in the statement-I. The norms 
prescribed by RBI are generally followed by the 
commercial banks. The issues relating to credit flow to 
551 Sector are critically reviewed from time to time at 
the highest level in the meetings of Standing AdvisOry 
Committee on flow of institutional credit to SSI Sector 
under the Chairmanship of Deputy Govemor, RBI wherein 
representatives of Ministries of Finance and SSI, Chief 
Executives of PSBs. representatives of SFCs and 551 
Associations also participate. 

(c) The information is placed In Statement II. 

(d) and (e) Reserve Bank of India has reported that 
there was a decline in the spread (ratio of net interest 
income to total assets) during 2001-02 for Scheduled 
Commercial Banks (SCBs). The details of bank-group wise 
net Interest income as percentage of tolal assets (spread) 
for 2000-01 and 2001-02 are as under: 

Net Interest Income (Spread) as Percentage 
of Total Assets 

2000-01 2001-02 

Public Sector Banks 2.86 2.73 

Private Sector Banks 2.33 1.58 

Foreign Banks 3.63 3.25 

All SCBs 2.90 2.60 

Norm. prsscrlbed for lending to SSI Sector by Bank •• 

(1) Banks to ensure that out of their total funds 
lent to SSI Sector, at least 40% should be made 
available to the units with investment in plant 
and machinery upto Rs. 5 lakh and 20% should 
be made available to units wfth investment in 
plant and machinery between Rs. 5 lakhs and 
Rs. 25 lakhs. Thus 60% of the funds earmarked 
for 551 Sector should go to small units in tiny 
sector. 

(2) Increase in the borrowal limit for collateral free 
loan to tiny sector from Rs. 1 lakh to Rs. 5 
lakh. In order to further improve the flow of credit 
to SSls, RBI has announced that Banks may 
on the basis of good track record and the 
financial position of the units increase the limit 
of dispensation of collateral requirement for loans 
from the existing As. 5 lakhs to Rs. 15 lakhs. 

(3) Raising the Composite loan limit from Rs. 10 
lakh to Rs. 25 lakh; 

(4) Raising the borrowal limit to Re. 5 crores for 
computation of working capital on the basis of 
minimum 20% of the projected annual tum over. 

(5) Raising the limit of the projects to Rs. 50 lakhs 
for providing aasIstance under the National Equity 
Fund Scheme. 
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(6) Earmarking of 30% of the Investment under NEF (9) The individual credit limit to artisans, village and 
Scheme for the tiny Sector. cottage industries for reckoning under advance 

(7) As per the announcement made by the Finance to weaker sections is increased to Rs. 50,0001-

Minister in the Union Budget 2003-04, IBA has from the present limit of Rs. 25,000/-. 
already advised the Banks to adopt the interest 
rate band of 2 percent above and below its (10) Banks to fix self set target for the year on year 
prime lending rate (PtR) for secured advances. growth in advances to SSI and also to consider 

(8) Banks have been advised to accord SSI Units budgeting their growth in advances to SSI Sector 

with a good track record the benefit of lower keeping in view the trends in growth of net bank 

spreads over the PLR. credit less food credit. 

St.tement·1I 

S.No. Name of the Bank Credit to SSI Credit to SSI 
(as percentage of Net 

Bank Credit) 

31.3.2002 31.3.2003 31.3.2002 31.3.2003 

2 3 4 5 6 

1. Slate Bank of India 12582 12392 12.88 10.78 

2. State Bank of Bikaner & Jaipur 955 1104 16.93 16.06 

3. State Bank of Hyderabad 922 983 11.41 10.26 

4. State Bank of Indore 584 668 13.74 12.88 

5. State Bank of Mysore 598 562 14.16 12.11 

6. State Bank of Patiala 810 881 10.58 8.92 

7. State Bank of Saurashtra 777 772 19.35 17.00 

8. State Bank of Travancore 572 634 14.59 8.56 

9. Allahabad Bank 852 888 7.73 6.68 

10. Andhra Bank 889 1077 10.04 10.15 

11. Bank of Baroda 3281 3560 15.29 14.61 

12. Bank of India 3081 3555 13.86 14.15 

13. Bank of Maharashtra 941 970 11.49 9.85 

14. Canara Bank 3366 3884 13.07 11.07 

15. Central Bank of India 2330 2490 10.80 10.50 

16. Corporation Bank 610 642 6.83 6.77 

17. Dena Bank 1346 1377 17.75 16.58 

18. Indian Bank 990 1003 11.72 9.77 

19. Indian Overseas Bank 1816 1826 14.81 12.48 



197 Written Answers SRAVANA 3, 1925 (Saks) to Ouestions 198 

2 3 

20. Oriental Bank of Commerce 1658 

21. Punjab & Sindh Bank 860 

22. Punjab National Bank 4315 

23. Syndicate Bank 1070 

24. UCO Bank 1246 

25. Union Bank of India 2440 

26. United Bank of India 535 

27. Vijaya Bank 556 
-----_." 

Tolal 49782 

Source-Indian Banks' Association. 

Upliftment of Sea/STs under Below Poverty Line 

862. SHRI SHIVAJI MANE: 
SHRI LAX MAN GILUWA: 

Will Ihe Minister of TRIBAL AFFAIRS be pleased 
slale: 

(il) whether the percentage of people below poverty 
11I1f! hilS reduced from 35 to 26 percent; 

(0) if so. the percentage of people belonging to SCS 
and STs ~mongst the above; 

(c) the measures being taken or bring SCs and STs 
al pal With Ihe people of other communities; 

(d) Ihe percentage of success achieved in this 
regard? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Yes Sir. As per the information of Planning 
Commission. the percentage of people below poverty line 
has reduced from 35.97 in the year 1993-94 to 26.10 in 
1999-2000. 

(b) (i) Anong total poor. 25.8% belonged to SCa and 
12.5% to STs in 1993-94 and 25.3% belong to 
SC5 and 14.5% to STs in the year 1999-2000. 

(II) However. the percentage of Scheduled Castes 
population living below poverty line out of total 
population of SCs has come down from 48.4% 
in 1993-94 to 36.7% in 1999-2000 in the country. 

4 5 6 

1670 11.71 10.45 

935 16.45 15.65 

4793 12.94 11.99 

1087 9.94 8.30 

1458 10.66 9.46 

2668 12.86 11.47 

524 7.10 6.70 

586 9.74 8.29 

52989 12.46 11.09 

The percentage of Scheduled Tribes population 
living below poverty line out of total population 
of STs has come down from SO.8% in 1993-94 
to 44.6% in 1999·2000. 

(c) The Ministry of Tribal Affairs supplements the 
schemes of States and UTs by providing cent percent 
grant under the Scheme for Special Central Assistance 
to Tribal Sub Plan for filling critical gaps under income 
generating projects, granting loans through the National 
Scheduled Tribes Finance & Development Corporation and 
through State channel ising agencies. Similarly Ministry of 
Social Justice and Empowerment is also implementing 
certain schemes in this regard. 

(d) Population of the SCI below poverty line has 
reduced by 11.7% over a period from 1993-94 to 1999-
2000 and that of the STs below poverty line has reduced 
by 6.2% during the same period. 

Functioning of Stllte Election Commleelon. 

863. SHAI G. PUTTA SWAMV GOWDA: Will the 
Minister of LAW AND JUSTICE be pleased state: 

(a) whether each State Election CommiSSiOns (SECs) 
is following its own rules and regulations on issues such 
as conducting elections and preparing electoral rolls; 

(b) if so, the details thereof; 

(e) whether the State Government of Karnataka have 
urged the Union Government to constitute a commission 
to bring in uniformity in the functioning of the Sa.te 
Election Commission; and 
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(d) if so, the response of the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) to (d) 
The requisite information is being collected and will be 
laid on the Table of the House. 

Allocation of Foodgl'll'ns 

864. SHRI S.D.N.R. WADIYAR: Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the State Government of Karnataka had 
asked the Union Government to enhance the allocation 
of foodgrains to that State; 

(b) if so, the steps taken to meet the demand; and 

(c) if not, the reasons therefor alongwith the time by 
which the demand would be fulfilled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTR'IBUTION (SHRI SUBHASH MAHARIA): (a) No 
reejuest for enhancement of allocation of foodgrains under 
TPDS has been received from the Government of 
Karnataka. 

(b) and (c) Does not arise. 

Strike Call by AIRRBEA 

865. DR. RAGHUVANSH PRASAD SINGH: 
SHRIMATI KANTI SINGH: 
SHRI M.K. SUBBA: 
SHRI RAM PRASAD SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the All India Regional Rural Banking 
Employees Association had called a nationwide strike on 
May 21, 2003 to press their demands; 

(b) if so. the main demands of the employees; and 

(e) the reaction of the Union Government to their 
demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 

l 
VITHOBA ADSUL): (a) to (e) The All India Regional Rural 

Bank Employees Association decided to join the strike 
call given by Central Trade unions on 21st May, 2003. 
The strike call given by All India Regional Rural Bank 
Employees Association was to show solidarity with some 
of the Central Trade Unions In their protest mainly against 
the alleged privatisation of profit making and viable public 
sector undertakings, changes in labour laws in favour of 
employers, policies leading to unemployment etc. 

Excise Duty Evasion by Johnson and Johnson 

866. DR. M.V.V.S. MURTHI: 
SHRIMATI NIVEDITA MANE: 
SHRI SADASHIV RAO DADOBA MANDLIK 
SHRI RAM MOHAN GADDE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether it has come to the notice of the Union 
Government that Johnson & Johnson Company Limited 
has cheated the Government and public of Rs, 45.33 
crore by evading central excise; 

(b) if so, the details in this regard; 

(c) whether the Government have ordered an inquiry 
in this regard; 

(d) if so, the outcome thereof; and 

(e) the action taken by the Government against the 
company to recover the amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) The Directorate General of 
Central Excise Intelligence, on the basis of information, 
investigated evasion of central excise duty by MIs Johnson 
and Johnson, Mumbai by undervaluing the drug bearing 
the brandname ·Coldarin" and also getting it manufactured 
from a front company. The total amount of central excise 
duty evaded works out to Rs. 1,11,09,9371-. After 
completion of the investigation show cause notice was 
issued. 

(d) and (e) The front company namely MIs N.R. Jet 
Enterprises, Mumbai on behalf of MIs Johnson and 
Johnson, voluntarily paid the entire amount of central 
excise duty of Rs. 1,11,09,9371- demanded in the said 
show cause notice. 
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Tax-GOP Ratio 

867. DR. V. SAROJA: Will the Minister of FINANCE 
be pleased to state: 

(a) the Tax-GDP ratio during the last three years, 
State-wise: 

(b) whether the Tax-GDP ratio for Tamil Nadu has 
increased recently: 

(c) how this compare with Union Government; and 

(d) the reasons behind falling/stagnant ratio of Union 
Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) A statement containing the latest 

available data on States' own tax-GSOP (Gross State 
Domestic Product) ratio for the last three years Is 
enclosed. 

(b) and (c) While the tax-GSDP ratio of Government 
of Tamil Nadu has increased marginally, by 0.1 
percentage point between 2001-02 and 2002-03, the tax-
GDP ratio for the Union Government has increased by 
0.9 percentage point during the same period. 

(d) The tax-GOP ratio of the Union Government has 
been in the range 0' 8.15 to 9.05 percent during the last 
three years on account of fall in the ratio of customs 
duties and excise duties to GOP. This was not completely 
off-set by the growth in the direct tax revenue. Extension 0' service tax and Government's commitrnent to remove 
exemptions is expected to result In an Improvement In 
the tax-GOP ratio. In 2003-04, the tax GOP ratio of Union 
Government Is budgeted to improve to 9.21 percent 'rom 
9.05 percent in the previous year. 

Statement 

State's Own Tax Revenue as % of GSDP (Gross State Domestic Product at current prices) 

States 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himach3' Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

2000-01 ACT 

2 

7.8 

1.1 

4.6 

3.8 

7.1 

8.3 

7.6 

8.3 

5.9 

5.1 

8.5 

8.2 

(%) 

2001-02 ACT/RE 2002·03 REJBE 

3 4 

7.8 8.1 

1.5 1.9 

5.0 5.1 

2.9 3.1 

6.7 7.2 

7.4 7.6 

8.5 9.9 

7.2 6.6 

8.8 9.1 

6.8 6.2 

5.5 5.5 

6.0 6.1 

8.4 8.5 

7.7 8.7 
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-_._---
2 3 4 

Madhya Pradesh 5.8 5.7 5.6 

Maharashtra 7.5 8.1 7.8 

Manipur 1.1 1.5 2.2 

Meghalaya 3.4 3.6 4.0 

Mizoram 0.9 1.0 1.4 

Nagaland 1.4 1.5 1.5 

Orissa 5.3 5.6 6.3 

Punjab 7.1 6.4 7.1 

Rajasthan 6.4 6.3 6.6 

Sikkim 5.2 6.1 4.6 

Tamil Nadu 8.5 8.3 8.4 

Tripura 2.8 3.0 2.8 

Uttar Pradesh 5.4 4.7 5.1 

Uttaranchal 4.6 4.9 

West Bengal 4.1 4.7 4.8 

Source: Finance Account/State Budget. 
Note: Gross State Domestic Product (at current price) are estimated figures. 

[Translation] 

MRTP Commlaalon 

868. SHRI HARIBHAI CHAUDHARY: 
SHRI LAXMAN GILUWA: 

Will the Minister of FINANCE be pleased to state: 

(a) the objectives of Monopolies and Restrictive Trade 
Practices Commission; 

,b) whether the Commission has failed to achieve its 
obit. lives; 

(c) if so, whether the Government are contemplating 
to wind up MRTP Commission: and 

(d) if so, the time by which it 18 likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
ViTHOBA ADSUL): (a) to (d) 1"he Monopolies and 

Restrictive Trade Practices Commission (MRTPC) was 
created under the Monopolies and Restrictive Trade 
Practices (MRTP) Act, 1969 to ensure that the operation 
of the economic system does not result in the 
concentration of economic power to the common detriment 
and to prohibit such monopolistic and restrictive trade 
practices as are prejudicial to public interest. A need 
was telt to shift the focus from curbing monopolies to 
promoting competition. Accordingly a new law has been 
enacted by Parliament i.e. "The Competition Act, 2002-
that provides for repeal ot MRTP Act and dissolution of 
the MRTP Commission. Commission has not been wound 
up as yet. 

FCI Godown. 

869. SHRI RAJO SINGH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(8) the number of godowns of the Food Corporation 
of India in Bihar with locations and the quantity of 
foodgrains stored therein; 
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(b) the quantity of foodgrains found unfit for human 
consumption in the FCI godowns in Bihar during the last 
three years; 

(c) whether the FCI godowns in Bihar are in a bad 
shape; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to Improve 
the condition of those godowns and to construct more 
godowns in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHAI SUBHASH MAHAAIA): (a) The 
total number of godowns with the Food Corporation of 
India (FCI) in the State of Bihar are 43 (14 Owned and 
29 Hired). The details relating to locations & quantity of 
foodgrains stored therein are given in the statement 
attached. 

(b) The quantity of foodgrains found unfit for human 
consumption in the FCI godowns in the State of Bihar 
during the last three years as under: 

Year 

2000-01 

2001-02 

2002-03 

Wheat 

2450 

11928 

1517 

(c) and (d) No, Sir. 

Rice 

965 

1159 

76 

(Figures in MTs) 

Paddy Total 

15 3430 

01 13088 

62 1655 

(e) FCI godowns are constructed as per prescribed 
specifications. The FCI has allocated 3 lakh MTs capacity 
for construction under Seven Year Guarantee Scheme 
by Central Warehousing Corporation/State Warehousing 
Corporation to augment the storage capacity. 

Name of the 
Revenue Distncl 

Bhaghalpur 

Jammui 

Statement 

Name of the Centre 

2 

Bhaghalpur 

Jammul 

Muger 

Munger 

(Fig. in '000' Tonnes) 
(As on 30.6.2003) 

Stocks Held 

3 

10.39 

0.73 

1.41 

3.09 

2 

Lakhi Sarai lakhi Sarai 

Chapra (Saran) Chapra 

Vaishali Hazipur 

Oarbhanga Oarbhanga 

Madhubani Jai Nagar 

Gaya Gaya (FSO) 

Gayan (Bins) 

Nawadha WarsaliganJ 

Nawadha 

Rohlas Sasaram 

Chanpatia Chanpati 

Raxaul 

Muzaffarpur Muzaffarpur 

Champaran 

Silamarhi 

Sheopur 

Buxar 

Bhojpur 

Nalanda 

Patna 

Pumaa 

Katohat 

Kishanganj 

8egu Sara! 

Narainpur 

Chakia 

Bettiah 

Silamarhi 

Paunoura 

Sheopur 

Buxar 

Arrah 

Bihar Shariff 

Phulwari Sharif 

BeJouri (Pumea) 

Forbesganj 

Kalihar 

Kistlanganj 

Begu Sara! 

Begu sara; Road 

Tilralll 

to Questions 

3 

2.33 

3.42 

2.12 

6.45 

4.47 

26.63 

3.39 

6.40 

1.99 

2.10 

1.27 

14.46 

0.28 

3.61 

3.60 

0.25 

0.09 

12.60 

3.SS 

3.35 

11.19 

24.86 

41.07 

0.35 

2.15 

9.93 

6.47 

1.19 

0.61 

0.72 

206 
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Samastipur Samastipur 9.09 

Barauni 1.59 

Saharasa Saharasa 1.23 

Suppa I Raghopur 1.12 

Madhepura Madhepura 1.99 

Total 231.54 
.. _ .... -_._---_. 
[English} 

Lok Adalats 

870. SHRI ABDUL RASHID SHAHEEN: 
SHRI RAM TAHAL CHAUDHARY: 

Will the Minister of LAW AND JUSTICE be pleased 
state: 

(a) whether the Govemment propose to popularise 
the system of Lok Adalats; 

(b) if so, the details thereof; 

(c) the States where the Lok Adalats were organised 
during each of the last three years, State-wise; and 

(d) the number of cases settled through these Adalats 
during the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) and (b) 
Yes Sir. The Legal Services Authorities Act, 1987 has 
been amended through the Legal Services Authorities 
(Amendment) Act, 2002 on 11.6.2002. Besides its original 
objectives of providing free and competent legal services 
to weaker section of the society and organizing Lok 
Adalats to provide for mechanism for pra-litigation, 
conciliation and settlement of cases, the Act now also 
allows setting up Permanent Lok Adalats for providing 
pre-litigative mechanism for consideration and settlement 
of cases relating to certain public utility services such 88 
transport, postal, telegraph, power, water, sanitation, 
hospitals, etc. The State Legal Service Authorities are 
also popularising the system of Lok Adalats through public 
awareness programmes, advertisement in newspapers, etc. 

(c) and (d) A statement showing number of Lok 
Adalats organised and number of cases settled during 
the last three years, is enclosed. 

Statement 

The number of Lok Adalats organized and cases settled during the last three years viz., 2000-01, 2001-02 and 
2002-03, based on the information furnished by the State Legal services Authorities 

S.No. Name of the 2000-01 2001-02 2002-03 
State Lok Cases Lok Cases Lok Cases 

Authority Adalats settled Adalats settled Adalats settled 
organized organized organized 

_._----. 
2 3 4 5 6 7 8 

1. Andhra Pradesh 5,646 91,053 8,483 1,00,420 9,545 75,670 

2. Arunachal Pradesh Nil Nil Nil Nil Nil Nil 

3. Assam 34 9,367 103 14,152 437 14,242 

4. Bihar 1,299 7,200 1,582 22,793 4,003 37,918 

5. Goa 75 540 61 460 8 333 

6. Gujarat 4,982 4,87,789 6,308 1,95,098 7,135 1,81,732 

7. Haryana 161 37,281 222 41,900 61 12,717 

8. H.P. 421 3,908 425 3,157 343 2.383 
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2 3 4 5 6 7 8 

9. J&K 99 2,137 175 2,267 77 1,481 

10. Jharkhand" 56 13,109 

11. Karnataka 511 31,909 811 45,457 733 19,372 

12. Kerala 2,354 27,531 1,895 11,514 527 7,463 

13. M.P. 1,583 44,334 1,739 38,533 1,432 26,626 

14. Maharashtra 1,113 27,357 1,477 30,185 897 19,356 

15. Manipur 8 248 6 201 5 129 

16. Meghalaya 3 465 7 1,021 2 483 

17. Mizoram 37 40 47 30 38 43 

18. Nagaland 23 61 

19. Orissa 435 2,95,385 722 3,77,123 512 2,51,970 

20. Punjab 512 30,786 472 38,248 141 10,084 

21. Rajasthan 9,367 1,81,361 6,486 1,40,157 5,824 1,21,188 

22. Sikkim 55 199 39 128 15 179 

23. Tamil Nadu 1,015 10,020 1,745 12,155 3,409 8,629 

24. Tripura NI Nil 250 22 958 

25. U.P. 1,313 3,39,469 1,363 3,45,698 1,047 2.41,897 

26. Uttaranchal** Nil Nil Nil Nil 59 16,746 

27. W.B. 309 4,328 278 4,821 202 4,951 

28. A&N Islands 

29. Chandigarh All 10,960 All 7,073 7 3,164 

working working 

days days 

30. Oadra & Nagar 2 707 2 258 

Haveli 

31. Daman & Diu 

32. Delhi 585 10,464 665 12,825 475 5,139 

33. Lakshadweep 

34. Pondicherry 5 369 6 270 4 226 

• 'Uttaranchal State Legal Services Authority starl8d functioning from June, 2002 . 

• Jharkhand State Legal Services Authority started functioning from March, 2002. 
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Procurement by Fel 

871. SHRI K.P. SINGH DEO: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Food Corporation of India (FCI) has 
stopped procuring rice and paddy from farmers in Orissa; 

(b) if so, the reasons therefor; and 

(c) the steps taken to ensure the procurement of 
paddy and rice from the farmers in that State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) No, Sir. 

(b) Does not arise. 

(c) With a view to enable the farmers to avail the 
benefit of the minimum support price of paddy and to 
avoid distress sale of paddy, the specifications for 
procurement of paddy in Orissa have been relaxed by 
the Government of India with effect from 11.6.2003 during 
the current Kharif Marketing Season. The FCI has opened 
20 centres in the State for procurement of paddy and 
has so far procured 497 tonnes of paddy. A quantity of 
7.28 lakh tonnes of levy rice has also been procured by 
the FCI in Orissa upto 22.7.2003. 

Export of Textiles 

872. SHRI ASHOK N. MOHOL: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the export of different types of textiles 
has been on the decline since the beginning of 2001; 

(b) if so. the details thereof alongwith the reasons, 
product-wIse; 

(c) the countries to which textiles export has fallen 
short of the target: 

(d) tho corrective measures taken in this regard; and 

(e) the present trend of the textiles export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) to (e) A declining trend was noticed in textile exports 
during the year 2001, mainly due to general slowdown in 

the El(,.:>nomies of some of our major trading partners like 
the US; September 11 events; increased competition from 
countries like China, Bangladesh; and high production 
cost; low productivity due to lack of modernisation of 
textile industry. As per available DGCI&S data, the textile 
exports during the year 2002-2003 amounted to US$ 
11842.2 million as compared to export of US$ 10764.7 
million during the previous year 2001-2002 recording a 
growth of 10.0%. These latest trends show that the 
downtrend in textile exports has been reversed and they 
are back on path of export growth. 

Country-wise export targets are not fixed. 

Government have been taking a number of measures 
to boost textile exports. Some of the important initiatives 
are: 

(i) The Government has de-reserved the woven 
segment of readymade garment from the SSI 
sector. It has also raised the SSI investment 
limit for knitted segment to. Rs. 5 crores. 

(ii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1.4.1999 to facilitate the modernisation and 
upgradation of the sector. 

(iii) Weaving, processing and garment machinery, 
which are covered under TUFS, have been 
extended the facility of accelerated depreciation 
at the rate of 50%. Cost of machinery has also 
been reduced through Fiscal Policy measures. 
This further encourages modernisation. 

(iv) With a view to encourage backward integration, 
the custom duty on shuttleless looms has been 
brought from 15% to 5%. 

(v) National Institute for Fashion Technology (NIFT), 
its six branches and Apparel Training & Design 
Centres (ATDCs) are running various courses! 
programmes to meet skilled merchandising and 
marketing. 

(vi) Facilities by way of eco-testing laboratories have 
been created to enable exporters to get the 
textile products pre-tested for conforming to the 
requirements 0.1 importing countries. 

(vii) The Government has launched a centrally 
sponsored scheme titled MApparel Park for Export 
Scheme" for imparting focused thrust for setting 
up of apparel manufacturing units of international 
standards at potential growth centres and to give 
fillip to exports. 
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(viii) For upgrading infrastructure facilities at important 
textile centers, a scheme 'Textile Centre 
Infrastructure Development Scheme' (TCIDS) has 
been launched. 

[Translation] 

Procurement of Whe.tlRlce by Fel 

873. SHRI PUNNU LAL MOHALE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the State-wise quantum of wheat/rice procured 
by the Food Corporation of India specially in Chhattlsgarh 
during the year 2002-03 and the current financial year; 

(b) whether the Government propose to open more 
procurement centres in the State of Chhattisgarh; 

(e) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) 
Statement-I and II showing the State-wise quantities of 
rice and wheat procured by the FCI (including in 
Chhattisgarh) are enclosed. 

(b) to (d) The responsibility of procuring paddy in 
Chhattisgarh is with the State Government as it has opted 
for decentralized procurement. The State Govemment of 
Chhattisgarh has opened 1443 procurement centres during 
KMS 2002-03. 

S'.'em",,'·' 

State-wise Procurement of Rice by the FCI during 
KMS 2002-2003 (Till 16.7.2oo3). 

(Figures in lakh tonnes) 

S.No. StatelUT Procurement of rice by FCI 

2 3 

1. Andhra Pradesh 25.19 

2. Bihar 0.15 

3. Chhattisgarh 2.22 

2 3 

4. Haryana 3.69 

5. Himachal Pradesh 0.07 

6. Kamalaka 

7. Madhya Pradesh 0.94 

8. Maharashtra 0.36 

9. Orissa 7.08 

10. Punjab 27.60 

11. Rajasthan 0.40 

12. Tamil Nadu 

13. Uttaranchal 

14. Uttar Pradesh 

15. West Bengal 1.01 

16. Chandigarh 

17. Deihl 

18. Pondicherry 

Total 68.71 

SI.tement·1I 

State-wise Procurement of Wheat by the FCI during 
RMS 2002-2003 and 2003-2004. 

(Figures In lakh tonne.) 

S.No. Stale/lJT PI'OQlIllllll1l 01 Wheat by !he Fel 
2002·2003 2003·2004 

1. Bihar 0.03 Neg. 

2. Chhattisgarh 

3. Haryana 9.99 8.18 

4. Himachal Pradesh 0.02 0.01 

5. Madhya Pradesh 0.75 0.27 

6. Punjab 30.00 25.48 

7. Rajasthan 2.17 1.37 

8. Uttaranchal 0.23 0.06 

9. Uttar Pradesh 

10. Chandigarh 0.16 Neg. 

11. Delhi 0.35 0.12 

Total 43.70 35.49 

Neg. Below 500 tonnes. 
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Outstanding Income Tax 

874. SHRI RAM TAHAL CHAUDHARY: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of FINANCE be pleased to state: 

(a) the top hundred industrial and commercial units 
against whom income tax and other taxes are outstanding 
as on date; 

(b) the amount due against each of them; and 

(c) the steps taken by the Government to recover 
these taxes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The information is being 
collected and will be laid on the Table of the House. 

(c) Recovery of tax is a continuous process, involving 
the use 01 statutory provisions which include charging of 
interest, levy 01 penalty, attachment and sale of movablel 
immovable properties. In respect of cases where stay 
orders against recovery have been passed by the 
appellate bodies, special measures are taken to file 
petitions for urgent hearing or for deciding the cases on 
priority. Periodical review and monitoring of cases involving 
high demands are also regularly undertaken at various 
levels and necessary instructions are issued from time to 
time lor effecting recovery 01 the outstanding taxes. 

GOP Growth 

875. SHRt NAWAL KISHORE RAI: 
DR. SUSHIL KUMAR INDORA: 

Will the Minister 01 FINANCE be pleased to state: 

(a) whether the Governor of Reserve Bank of India 
has attribute the low annual growth rate of Gross 
Domestic Production due to inefficiency prevailing in the 
financial matters; 

(b) if so, the reaction of the government thereto; 

(e) whether the Government have formulated any 
special programme to increase efficiency in the financial 
matters; and 

(d) if so, the details thereof and the time by which, 
il is likely to be introduced? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The Governor, Reserve Bank of 
India in his inaugural address at the twenty-fourth Bank 
Economists' Conference on December 28, 2002 had 
emphasised the need for greater productivity and efficiency 
to achieve the target of 8 per cent growth in the Tenth 
Plan period and making the banking system strong, 
efficient and on par with international banks. 

(b) to (d) The Government is conscious of the need 
for improving efficiency and productivity in the economy 
and has been taking initiatives from time to time in this 
direction. One of the five priorities addressed in the 
Budget for 2003-04 relates to fiscal consolidation through 
tax reforms and progressive elimination of budgetary 
drags. 

(English) 

Export of Sugar 

876. SHRI SHRINIWAS PATIL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether in view of large production of sugar in 
the country, the Govemment propose to export sugar; 

(b) if so, the steps taken by the Union Government 
in this regard; 

(c) the percentage of sugar exported as compared 
to its production during the last three years; 

(d) whether the Govemment were unable to export 
sugar in large quantum as compared to wheat and rice 
exports to various countries; 

(e) if so, the reasons therefor; and 

(I) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (f) 
Due to high level ~f production during the last tour 
consecutive sugar seasons as also in the current 2002-
2003, sugar season, there has been considerable surplus 
stock ot sugar in the country. In order to boost export of 
sugar, Government has taken the following measures: 

(i) Sugar meant for export has been exempted from 
the levy obligation. 
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(ii) The quantity of sugar released for export is 
treated as advance freesale release, to be 
adjusted in the freesale stocks of the sugar mills 
after a period of 18 months. 

(iii) Duty Entitlement Pass Book (DEPB) at the rate 
of 4% of the F.O.B. value of the export of sugar 
has been allowed. 

S.No. Sugar Season Production 
(Oct. Sept.) (in lakh tonnes) 

1. 1999-2000 181.93 

2. 2000-2001 185.10 

3. 2001-2002 185.25 (P) 

4. 2002-2003 197.10 (P) 
(upto 31.5.2003) 

(iv) Government has amended the Sugar 
Development Fund Act, 1982, so as to enable 
it to defray the expenditure on internal transport 
and freight charges and to neutralize the Ocean 
freight disadvantage to the sugar factories, on 
the export shipments of sugar. 

The percentage of sugar exported as compared to 
its production during the last three years is as under: 

Export' Percentage of export 
(In lakh tonnes) over production 

0.23 0.13% 

9.87 5.33% 

8.91 4.81% 

9.80 (P) 4.97% 
(upto 31.5.2003) 

'Source: Export data on sugar season (October-September) basis has been complied from the monthly data on eKport of sugar a. 
published by the Directorate General of Commercial Intelligence & Statistics, (DGCI&S), Koikata. For the sugar season 2002-03, data 
upto the month of March, 2003 is as per DGCI&S, Kolkata and for the months of April and May 2003, as per trade circles. 

(P) = Provisional. 

The export of sugar is allowed under Open General 
Licence (O.G.L.), as per the existing EXIM Policy of the 
Government and various sugar mills/exporters are 
eKporting sugar as per their commercial prudence. 

Development of Export Infrastructure 

877. SHRI RAMSHETH THAKUR: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government have provided any 
financial assistance to States for development of export 
infrastructure and allied activities in the States; 

(b) if so, the grants provided to States including 
Maharashtra therefor during the last three years and 
current year; 

(c) whether any guidelines have been issued by the 
Union Government for the utilization of Central grants; 

(d) if so, the details thereof; 

(e) whether there is any proposal to give special 
incentives to the States for their higher share to the 
country's eKport; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Yes, Sir. The Govemment provides financial assistance 
to states for development 01 export Infrastructure and allied 
activities under Critical infrastructure Balance/Assistance 
to states for Developing Export Infrastructure and Allied 
Activities scheme. 

(b) The detailS of assistance in the last three years 
is es below: 

Total grant lor aD states Grant lor Maharuhtra 
(in crore'l) [Ill crorea) 

2000-01 25.31 1.05405 

2001-02 64.27 5.83 

2002-03 239 16 

Total 328.58 22.88405 

In the current financial year an ad-hoc allocation of 
Rs. 130.5 crores has been made for all the states of 
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which Rs. 16 crores has been allocated to the State ot 
Maharashtra. 

Ic) Yes. Sir. 

(d) According to the guidelines issued to the states, 
each State/UT has to submit quarterly progress report in 
the prescribed format and also submit utilisation certificate 
lor each Installment in the pre-scribed tormat. 

(e) and (f) Present Scheme aims at giving more funds 
10 States having higher exports. 

Fake Credit Cards 

H78. SHRI NARESH PUGLIA: 
SHRI BHASKARRAO PATIL: 
SHRI ADHIR CHOWDHARY: 
SHRIMATI SHYAMA SINGH: 
DR CHARAN DAS MAHANT: 

Will the Minister of FINANCE be pleased to state: 

(il) whether the use of counterfeit credit cards has 
caused huge loss to the banks; 

(b) il so, the details thereof; 

(c) whether these banks have initiated corrective 
measures to check such misuse; and 

(el) II so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The information is being 
collected and will be laid on the Table of the House. 

(cl and (d) Reserve Bank of India (RBI) have reported 
thaI banks have been advised to set up intemal control 
systems to combat frauds like fraud at application stage, 
misuse 01 lost/stolen cards and cards not received by 
genUine applicants, counterfeit/altered cards, etc. Fraud 
prevention committees/task forces are in existence which 
take proactive fraud control and enforcement measures, 
Banks are advised to actively participate in such fraud 
prevention committees/task forces. 

Recommendations of Expenditure Reform 
Commission 

879. SHRI A. NARENDRA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Expenditure Reforms Commission has 
given certain suggestions regarding DGFT and also on 
Export-Import Policy of the Union Govemment; 

(b) if so, the details thereof; 

(c) whether the Govemment have prepared any action 
plan to implement these suggestions; 

(d) if so, the outlines ot the action plan; and 

(e) the date from which it is proposed to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Yes, Sir. 

(b) to (e) In respect of DGFT, the Expenditure 
Reforms Commission has suggested expediting the staffing 
study which was being conducted by Administrative Staff 
College of India (ASCI), Hyderabad to reassess the staff 
strength. They also recommended that the Staff Inspection 
Unit (SIU) should concurrently be entrusted this task, ERC 
also suggested that Government should examine whether 
the task of grant of Advance Licence could be vested in 
the Customs Department. The responsibility for fixing the 
input-output norms in consultation with the other Ministries 
as also the policy issues could however continue to 
remain with the Department of Commerce. 

ASCI have been advised to expedite their final report. 
Concurrently, the SIU have also been assigned the staffing 
study of DGFT. 

Removal of Barriers on Agricultural Export 

880. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the ~on'ble Prime Minister during his 
visit to St. Petersburg has called the G-B countries to 
phase out the trade distorting agricultural subsidies and 
removal of barriers to agricultural exports, while ensuring 
the livelihood security of billions of farmers In developing 
countries; 
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(b) if so, the specific barriers in agricultural exports 
sought to be removed; and 

(c) the response of the G-8 countries thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) The Hon'ble Prime Minister made this statement 
at the G-8 Enlarged Dialogue in Evian on 1 June 2003, 
and not during his visit to St. Petersburg. Prime Minister 
expressed disappointment at the lack of progress so far 
on the Millennium Development Round since the Doha 
Meeting. Prime Minister underlined the need to rapidly 
eliminate tariff and non-tariff barriers to developing country 
exports and to phase out all trade-distorting agricultural 
subsidies, while ensuring the livelihood security of billions 
of farmers in developing countries. 

(c) The issues raised by the Hon'ble Prime Minister 
were also reflected in the statements of some of the 
other developing country participants in the Enlarged 
Dialogue. While there was no formal comment by the G-
8 on the issues raised in the dialogue, some of the 
concerns were reflected in the G-8 Declaration adopted 
on 3rd June 2003. In particular, the Declaration reiterated 
the importance of improved market access for all World 
Trade Organisation (WTO) Members in all trade areas, 
including in agricultural and non-agricultural goods, in order 
to benefit economic growth, in particular, in the developing 
countries. The Declaration directs G-8 Members to work 
with WTO Members towards developing, inter alia, fairer 
and less distorted conditions for world trade. 

Export of Readymade Garments 

881. DR. JASWANT SINGH YADAV: Will the Minister 
of TEXTILES be pleased to state: 

(a) the exports of readymade garments to the various 
countries during the last three years, country-wise; 

(b) the target fixed for exports of readymade garments 
during the Tenth Five year Plan; and 

(e) the actual position with regards to exports of 
readymade garments in monetary and quantitative terms 
during Ninth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTAY OF 
TEXTILES (SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) As per available DGCI&S data, the exports of 
readymade garments to all countries during the last three 
years i.e. 2000-01, 2001-02 and 2002-03 have been as 
follows: 

(In US$ million) 

2000-01 2001-02 2002-03 ----------------
Readymade Garments 5087.0 4618.7 5031.5 

(b) and (c) The Working Group on textiles & Jute 
Industry for the Tenth Five Year Plan has envisaged an 
export target of US$ 14.33 billion in the terminal year 
(2006-07) of Tenth Five Year Plan period for readymade 
garments as against the actual exports of US$ 4618.7 
million in the terminal year (2001-02) of Ninth Plan. 
Quantity-wise exports data is not centrally maintained. 

PlantatIon Sector 

882. SHRI P. RAJENDRAN: 
SHRI N.N. KRISHNADAS: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government have taken note of the 
pathetic state of affairs in the plantation sector of various 
States including Kerala where thousands are rendered 
jobless and many committing suicides; 

(b) whether the State Govemments including Kerala 
Government have requested the Union Government for 
any financial package for helping the poor workers of the 
plantation sector; 

(c) if so, the details thereof; 

(d) the reaction of the Union Govemment thereto; 

(e) whether there is any proposal before the 
Government to take over the closed plantations; 

(f) if so, the details thereof; and 

(9) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH, VIDYASAGAR 
RAO): (a) Govemment is already seized of the problems 
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affecting the plantation sector in the country, including 
Kerala and a serious of measures have been taken to 
mitigate their hardships. 

(b) and (c) In view of the crisis being faced by the 
plantation sector, the Government of India have been 
receiving representatives from various quarters including 
the State Governments 01 Kerala and Karnataka 
highlighting the problems faced by the growers of 
plantation crops and tea growers in particular due to crash 
in prices and escalation in cost resulting in mounting 
heavy losses and closure 01 several tea states. 

(d) to (f) To safeguard the interest of the growers of 
rubber Government of India undertook a series of 
measures which include market intervention through STC, 
fixing and notifying minimum price of rubber, enforcing 
quality standards formulated by Bureau 01 Indian 
Standards on imported rubber, restricting import of Natural 
Rubber through two ports viz. Vishakhapatnam and 
Kolkata etc. These measures have helped in improving 
the domestic price of Natural Rubber, which is presently 
around Rs. 45 per kg. 

Similarly for the benefit of coffee sector the 
Government have taken a series of steps which includes 
re-phasement of the loans taken by the coffee growers 
from commercial banks, prOViding 5% interest relief to 
small growers and 3% relief to large coffee growers on 
their working capital loans taken from financial institutions, 
providing financial incentives for export of coffee and 
innovative marketing strategies In international as well as 
domestic markets to arrest decline in exports and also to 
increase domestic consumption. 

To mitigate the problems of the growers of tea and 
workers of tea plantations, Expert Committees appointed 
by the Government have made an in-depth study of the 
closed tea gardens in the States of Kerala, West Bengal, 
Assam & Tripura. Based on the findings of the Expert 
Committees, Government and Tea Board are facilitating 
discussions of the management of these tea gardens with 
their bankers tor working out a revival package for the 
potentially viable gardens. 

In addition the Government of India has also set up 
a Price Stabilisation Fund with a corpus of Rs. 500 crore 
for providing relief to the growers of tea, coffee, rubber 
and tobacco. 

(g) Does not arise. 

Export to EU and USA 

883. SHRI BHARTRUHARI MAHTAB: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the share of Indian exports to the 
European Union and United States of America has 
declined during the last one year; 

(b) if so, the total value of Indian exports to EU and 
USA during the last three years, year-wise; 

(c) the reasons for decline in the volume of export 
of EU and USA; and 

(d) the steps taken to increase the 6t(ports to EU 
and USA? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS' OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No, Sir. India's exports to EU and USA during the year 
2002-03 registered a growth of 15.30% and 27.51% 
respectively over the previous year. 

(b) and (c) Do not arise. 

(d) Steps taken to increase our export to EU and 
USA markets include maintaining a continuous dialogue 
with these countries at Government and industry level, 
joint sectoral initiatives by the tradelindustry to identify 
the constraints in enhancement of bilateral trade and 
investment opportunities and other trade promotional 
activities. 

MFN Status to India 

884. SHRI JYOTIRADITYA M. SCI NOlA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government of Pakistan had offered 
to accord India the Most Favoured Nation (MFN) status; 
and 

(b) if so, the facts in this regard and the reaction of 
India Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
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OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No, Sir. 

(b) Does not arise. 

Loans Written Off by Financial Institutions 

885. SHRI ANANT GUDHE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether irrecoverable loans are written off by 
financial institutions under public sector; 

S.No. Name of the Institution 2000-2001 

,. lOBI 925.00 

2. IIBI 1.49 

3. EX 1M Bank 2.44 

4. SIDBI 45.44 

5. IFCI 52.21 

(b) if so, the total amount of loans written off by 
these institutions during each of the last three years, 
financial institution-wise; and 

(c) the year-wise amount granted as loans during 
the above years? 

THE MINISTER OF STAlE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Yes, Sir. 

(b) Details of amounts writton off by Financial 
Institutions under public sector during the years 2000-01, 
2001-2002 and 2002-2003. 

(Rs. in Crores) 

2001-2002 2002-2003 

3142.28" 906.64 

2.64 0.22· 

0.71 0.27 

102.02 178.47 

17.13 ?O.60 
-----.--

II of this Rs. 2500.26 crores is In the nature 01 accelerated provisionaVwrlta otis. 
·Provisional. 

(c) Disbursements made by Financial Institutions 
under Public Sector during the years 2000-01, 2001-2002 
and 2002-203. 

(Rs. In Crores) 

Name of the Institution 2000-01 2001-02 2002-03 

lOBI 17474 11151 3924 

Exim Bank 1896.4 3452.9 5320.3 

SIDBI 6441 5919 6789 

IIBI 644.20 283.93 51.52 

IFCI Ltd: 1100.49 515.75 116.76 

'The loans disbursed in cash to assISted concams by IFel eluting 
the last three years. 

Silk Technology Mission In Kern.taka 

886. SHRI A. VENKATESH NAIK: Will the Minister 
01 TEXTILES be pleased to state: 

(a) whether the Kamataka Government has sent a 
programme for expansion of bivoltlne sericulture and 
overall development of the sericulture industry in the State 
to the Union Government; 

(b) whether the Government 01 Kamataka has also 
sent a proposal to set up a Silk Technology Mission to 
plan strategies and monitor and implementation 01 
programmes; 

(c) if so, the details thereof alongwith the steps taken 
by the Union Government thereon: and 

(d) the other steps being taken by the Union 
Govemment to improve the quality 01 Silk yam In the 
country particularly in the State 01 Kamataka? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL»): 
(a) The GoV!. 01 Kamataka has sent proposals to Central 
Silk Board (CSB) under centraHy sponsored plan &Cheme, 
namely, Catalytic Development Programme, for 8)(pansion 
of bivoltine sericulture. 
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(b) and (c) No proposal t'o set up a silk technology 
mission has been received from Govt. of Karnataka. 

(d) To improve the quality of silk yarn in the country 
in general and particularly in the State of Karnataka 
following steps are being taken: 

• Through Research & Development improved 
hybrid silkworm breeds and blvoltine breeds have 
been developed. 

• A package of practices for food plant cultivation, 
silkworm rearing, disease management, reeling 
etc. have been taken to the field. 

• Low cost reeling technologies have been 
commercialized. 

• Silk conditioning and testing houses have been 
established for testing of quality of raw silk and 
suggest measures for improvement. 

• Awareness programmes are organized for 
popularization of various technologies and 
practices. 

[Translation] 

Diversion of Funds 

887. SHRI RAMSHAKAL: Will the Minister of TRIBAL 
AFFAIRS be pleased state: 

(a) whether the Government are aware of the fact 
thaI in certain cases the funds provided under the Tribal 
sub Plan have been utilized for other purposes during 
last year; 

(b) if so, the details thereof; 

(e) whether the Government propose to hold an 
inquiry in such cases; 

(d) if so, the details thereof: and 

(e) if not. the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) No, Sir. During last year, utilization 
of funds provided under the Tribal Sub Plan for other 
purposes has not come to the notice of the Government. 

(e) to (e) Do not arise. 

Export of Handloom Items 

888. SHRI RAMDAS ATHAWALE: Will the Minister 
of TEXTILES be pleased to state: 

(a) the countries to which handloom items were 
exported during each of the last three years, alongwith 
the foreign exchange earned therefrom; 

(b) whether any specific scheme has been formulated 
by the Govemment keeping in view the increasing demand 
of Indian hand loom items; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) The details of the top 25 countries to which handloom 
items were exported during the preceding three years 
(1999-2000 to 2001-02), alongwith foreign exchange 
earned therefrom, are enclosed as statement. The export 
data for the year 2002-03 is available only upto February 
2003 and for the subsequent period, the same is yet to 
be made available by the concerned agency. 

(b) and (c) Yes, Sir. In order to give impetus to the 
export of hand loom products, a scheme namely 
"Development of Exportable Products and their Marketing 
(DEPM)" had been in operation since 1996-97 till the 
end of the 9th Plan. The scheme continues to be 
implemented during the 10th Five Year Plan with minor 
modifications and under a modified nomenclature of 
"Handloom Export Scheme". The Handloom Export 
Scheme envisages provision of financial assistance to 
the handloom agencies such as National and Slate Level 
Handloom Corporations, Apex Cooperative Societies, 
Primary Handloom Corporations, Apex Cooperative 
Societies, Primary Handloom Weavers' Cooperative 
Societies and Private Handloom Exporters, recommended 
by Handloom Export Promotion Council, for development 
of export worthy hand loom products, publicity & 
International marketing thereof and setting up of value 
addition/quality control units. Financial assistance is also 
provided under the scheme to Handloom Export Promotion 
Council (HEPC), Association of Corporations and Apex 
Societies of Handloorns (ACASH) etc. for organising 
participation of tbeir members in International fairs! 
exhibitionslBuyer-Seller-Meets. 

Details of financial assistance provided under the 
scheme to the handloom agencies during the last three 
years are as under: 
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S.No. Year Financial assistance provided 
(Rs. In lakh) 

1. 2000-2001 Rs. 400.00 

2. 2001-2002 Rs. 325.02 

3. 2002-2003 Rs. 300.00 

Statement 

Details of the top 25 countries to which hand/oom 
items were exported during the last three years 

(1999-00 to 2007-02) 

SI.No. Name of the Country 

2 

,. Un~ed States of America 

2. United Kingdom 

3. Japan 

4. Germany 

5. France 

6. Sweden 

7. Australia 

8 Italy 

9. Belgium 

10. Canada 

11. Spain 

12. NetherlandS 

13 Singapore 

14. Malaysia 

15. Denmark 

16. South Africa 

17. U.A.E. 

18. Hong Kong 

19. Chtna PRep. 

20. Sn Lanka 

(Rupees in Crore) 

1999-2000 2000-2001 2001·2002 

3 

583.10 

235.25 

114.62 

130.32 

90.34 

68.12 

61.72 

71.19 

44.79 

37.31 

46.49 

32.30 

22.37 

17.20 

22.57 

17.97 

20.57 

20.64 

12.09 

22.37 

4 

635.85 

212.99 

122.36 

129.98 

100.88 

66.31 

59.04 

62.12 

64.36 

48.42 

47.89 

34.18 

24.14 

19.07 

15.48 

19.94 

36.02 

19.08 

14.03 

23.75 

5 

613.46 

215.10 

98.83 

123.06 

80.25 

49.33 

52.39 

65.75 

68.23 

47.38 

47.92 

30.83 

21.45 

19.39 

19.39 

22.12 

40.15 

18.15 

13.04 

28.23 

2 3 4 5 

21. Nigeria 20.39 12.36 28.57 

22. Togoland 3.92 24.37 25.81 

23. Portugal 18.75 16.04 16.61 

24. NOIWiY 15.51 14.08 11.11 

25. Bangtadesh 19.34 21.70 15.93 

[Eng/ish] 

Conaumer Right. 

889. SHRI KAMAL NATH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment are aware that the 
people living in the rural areas of the country are unaware 
of the consumer rights and are cheated by the various 
agencies; 

(b) if so, whether the Union Govemment have taken! 
propose to take any steps to create awareness among 
the rural population about consumer rights; and 

(c) if so, the details thereof; 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) to (e) The consumer movement has gained 
considerable momentum in the country due to the 
persistent efforts made to create consumer awareness 
by the Central/State Governments, NGOs, consumer 
organizations, media and others with the special emphasis 
to rural and tribal areas. 

To spread consumer awareness, Government has 
undertaken various programmes on consumer protection 
through audio, video and print media in addition to the 
observance of the National Consumer day on 24th 
December, World Consumer Rights Day on 15th March, 
involving all concerned, some of the important steps taken 
by the Department of Consumer Affairs to further 
strengthen consumer movement are: 

i. Amendment of the Consumer Protection Act, 
1986 made in December, 2002. Among others, 
the provision made to set up District Consumer 
Protection Council at district level is expected to 
strengthen consumer movement at grass root 
level. 
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Ii. Financial assistance is extended under the 
Consumer Welfare Fund (CWF) to promote and 
protect welfare of consumers and to strengthen 
the consumer movement in the country. Under 
the Fund a scheme namely District Consumer 
Information Centre (DCle) has been launched 
to set up Centre in each district in a phased 
manner. Other schemes, i.e, Jagritl Shivlr Yojana 
and Consumer Clubs have also been launched 
lor spreading consumer awareness amongst the 
Below Poverty Line (BPL) categories of the 
population and the students of the schools 
respectively. 

Utilisation Certificates Under PDS 

890. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government have decided to ask for 
utilisation certificates and social audit of food items given 
to various States under Public Distribution System; 

(b) if so, whether State Governments have in principle 
agreed to give utilisation certificates to the Union 
Government: 

(c) if so, the details thereof; and 

(d) to what extent the social audit of food items is 
going to check diversion of lood items allocated under 
PDS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (d) 
Under the Public Distribution System (Control) Order, 
2001, the State Governments are required to furnish 
Utilisation Certificates confirming that the foodgrains lifted 
from the Central Pool, have been distributed to the 
intended beneficiaries under the Targeted Public 
Distribution System (TPDS). These Certificates are being 
received from all the States/Union Territories except a 
lew StatesJUTs. The Order also provides for ensuring 
proper system of monitoring of Fair Price Shops (FPS), 
regular Inspections of FPSs not less than once in six 
months by the designated authority and meetings of the 
Vigilance Committees on the PDS at the State, District, 
Block and FPS level to be held on a regular basis. 

States/UTs have been asked to actively involve the 
Gram Panchayats in rural dreBS and the local bodies in 

urban areas in monitoring of the functioning of the FPSs 
as a measures of social audit. These provisions are aimed 
at checking diversion of foodgrains allocated under the 
TPDS. 

Inclusion In ST List 

891. PROF. UMMAREDDY VENKATESWARLU: 
SHRI A. VENKATESH NAIK: 

Will the Minister of TRIBAL AFFAIRS be pleased 
state: 

(a) whether the Government have included "fany 
castes under the Schedule Tribes list during 2002-2003; 

(b) if so, the details thereof; 

(c) whether the demand to include several tribes of 
Karnataka to the list of STs has been pending for a 
longtime; 

(d) if so, the details thereof; 

(e) the present status of the request; and 

(f) the reasons for delay in taking any decision on 
the matter? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) Yes, Sir. 43 new communities and 
66 communities as synonyms to existing Scheduled Tribes 
have been included in the list of Scheduled Tribes of 
various States by the Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Act, 2003. 

(c) to (f) As per approved modalities, out of 54 
proposals of Karnataka, five communities namely Medar!, 
Gaurige, Burud, Haranshikari and Siddi (in Uttar Kannada 
district) only were found eligible for inclusion in the list of 
Scheduled Tribes of Karnataka, which were included by 
the Scheduled Castes and Scheduled Tribes Orders 
(Amendment) Act, 2003. 

Trade Discussions between India and Bangladesh 

892. SHRI VILAS MUTT..EMWAR: 
SHRIMATI PRABHA RAU: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

tal whether any discussions have been held between 
India and Bangladesh to improve their trade relations 
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during the recently held inter active session organized by 
the Confederation of Indian Industry (CII); 

(bl if so, the details thereof; and 

(cl the extent to which these discussions would help 
India to increase its export to Bangladesh and to make 
imports therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Yes, SIr. 

(b) A business delegation from Metropolitan Chamber 
of Commerce and Industry (MCCI) from Bangladesh 
visited New Delhi during March 10-1 2, 2003 to participate 
in the Confederation of Indian Industry (CII)-MCCI Joint 
Economic Council (JEC) meeting. The issues of concern 
to trade in both the countries were discussed. 

(c) The discussion will help promote trade and 
economic co-operation between India and Bangaldesh 
which cannot be quantified. 

Non-Payment of Investors Money 

893. SHRI G. PUnA SWAMY GOWDA: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of Non-Banking Financial Companies 
(NBFCs) which have defrauded the investing public and 
whose properties have been attached by the Union 
Government for non-payment of investors money during 
the last three years; 

(b) the details of NBFCs who defaulted in payment 
of investor's money and whose properties have not been 
attached; 

SI.No. Name of the Scheme 

2000-01 

2 3 

1 Trade Finance 19.90 

2. Housing Loans 33.39 

(c) the reasons therefor; 

(d) the defaulted NBFCs which have been given relief 
by the Union Government. NBFC-wise; and 

(e) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (e) The information is being 
collected and will be laid on the Table of the House. 

Loan Through VIJaya Bank 

894. SHRI S.D.N.R. WADIYAR: Will the Minister 01 
FINANCE be pleased to state: 

(a) the various loan schemes introduced by Vijaya 
Bank; 

(b) the amount of loan sanctioned by Vijaya Bank 
under these schemes during last three years in the State 
of Karnataka; and 

(e) the amount of loan given to farmers in that State 
during these years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) As per information furnished by 
Vijaya Bank, various loan schemes introduced by Vijaya 
Bank are Trade Finance, Housing loans, Jewel Loan, 
Loan to Road Transport Operators, Loan Motor Vehicles, 
V-Cash: Personal Loan for Salaried, Professionals & Self 
Employed, Advances against Shares, V-Rent against the 
rent receivables to owners of the commercial property to 
let out the same to reputed companies/industries/ 
Institutions, educational loan and V-Equip: loans to 
individual. salaried persons, professionals for purchase of 
equipments/consumer durables. 

(b) The loan disbursed by Vijaya Bank under various 
loan scheme in the State of Kamataka during the last 
three years i.e. 2000-01, 2001-02 & 2002-03 are as under: 

(Rs. in crores) 

Loan Sanctioned 

2001-02 2002-03 

4 5 

19.45 39.31 
33.96 233.40 
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3. 

4. 

5. 

6. 

7. 

B. 

9. 

10 . 

2 

Jewel Loan 

Loan to Road Transport Operators 

Loan on Motor Vehicles 

V-Cash 

Advances Against shares 

V-Rent 

Educational Loan 

V-Equip 

3 

36.28 

12.33 

22.97 

61.22 

2.08 

4.87 

o 
o 

4 5 

35.84 12.82 

9.53 12.82 

18.70 28.18 

67.04 130.47 

0.09 0 

41.49 66.24 

0 8.44 

0 1.95 
............. -- ...... ----.. ---._---------------------------------

Total 192.94 226.10 562.74 
.. -.. -_ .. _ ... _._-_ .. _----------------------------------

(c) The loan provided to the farmers in the State of 
Karnataka by Vijaya Bank during the last there years i.e. 
2000·01. 2001·02 & 2002-03 are as under: 

(Rs. In Crores) 

Year Loan disbursed 

2000·01 163.31 

2001-02 150.82 

2002-03 392.39 

Listing of Companla. In Bours •• 

895. DR. M.V.V.S. MURTHI: 
SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI C.N. SINGH: 
SHRI RAM MOHAN GADDE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the SEBI has submitted fresh proposals 
to the Union Government tor continues listing of 
companies on bourses for clearance; 

(b) ., so. the details thereot; 

(cl the reaction of the Union Govemment thereto 
and 

(d) the time by which a final decision is likely to be 
taken on these proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) to (d) Does not arise. 

Organic Farming Standards 

896. SHRI MOHAN RAWALE: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether APEDA has formulated plan for farmers 
to switch over to 'organic farming' to boost the exports; 

(b) if so, the details thereof; 

(e) whether APEDA has developed organic farming 
standards for various organic products; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) Under the aegis of National Programme on 
Organic Production, APEDA promotes organic farming 
through various export oriented initiatives. including 
development of model organic farms, conduct of 
aW8f8nass programmes etc. 
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(c) and (d) Yes, Sir. APEDA has develol*! organic 
standards for four crops namely, rice, sugarcane, 
pineapple and passion fruits. 

Ban on Creation of Hind Posts 

897. SHRI RAJO SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a ban has been imposed on the creation 
of Hindi posts also alongwith that of other posts in 
general; 

(b) if so, whether the ban stood vacated to fill most 
essential posts required under most exceptional conditions 
including those required to fulfil the constitutional 
provisions as per the office memorandum No.7 (1) E. 
(co-I)/84 dated 20.6.1984 of the Ministry of Finance while 
it also included the requisite number to be filled in the 
process to ensure compliance of the relevant official 
language acts and rules; 

(c) if so. whether the Govemment have withdrawn 
the office memorandum referred to in above said post; 
and 

(d) if so, the details thereof alongwith the action 
proposed to be takenlbeing taken by the Government to 
create the official language posts in order to ensure 
compliance of constitutional provisions relating to official 
language? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) A ban has been imposed since 
24.9.2000 on creation of new posts, without exception to 
any category or classification of posts. As such, it applies 
to Hindi posts also. 

(b) and (C) In exceptional cases, proposals from 
Ministries/Departments for creation of new posts are 
considered based on their merit/functional justification 
including statutory requirement and matching savings etc. 

(d) Department of Official Language has been advised 
to move. if necessary, a proposal seeking exemption from 
ban on creation of new posts. 

{Trans/atlon] 

New Definition to Bad Debta 

898. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether bad debts non-repayment of loans 
advanced by the financial institutions have been given a 
new definition by the Reserve Bank of India; 

(b) if so, the details thereof; 

(c) whether there hu been a decline in the recovery 
of bad debts under the new definition; 

(d) if so, the reaction of the Govemment thereto; 
and 

(e) the objectives behind redefining bad debts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. RBI has not made any 
change in the nomenclature of NPAs. 

(b) to (e) Do not arise. 

(English] 

Clamp down of Chin... Inv •• tment 

899. SHRI NARESH PUGLIA: 
SHRI ADHIR CHOWDHARY: 
SHRIMATI SHYAMA SINGH: 
DR. CHARAN DAS MAHANT: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased state: 

(a) whether the Union Government have decided to 
clamp down Chinese Investments in sensitive sectors in 
the country; 

(b) if so, the facts thereof; 

(c) whether the Department of Industria' Policy & 
Promotion has recently recommended that, China be 
placed on list of restricted countries under provisions 01 
the Foreign Exchange Management Act; 

(d) if so, the details thereof; and 

(e) the extent to which the Chinese investments in 
the country have been tightened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) to (e) The Foreign Direct Investment (FDI) 
policy is reviewed on an ongoing baais, keeping in view 
the economic environment, strategic and safety/security 
considerations. The policy incorporated as Schedule-I of 
the Foreign Exchange Management (Tl1Insfer or Issue 01 
Securtly by a Person R .. ident Outside India) Regulations, 
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2000 does not restrict investments from China. FDI 
proposals. including proposals for investments from China, 
requiring prior Government approval are considered after 
necessalY Inter-Ministerial consultations taking into account 
the sectoral pOlicies as also strategic and security related 
considerations. 

Procurement Target 

900. SHRI A. NARENDRA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether some State Governments particularly 
Andhra Pradesh have requested the Union Government 
to increase the rice procurement target of Food 
Corporation of India in the States from the current 50% 
to 75%; 

(b) If so. the details in this regard, State-wise; and 

(c) the response of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) Yes, 
Sir. 

(b) The Government of Andhra Pradesh has 
requested for an increase in the percentage of levy rice 
from the existing 50% to 75%. The State Government of 
Punjab had requested for an increase from 75% to 100%. 

(c) The proposal of the State Governments have been 
examined in the Ministry. In view of the drought condition 
in the Stale of Andhra Pradesh, the State Government 
has been permitted an adhoc increase of 3 lakh tonnes 
of levy nee during the current Kharif Marketing Season 
2002-03. beyond the existing 50% levy percentage. 

The ploposal of he State Government of Punjab has 
not been agreed to in view of the adequate availability of 
stocks of rice with the Central Pool. 

Export 0' Foodgralns 

901. SI-:RI IQBAL AHMED SARADGI: 
SHRI SATYAVRAT CHATURVEDI: 
SHRI SURESH RAMRAO JADHAV: 
SHRI SUNDER LAL TIWARI: 
OR. CHARAN DAS MAHANT: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to stale: 

(a) the quantity and value of foodgrains exported by 
FCI during each of the last three years, country-wise; 

(b) whether the FCI had suffered losses on the 
exports of such foodgrains; 

(c) if so, the details thereof; 

(d) whether the Government have set up a one-man 
inquiry commission to probe into a scam running into 
crores of rupees involving the FCI allegedly favouring 
private rice exporters: 

(e) whether the inquiry committee has submitted Its 
report; 

(f) if so, the details thereof; 

(9) the action taken against those held responsible; 
and 

(h) the further steps the Government propose to take 
to check recurrence of such incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (c) 
Food Corporation of India (FCI) does not undertake 
exports of foodgrains directly. However, 20.43 lakh MTs, 
39.65 lakh MTs and 67.93 lakh MTs of wheat have been 
lifted for export to 31 countries from the Central Pool by 
exporters during the years 2000-2001, 2001-2002 and 
2002-2003 respectively. Similarly, 0.42 lakh MTs, 23.50 
lakh MTs and 80.72 lakh MTs of rice have been lifted 
for export to 61 countries from the Central Pool during 
the above periods. 

FCI has not suffered any direct loss on export of 
fooctgrains as these are offered to exporters at Open 
Market Sale Scheme (Domestic) prices, fixed by the 
Government from time to time. 

(d) to (h) An inquiry had been instituted taking note 
of the reports appearing in the press relating to the 
concession given to rice exporters as allowance for 
'Brokens'. The report has not been submitted. 

The allowance for brokens has been withdrawn with 
effect from 1 st October, 2002. 

Shant 0' Service Sector In Wortd Market 

902. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state, 
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(a) whether IT services sector holds bright prospects 
for exports of services under the General Agreement on 
Trade in Services (GATS) regime under the World Trade 
Organisation (WTO); 

(b) if so, the steps taken by the Government for 
promotion of exports of such services and protecting the 
interests of Indian professional and service providers under 
the WTO regime; 

(c) whether India's potential for providing efficient 
services especially in Information Technology sector was 
also recognized and marketed at the recent WTO round 
of negotiations in Geneva; and 

(d) if so, the success achieved in securing due share 
in these services in the world market under the GATS 
regime? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Yes, Sir. Information Technology is one of the service 
sectors where India has immense potential for exports, 
including under the General Agreement on Trade in 
Services (GATS) regime. 

(b) to (d) Under the GATS negotiations, Initial 
Requests have been placed on our trading partners for 
taking full sectoral commitments and removal of limitations 
and barriers experienced by the Information Technology 
industry and professionals for getting meaningful access 
in their markets. In addition, India had also submitted a 
negotiating proposal on Computer and Related Services 
for discussion in the Council for Trade in Services (CTS) 
of the World Trade Organisation (WTO) with the objective 
of bringing about deeper liberalisation and removal of 
barriers being faced by our IT professionals and service 
providers. Our keen interest in the Information Technology 
sector in providing more access for our service providers 
and IT professionals in markets abroad and the 
advantages that would accrue to other countries through 
liberalisatlon of this sector are duty emphasised during 
the ongoing discussions in the context of the mandated 
negotiations under GATS, through bilateral, plurilateral and 
multilateral initiatives. The success in these negotiations 
in securing a share for these Services in the world market 
under the GATS regime is not something that can be 
quantified. 

Single Window Clearance for FOI 

903. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether in order to attract Foreign Direct 
Investment, Government had undertaken to provide a 
single window clearance for foreign investors; 

(b) if so, whether such a single window is still out of 
sight; and 

(c) the progress has so far been made in providing 
such single window clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) All items/activities for FDII 
NRt/OBC investment upto 100% fall under the automatic 
route except: 

(i) proposals requiring industrial licences; 

(ii) proposal in which foreign collaborator has a 
previous ventureltie-up in India; 

(iii) proposals relating to acquisition of shares in an 
existing Indian Company; and 

(Iv) proposals falling outside notified sectoral policyl 
caps. 

Foreign Investment Promotion Board (FIPB) is the 
nodal, single window agency for all matters relating to 
FDI as well as promoting investment into the country. 

Strategy for WTO Services Negotiations 

904. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government have approved the broad 
strategy for the WTO services negotiations under which 
India would be willing to opon up several services 
including professional health financial computer related 
architecture tourism and house keeping; 

(b) if so, the details thereof; 

(e) the number of countries to whom India has made 
its offer and how many countries have responded to iI, 

(d) whether this strategy enables the Commerce 
Ministry to make the offer in services in consultation wiU' 
concerned Ministries: 
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(e) If so, the details thereof; and 

(f) the total trade likely to be made by India after 
opening these sectors to WTO services? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) The overall negotiating strategy being adopted 
by India in the context of the on-going services 
negotiations in the WTD in order to secure desirable 
concessions from other Member countries has been 
evolved in close coordination with all concerned stake 
holders including the Ministries and industry bodies. The 
final deciSion on the extent to which commitments would 
be altered by India in various sectols will depend on the 
assessment of the gains from commitments offered by 
trading partners. 

(c) to (f) India has not submitted any offer in services 
in the context of the on-going round of negotiations so 
far. The offer. when made, will be based on an 
assessment of the balance of gains in the negotiations, 
which cannot be quantified in the form of increased 
exports at this stage. 

Price of Compaq Disc. 

905. SHRI K.P. SINGH DEO: Will the Minister of 
FINANCE be pleased to state: 

(a) whether inspite of cut in excise duty on Compaq 
Disc., the prices remain unchanged; 

(b) if so, the reasons therefor; 

(e) whether the Government propose to take action 
so that the prices come down alongwlth duty cut; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) As per information available with 
the Government, prices of compact discs of some leading 
manufacturers have come down after the excise duty 
exemption was announced in the budget of 2003-2004. 

(b) Does not arise in view of (a) above. 

(c) and (d) No, Sir. The prices charged to the 
consumers are determined by market forces of demand 
and supply and depend on various factors like cost of 
inputs, product quality, sales promotion cost, trade 
commissio.n, freight charges and taxes. Excise duty is 
only one of the elements in the price, 

Trade In Mustard Seeds 

906. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether trade in mustard seeds the country has 
been severely affected by hoarding and future speculations 
causing artificial scarcity leading to spurt in seed prices 
by 68%; 

(b) if so, the steps being taken against the 
intermediaries holding buffer stocks of mustard oil or 
seeds; 

(c) whether the traders have petltion!,d to the 
Govemment to curb future trading or cut import duty on 
mustard seed and 011 to control price fluctuations; and 

(d) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) No, Sir. 

(b) Question does not arise. 

(c) No such petitions have been received. 

(d) Question does not arise. 

Interest on Tax.. and Dutl.s 

907. SHRI A. BRAHMANAIAH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government are considering a 
proposal to benchmark interest rates on delayed payments 
of taxes and duties; and 

(b) if so, the details and reaSons for this proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) As far as Direct Taxes 
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arc concerned. the Government rationalizes the interest 
rates payable or chargeable, as are considered necessary 
trom tllne to time. In respect of Indirect Taxes. the 
Government is reviewing the issue. The existing rates of 
'nterest under different provisions of Central Excise Act. 
1944. Customs Act. 1962, Chapter V of the Finance Act, 
1994 and the Rules framed thereunder are being 
reviewed keeping in mind the change in the rates of 
mterest oltered and charged by the RBI and other 
Commercial Banks on different kind of loans. 

Import of Pulses 

908. SHRI KAMAL NATH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DiSTRIBUTION be pleased to state: 

(a) whether the Government have imported pulses in 
the country during the past few years; 

(b) il so. the countries from which pulses are imported 
find under what terms and conditions; 

(c) whether the irregularities in the import of pulses 
have come to the notice of the Government; and 

. (d) II so. the facts thereof and further corrective steps 
Government have taken/proposed to take in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) and (b) 
The Government had imported one lakh tonnes of pulses 
from Myanmar and Australia during 1999-2000 through 
the Slate Trading Corporation to augment availability and 
contain the price rise of pulses in the country. 

(e) and (d) There were no irregularities in the import 
of pulses. The imported pulses could not be disposed·off 
by the National Agricultural Cooperative Marketing 
Federation (NAFED) of India Ltd. in time due to changed 
market condillons in lhe country resuhing in losses. With 
Ihe liberalization of trade, the imports of essential 
commodities have been placed under OGL. 

Capital Infusion In RRBs 

909. PROF. UMMAREDDY VENKATESWARLU: Will 
Ihe MIOIster of FINANCE be pleased to stale: 

(a) whether Ihe Government has finalised a policy to 
ensure Ihal more capital is injected into regional rural 
banks: 

(b) if so, the details of this policy; 

(c) whether commercial banks have been directed to 
invest more capital in such regional rural banks; and 

(d) if so, the norms prescribed in respecl of the 
amount of funds which have to be invested by commercial 
banks into Ihe RRBs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) Does not arise. 

(c) No Sir. 

(d) Does nol arise. 

Rice to Tamil Nadu 

910. SHRI T.M. SELVAGANPATHI: Will the Minisler 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to slale: 

(a) the production of rice in the country and share of 
Tamil Nadu oul of il during Ihe last three years; 

(b) whether the Government of Tamil Nadu have 
demanded additional allotmenl of three lakh lonnes of 
rice in view of the depleting stock level; 

(c) if so, Ihe sleps taken by Ihe Govemment in this 
regard; 

(d) whether the Governmenl of Tamil Nadu had lilled 
almost all the quantity allolted 10 it under Ihe Centrally 
sponsored schemes: and 

(e) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) The 
production of rice in the Country and share of Tamil 
Nadu oul of il during Ihe last three years was as under: 

(In lakh tonnes) 

Production of Rice 

Year All India Tamil Nadu % Share 

1999·2000 896.83 75.32 8.40% 

2000-2001 849.77 73.66 8.67% 

2001·2002 930.85 68.73 7.38% 

... 
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(b) and (c) The Govemment of Tamil Nadu recently 
requested for additional allocation of 6.00 lakh tonnes 01 
rice for relief employment in the wake of drought. As 
against this request, the total quantity allocated to the 
Stale under the Special component of Sampoorna Gramin 
R02gar Vojana (SGRY) during 2003·04 is 3.25 lakh 

tonnes, which includes 1.00 lakh tonnes allofflaled on 
2.7.2003. 

(d) and (e) A statement showing allocation and off 
take of loodgrains in respect 01 Tamil Nadu under various 
schemes during 2002-03 and 2003-04 is enclosed. 

Statement 
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2. 

3. 

4. 

5. 

Mid Day Meal 

SGRY 

Spl. 
Comopenent 
of SGRY 

SCISTIOBC 
Hostelsl 
Welfare 
Institutions 

NB: #Annual allocation . 
• Allocation upto July 2003. 

Dlrectlv.. of SEal 

110.59 

77.00 

325.00 

87.12 

911. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of the companies against whom the 
Securities and Exchange Board of India (SEBI) has 
received complaints of gross violation of market regulation 
or who have failed to redress the investors grievances 
during the last three years; 

(b) the action taken against these companies, 
Company-wise: 

(c) whether the SEBI has also appOinted any 
adjudicators (s) to pursue further action against some 
companies for failing to comply with the SEBl's directives; 

(d) if so. the details thereof; 

(e) the details of companies who have been let-off; 
and 

(I) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (f) The information is being 
collected and will be laid on the Table of the House. 

Branches of ca.,.... Bank 

912. SHRI S.D.N.R. WADIYAR: Will the Minister of 
FiNANCE be pleased to state: 

(a) the State-wise number of existing branches eet 
up by Canara Bank in the country; 

2 

0.00 

3 

110.S9N 

77.00 

325.00' 

87.12N 

4 

8.66 

7.53 

276.16 

0.00 

5 

0.00 

6 

8.66 

7.53 

276.16 

0.00 

(b) whether several branches are proposed to be 
opened by Canara Bank during 2003-04; and 

(c) if so, the States where these new branches are 
proposed to be set up in the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The State-wise number of 
branches set up by Canara Bank in the country so far 
are given in the Statement. 

(b) and (c) Canara Bank has proposed to set up 
branches during the current financial year 2003-2004 in 
the States of Andhra Pradesh, Delhi, Haryana, Karnataka, 
Kerala, Maharashtra, Tamil Nadu, Orissa, Punjab, Uttar 
Pradesh and West Bengal. 

The State-wise Number of Branches set up by Canara 
Bank in the Country so far 

SI.No. Name of the StatelUT 

2 

1. Andhra Pradesh 

2. Andaman & Nicobar Islands 

3. Aaaam 

4. Bihar 

5. Chandigarh 

6. Chhattisgam 

Totai 

3 

109 

16 

79 

11 

9 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

2B. 

29. 

2 

Delhi 

Dadra & Nagar Haveli 

Goa 

GUlarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Orissa 

Pondicherry 

Punjab 

Ralasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

3 

86 

21 

39 

52 

11 

7 

38 

524 

237 

40 

190 

2 

39 

3 

100 

23 

454 

179 

23 

71 
.. _--_ .. _---

GOP Growth 

913. DR. M.V.V.S. MURTHI: 
SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI C.N. SINGH: 
SHRI RAM MOHAN GADDE: 
SHRI N.N. KRISHNADAS: 

Will the Minister 01 FINANCE be pleased to state: 

(a) whether the GDP growth in 2002-03 was 4.3 per 
cent. against 5.6 per cent in 2001-02 according to the 
revised annual growth estimates released by the Central 
Statistical Organisation (CSO); 

(b) if so, the reasons given by the CSO for the 
same; 

(c) the Govemment's response thereto; and 

(d) the steps taken by the Govemment to achieve 
the targeted GDP growth in the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) As per the revised estimates 
released by the Central Statistical Organisation, the growth 
in real Gross Domestic Product (GOP) at factor cost in 
2002-03 was 4.3 per cent compared with 5.6 per cent in 
2001-02. The lower growth 01 GDP in 2002-03 was mainly 
attributed to the negative growth rate 01 3.2 per cent in 
'agriculture, forestry and fishing' sector on account of 
drought conditions that prevailed during the year. Growth 
in 2002-2003 would have been higher but for the drought. 

(d) The growth targets are not fixed annually. The 
Tenth Five Year Plan aims at an annual average growths 
rate of 8 per cent for the Tenth Five Year Plan period 
(2002-07). 

The Union Budget lor 2003-04 has proposed a 
number of initiatives such as promoting infrastructure 
development by leveraging public money through private 
sector participation, promoting private investment and 
measures aimed at liscal consolidation. These initiatives 
are expected to have a positive influence on the growth 
of the economy. 

Vanished Companl •• 

914. SHRI NARESH PUGLIA: 
SHRI ADHIR CHOWDHARY: 
SHRIMATI SHYAMA SINGH: 
SHRI AJOY CHAKRABORTY: 
DR. CHARAN DAS MAHANT: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Department of Company Affairs have 
formulated any strategy to ensure that companies may 
not indulge in unfair means; 

(b) it so, the details In this regard; 

(c) the number of companies declared as vanished! 
disappeared as on date and the total amount of investors 
mpney involved therein; 
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(d) whether the Government have also launched 
prosecution against vanished companies in the country; 
and 

(e) if so, the names of such companies? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) and (b) The 
Companies Act, 1956 itself contains several provisions to 
protect the interests of the shareholders and depositors, 
also to deal with mismanagement of the affairs of the 
companies. However, it has been felt necessary to provide 
greater protection to investors, shareholders, creditors, 
employees and other concerned persons to ensure that 
corporate wrongs are quickly and effectively rectified and 
those responsible are punished thereby bringing about 
good corporate governance. Accordingly, the Companies 
(Amendment) Bill, 2003 has been introduced in the Rajya 
Sabha on 7th May, 2003. The Bill, inter-alia, contains 
prOVisions which are based on certain recommendations 
made by the Committee on Corporate Audit and 
GO\lemance and the Joint Parliamentary Committee (JPC) 
which examined the recent stock market scam. 

(c) At present, 185 companies stand identified as 
vanishing companies. In these companies, the monetary 
exposure involved is approximately Rs. 1150 crores. 

(d) and (e) Prosecutions have been launched against 
161 vanishing companies under various provisions of the 
Companies Act. The list of these companies is given in 
the Statement enclosed. 

St.tement 

SI.No. Names of the Companies 

2 

1. Aditya Alkaloids. 

2. Aqua Dev India Ltd. 

3. Kamakshi • Housing Finance Ltd. name changed 
to Kisha Impex Ltd. 

4. Premier Aqua Farms Ltd. 

5. Canara Credit ltd. 

6. Deccan Petroleums Ltd. 

7. Prism Foods Ltd. 

8. Raam Tyers Ltd. 

2 

9. Rank Industries Ltd. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

Sai Gruha Finance & Engg. ltd. 

Shakti Sai Flowers & Tissues Ltd. 

SSP Polymer Industries Ltd. 

Sunrise Oleochemicals Ltd. (formerly Sunrise Oils 
Ltd.) 

Vinimeta Spin Steels Ltd. 

Midwest Iron & Steel Co. Ltd. 

Royce Marine Products Ltd. 

Shree Vaishnavi Dyeing & Printing ltd. 

Ambuja Zinc Ltd. 

Cilson Organics Ltd. 

Bodh Gaya Ceramics Ltd. 

Alps Motor Finance Ltd. 

Chirau Finance Invest. & LeaSing Ltd. 

Cilson Finance & Invest. Ltd. 

24. Grivs Hotels Ltd. 

25. 

26. 

ICP Securities Ltd. 

Lakahya Securities & Credit Holdings Ltd. 

27. Patliputra Credit & Securities Ltd. 

28. Simplex Holdings Ltd. 

29. Star Electronics Lid. 

30. Star Exim Lid. 

31. Tactful Invest. Lid. 

32. Welcome Coir Industries Lid. 

33. Goga Foods Ltd. 

34. Kalyani Finance Lid. 

35. Parikaha Fln-Invest-Leue Ltd. 

36. Rajgarh Inveatrnenta Lid. 

37. Zed Investments Ud. 

3B. Big Star FItms Ltd. Fonnerty Moon Holdings & 
Credit Ltd. 
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39. 

40. 

41. 

42. 

2 

Dee Kartavya Finance Ltd. 

Han Parvat Merry land and Resorts Ltd. 

Hoff Land Investment Ltd. (Vadra Investment Ltd.) 

People Entertainment Works Ltd. (Vatsa Infotech 
Ltd.) 

43. Saimoh Auto Links Ltd. 

44. lillie Kingdom Worlds Ltd. 

45. Zodiac Cement Ltd. 

46. Selfridge Automobile Leasing and Industries Ltd. 

47. Vermam Steel Strips Ltd. 

48. Advance Bio-Coal (India) Ltd. 

49. Maa Leafin & Capital Ltd. 

50. Shubham Granites Ltd. 

51 . Shavna Steel Cast Ltd. 

52. Ankush Finstock Ltd. 

53. Arrow Securities Ltd. 

54. Charms Ceramics Ltd. 

55. F ronlline Financial Services Ltd. 

56. Nalsargik Agritech (India) Ltd. 

57. Nilchem Capital Ltd. 

58. Shreeli Dye-Chem Ltd. 

59. Shree Surgovind Tradelink Ltd. 

60. Spil Finance Ltd. 

61. Dhruv Makhan (India) Ltd. 

62. Ami Ganga Infrastructure Ltd. 

63. Integrated Amusement Ltd. 

64. Girish Hotels Resorts and Health farm Ltd. 

65. Growth Agro Industries Ltd. 

66. HI-Tech Winding Systems Ltd. 

67. Ishaan Infrastructures & Shelters Ltd. 

68. Kesar Greenfield Intemational ltd. 

69. Kome-On Communication ltd. 

70. Mobile Tele-Communications ltd. 

71. 

72. 

73. 

74. 

2 

Shri Mahalaxmi Agricultural Developments Ltd. 

Shivam Apparels Exports ltd. 

Naturo Pest ltd. 

Aashi Inds. Ltd. 

75. Manav Pharma ltd. 

76. Nisu Flncap ltd. 

77. Super Domestic Machines ltd. 

78. Citizen Yarns Ltd. 

79. Dhavanil Chemicals Ltd. 

80. Genuine Commodities Development Co. ltd. 

81. Lyons Industrial Enterprises ltd. 

82. Mrug Pharmaceuticals ltd. 

83. Perfact Weavers ltd. 

84. Rahil Investment & Finance ltd. 

85. Tirth Plastic ltd. 

86. Sushil Packaglngs (India) ltd. 

S7. Swastik Nitro Aromatics Ltd. 

88. Shree Yaax Pharrnaa & Cosmetics ltd. 

89. Marine Cargo Co. ltd. 

90. Blossom Brewaries ltd. 

91. Protech Circuit Breakers Ltd. 

92. Protech Switchgears Ltd. 

93. Parth Industries Ltd. (Dizny Metaplast Ltd.) 

94. Cromakem Ltd. 

95. Topline Shoes Ltd. 

96. Gujarat Bonanza Auto. 

97. Nuline Glassware Ltd. 

98. Ready Foods ltd. 

99. Winfarm a9ro Industries ltd. 

100. Acme Spinners Ltd. 

101. Ocean Knits Ltd. 
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102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

114. 

115. 

116. 

117. 

118. 

119. 

120. 

121. 

122. 

123. 

124. 

125. 

2 

Flora Wall Covering Ltd. 

Southern Herbals Ltd. 

Suraj Stone Corpn. Ltd. 

South Asian Mushrooms Ltd. 

Rajadhiraj Ind. Ltd. 

Hi-Tech Drugs Ltd. 

Madhyavart Exxoil Ltd. 

Sterling Kalks and Bricks Ltd. 

Caldyn Aircon Ltd. 

Harbar Network System Ltd. (formerly Digital 
Leasing & Finance Ltd.) 

Hltesh Textile Mills Ltd. 

Ichalkarnjee Soya ltd. 

Pashupati Cable Ltd. 

Realtime Finlease Ltd. 

Sparkle Foods Ltd. 

Vipul Securities Ltd. 

G-Tech Infor Training Ltd. (Gazi Securities Ltd.) 

Brakes Auto (India) Ltd. 

AVI Industries Ltd. 

Rusoday & Co. Ltd. 

Shree Neelachal Laboratories Ltd. (Neelachal 
Technologies Ltd.) 

Prime Capital Market Ltd. 

Orissa Luminaries Ltd. 

Universal Vita Ailment Limited. 

126. Carowell Hygiene Products Ltd. 

127. Seema Industries ltd. 

128. Suckchain Cement Ltd. 

129. Hallmark Drugs & Chemicals Ltd. 

130. Hindustan Tools & Forgings Ltd. 

131. 

132. 

133. 

134. 

135. 

136. 

137. 

138. 

139. 

140. 

141. 

142. 

143. 

144. 

145. 

146. 

147. 

148. 

149. 

150. 

151. 

152. 

153. 

154. 

155. 

156. 

2 

Novel Finance (India) Ltd. (formerly P.K. 
Vaduvammal Finance & Investments Ltd.) 

Crest World Marine Ltd. 

Sangeo Services Ltd. 

Panggo Exports Ltd. 

Maa Capital Market Services Ltd. 

Kayesvee Education Ltd. 

Nagarjuna Jiyo Industries Ltd. 

AVR Securities Ltd. 

Navakkarai Spinners ltd. 

Pappilon Exports Ltd. 

Shyam Prints & Publishers Ltd. 

Bafna Spinning Mills & Exports Ltd. 

Denmur Fax Roll Ltd. 

Global Property Ltd. 

Rich Captial & Fin. Ser. Ltd. 

Swamima Oil Inds. Ltd. 

Danin Leather Ltd. 

Siddartha Pharmaceuticals Ltd. 

Shetali Papers Ltd. 

Rizvi Exports Ltd. 

Rayned Labs Ltd. 

Vidiani Agro Tech Industries Ltd. 

Auroma Coke Ltd. 

Esskay Telecom. 

Saket Extrusion Ltd. 

Kiev Finance Ltd. 

157. Oriental Remedies and Herbals Ltd. 

158. SSK Fiscal Services Ltd. 

159. Grapco Mining Co. Ud. 

160. Asian Vegpro Industries Ltd. 

161. Global Finance Corpn. Ltd. 
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Foodgralns Stocking Policy 

915. SHRI IQBAL AHMED SARADGI: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether due to the starvation deaths at a time 
when there was overflowing granariell of foodgrains In 
Ihe country, the Government have decided to examine 
the option of drastically changing the policy of stocking 
foodgrains; 

(b) if so. whether the Government have set up a 
Committee 10 look into the policy of foodgrains; 

(c) il so. whether these recommendations have been 
approved by the Planning Commission; and 

(dl the extent to which the new policy ensures that 
interests 01 the producers are not hurt and to ensure 
loodgrains stocks to be used in such a manner as to 
cheek price rise and prevent hunger death? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) At 
present there is no proposal for any change in the 
procurement and stocking policies of foodgralns in the 
country. 

(b) and (cl A High Level Committee was constituted 
by thiS Department 10 formulate a Long Term Grain Policy. 
The Department has examined the major 
recommendations made by this Committee. The comments 
of the Planning Commission have also been obtained. 

(d) Does not arise as there has been no change in 
policy. 

Balance of Paymentl 

916. SHRI VILAS MUTTEMWAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the overall balance of payments position 
for the year 2002·03 have shown some improvement over 
the earlier years; 

(b) if so, the present balance of payments pOSition 
as on June 30. 2003; and 

(e) its impact on the trade deficit of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 

VITHOBA ADSUL): (a) to (c) The overall balance in the 
balance of payments for the country showed a higher 
surplus of US$ 17 billion during 2002·03 compared with 
US $ 11.8 billion in 2001·02. The current account balance 
had a higher surplus of US$ 3.7 billion (compared with 
US$ 0.8 billion in 2001·02) due to better performance by 
merchandise exports, imports, and invisible earnings. Net 
inflows under the capital account were US$ 12.6 billion, 
compared with US$ 10.5 billion in 2001·02, on account 
of higher increase in banking capital (excluding non· 
resident deposits) and other capital. At present, balance 
of payments position is available only for the fiscal year 
2002·03 (till end March 2003) since balance of payments 
data is compiled with a time lag of one quarter. Data for 
2002·03 indicates a marginally lower trade deficit (on 
payments basis) of US$ 12.5 billion in 2002·03 compared 
with US$ 12.7 billion in 2001·02. 

Trade Discussion with China 

917. SHRIMATI RENUKA CHOWDHURY: 
SHRI V. VETRISELVAN: 
SHRI J.S. BRAR: 
SHRI AJAY SINGH CHAUT ALA: 
SHRI PRAKASH V. PATIL: 
SHRIMATI PRABHA RAU: 
SHRI N.N. KRISHNADAS: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the total volume of bilateral trade between India 
and China during the last three years as well as on 
date; 

(b) whether the balance of trade is favouring China 
during the above period; 

(c) if so, the steps taken/being taken by the 
Govemment to increase India's export to China, and to 
enhance its trade with that country; 

(d) whether many trade related matters including trade 
in services and information technology under GATS have 
been discussed with Chinese Government during the 
recent visit of Hon'ble Prime Minister to China; 

(e) if so, the details 'of issues discussed; 

(I) the response of Chinese Government thereto; 

(9) the details of trade related agreements signed by 
!. the two countries; 
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(h) the likely impact of these agreements on India's 
trade volume on domestic industries and Indian economy; 
and 

(i) the sleps proposed to be taken to prevent domestic 
industries from adverse impact of these agreements? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) The level of trade between the two countries 
during the last three years has been as under: 

2000-01 

Export 828.68 

%age growth +53.81 

Import 1492.49 

%age growth +15.99 

Trade volume 2321.17 

%age growth +27.15 

Trade balance -663.81 
------

(USS million) 

2001-02 2002-03 
(P) 

951.95 1961.11 

+14.87 +106.01 

2036.39 2782.50 

+36.44 +36.44 

2988.34 4743.61 

+28.74 +58.73 

-1084.44 -921.39 

(Source DGCI&S) 
(P)-Provislonal. 

(c) Steps being taken, on an ongoing basis, for 
increasing India China trade include participation in trade 
fairs/exhibitions, exchange of delegations at both 
governmental and business levels etc. 

(d) to (f) Many trade related issues, including trade 
in services were discussed between Commerce and 
Industries Minister and his counterpart during Prime 
Minister's visit to China. It was generally agreed that 
there was scope for the two countries to co-operate on 
issues of common interest in the World Trade Organisation 
such as Trade Related Intellectual Property (TRIPS) and 
Public Health, Agreement on Agriculture etc. 

(g) During Prime Minister's visit to China during June 
22-27, 2003, the following Agreements relating to Trade 
were SIgned: 

(i) A Memorandum on Expanding Border Trade. 

(ii) A Protocol of Phytosanitary Requirements for 
Exporting Mangoee from India to China. 

(iii) A Declaration on Principles for Relations and 
Comprehensive Cooperation including inter·alia 
the following elements pertaining to trade: 

The importance of the Ministerial meeting of the 
Joint Economic Group (JEG), 

Setting up of a compact Joint Study Group (JSG) 
composed of officials and economists to examine 
the potential of complementaritles between the 
two countries in expanding trade and economic 
cooperation. 

(h) It is expected that bilateral trade will expand 
rapidly with the signing of the above agreements, with 
the result the India industry an economy would get a 
boost. 

(i) No adverse impact is expected on domestic 
industry as a result of the signing of agreements with 
China. 

{Translation] 

Production of Sugar 

918. SHRI MANSINH PATEL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether India is the largest producer and 
consumer of sugar in the world as on data; 

(b) If so, the total production of sugar in the country 
during the last year; and 

(c) the quantity of sugar exported during the current 
financial year so far and the names of the countries to 
which it has been exported alongwith the country-Wise 
rates? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV): 
(a) DUring the current sugar season 2002·2003, as per 
the estimates made by International Sugar Organiselion, 
India is the aecond largest producer of sugar in the world. 
However, India Is the largest consumer of sugar In the 
world. 
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(b) The total production of sugar in the country during 
the last sugar season 2001-2002 (Oct.-Sept.) was 185.25 
lakh tonnes (provisional). 

(c) According to trade circles, during the current 
financial year 2003-2004 (Upto June 2003), a quantity of 
about 4.79 lakh tonnes has been exported mainly to 
Afghanistan. Bangladesh, Dubai, Egypt. Eritheria, Georgia, 
IndoneSia, Iraq, Srilanka, Massawa and Yemen. Since 
the export of sugar is allowed under O.G.L. (Open 
General Licence). under the present EXIM policy, the 
details about the rate at which sugar is being exported 
by the private exporters/sugar mills, is not maintained by 
the Government. 

{English] 

Tarapore Committee on UTI 

919. SHRI RAMJEE MANJHI: Will the Minister of 
FINANCE be pleased to state: 

(a) the action taken against UTI officials and 
corporales who have been exposed by the Tarapore 
Committee in January 2002; 

(b) whether the Government have taken any action 
on the JPC report on UTI which was presented in 
Parliament in December 19, 2002; 

(e) if so, the details thereof; and 

(d) if not. the time by which the action is likely to be 
taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (d) After detailed audit, and as 
recommended by the Tarapore Committee, 19 cases were 
referred to the Advisory Board for banking, Commercial 
and Financial Frauds (ABBCFF); which is a pre-
investigative body under the Central Vigilance Commission. 
As the transactions/investment decisions commented upon 
by the T arapore Committee are essentially capital market 
related trensactions, the Securities and Exchange Board 
of india (SEBI) IS the regulator in thiS regard. Therefore, 
the Government, in consultation with SEBI have referred 
89 cases for inquiry by them (SEBI). 

In addition based on the recommendation of the 
Tarapore Committee, a departmental enquiry against 
officials of UTI was conducted, consequentially a former 
ED mdicted. agamst whom a complaint was then lodged 

with the CBI. Two additional cases, inquired internally by 
the UTI, have also been lodged with the CBI. 

Debt Swap Scheme for Banks 

920. SHRI BHASKARRAO PATIL: 
SHRI ADHIR CHOWDHARY: 
SHRIMATI SHYAMA SINGH: 
SHRI A. BRAHMANAIAH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Union Government have recently 
announced a Debt Swap Scheme for banks and public 
sector financial institutions to help them to improve their 
balance sheets and make provisions for Non-Performing 
Assets; 

(b) if so, the salient features of the scheme; 

(c) whether the interest burden on the Union 
Government would be reduced by implementing the 
scheme; and 

(d) if so, the what extent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The Union Government 
have accepted 131 offers for buyback of 19 high coupon 
relatively illiquid securities amounting to Rs. 14434 crere 
from banks and financial institutions on the basis of multi-
security, screen-based auction conducted on July 19, 
2003. The participating banks have been allowed 
additional deduction for income tax purposes on premium 
received to the extent that such premium is used for 
proviSioning for their non-performing assets. 

(c) and (d) The interest burden of the Union 
Government is estimated to decline by about Rs. 750 
crore per annum during the next two financial years due 
to implementation of the buyback scheme. The estimated 
decline in the subsequent years would be lower due to 
maturity dates of the securities bought back. 

Consolidation of Food Security 

921. SHRI T.T.V. DHINAKARAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Canadian International Development 
~ Agency has proposed to provide assistance to Tam~ Nadu 
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Agricultural University, Coimbatore for a project titled 
·Consolidation of Food Security in South India"; 

(b) if so the details thereof; and 

(c) the time by which the project is likely to be 
executed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (c) 
Yes. Sir There is a project proposal on ·Consolidation of 
Food Security In South India-a University Partnership 
for Cooperation and Development-Canadian International 
Development Agency Tier Projeer in partnership with 
Tamil Nadu Agricultural University, Colmbatore, the 
University of Agricultural Sciences, Dharwad, and the 
University of Agricultural Sciences, Bangalore. The project 
period is stated to be five years. 

The project proposal relates essentially to post harvest 
activities and is not directly connected with food security 
or the Public Distribution System. 

(Translation] 

Survey of BPL Families 

922. SHRI RATILAL KALiDAS VARMA: 
SHRI Y.G. MAHAJAN: 
SHRI HARIBHAI CHAUDHARY: 
SHRI BIR SINGH MAHATO: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government have conducted survey 
with regard to all the families living below the poverty 
line; 

(b) if so, the details thereof; State-wise; 

(c) the quantum of foodgrains supplied to the families 
living below poverty line during the last three years; and 

(d) the quantum of foodgrains likely to be supplied 
in the currant financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) The 
Ministry of Rural Development conduct the BPL Census 
in all the rural areas of the country in the beginning of 

each Plan period, through the State GovernmentslUT 
Administrations for identification of persons living below 
the poverty line for targeting them under the Programmes 
of the Ministry. Accordingly, the last BPL Census was 
conducted in the year 1997 In all the States and Union 
Territories. The BPL Census 2002 for the 10th Plan period 
is In progress. 

(b) The statement showing State-wise number of 
households Identified as BPL as per 1997 Census is 
enclosed. 

(c) The quantufD of foodgrains allotted to BPL families 
(Including Antyodaya families) during the last three years 
are as under: 

Year 

2000-01 

2001-02 

2002-03 

Allocation in lakh tonnes 

160.27 

198.26 

268.99 

(d) As per norms the allocation for 2003-04 works 
out to 270 lakh metric tonnes approximately. 

St.tement 

S.No. StateslUTs No. of Rural families 
Below the Poverty Line 

2 3 

1. Andhra Pradesh 4184628 

2. Arunachal Pradesh 80627 

3. Assam 2164416 

4. Bihar 9399281 

5. Goa 23101 

6. Gujarat 1980879 

7. Haryana 503019 

8. Himachal Pradesh 286112 

9. J&K 606545 

10. Kamataka 2202756 

11. Karata 1723556 

12. Madhya Pradesh 5111874 
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_ .... - .. -- .. -~ 

2 3 

13. Maharashtra 3860675 

14. Manipur 246980 

15. Meghalaya 163812 

16. Mizoram 74154 

17. Nagaland 88541 

18. Orissa 4445736 

19. Punjab 650209 

20. Rajasthan 2097560 

21. Tamil Nadu 2737921 

22. Tripura 397798 

23. Uttar Pradesh 7541494 

24. Wast Bengal 4918296 

25. A&N Islands 4383 

26. D&N Haveli 17231 

27. Daman & Diu 395 

28. Lakshadweep 885 

29. Pondicherry 63262 

55576126 

{Englisfll 

Status of India •• Aid giving Country 

923. SHRI NITISH SENGUPTA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the status of India has now changed 
Irom being a net aid receiving country to that of a net 
aid giving country; 

(b) it so, whether some of the traditional aid-giving 
countries are objecting to recognizing this status; 

(e) whether some of these countries have a vested 
interest in retaining their status as aid-giving country and 
not allowing countries like India to get into this club; and 

(d) .f so, the reaction 01 the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir, 

(b) to (d) Does not arise. 

Natural DI ••• ter Management Mechanl.m 

924. SHRIMATI NIVEDITA MANE: 
SHRI C.N. SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether World Bank had warned that natural 
disaster posed a major threat to India's economic 
development, inflicting losses amounting to $13.8 BHlion 
during 1996-2001 and eroding two per cent of the GOP; 

(b) if so, the reaction of the Union Government 
thereto; 

(c) whether the World Bank had also criticised the 
Government for inadequate disaster management 
mechanism and proposed further liberalisation of insurance 
market to enable public and private insurers to take care 
of such colossal risks; and 

(d) if so, the reaction of the Union Government 
thereto and the further steps likely to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) In a seminar on Natural Disaster 
Management organised by the Federation of Indian 
Chambers of Commerce and Industry (FICCI) on June 
25-26, 2003, a presentation entitled -Financing the Risks 
of Natural Disasters" by Eugene N. Gurenko, Senior 
Insurance Officer of the World Bank, contained yearly 
estimates of Catastrophe Losses in India during the period 
1965-2001. 

(b) Government has been making concerted efforts 
to minimise the damages caused by natural disasters 
through appropriate policy interventions such as 
rescheduling of releases from the National Calamity & 
Contingency Fund (NCC~) and Calamity Relief Fund 
(CRF) and implementation of programmes such as Special 
component of Sompoorna Grameen Rozgar Yojana 
(SGRY), Desert Development Programme (ODP), Drought 
Prone Area Programme (DPAP), Accelerated Rural Water 
Suppty Programme (ARWSP) etc. 



269 Wrinen Answers SRAVANA 3, 1925 (Saka) to Questions 270 

Ie) In the above mentioned seminar, Gurenko of the 
World Bank in another presentation on ·Catastrophe Risk 
Management in India" mentioned that the "Do Nothing" 
approach is no longer viable risk management strategy 
and advocated comprehensive catastrophe risk 
management framework at the country level to deal 
effectively with risk of natural disasters. 

(d) The suggestions made by professional 
organisations and individuals are kept in view by the 
Government while formulating appropriate policies. 

Advance Tax 

925. SHRI J.S. BRAR: 
SHRI VINAY KUMAR SORAKE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the direct tax assesses made over-
payments in the last financial year while paying advance 
tax in order to get better return by way of interest at the 
time of refunds; 

(b) if so, the total amount of refund and interest 
thereon paid on this account during the last financial 
year along with the number of persons who have been 
listed for refund; and 

(e) the steps taken by the Govemment to prevent 
overpayment of advance in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No such finding has been arrived 
at. Under the provisions of the Income Tax Act, 1961, 
Interest is payable in the excess of tax paid over the 
tax-liability assessed. Such Interest is only compensatory 
in nature. The Govemment have nevertheless, periodically 
reduced the rate of Interest payable on Refunds from 
18% per Annum in 1989 to 12% per Annum in 1991 to 
9% per Annum in 2001 to the current rate of 8% per 
Annum with effect from 1.6.2002. 

(b) Does not arise in view of reply to Para (a) above. 

(e) The Government rationalizes the various tax laws, 
including interest payable or charge&ble, as are considered 
necessary from time to time. 

Relative Prices of Fooc:Igralns 

926. SHRI PRAKASH YASHWANT AMBEDKAR: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the prices of certain foodgralns under 
the PDS and that in the open market are the same; 

(b) if so, whether the Government propose to reduce 
the prices of foodgrains under PDS; 

(c) if so, the details thereof; and 

(d) whether the Government Intends to implement 
PDS scheme through cooperative societies formed by 
State Govemments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (c) 
No, Sir. Wheat and rice are issued from the Central Pool 
to State Govts.lUTs at uniform Central Issue Prices (CIP) 
for distribution under the TPDS. In the case of Below 
Poverty Line (BPL) households, wheat and rice are issued 
at highly subsidized rates, which are lower than the 
prevailing open market rices. The CIPs in the case of 
households covered by the Antyodaya Anna Yojana (MY) 
are even lower i.e. at Rs. 2/- per Kg. for wheat and 
Rs. 31- per Kg. for rice. In the Case of Above Poverty 
Line (APL) households, the CIPs of wheat and rice are 
marginally lower than the prices In most of the open 
marketing centers. 

(d) The responsibility for distribution of foodgrains to 
the consumers under PDS through the network of Fair 
Price Shops (FPSs) rests with the State Governments. 
Several State Governments have already Involved 
Cooperative Societies for distribution of foodgralns under 
the PDS. 

Direct Tax Collection 

927. SHRIMATI NIVEDITA MANE: Will the Minister 
of FINANCE be pleased to state: 

(a) the net direct tax collection of the Union 
Government at the end of the first quarter of 2003-2004; 

(b) whether this is 16 per cent less than the amount 
collected in the same period last year; 

(c) If so, the reasons therefor; and 

(d) the steps taken by the Government to achieve 
the targeted tax coHection? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The Net Direct Tax Collections of 
the Union Government at the end of the First Quarter of 
2003-2004 are Rs. 9052.63 crores. 

(b) No, Sir. The net collections of Direct Taxes in 
the First Quarter of 2003-2004 are 13.74% less than the 
amount collected during the corresponding period of last 
year. 

(e) The reason for decline in the amount of Direct 
Taxes collected In 2003-2004 is an increase of 86.86% 
in the amount of Refunds issued in the First Quarter of 
2003-2004 over the amount of Refunds issued in the 
':;orresponding period of last year. As a result of 
this. though there has been 25.88% increase in the 
Gross Collections. the Net Collections have declined by 
13.74%. 

(d) The steps taken by the Government to achieve 
Budget Targets include closer monitoring and supervision 
of Collections. Computerization, Scrutiny, Surveys and 
Search in select cases, better taxpayer's service etc. 

- ~ .. -------
Category Total No. of employees OBC 
-------- --
Group A 1216 39 

Group B 9301 449 

Group C 35744 2597 

Group 0 19425 1518 

Total 65686 4603 

(English] 

Exportllmport of Agro Products 

929. SHRI P. RAJENDRAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the total foreign eltchange earned from eltport 
during 2002-03 when compared to previous year; 

(b) the agri items on which export earnings have 
reduced; 

(c) whether the country's imports have registered a 
record 40% jump in April, 2003 and whereas the exports 
were sluggish; 

[Translation] 

Repre18ntatlon of Personnel 

928. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the group-wise number of personnel working in 
groups 'A', 'B', 'C' and '0' in different departments and 
undertakings under this Ministry; 

(b) the number of personnel belonging to Other 
Backward Classes, Scheduled Tribes and Scheduled 
Castes separately out of total number of personnel; and 

(c) the group-wise number of personnel belonging to 
OBC's, STs, and SCs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (c) 
The statement indicating the group-wise number of 
personnel in the Department of Food and Public 
Distribution and Department of Consumer Affairs and 
undertakings under this Ministry is given as under: 

ST SC 

134 132 

393 1499 

1712 7604 

1453 6465 

3692 15700 

(d) if so, whether the export performance is in sharp 
contract to the impressive 18.05% growth at $51.7 billion 
posted during 2002-03; 

(e) if so, the main reasons for the same; 

(f) whether the Government are considering to provide 
farm regime to push up agro exports; and 

(g) if so, the steps the Government propose to take 
to push up the agri expOrts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 

, MINISTER OF STATE IN THE MINISTRY OF 
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COMMERCE AND INDUSTRV AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGV 
AND SPACE (SHRI SATVA BRATA MOOKHERJEE): (a) 
The total foreign exchange earnings from export during 
2002-03 was US $52.23 billion as compared to US $43.83 
billion in 2001-02. 

(b) The total agro export increased by US$ 443.58 
million in 2002-03 as compared to 2001-02. Most agro 
items show an increase in earnings and some important 
agro items for which export earnings have reduced in 
2002-03 as compared to the previous year are Basmati 
rice, Seasame Seeds, Oil meals, Sugar & Pulses. 

(c) to (e) No sir. Though imports grew by 39% in 
April 2003, during April-May, 2003 they grew only by 
19.55% compared to the corresponding period last year. 
Exports during April-May, 2003-04 grew by 11.12% which 
is over the 18.27% achieved in April-May, 2002-03 over 
2001-02. In fact the growth rate of exports in May, 2003 
was 13.53%. Thus exports are near the target of 12% 
fixed for 2003-04. This is despite the Iraq war and SARS 
which has affected exports globally. 

(t) and (g) To promote agricultural exports in the 
world market, the Government provides a variety of 
incentives in the form of financial and other assistance 
through its different agencies for infrastructure 
development, modem packaging units, quality control, 
market development and creation of Agri export zones 
(AEZs). 

Foodgl'llin Storage 

930. SHRI RAGHURAJ SINGH SHAKVA: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government have decided to assign 
creation storage facilities of foodgrains in the country to 
private sector including foreign MNCs; 

b) if so, the names of the private sector companies! 
MNCs which have shown interest to take over such a 
job; 

(c) whether the Government have fixed any terms 
and conditions on the invofvement of private sector in 
this field; and 

(d) if so, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) Ves, 
Sir. 

(b) The names of the private sector companieslMNCs 
which have shown interest to take over such a job are 
as follows: 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of the private sector companiesl 
MNCs which have shown 
Interest in creation of bulk 

grain storage facilities. 

Consortium led by Chambal Fertilisers and 
Chemical Ltd. 

Consortium led by Adani Exports Ltd. 

Consortium led by Reliance Industries Ltd. 

Consortium led by Escorts Ltd. 

Consortium led by Aban Lyod. 

Cargill Inc. USA and Cargill India Pvt. Ltd. 

Consortium led by Central Warehousing 
Corporation. 

Consortium led by Jagson International Ltd. 

(c) Yes, Sir. 

(d) The storage facilities would be created through 
private sector participation on Build..()wn and Operate 
(BOO) besis for which FCI will give business guarantee 
for a period of 20 years. These facilities would be created 
at locations identified by the FCI. 

{Translation] 

Repre .. ntatlon of Scheduled C..telll 
Scheduled Tribes 

931. SHRt BAL KRISHNA CHAUHAN: Will the 
Minister of FINANCE be pleased to state: 

(a) the group-wise number of personnel wor1Ung in 
groups 'A', 'B', 'C' and '0' in different departments and 
undertakings under his Ministry; 

(b) the number of personnel belonging to Other 
Backward Classes, Scheduled Tribes and Scheduled 
Castes separately, out of total number of personnel; 
and 



275 Written Answe~ to Questions JULY 25, 2003 Papers Laid 276 

(c) the group-wise number of personnel belonging to 
OBCs, STs and SCs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) The group-wise number of 
personnel and number of persons belonging to SCs and 
STs out of total number of personnel in the Ministry of 
Finance are as under: 

Group Total No. of Scheduled Scheduled 
employees Caste Tribe 

Group 'A' 6529 904 357 

Group 'B' 13957 2134 896 

Group 'C' 70363 10815 4460 

Group 'D' 35967 8785 3120 
-.-----.----

The classification of groups 'A', 'B', 'C' and '0' do 
not exist In Undertakings. The information with regard to 
OBCs is not maintained centrally. 

(EnglIsh) 

Vanishing of NBC Companl •• 

932. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news item captioned -Like a dream, he 
raise 1100 crores and made it vanish into thin air as 
appearing in the 'Indian Express' dated the May 26, 2003; 

(b) il so, whether investigation into the said affairs 
has since been completed; 

(e) If so. the outcome thereof; and 

(d) the steps that have been taken so far to settle 
and clear the dues of the depositors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (d) Yes, Sir. Reserve Bank of 
India (RBI) have reported that they had carried out 
necessary Investigation into the affairs of the CRB. Based 
on the findings of the said investigation, RBI has filed a 
criminal complaint against the company and its directors 
in the court of Metropolitan Magistrate, New Delhi on 
June 2. 2000. The case is pending before the court. 

Besides, the RBI has also filed a winding up petition 
before the Hon'ble High Court of Deihl on April 21, 1997. 
A Provisional liquidator has been appointed by the 
Hon'ble Court on May 22, 1997 who has been assigned 
the task of realisation of the company's assets and 
discharging its liabilities. All the bank accounts of CRB 
and its associates were frozen as per the orders of the 
Hon'ble High Court of Delhi. 

The company has flied a fresh repayment scheme 
seeking Court's approval. The above petitions are pending 
before the Court. 

12.01 hr •. 

PAPERS LAID ON THE TABLE 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA ADSUL): Sir, on behalf of Shri Jaswant Singh, 
I beg to lay on the Table-

(1 ) 

(2) 

A copy of the Chartered Accountants (Amendment) 
Regulations, 2003 (Hindi and English versions) 
published in Notification No. 1-CA (7)/6412002 in 
Gazette of India dated the 31st March, 2003 under 
section 30-B of the Chartered Accountants Act, 
1949. 

[Placed in Library, See No. l T.-7808l03) 

A copy of the Companies (Central Government's) 
General Rules and Forms (Second Amendment) 
Rules, 2003 (Hindi and English versions) published 
in Notification No. G.S.R. 479(E) In Gazette of 
India dated the 12th June, 2003 under sub-section 
(3) of section 642 of the Companies Act, 1956. 

[Placed in Library, See No. l T.· 7809103] 

[Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
Mr. Speaker, Sir, I beg to lay on the Table, a copy each 
of the following papers (Hindi and English versions): 

(1) Memorandum of' Understanding between the 
National Handloom Development Corporation 
Limited and the Ministry of Textiles for the year 
2003-2004. 

[Placed in Library, See No. L T.-7810103] 
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(2) Memorandum of Understanding between the 
Handicrafts and Handlooms Exports Corporation 
of India Limited and the Ministry of Textiles for 
the year 2003-2004. 

[Placed in library, See No. LT.-7811/03] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): Sir, I beg 
to lay on the Table the following papers: 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Food Corporation 
of India, New Delhi for the year 1999-2000, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Food Corporation of India, New Deihl, 
for the year 1999-2000. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT.-7812103) 

{Eng/ish] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) Sir, I beg to lay on the Table a copy of the 
Notification No. S.O. 649(E) (Hindi and English versions) 
published in Gazette of India dated the 3rd June, 2003 
seeking to amend notification No. S.O. 477(E) dated the 
25th July. 1991 issued under sub-section (2B) of section 
29B of the Industries (Development and Regulation) Act, 
1951 together with a corrigendum thereto published in 
Notification No. S.O. 680(E) dated the 12th June, 2003. 

[Placed in Library, See No. LT.-7813103) 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): Sir, on behalf of Shri SreenivaS8 
Prasad. I beg to lay on the Table a copy of the 
Sugarcane (Control) Amendment Order, 2003 (Hindi and 
English versions) published in Notification No. G.S.A. 113 
(E)/Ess. Com.lSugarcane in Gazette of India dated the 
20th February 2003 under sub-section (6) of section 3 of 
the Essential CommoditieS act, 1955. 

[Placed in Library, See No. LT.-7814103) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): Sir, I beg to lay on the Table: 

(1) A copy of the Notification No. S.O. 749(E) (Hindi 
and English versions) published in Gazette of India 
dated the 2nd July, 2003 containing Presidential 
Order regarding appointment of Shri G.C. 
Srivastava, Secretary in the Finance Commission 
as Member Secretary of the Finance Commission 
on 1st July, 2003 upto 31st July, 2004 under the 
proviso of article 280 of the Constitution. 

[Placed in Library, See No. LT.-7822103) 

(2) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (7) of 
section 9A of the Customs Tariff Act, 1975: 

(i) G.S.A. 371 (E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to rescind 
two notifications mentioned therein. 

(ii) G.S.A. 374(E) published in Gazette of India 
dated 1st May, 2003 together with an 
explanatory memorandum seeking to impose 
final anti-dumping duty on D (-) Para 
Hydroxy Phenyle Glycine Base, originating 
in, or exported from, the European Union, 
at the rates recommended by the deSignated 
authority. 

(iii) G.S.A. 375(E) published in Gazette of India 
dated 1 st May, 2003 together with an 
explanatory memorandum seeking to rescind 
notification No. 79198-Cus., dated the 22nd 
October, 1998. 

(Iv) G.S.R. 376(E) published in Gazette of India 
dated 1 st May, 2003 together with an 
explanatory memorandum seeking to impose 
final anti-dumping duty on vitrified and 
porcelain tiles, originating in. or exported 
from China and UAE. at the rates 
recommended by the designated authority. 

(v) G.S.R. 3n(E) published in Gazette of India 
dated 1st May, 2003 together with an 
explanatory memorandum seeking to rescind 
notification No. 5OI2002-Cus., dated the 2nd 
May. 2002. 

(vi) G.S.A. 38O(E) published in Gazette of India 
dated 2nd May. 2003 together with an 
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explanatory memorandum seeking to amend 
notification No. 69/2000-Cus., dated the 19th 
May, 2000. 

(vii) G.S.A. 418(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 7/2003-Cus., dated the 7th 
January, 2003. 

(viii) G.S.A. 435(E) published in Gazette of India 
dated 27th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 88/98-Cus., dated the 17th 
November, 1998. 

(ix) G.S.A. 436(E) published in Gazette of India 
dated 27th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 11312001-Cus., dated the 1 st 
November, 2001. 

(x) G.S.R. 440(E) published in Gazette of India 
dated 28th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 23/2002-Cus., dated the 1 st 
March, 2002. 

(xi) G.S.R. 469(E) published in Gazette of India 
dated 10th June, 2003 together with an 
explanatory memorandum seeking to impose 
provisional anti-dumping duty on Borax 
decahydrate, originating in, or exported from, 
Turkey and the People's Republic of China, 
at the rates recommended by the designated 
authority. 

(xii) G.S.A. 470(E) published in Gazette of India 
dated 10th June, 2003 together with an 
explanatory memorandum seeking to impose 
provisional anti-dumping duty on Potassium 
carbonate, originating in, or exported from 
the People's Republic of China, Republic of 
Korea and Taiwan, at the rates 
recommended by the designated authority. 

(Xlii) G.S.R. 478(E) published in Gazette of India 
dated 11th June, 2003 together with an 
explanatory memorandum seeking to impose 
final anti-dumping duty on Import 01 ferro 
Silicon. originating in, or exported from South 
Africa and Macedonia, at the rates 
recommended by the deSignated authority. 

(3) 
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(xiv) G.S.A. 492(E) published in Gazette of India 
dated 17th June, 2003 together with an 
explanatory memorandum seeking to rescind 
notification No. 7812002-Cus., dated the 13th 
August, 2002. 

(xv) G.S.A. 512(E) published in Gazette of India 
dated 24th June, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 2312002-Cus., dated the 1st 
March, 2002. 

(xvi) G.S.A. 454(E) published in Gazette of India 
dated 4th June, 2003 together with an 
explanatory memorandum seeking to impose 
provisional anti-dumping duty on ball bearing 
and parts and components thereof, 
originating in, or exported from, the People's 
Republic of China, Poland, Russia and 
Romani, at the rates recommended by the 
designated authority. 

A copy each of the following Notifications (Hindi 
and English versions) under SUb-section (2) of 
section 38 of the Central Excise Act, 1944: 

(i) G.S.A. 363(E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to give 
turnover based Central Excise duty 
exemption to Readymade Garments upto 
Rs. 25 lakhs in a financial year. 

(ii) G.S.A. 364(E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to give 
turnover based Central Excise duty based 
exemption to unprocessed fabric woven on 
powerlooms upto Rs. 20 lakhs in a financial 
year. 

(iii) G.S.A. 365(E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to give 
turnover based Central Excise duty 
exemption to specified textile articles upto 
Rs. 25 lakhs in a financial year. 

(iv) G.S.A. 366(E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 6/2oo2-CE dated the 1 sl 
March, 2002. 
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(v) G.S.A. 367(E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 712003-CE dated the 1st 
March, 2003. 

(vi) G.S.A. 389(E) published in Gazette of India 
dated 8th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 115175-CE dated the 30th 
April, 1975. 

(vii) G.S.A. 396(E) published in Gazette of India 
dated 13th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 6/2002-CE dated the 1st 
March, 2002. 

(viii) G.S.A. 409(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 6/2002-CE dated the 1 st 
March, 2002. 

(ix) G.S.A. 410(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to 
prescribe effective rates of duty on specified 
tobacco products. 

(x) G.S.A. 411(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to rescind 
Notification Nos. 1212003-CE and 1312003-
CE dated the 1 st March, 2003. 

(xi) G.S.A. 412(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to exempt 
green tea and tea manufactured by bought 
leaf factory belonging to co-operative society 
from additional duty of excise leviable 
thereon. 

(xii) G.S.A. 413(E) published in Gazette of India 
daled 14th May, 2003 together with an 
explanatory memorandum seeking to exempt 
crude oil from National Calamity Contingent 
Duty leviable thereon. 

(xiii) G.S.A. 419(E) published in Gazette of India 
dated 17th May, 2003 together with an 
explanatory memorandum seeking to exempt 
National Calamity Contingent Duty on 
specified goods as mentioned therein. 

(xiv) G.S.A. 420(E) published in Gazette of India 
dated 17th May, 2003 together with an 
explanatory memorandum seeking to amend 
three notifications mentioned therein. 

(xv) G.S.A. 443(E) published in Gazette of India 
dated 29th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 6/2002-CE dated the 1 st 
March, 2002. 

(xvi) G.S.A. 471(E) published in Gazette of India 
dated 10th June, 2003 together with an 
explanatory memorandum seeking exempt 
excisable goods of specified industries when 
manufactured in the units located in the 
State of Uttaranchal or Himachal Pradesh 
from the whole of the basic and additional 
duties of excise leviable thereon. 

(xvii) G.S.A. 472(E) published in Gazette of India 
dated 10th June. 2003 together with an 
explanatory memorandum seeking to exempt 
excisable goods manufactured in certain 
units in Industrial Growth Centre, Industrial 
Infrastructure Development Centre or Export 
Promotion Industrial Park or Industrial Estate 
or Industrial Area or Commercial Estate, or 
Scheme Area In the State of Uttranchal or 
Himachal Pradesh from the whole of the 
basic and additional duties of excise leviable 
thereon. 

(xviii) G.S.A. 482(E) published in Gazette of India 
dated 12th June, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 64/95-CE dated the 16th 
March. 1995. 

(xix) G.S.A. 493(E) published in Gazette of India 
dated 17th June, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 6/2oo2-CE dated the 1 st 
March, 2002. 

(xx) G.S.A. 494(E) published in Gazette of India 
dated 17th June, 2003 together with an 
explanatory memorandum seeking to exempt 
cars for the physically disabled person from 
the whole .of the National Calamity 
Contingent duty leviable thereon, subject to 
certain conditions. 

(xxi) The CENVAT Credit (Ninth Amendment) 
Rules, 2003 published in Notification No. 
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G.S.A. 355(E) in Gazette of India dated the 
25th April, 2003 together with an explanatory 
memorandum. 

(xxii) The CENVAT Credit (Tenth Amendment) 
Rules, 2003 published in Notification No. 
G.S.R. 361(E) in Gazette of India dated the 
30th April, 2003 together with an explanatory 
memorandum. 

(xxiii) G.S.A. 362(E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 13/2oo2-CE dated the 1st 
March, 2002. 

(xxiv) The CENVAT Credit (Eleventh Amendment) 
Rules, 2003 published in Notification No. 
G.S.A. 378(E) in Gazette of India dated the 
1st May, 2003 together with an explanatory 
memorandum. 

(xxv) The CENVAT Credit (Twelfth Amendment) 
Rules, 2003 published in Notification No. 
G.S.A. 392(E) in Gazette of India dated the 
12th May, 2003 together with an explanatory 
memorandum. 

(xxvi) The CENVAT Credit (Thirteenth Amendment) 
Rules, 2003 published in Notification No. 
G.S.R. 406(E) in Gazette of India dated the 
14th May, 2003 together with an explanatory 
memorandum. 

(xxvii) G.S.R. 407(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification Nos. 4212001-CE and 4312001-
CE daled the 26th June, 2001. 

(xxviii) G.S.A. 408(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 40/2001-CE and 4112oo1-CE 
daled the 26th June, 2001. 

(xxix) G.S.A. 421(E) published in Gazette of India 
dated 171h May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 3512003-CE dated the 10th 
April, 2003. 

(xxx) The Central Excise (Sixth Amendment) 
Rules, 2003 published in Notification No. 
G.S.A. 422(E) in Gazette of India dated the 
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17th May, 2003 together with an explanatory 
memorandum. 

(xxxi) G.S.A. 423(E) published in Gazette of India 
dated 17th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 1112oo2-CE dated the 1 st 
March, 2002. 

(xxxii) The CENVAT Credit (Fourteenth 
Amendment) Rules, 2003 published in 
Notification No. G.S.A. 460(E) in Gazette of 
India dated the 6th June, 2003 together with 
an explanatory memorandum. 

(xxxiii) G.S.A. 464(E) published in Gazette of India 
dated 9th June, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 3612001-CE dated the 26th 
June, 2001. 

(xxxiv) The CENVAT Credit (Fifteenth Amendment) 
Rules, 2003 published in Notification No. 
G.S.A. 465(E) in Gazette of India dated the 
9th June, 2003 together 'with an explanatory 
memorandum. 

(xxxv) G.S.R. 506(E) published in Gazette of India 
dated 20th June, 2003 together with an 
explanatory memorandum seeking to amend 
notification Nos. 4912003-CE and 50/2003-
CE dated the 10th June, 2003. 

(xxxvi) G.S.A. 510(E) published in Gazette of India 
dated 24th June, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 612002-CE dated the 1st 
March, 2003. 

(xxxvii) G.S.A. 513(E) published in Gazette of India 
dated 25th June, 2003 together with an 
explanatory memorandum seeking to exempt 
excisable goods of specified industries when 
manufactured in the units located in the 
State of Slkkim, subject to certain conditions. 

(xxxviii) The CENVAT credit (Sixteenth Amendment) 
Rules, 2003 published in Notification No. 
G.S.A. 516(E) in Gazette of India dated 25th 
June, 2003 together with an explanatory 
memorandum. 

(xxxix) G.S.A. 518(E) published in Gazette of India 
dated 27th June, 2003 together with an 
explanatory memorandum seeking to amend 
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notification No. 612002-CE dated the 1 st 
March, 2003. 

(xl) G.S.A. 424(E) published in Gazette of India 
dated 20th May, 2003 together with an 
explanatory memorandum regarding 
exemption to Cotton yam in the forms of 
cops, cones etc. sent outside the factory 
for conversion into plain straight reel hanks 
during the period commencing on 1st March, 
1986 to 28th February, 1992. 

A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962: 

(i) G.S.A. 368(E) published in Gazette of India 
dated 30th .~pril, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 21/2002-Cus dated the 1st 
March, 2002. 

(ii) G.S.A. 369(E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 2312002-Cus dated the 1 st 
March, 2002. 

(iii) G.S.R. 370(E) published in Gazette of India 
dated 30th April, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 2512oo2-Cus dated the 1 st 
March, 2002. 

(iv) G.S.A. 394(E) published in Gazette of India 
dated 13th May, 2003 together with an 
explanatory memorandum seeking to 
prescribe con sessional rates of basic 
customs duty on specified goods imported 
from Transitional Islamic State of 
Afghanistan in pursuance to the Preferential 
Trade Agreement entered into, between 
India and Transitional Islamic State of 
Afghanistan. 

(v) G.S.A. 414(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to exempt 
specified goods from so much of the 
additional duty of customs as is equivalent 
to the National Calamity Contingent duty 
leviable thereon. 

(vi) G.S.R 415(E) published in Gazette of India 
dated 14th May, 2003 together with an 

explanatory memorandum seeking to exempt 
tea and tea waste from so much of the 
additional duty of customs as is equivalent 
to the additional duty of excise leviable 
thereon. 

(vii) G.S.A. 416(E) published in Gazette of India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to exempt 
green tea from the additional duty of 
customs leviable thereon. 

(viii) G.S.A. 417(E) published in Gazette 01 India 
dated 14th May, 2003 together with an 
explanatory memorandum seeking to rescind 
certain notifications mentioned therein 

(ix) G.S.R. 428(E) published in Gazetle of India 
dated 22nd May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 105/99-Cus., dated the 10th 
August, 1999. 

(x) G.S.A. 439(E) published in Gazette 01 India 
dated 28th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 21/2002-CUB., daled tile 1st 
March, 2002. 

(xi) G.S.A. 444(E) published in Gazette of India 
dated 29th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 39/96-Cus., dated the 23rd 
July, 1996. 

(xii) G.S.R. 483(E) published in Gazette of India 
dated 12th June, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 39/96/Cus., dated the 23rd 
July, 1996. 

(xiii) The Courier imports and Exports (Clearance) 
Amendment Regulations, 2003 published in 
Notification No. G.S.A. 457(E) in Gazette of 
India dated the 5th June, 2003 together with 
an explanatory memorandum. 

(xiv) G.S.A. 511(E) published in Gazette of India 
dated 24th June, 2003 together with an 
explanatory memorandum soeking to amend 
notification No. 2112002·Cus., dated the 1st 
March, 2002. 

(xv) G.S.A. 714(E) published in Gazette of India 
dated 19th June, 2003 together WIth an 
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explanatory memorandum seeking to amend 
notification No. 208n7-Cus., dated the 16t 
October, 1977. 

A copy each of the following Notifications (Hindi 
and English versions) under section 296 of the 
Income Tax Act, 1961: 

(i) The Income-tax (Fifth Amendment) Rules, 
2003 published in Notification No. S.O. 536 
(E) in Gazette of India dated the 9th May, 
2003 together with an explanatory 
memorandum. 

(ii) The Income-tax (Sixth Amendment) Rules, 
2003 published in Notification No. S.O. 550 
(E) in Gazette of India dated the 14th May, 
2003 together with an explanatory 
memorandum. 

(iii) The Income-tax (Seventh Amendment) 
Rules, 2003 published in Notification No. 
S.O. 634 (E) in Gazette of India dated the 
29th May, 2003 together with an explanatory 
memorandum. 

(IV) The Income-tax (Eighth Amendment) Rules, 
2003 published in Notification No. S.O. 665 
(E) in Gazette of India dated the 9th June, 
2003 together with an explanatory 
memorandum. 

(v) The Income-tax (Ninth Amendment) Rules, 
2003 published in Notification No. S.O. 705 
(E) in Gazette of India dated the 18th June, 
2003 together with an explanatory 
memorandum. 

A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 94 of the Finance Act, 1994: 

(i) G.S.R. 403(E) published in Gazette of India 
dated the 14th May, 2003 together with an 
explanatory memorandum seeking to amend 
notification No. 59/98-ST dated the 16th 
October, 1998. 

(ii) The Service Tax Credit (Second 
Amendment) Rules, 2003 published in 
Notification No. G.S.R. 404(E) in Gazette of 
India dated the 14th May, 2003 together 
with an explanatory memorandum. 

(iii) The Service Tax (Amendment) Rules, 2003 
published in Notification No. G.S.R. 405(E) 

(7) 

(8) 

(9) 
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in Gazette of India dated the 14th May, 
2003 together with an explanatory 
memorandum. 

A copy of the Notification No. G.S.R. 473(E) 
(Hindi and English versions) published in Gazette 
of India dated the 10th June, 2003 seeking to 
amend Notification No. 212oo3-M& TP dated the 
1 st March, 2003 Issued under section 8 of the 
Medicinal and Toilet Preparations (Excise Duties) 
Rules, 1956. 

A copy of the Insurance (Amendment) Rules, 2003 
(Hindi and English versions) published in 
Notification No. S.O. 724(E) in Gazette of India 
dated the 24th June, 2003 under sub-section (3) 
of section 114 of the Insurance Act, 1938. 

A copy each of the following Notifications (Hindi 
and English versions) under section 48 of the 
Foreign Exchange Management Act, 1999: 

(i) The Foreign Exchange Management 
(Current Account Transaction) (Second 
Amendment) Rules,' 2003 published in 
Notification No. G.S.R. 397(E) in Gazette of 
India dated the 14th May, 2003. 

(ii) The Foreign Exchange Management 
(Foreign Currency account by a Person 
Resident in India) (Amendment) Regulations, 
2003 published in Notification No. G.S.R. 
398(E) in Gazette of India dated the 14th 
May, 2003. 

(iii) The Foreign Exchange Management 
(Transfer or Issue of any Foreign Security) 
(Second Amendment) Regulations, 2003 
published in Notification No. G.S.R. 399(E) 
in Gazette of India dated the 14th May, 
2003. 

(iv) The Foreign Exchange Management 
(Foreign Currency Account by a Person 
Resident in India) (Second Amendment) 
Regulations, 2003 published in Notification 
No. G.S.R. 452(E) in Gazette of India dated 
the 3rd June, 2003. 

(v) The For.eign Exchange Management 
(Foreign Currency Account by a Person 
Resident in India) (Third Amendment) 
Regulations, 2003 published in Notification 
No. G.S.R. 453(E) in Gazette of India dated 
the 4th June, 2003. 



289 Papers Laid SRAVANA 3. 1925 (Saka) Papers Laid 290 

(vi) The Foreign Exchange Management 
(Borrowing or Lending in Foreign Exchange) 
(Amendment) Regulations. 2003 published 
in Notification No. G.S.A. 531 (E) in Gazette 
of India dated the 9th July. 2003. 

(vii) The Foreign Exchange Management 
(Foreign Exchange Derivative Contracts) 
(Amendment) Regulations. 2003 published 
in Notification No. G.S.A. 532 (E) in Gazette 
of India dated the 9th July. 2003. 

(viii) The Foreign Exchange Management 
(Borrowing or Lending in Foreign Exchange) 
(Second Amendment) Regulations. 2003 
published in Notification No. G.S.A. 533 (E) 
in Gazette of India dated the 9th July. 2003. 

[Placed in Library. See No. LT.-7823103] 

(10) A copy of the statement (Hindi and English 
versions) indicating the results of Market 
BorrOWings by Central Govemment during the year 
2002-2003. 

[Placed in Library. 588 No. L T.-7815103] 

( 11) A copy of the Annual Report (Hindi and English 
versions) of the Deposit Insurance and Credit 
Guarantee Corporation. Mumbai. for the year 
ended the 31st March. 2003 along with Audited 
Accounts. 

[Placed in Library. See No. L T.-7816103] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION. 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): Sir. 
i beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Export Inspection 
Council of India and Export Inspection 
Agencies for the year 2001-2002. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Export Inspection 
Council of India and Export Inspection 
Agencies for the year 2001-2002. together 
with Audit Report thereon. 

(3) 

(4) 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the export Inspection Council of India and 
Export Inspection Agencies for the year 
2001-2002. 

(2) Statement (Hindi and English versions) 
showing reasons for delay In laying the 
papers mentioned at (1) above. 

[Placed in Library. See No. LT.-7817/93] 

A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 17 of the Export (Quality Control and 
Inspection) Act. 1963: 

(i) The Export of Live Fish (Quality Control. 
Inspection and Monitoring) (Amendment) 
Rules, 2003 published in Notification No. 
S.O. 490(E) in Gazette of India dated the 
2nd May, 2003. 

[Placed in Library, Se" No. L T.-78l8/03] 

(ii) The Export of Bivalve Molluscs (Quality 
Control, Inspection and Monitoring) Rules, 
2003 published In NotHication No. S.O. 668 
(E) in Gazette of India dated the 10th June, 
2003. 

[Placed in Library. See No. LT.-78l9/03) 

A copy each of the following Notifications (Hindi 
and English versions) issued under sub-section 
(2) of section 8 of the Tobacco Board Act. 1975: 

(i) S.O. 639 (E) published in Gazette of India 
dated the 30th May, 2003 relaxing the 
operation of provisions of section 10 of tho 
Tobacco Board Act, 1975 In the State of 
Andhra Pradesh for the period mentioned 
in the notification and also permit the sale 
of excess FCV tobacco of the registered 
growers and unauthorized tobacco crop at 
the auction plattorr •. s authorised by the 
Tobacco Board. 

(ii) S.O. 640 (E) published In Gazette of India 
dated the 30th May, 2003 authorising the 
Tobacco Board to admit, from the date 
mentioned in the notification, the regular and 
registered trader. and dealers of the 
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(5) 

Tobacco Board to purchase, at its auction 
platforms in the State of Andhra Pradesh, 
the excess tobacco produced by the 
registered growers and the unauthorized 
FCV tobacco produced by the unregistered 
growers in the State of Andhra Pradesh 
subject certain conditions. 

(ill) S.O. 644(E) published in Gazette of India 
dated the 2nd June, 2003 authorising the 
Tobacco Board to admit, from the date 
mentioned in the Notification, the regular and 
registered traders and dealers of the 
Tobacco Board to purchase, at its auction 
platforms in Andhra Pradesh, the 
unauthorized tobacco product by 
unregistered farmers in the State of Andhra 
Pradesh, Subject to certain conditions. 

(IV) S.O. 645(E) published in Gazette of India 
dated the 2nd June, 2003 relaxing the 
operation of the provisions of section 10 of 
the Tobacco Board Act, 1975 in the State 
of Andhra Pradesh, from the date mentioned 
in the Notification and also to permit the 
sale of FCV tobacco crop at the auction 
platforms authorised by the Tobacco Board. 

[Placed in Library, See No. L T.-7820/03) 

A copy of the Memorandum of Understanding 
(Hindi and English versions) between the MMTC 
Limited and the Department of Commerce, Ministry 
01 Commerce and Industry for the year 2003-2004. 

[Place in Library, See No. LT.-7821103] 

12.04 hrs. 

BUSINESS OF THE HOUSE 

IT rans/alion / 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): With your 
permIssion. Sir, I rise to announce that Government 
Business during the week commencing Monday, the 28th 
July. 2003 will consist of: 

1 . Consideration of any item of Govemment Business 
carried over from the List of Govemment Business 
for Friday, the 25th July, 2003. 

2. 

3. 

4. 

Consideration and passing of the following Bills: 

(i) The Repatriation of Prisoners Bill, 2002. 

(ii) The Foreigners (Amendment) Bill, 2003 as 
passed by Rajya Sabha. 

Consideration and passing of the following Bills 
after they have been passed by Rajya Sabha: 

(i) The Merchant Shipping (Amendment) Bill, 
2003. 

(ii) The Marriage Laws (Amendment) Bill, 2003. 

(iii) The Railways (Amendment) Bill, 2003. 

I may also inform the House that the Constitution 
(Ninety fourth Amendment) Bill, 2002 will be taken 
up for consideration and passing on Tuesday, the 
29th July, 2003. 

{English] 

DR. V. SAROJA (Rasipuram): Sir, the following items 
may be included in the next week's agenda: 

(i) Need to allocate adequate funds for the 
completion of Salem-Auttur Sector of the 
Salem to Cuddalore gauge conversion 
railway project. 

(ii) Need to discuss the road map to the 5th 
Ministerial Conference on W.T.O. at Mexico 
from 10-12th September, 2003. 

{Translation 1 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, many revenue villages and large hamlets and 'majras' 
in Ajmer District have still not been electrified. The whole 
of the Panchayat was declared electrified with the 
electrification of only the Panchayat headquarters while 
many hamlets and 'Majras' are still deprived of 
electrification. A survey and subsequently the electrification 
of all the hamlets-'majras' -revenue villages is, therefore. 
required to be carried ~ut soon. Need to provide a stay 
of 2 minutes of the New Delhi-Ajmer Shatabdi Express 
in the larger public interest at the important town of Ajmer 
district and the prominent center of marble business-
Kishangarh. 
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{English] 

SHRI VILAS MUTTEMWAR (Nagpur): Sir the following 
items may be included in the next week's agenda: 

(i) Japanese Encephalities fever in Vidarbha region 
of Maharashtra and other State. 

(ii) Failure of the telephone system in most parts 
of Delhi. 

SHRI M. CHINNASAMY (Karur): Sir, the following 
items may be included in the next week's agenda: 

Tamil Nadu Government's order of 25 per cent 
reservation in admission for rural students in all 
professional colleges in the State has been stayed 
by the Supreme Court. The Government of India 
should come forward to bring a suitable constitutional 
amendment to enable the rural students to get 
25 per cent seats in professional colleges all over 
the country. 

SHRI RAMESH CHENNITHALA (Mavelikara): Sir, the 
following items may be included in the next week's 
agenda: 

(i) Need to consider the problems of paddy 
cultivators seriously and take effective remedial 
action on a war footing by implementing various 
assistance schemes. 

(ii) Need to take up measures for rehabilitation of 
persons who have returned from abroad, 
especially Gulf countries, on account of 
disturbances, termination of employment, 
cheating, etc. 

PROF. A.K. PREMAJAM (Badagara): Sir, the following 
items may be included in the next week's agenda: 

(i) Consideration of the Constitution Amendment Bill 
for 33 per cent of reservation for women in 
Pariiament and all State Legislative Assemblies. 

(Ii) Expediting the establishment of Night Landing 
System at Karipur (Calicut) Airport. 

{T rans/ation J 

SHRI LAL BIHARI TIWARI (East Delhi): Mr. Speaker, 
Sir, the following items may be included in the next week's 
agenda. 

1. II is a matter of great happiness that the 
Planning Commission has approved the 
construction of a Railway Station in line with 
the Nijamuddin Railway Station and New Delhi 

Station with a cost of approximately Rs. 225 
crore at Anand Vihar in may constituency-East 
Delhi out of which Rs. 75 crore are proposed to 
be spent this year itself. But the construction 
work thereon has not started so far. It may be 
started urgently. 

2. Likewise, recently a new Railway halt has been 
provided at Mandawali in my Constituency due 
to my continuous efforts from where thousands 
of people commute to tho areas like New Delhi, 
Ghaziabad, Morad Nagaf, Modi Nagar, Meerut 
etc. It has highly benefited people but it has 
not been fully developed. Therefore, its proper 
development is urgently required. 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. Speaker, 
the following items may be included in the next week's 
agenda: 

(i) Need to set up Forestry and Environment 
Research Institute under the Council for Forest 
Research and Education of India under the 
Ministry of Forest and Environment at Bllaspur 
in the state of Chhattisgclrh. 

(ii) The need to give approval for setting up a 
thermal power station at Chirai Pani village 01 
Manendergarh assembly constituency in the state 
of Chhattisgarh by the Government of India as 
the survey thereof has already been carried out. 

{English] 

SHRI BASU DEB ACHARIA (Bankura): Sir, I request 
that the following items may be taken up for next week's 
business: 

(i) It has been revealed that the managements of 
BALCe and Modem Food, two divested PSUs, 
have not protected the interests of workers and 
employees of those companies. Just after 
completion of one year of disinvestment of these 
two companies, the number of workers In the 
two companies has been reduced by 50 per 
cent. The new management is violating the 
agreement. The VAS amount has also not been 
paid to the employees who have boen given 
VAS. 

(ii) Government of India has decided to close down 
SIL, a premier life saving drug manufacturing 
Public Sector Unit of West Bengal, without 
making any effort to revive the company. 
Govemment of India should review the decision 
of closure of BIL. 
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RE: CALLING ATTENTION TO THE MATTER 
OF URGENT PUBLIC IMPORTANCE 

{English] 

Atrocltle. on Oallt. In various parts 
of the country 

MR. SPEAKER: Now, we go to the Calling Attention 
notice. Item No. lD-Shri Rattan Lal Kataria, Shri Ram 
Vilas Paswan and Shri Ram Chandra Paswan. 

[Translation] 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir. the Minister of Home Affairs is not present In the 
House. 

SHRI RAM VILAS PASWAN (Hajipur): Mr. Speaker, 
Sir, I am on a point or order. Mr. Speaker, Sir, you may 
please go through the 'Calling Attention Motion' that reads, 
"the allention of the Deputy Prime Minister be called 
towards the situation arising out of atrocities on Dalits in 
various parts of the country especially at Telhan village 
in Punjab. Jhajjar in Haryana and Gaya in Bihar and the 
steps taken in this regard by the Government.· Mr. 
Speaker. Sir. the Deputy Prime Minister is not here. 

{English] 

Where IS Up-Pradhan Mantri? 

[Translation] 

You had rather withdraw the 'Calling Attention Motion' If 
such a serious issue is taken so lightly will the people of 
the Scheduled Castes be wronged even here too. Either 
call the Deputy Prime Minister or postpone it. 

[English] 

SHRI S. JAIPAL REDDY (Miryalguda): Sir, while 
sharing the view-point of Shri Ram Vilas Paswan, I would 
like to make one submiSSion. This is an issue in which 
Members of all parties would be intensely Interested and 
the Congress Party Members are even more intensely 
interested. I. therefore, make a suggestion for your 
consideration that this may be considered under Rule 
193 so that the Deputy-Prime Minister can answer and 
Members of all parties can participate. 

MR. SPEAKER: I have no problem in converting it 
provided the whole House agrees to that. 

SHRI BASU DEB ACHARIA (Bankura): Sir, we all 
agree. ... (Interruptions) 

[Translation} 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, it is a 
very serious issue. Every day, there is an increase in the 
incidents of atrocities on Dalits throughout India. The issue 
needs to be discussed threadbare. The most distressing 
fact is that atrocities on Dalits are on increase in the 
entire country. The Deputy Prime Minister ought to have 
been present here on the Calling Attention Motion of 
Shri Paswanji. It simply means that this Govel"Jment are 
not serious on the issue concerning Dalits. It should be 
thoroughly discussed. The Prime Minister and the Deputy 
Prime Minister both should have been present here. 
... (Interruptions) 

SHRI RAM VILAS PASWAN: Sir, what about my point 
of order . ... (Interruptions) 

[English} 

MR. SPEAKER: Let me know what the Government 
has to say. I want to listen to the Government first. 
Please take your seat. 

... (Interruptions) 

(Translation) 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Mr. Speaker, 
Sir, I have no objections as the Minister of Parliamentary 
Affairs. I want to remind just this much that we had a full 
fledged discussion on atrocities against Dalits in the 
previous session which lasted upto midnight. 
...(Interruptions) 

MR. SPEAKER: Let the reply of the Minister come 
out first. First I will have to hear the Minister and only 
after that you can speak. 

... (Interruptions) 

[English] 

MR. SPEAKER: I am not accepting your point of 
order, stili the Minister can say what she wants to say. 

. .. (Interruptions) 
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{Translation} 

MR. SPEAKER: Bansalji, you are a senior Member. 

... (Interruptions) 

SHRIMATI SUSHMA SWARAJ: The Govemment have 
no objection to accept the suggestion put forth by Shri 
Jaipal Reddyji. I am saying only this much that since it 
is a specific matter and the notice of the Calling Attention 
Motion has been given by Katariaji, the opposition wants 
a separate debate on it Under Rule 193. The Govemment 
have no objection to it. We can have a full fledged 
discussion but the 'Calling Attention Motion' which is 
moved on a specific incident gets totally diluted during 
Ihe discussion. Since we had sat in the House till midnight 
10 discuss the issue, if inspite of that the House so 
wishes. the Government have not objection to having a 
discussion. 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I 
wholly agree to what the Minister of Parliamentary Affairs 
has stated. It is a serious matter. : .. (lnterruptions) Mr. 
Speaker. Sir. you might remember that you had stated 
that the matter would be placed in the Business Advisory 
Committee. I had met you personally. I had total you this 
that in the B.A.C. it becomes generalized. The 
Government say what suits them and not that which does 
not suit them. We cannot insist upon that. You accepted 
the notice of the Calling Attention Motion given the gravity 
of the mater. My charge is only this that it is a serious 
matter which is under the Ministry of Home Affairs and 
it is referred to the Deputy Prime Minister. 

Who can become the Deputy Prime Minister-There 
IS no one here-neither the name of the Minister of Home 
is written here, only he Deputy Prime Minister is written. 

MR. SPEAKER: He will be present at the time of 
the discussion. 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, this 
matter IS under you and matters linger on when they are 
referred to the B.A.C. as it goes beyond your jurisdiction. 
The discussion was held on the last day of the 88saion. 
I WOUld, therefore, like to request you to schedule it for 
Monday If the matter is to be raised Under Rule 193 as 
has been suggested. This should be decided in the House 
itseH and not in the BAC. since the matter Is pushed 
into the back burner there . ... (lnterruptions) 

MR. SPEAKER: You all take your seats, please. I 
shall give the floor to Shri Katariaji as he has given the 

notice. Akhlleshji, please sit down, you have not given 
the notice. 

. .. (Interruptions) 

{English} 

MR. SPEAKER: Now, Shri Rattan Lal Kataria. Only 
what Shri Rattan Lal Kataria says will go on record. 

... (Interruptions)· 

MR. SPEAKER: Shri Shivraj V. Patll, I will allow you 
to speak after Shri Rattan Lal Katarla. 

[Translation} 

SHRI RATTAN LAL KATARIA (Ambala): Mr. Speaker, 
Sir, I have no objection to cover this ISSU8 Under Rule 
193 but when this issue has been Included In the List of 
business then I would like It should be diacuased just 
now. 

MR. SPEAKER: How both can be discu •• ed 
simultaneously. 

... (Interruptions) 

MR. SPEAKER: Please take your seats. I can hear 
all of you one by one day. 

DR. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, the Minister of Parliamentary Affairs, Shrimati 
Sushma Swaraj presented her view point before you, but 
I am to say that the issues included Under Rule 193 
came before the BAC. and the priority was given to 
those issues for which opposition party requested. All 
accepted that thing and we too accepted that. They were 
asked to decide the priority and that Issue has been 
taken up for which priority was decided by them. First of 
all Taj Heritage Corridor Issue WBS considered. We do 
not have any objection, if this issue is taken up for 
discusSion. 

SHRI RAM VILAS PASWAN: PleBSe tell us whether 
you are prepared or not. There is no need to go in Its 
details. 

DR. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
there is a need to go In its details as they did not bring 
this Issue before the BAC . ... (Interruption,) Mr. Speaker, 

·Not recorded. 
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Sir. there is no doubt in it that grave atrocities are being 
committed on dalits. Today itself it has appeared in the 
news-papers that in Madhya Pradesh in a village falling 
under the Constituency of the Chief Minister with a dalits 
woman ,,(Interruptions). I am to say that after the 
discussions held during the last session on atrocities being 
committed on dalits, such incidents have occurred in which 
there is an incident of Telhan in Punjab wherein the 
Chief Minister as tried to protect those who had committed 
atrocities .. (Interruptions). We want that there should be 
an open discussion on this issue and B.A.C. should take 
a decision in this regard. 

SHRI SHIVRAJ V. PATIL (Latur): Mr. Speaker, Sir, 
the Members from our party are very sensitive about the 
atrocities belOg committed on dalits and want that there 
should be a discussion on this issue. The suggestion 
made by Shri Jaipal Reddy is a good one and I would 
like to ur\lB that there can be a discussion on it. The 
House should decide that this issue will be taken up for 
discussion 10 the next week. The BAC. will not defer it 
if it is decided here. Therefore it is my request that 
Members from our party want to have a discussion on 
Ihis issue. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, last 
time when thiS issue was discussed in the House it was 
discussed till late night. The situation of deadlock on an 
iSSUE: arises only when Government do not react 
meal1lngfully on that issue. The incidents of atrocities on 
dalits in the country are increasing now-a-days. The 
atrocities on dalits have been committed in the district to 
which Ms. Mayawati, the Chief Minister of Uttar Pradesh 
belongs. ... (Interruptions) 

MR. SPEAKER: Why you are going into the merits 
of this issue. There is no need to tell such thing now. 
Please make a mention of such things when there Is a 
diSCUSSion on It. 

SHRI RATTAN LA!. KATARIA: Mr. Speaker, Sir, this 
moMn has been moved by me. There is a storm of 
atrocltios on dalits in all the Congress ruled states 
Including BIhar. ... (Interruptions) 

{English] 

MR. SPEAKER: So. the House agrees that this 
subject should be given priority In the Business Advisory 
Committee and as far as possible. this should be 
disrus~ed in the next week. I totally agree with it. 

Now, I go to the next item. The next item is an 
important Item. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: When I give a ruling Members do 
not want to listen, what should I do in such a situation. 
Members continue to talk even when I am on my legs. 
This is not the way. Please take your seats. I have 
given a ruling on this issue. Some Member think that 
they can say whatever they want. But it will not go in 
the House. 

... (Interruptions) 

[English] 

MR. SPEAKER: I am coming to that. I am giving the 
ruling once again for the information of the House. If the 
Members keep silence in the House, they can listen to 
it. My ruling is quite clear that this issue has to be taken, 
as far as possible, in the next week and the Business 
Advisory Committee must give top priority to this subject. 
This Is the ruling. 

[Translation] 

SHRI RAM VILAS PASWAN: A Censure Motion 
against the Deputy Prime Minister should also be taken 
up. ... (Interruptions) 

MR. SPEAKER: We will see when this issue comes 
for discussion. 

... (Interruptions) 

{English] 

SHRI BASU DEB ACHARIA: He has not given his 
statement. Why is he not here in the House? 

[Translation] 

MR. SPEAKER: At the time of discussion' I would 
request him to remain present personally. 
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12.21 hrs. 

ADJOURNMENT MOTION 

Re: Reported intrusion of Chinese Army In 
Arunachal Pradesh 

{English] 

MR. SPEAKER: Now, we go to the notice of 
Adjournment Motion. There are a number of subjects of 
great importance particularly, the subject of intrusion by 
the Chinese army in Arunachal Pradesh was the subject 
which was raised here, which is of great importance. 
Shri Chandra Nath Singh and Shri Ramji Lal Suman had 
already raised this issue. I want to know from the 
Government what the present position is. 

{Translation] 

THE MINISTER OF HEALTH AND FAMILY 
WELF,',RE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Mr. Speaker, 
Sir, the Minister of External Affairs herself is present here. 
He will reply to it. 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir. before allowing him, please give us two minutes time 
for speaking. . .. (Interruptions) 

SHRI RATIAN LAL KATARIA (Ambala): Mr. Speaker, 
Sir, please allow that Member to speak first by whom 
this Motion has been moved. 

{English] 

If you allow him, we will also speak. 

{Translation] 

MR. SPEAKER: After his reply I will see to allow 
you to speak or not. Now, the Minister of External Affairs 
will speak. Please take your seat. It is a very important 
issue and all the notices are with me. 

{English] 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
YASHWANT SINHA): Mr. Speaker, Sir, the Government 
is aware of the transgression of the line of Actual Control 
by a Chinese patrol on 26th June 2003 In the Asaphila 
area of Upper Subansiri District of Arunachal Pradesh. 
This is an area where there are differences in the 
perception of the Line of Actual Control between the two 
sides, confidence building measures in the military field 
along the LAC on the India-China border areas contains 

a specific provIsIon for the manner in which situations 
involving face to face contact between personnel or patrols 
of the two sides are to be handled. In this case, these 
prOVisions do not appear to have been observed by the 
Chinese side. This matter has already been taken up 
through the diplomatic channels and a response from the 
Chinese side is awaited. 

Sir, I would also like to mention here that from time 
to time, on account of differences in perception with regard 
to the Line of Actual Control, situations have arisen on 
the ground that could have been avoided If we had a 
common perception of the line of Actual Control. Such 
isolated incidents can occur sporadically. As the hon. 
Members are aware, the process of clarification of the 
LAC is underway. The govemment of India regulal1y takes 
up with the Chinese authorities the violations 01 the Line 
of Actual Control, according to our perception, by the 
Chinese side through the established mechanism. 

This is what I would like to say on behalf of the 
Govemment. ... (Interruptions) 

MR. SPEAKER: Shri Jagmeet Singh Brar, I would 
permit you also to speak later. 

... ('nterruptions) 

{Translation] 

SHRI SURESH RAMRAO JADHAV (Parbhani); Mr. 
Speaker, Sir, I have also given a notice on this issue. 

MR. SPEAKER: I have already received your notice. 
will permit you to express your views. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, my 
humble submission is that the hon. Prime Minister visited 
China and some other countries and he made a statement 
in the House. We would like that there should be 8 

detailed discussion on that statement. I would like to tell 
you about what is published in today's newspapers. I 
have a copy of 'Amar Ujala' newspaper. II writes that 
'Atal Cheen Mein, Cheen! Fauj Arunachal Pradesh Mein'. 
The other statement published In the Times of India i&-

{English] 

"Official Chines site says Sikkim, not part of India." 

[Translation] 

Mr. Spea:;er, Sir, I would like to submit this much 
only regarding the statement of the hon. Minister of 
External Affairs. ... (Interruptions) 
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{English] 

DR. VIJAY KUMAR MALHOTRA (South Deihl): Sir, 
when a statement is made by a Minister, no discussion 
takes plac:e on that statement. 

MR. SPEAKER: I must tell you for your information 
that the discussion is not on the Minister's statement. 
Shri Ramjilal Suman had given a notice for an 
Adjournment Motion. I had asked for the facts from the 
hon. Minister. The facts have been placed before me 
and before I give a ruling, I want to listen to Shri Suman. 

(Translation! 

SHRI RAMJI LAL SUMAN: My submission is that in 
today's newspapers there is a news item in which China 
has said that Sikkim is not a part of India. Secondly, 
during the hon. Prime Minister's China visit, Chinese army 
intruded in Arunachal Pradesh. Whatever the hon. Minister 
of External Affairs has said recently, in this context I 
would like to say that Chinese army intruded an area of 
14 Kms. from the line of actual control. I would like to 
urge the hon. Minister of External Affairs that it is the 
report 01 Intelhgence Bureau and not my own and your 
armed forces have confirmed the report. Chief Secretary, 
Arunachal Pradesh Government have also received a copy 
of the report. It is a very serious issue. The issue of 
Tribet IS also very complicated one. Whenever the han. 
Prime Minister talk about Tibet issue, they talk about 
TAR only. What is our policy regarding the two third's 
area which had been occupied by China in 19651 
Through you, I urge the government that Tibet issue, 
Arunachal Pradesh issue and Sikkim issue aU these three 
issues are very sensitive. The government should make 
arrangement in this regard. My submission is that the 
House should have a detailed discussion on the statement 
of the hon. Prime Minister . ... (lnterruptions) 

SHRI J.S. BRAR (Faridkot): Mr. Speaker, Sir, the 
hall. Minister have made a short Sighted statement and 
the same statement was issued by their Ministry 
yesterday. The question is that what is the policy of the 
government about the national security? It is clear from 
this pohcy that when the hon. Prime Minister went to 
Pakistan by Lahore Bus, Kargil was broke out and 
thereafter the hon. Prime Minister is making various 
statements on Sino-India relations that Kailash Mansarovar 
is being opened for the pilgrims, there is no controversy 
on Sikkim and our stand remains the same on Tibet 
issue. even after that hon. Minister has not told about 
the border of Arunachal Pradesh. 

(English] 

there were ten Intelligence Bureau officers who were 
interrogated and told that they should never enter that 
territory. We are aware from the statement of the Minister 
that there is a 4,000 Km. border . ... (Interruptlons) 

{Translation] 

In the present scenario of national security, the Leader 
of Opposition has made a statement that Rs. 4200 crore 
accumulated during Kargil have not been incurred on the 
security forces. There are lapses-

(English] 

The basic question is of the lapses in the National 
Security and the Government is not taking this matter 
seriously ... (Interruptions) 

{Translation] 

SHRI C.N. SINGH (Machhlishahar): Mr. Speaker, Sir, 
thank you very much. I have g'iven a notice for 
Adjoumment Motion because it is the question of National 
Security and it is a very Important Issue. Therefore, I 
would like to request you to suspend all other business 
and the discussion should be held on this issue in the 
House because it is a very weak government and It does 
not have any policy in this regard. I am also a member 
of the Advisory Committee of the Ministry of External 
Affairs. I had also raised this issue earlier before the 
hon. Minister in the meeting of the Committee. Therefore, 
I would like to have a discussion on this issue in the 
House. 

Sir, on the one hand we are not able to put a check 
on Pakistan because one or other incident takes place 
almost everyday. The intruders are entering in our country 
and killing the innocent civilians and the soldiers of our 
country. Lok Sabha unanimously passed a resolution that 
India should retaliate Pakistan, the whole opposition will 
remain with the government for whatever action 
govemment desires to take. But the government remained 
a mute spectator and could not take any action. Therefore, 
through you, I would like to know about the outcome of 
the hon. Prime Minister's China visit because even today, 
China have occupied vast area of the country. It has 
deployed its military there. Under those circumstances 
the land occupied by China is an Integral part of India. 
What is the policy of the Government in this regard? I 
would like to have a discussion on this issue in the 
House. I would like to know from the hon. Minister of 
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External Affairs as to how much territory of our country. 
... (Interruptions) 

[English] 

MR. SPEAKER: have heard the arguments from 
different Members on admissibility of the Adjoumment 
Motion. After listening to the hon. Minister of External 
Affair's statement on the issue. I have not been able to 
accept the Adjournment Motion nor the other Adjoumment 
Motions. which have been placed before me. Now but I 
am going to the 'Zero Hour'. Shri Suresh Ramrao Jadhav 
has given a notice for 'Zero Hour'. Therefore, he is 
allowed to speak. 

... (Interruptions) 

[Translation] 

SHRI RAMJI LAL SUMAN: Mr. Speaker. Sir. my 
submission is that discussion should be held in the House 
on the statement made by the hon. Prime Minister . 
... (Interruptions) 

SHRI SHIVRAJ V. PATIL (Latur): Mr. Speaker, Sir, it 
is a very important issue and the hon. Minister of External 
Affairs have given the reply on it. This subject is such 
that there should not be any misunderstanding on this 
issue because it also involves the issue of relations 
between the two countries. Therefore, my submission is 
that this issue should not be discussed by moving an 
adjournment motion. 

Sir. it was mentioned in the meeting of the Business 
Advisory Committee that if you like you would have a 
discussion on the issue of hon. Prime Minister'S China 
viSit. The hon. Minister is going to present the report of 
the Business AdviSOry Committee. It would be better if 
this issue is also included in the report. 

DR. VIJAY KUMAR MALHOTRA: Mr. Speaker. Sir, 
as stated by hon. Patilji that it was stated in the Sitting 
of the Business Advisory Committee that discussion could 
be held on this issue. it is right, sir, but my submission 
is that some government business should also be 
disposed off. 

MR. SPEAKER: I think your suggestion is also useful. 

SHRI RAMJI LAL SUMAN: Mr. Speaker. Sir, I mean 
to say that. ... (Interruptions) 

MR. SPEAKER: Ramji Lal Sumanji do not you feel 
tired? 

... (Interruptions) 

[English] 

MR. SPEAKER: Shri Mohan Rawale. Shri Suresh 
Ramrao Jadhav and Prof. Rasa Singh Rawat have given 
similar notices. 

... (Interruptions) 

MR. SPEAKER: We can keep It for the Business 
Advisory Committee for consideration. There is no 
problem. 

'" (Interruptions) 

[Translation] 

SHRI SURESH RAMRAO JADHAV (Parbhani): Mr. 
Speaker. Sir, I have submitted a notice for Zero Hour. 
The issue that I am going to raise is very important. 
Supreme Court has given a historic judgment. The two 
Member bench headed by the Chief Justice Shri Khare 
has come out with a historic judgement that a uniform 
civil code should be Implemented In the country to ensure 
unity and integrity of the country. 

... (Interruptions) 

SHRI G.M. BANATWALLA (ponnanl): It is not a 
verdict it is a recommendation ... (Interruptlons). We 
strongly oppose this. article 44 should be removed from 
the Constitution. . .. (Interruptions) 

MR. SPEAKER: Jadhavji. it is not a verdict but a 
recommendation. 

... (Interruptions) 

SHRt G.M. BANATWALLA: Article 44 should be 
removed from the Constitution ... (lnterruptions). 

SHAI SATYAVRAT CHATURVEDI (Khajuraho): Firdy. 
tell us what Is Uniform Civil Code ... (Interruptions). 

SHRI SURESH RAMRAO JADHAV: ~Saman Nagrik 
Sanhlta" ... (Interruptions). Please listen to me first 
... (interruptions). 
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MR. SPEAKER: Chaturvediji, please sit down. He 
will speak as per his own knowledge. 

... (Interruptions) 

SHRI SATYAVARAT CHATURVEDI: Mr. Speaker, Sir, 
Law IS same for everyone ... (Interruptions). 

SHRI SURESH RAMRAO JADHAV: You do not have 
to tell me anything, I can speak on the subject. 
... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Speaker. Sir 
... (Interruptions) 

too have submitted a notice 

MR. SPEAKER: All notices have been rejected. 

DR. RAGHUVANSH PRASAD SINGH: Will I not be 
heard ... (InterruptIOns). 

MR. SPEAKER: I cannot allow to speak against every 
nolice. We cannot discuss each notice. I have rejected 
all the nollces. 

DR. RAGHUVANSH PRASAD SINGH: Sir, won't I 
get opportunity to express my views? 

MR. SPEAKER: You might speak during the Zero 
Hour. 

DR. RAGHUVANSH PRASAD SINGH: Will I be given 
time to speak in the Zero Hour. 

MR. SPEAKER: Definitely. 

SHRI SURESH RAMRAO JADHAV: It is essential to 
Implement Uniform Civil Code. Shiv Sena is the only 
party and Shri Bala Saheb Thakrey is the only leader to 
have raised the demand for Uniform Civil Code. We have 
always demanded to put in place Uniform Civil Code. It 
IS not for the first time that Supreme Court has made 
this recommendation. Earlier in 1985-86, during Shahbano 
Case and in 1991-92 also Supreme Court recommended 
this and now on 23rd the Chief Justice of Supreme Court 
recommended a Uniform Civil Code in the country. As 
per the provisions of article 44 of our Constitution 
Common Civil Code snould have bene implemented in 
the country earlier itself. It has been 55 years since 
independence and the Common Civil Code has not been 
implemented as yet. The Chief Justice objected to this. 
The Chief Justice has stated that it is a matter of regret 
that artICle 44 has not been implemented. The Parliament 
will have to take Initiative to get Uniform Civil Code 
implemented in the country ... (lnterrup·ionsl. 

MR. SPEAKER: Jadhavji, please conclude. 

SHRI SURESH RAMRAO JADHAV: Mr. Speaker, Sir, 
please give me one or two minutes more . ... (Interruptions) . 

MR. SPEAKER: You have to make your points clear 
in one or two minutes in the Zero Hour. 

... (Interruptions) 

SHRI SURESH RAMRAO JADHAV: Please listen to 
me. Law should be same for every citizen if unity and 
integrity of the nation is to be sustained ... (lnterruptions). 
Religion may differ-one may be a Hindu or a Muslim 
but there should be a Uniform Civil Code in the country, 
this is our demand ... (Interruptions) 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): We also support this ... (Interruptions). 

SHRI MOHAN RAWALE (Mumbai South Central): Mr. 
Speaker, Sir, I also have submitted a notice 
... (Interruptions). 

MR. SPEAKER: A member from your party is 
speaking, please let him speak. 

SHRI MOHAN RAWALE: I want to say that there 
should be a consensus in the House . ... (lnterruptions). 

MR. SPEAKER: At least let a Member from your 
own party finish. 

SHRI MOHAN RAWALE: Congress leader Shrimati 
Sonia Gandhi is our colleague ... (lnterruptions). I have 
submitted a notice in this regard ... (lnterruptions). 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
There is no consensus in this regard that is why this 
issue should be discussed ... (Interruptions). 

SHRI MOHAN RAW ALE: Why is there no consensus. 
There are different laws for people in the country while 
law should be same for all the people all over the country. 
These people want to politicise the issue . ... (Interruptions). 

MR. SPEAKER: I have called upon Prof. Rasa Singh 
Rawat. Please sn down. 

SHRI MOHAN RAWALE: A women is a sister, a 
mother and a daughter ... (lnterruptions). 

SHRI DEVENDRA PRASAD YADAV: It is not in the 
NDA agenda ... (lnterruptions). 
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PROF. RASA SINGH RAWAT (Ajmer): If you accept 
the decision of the Supreme Court . ... (Interruptions). 

SHRI CHANDRAKANT KHAIRE: This is on the 
agenda of the Shiv Sena ... (Interruptions). 

MR. SPEAKER: I have now Rasa Singh Rawatji's 
notice and I have allowed him to speak. Nothing will go 
on record except Rasa Singh Rawatji's speech. 

... (Interruptions)" 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, on 
the one hand the entire opposition says that it will comply 
with the Supreme Court's verdict and it would be 
acceptable to them and now when the Supreme Court 
has given its verdict about the provision of Uniform Civil 
Code in the Article 44 of the Constitution, then you all 
are criticiSing its verdict. Banatwallaji has gone to the 
extent of expunging article 44 from the Constitution. It 
amounts to an isnult of the makers of Constitution 01 
India. We believe that it is essential to implement Union 
Civil Code for the followers of various religions, creeds 
and sects all over the country to establish unity amongst 
them and strengthen the unity and integrity 01 the country. 

(English] 

MR. SPEAKER: I agree with you that if the House 
desires, we can take up this issue also for discussion. I 
have no problem. There can be a detailed discussion if 
the House so desires. 

... (Interruptions) 

MR. SPEAKER: Let the Business Advisory Committee 
decide it. 

... (Interruptions) 

SHRI S. JAIPAL REDDY (Miryalguda): Sir, in 'Zero 
Hour' you cannot have an impromptu discussion. 
'" (interruptions) 

MR. SPEAKER: That is why, I am stopping him. 

.. , (Interruptions) 

(Translation] 

MR. SPEAKER: The hon'ble Members have been 
supporting you, let him speak. 

------------------------------"Not recorded. 

PROF. RASA SINGH RAWAT: There should be 
uniform Civil Code in the country. I would like to say one 
thing to SM Reddy Sahib that I too have the right to 
speak. They swear by the Supreme Court ruling regarding 
the Taj Corridor but that is a very significant ruling. The 
Constitution of India should be upheld . ... (Interruptions) 

(English) 

MR. SPEAKER: I go to the next subject . 

... (Interruptions) 

[Translation) 

MR. SPEAKER: Shri Ratilal Vermaji, It is your tum 
after this. 

SHRI MOHAN RAWALE: I have also given a notice 
in this regard. 

MR. SPEAKER: You were not present when I called 
your name. I had called you first. 

... (Interruptions) 

(English) 

MR. SPEAKER: I have already given a ruling on this 
subject that if the House so desires, they can take it to 
the Business Advisory Committee. There can be a detailed 
discussion. During 'Zero Hour' , this subject cannot be 
discussed in detail . 

... (Interruptions) 

[Translation) 

MA. SPEAKER: You please give a notice. There Is 
a notice from Shri Chandrakant Khaireji on it. 

(English) 

I will put it before the Business Advisory Committee. 

...(Interruptions) 

[Translation) 

SHRI CHANDRAKANT KHAIRE: I have given a 
notice. It is to be referred to the BAC. and there should 
be a detailed discussion on it . ... (Interruptions) 

SHRI SATYAVRAT CHATURVEDI: Let us have a 
discussion on it. ... (Interruptions) 
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MR. SPEAKER: I am also saying this. 

KUNWAR AKHILESH SINGH: (Maharajganj, U.P.): 
The hon'bla Spoaker. Sir, the stand of the Samajwadi 
Parly on Ihe uniform Civil Code is that there should be 
discussion under Rule 184. 

(Englls/ll 

SHRI SATYAVRAT CHATURVEDI: Let it be under 
Rule 184, .. ' (Interruptions) 

Mn SPEAKER: Please keep silence in the House. 

... (Interruptions) 

/Tfanslallonl 

SHRI RATILAL KALIDAS VERMA (Dhandhuka): Mr. 
Speaker. Sir, the Government of India provide a quota of 
lIce ilnd wheat under the Public Distribution System to 
lamlhes hVlng the below poverty line as determined by 
the Plilnnlllg Commission of India in 1993·94. 
, ,(lllterll/pl/oIlS) 

MR SPEAKER. Now, nothing will go on record 
except what Shn Ratilal Vermaji says. 

.'. (InterruptIons) 

{Englishl 

MR. SPEAKER: Nothing will go on record. Nothing 
goes on H?cord. 

, .. (Interruptions)' 

SHRI RATILAL KALIDAS VARMA: Under the above 
programme the quota allocated to Gujarat is provided for 
Ihe 21.20 lakhs families identified earlier but in the 
meanwhile II is eVident from the revised surveys 
undcr1akHn by the departments 01 urban development and 
rural c1pvulopment thai the number of needy families has 
IIlcreasod year after year and at present the number of 
:';lJch lamlhes In GlJlarat is about 35.52 lakhs while it is 
51111 1>f)II1~J allocated the quota in proportion to 21.2 lakh 
l.1mrhl!s I. ttwrefore. would like to request the Minister of 
Pubhc Distnbullon through you sir, to increase the quota 
1)1 loo(1~lr'.\lns Ir1 proportion to the increase in the number 
01 lilmlhcs hVlng below poverty line in Gujarat. It is our 
demalld thilt you please satisfy fully those people of 
('IIIM;)! who ;)re liVIng below poverty line by providing 
adequate quanllty of wheat and rice. It is our demand. 
. , (Interrllptlons) 

'Not Iflcordml, 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Mr. 
Speaker, Sir, it needs to be discussed. The number of 
people living below poverty line is one the rise there. 
... (Interruptions) 

SHRI PRABHUNATH SINGH (Maharajganj. Bihar): Mr. 
Speaker, Sir, I have also given notice . ... (Interruptions) 

MR. SPEAKER: I know that you have given a notice 
to speak during the 'Zero Hour'. 

. .. (Interruptions) 

SHRI PRABHUNATH SINGH: I have to leave by 
P.M. So, kindly give me opportunity to speak now 

... (Interruptions) 

MR. SPEAKER: I shall allow you to speak after him. 

... (Interruptions) 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I 
would like to draw the attention of the House to a very 
important issue on 20th of this month, I had gone to the 
House of late Shri Haren Pandya in Ahmedabad. His 
father has written letters to you, the Prime Minister, the 
President, the Leader of the Opposition, Shri Chandra 
Shekharji and the leaders of all the political parties. His 
father has alleged that an effort is being made by the 
State Government to save the real culprit through the 
ongoing enquiry . ... (lnterruptions) 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Shri 
Ram Vilas Paswanji, you might have read In yesterday's 
newspapers or might have heard that his assassin has 
been arrested . ... {lnterruptions) You are saying this to 
mislead the House. . .. (Interruptions). 

SHRI RAM VILAS PASWAN: His killers have not 
been arrested so far . ... (lnterruptions) None of the M.L.A.'s 
or M.P's. of the B.J.P. has visited the House of Shri 
Haren Pandya . ... (Interruptions) I would like to request 
you that. ... (Interruptions) 

SHRI MADHUSUDAN MISTRY: These people have 
been invariably defami'!9 a particular community. 
... (Interruptlons). He should make a statement here. 
... (Interruptions). It is a political murder ... (Interruptions) . 
The inquiry into this murder should be conducted by this 
House ... (Interruptions). 
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MR. SPEAKER: You speak when he is not speaking. 

... (Interruptions) 

SHRIMATI JAYABEN B. THAKKAR: Mr. Speaker, Sir, 
has Shri Paswanji not any other wort< except visiting 
Gujarat. ... (Interruptions). 

{EnglIsh} 

MR. SPEAKER: Shri Ram Vilas Paswan, you have 
made your point very clear. Now, I give the floor to Shri 
Prabhunath Singh. 

,Translation] 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I 
would like to point out that Shri Haren Pathak who had 
been a Minister of State in the Ministry of Home Affairs, 
had wrilten a letter to the Home Minister of Gjuarat 
apprehending a threat to his life in the month of January. 
The Minister of State for Home Affairs of the Government 
of India writes a letter to the Home Minister of a State 
... (lnterruptions). The Home Minister of the State kept 
that leller in his pocket. He did not forward that letter to 
the Ministry and not even to the Secretary. The Minister 
of State for Home Affairs of a State keeps with him the 
leiter of the Minister of State for Home Affairs of the 
Government of India . ... (lnterruptions). 

MR. SPEAKER: I cannot give you more time. You 
should conclude in just two minutes. 

... (Interruptions) 

SHRI RAM VILAS PASWAN: I would like to request 
you only that late Haren Pandya's father says that so 
long as Shri Narendra Modi is the Chief Minister, there 
will be no impartial enquiry. If an impartial enquiry is to 
be made, Shri Narendra Modi should be removed from 
the Chief Ministership. All of us demand ... (Interruptions). 
We all demand that Shri Narendra Modi be removed 
from the Chief Ministership. After this an enquiry by the 
CBI may be conducted ... (Interruptions). 

[English} 

SHRI S. JAIPAL REDDY (Miryalguda): Sir, Haren 
Pandya's father says that so long as Shri Narendra Modi 
is the Chief Minister, there will be no impartial enquiry 
... (Interruptions). 

(Translation] 

MR. SPEAKER: Only what Shri Prabhunath Singhji 
says. will go on record. 

... (Interruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, Shrl 
Ram Vilas Paswan and Sumanji ... (Interruptions) . 

MR. SPEAKER: This subject is being discussed. 
Bansalji it is not proper. 

...(Interruptions) 

[English] 

MR. SPEAKER: Please keep silence in the House. 

. .. (Interruptions) 

SHRI S. JAIPAL REDDY: Sir, kindly hear us. It is a 
very important matter that Shri Ram Vilas Paswan has 
raised. 

MR. SPEAKER: You can raise the issue under some 
other rule. 

SHRI S. JAIPAL REDDY: Shri Haren Pandya's father 
says that. .... - Shri Haren Pandya's father is an record 
saying repeatedly and publicly that-. . . He says further 
that so long as Shri Narendra Modi is the Chief Minister, 
there will be no impartial inquiry. ... (Interruptions) 

{Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF TOURISM AND CULTURE 
(SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALlA): 
Mr. Speaker, Sir, Shri Jaipal Reddyji is a senior Member. 
How can he point out names like this while the enquiry 
into the case is still underway? Nobody should be named 
unless one is proved guilty . ... (lnterruptions) 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, he has written to you . ... (Interruptions) 

(English] 

SHRI S. JAIPAL REDDY: Sir, this is a matter of 
urgent public inpartance. ... (Interruptions) 

{Translation] 

MR. SPEAKER: I would like to hear him for a minute. 

... (Interruptions) 

DR. VIJA Y KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, he stands up when somebody else speakS, 
how it can be possible that all should sit silently when 
he speaks . 

... (Interruptions) 
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MR. SPEAKER: Anybody can rise after having 
requested me. He has requested me. I would ~sk those 
Members to sit down who rise without requesting me. 

... (Interruptions) 

DR. V!JA Y KUMAR MALHOTRA: All will stand up 
after that ... (Interruptions) 

MR. SPEAKER: I shall not permit all. 

... (Interruptions) 

[English] 

SHRI S. JAIPAL REDDY: Mr. Speaker, Sir, Shri Ram 
Vilas Paswan has raised a matter of urgent public 
importance. This is about the killing of Shri Haren Pandya 
over which all sides of the House are concerned. Shri 
Haren Pandya's father said repeatedly on record, publicly, 
that so long as Shri Narendra Modi is the Chief Minister 
of Guiara!. there can be no impartial inquiry into the 
killing of Shri Haren Pandya . ... (Interruptions) 

MR. SPEAKER: Sorry, you cannot speak like this. I 
now call Shri Prabhunath Singh. 

... (Interruptions) 

MR. SPEAKER: How can you speak like this? I have 
called Shri Prabhunath Singh. 

SHRI S. JAIPAL REDDY: The Govemment of India 
must lake note of this. 

{Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, Shri 
Ramii Lal Suman and Shri Ram Vilas Paswan are raising 
the Issue of atrocities on Harijans ... (lnterruptions). 

SHRI RAM VILAS PASWAN: We have been raising 
the Issues of Dalits and not of Harijans . ... (Interruptions). 

SHRI PRABHUNATH SINGH: Alright, we are not able 
to speak due to their tyranny. Who is perpetrating more 
exce~tls than they do ... (lnterruptions). These two commit 
the most atrocities in the House. I would like to submit 
that Sir, instructions are issued time to time by the Lok 
Sabha to the effect that there will be no meeting In the 
States or the districts, howsoever important it may be, 
when the session is going on. The 'Pradhan Mantri Sadak 
YOiana' is being run throughout the country under the 

Department of Rural Development, a lot of development 
is taking place in the villages and good roads are being 
constructed. But in our State of Bihar, the meeting of the 
Zila Parishads are held only when the Parliament is in 
Session. The Government has stated in the guidelines 
issued by you that the recommendation and approval of 
the Member of Parliament would be required. But, the 
Members of Parliament are not even aware of the list 
sent from there. The Pradhan Mantri Sadak Yojana is 
implemented up to 10-15 kilometres in one block of the 
district and In the other block of the same district it is 
nowhere to be found. Similarly, the list has come from 
our districts of Chhapra and Siwan. When Shrl Shal"ta 
Kumar was the Minister, he constituted a Committee for 
their monitoring. The Government of Bihar did not 
recognize it and no meeting is being held. We would like 
to request the Government through you, Sir, that the 
State Government is depriving the Members of Parliament 
of their powers which the Government had announced in 
the Lok Sabha. You are the custodian of this House as 
well as our rights. We would like to request you Sir, that 
any such list which comes from the States or districts 
should not be accepted and at the sa~e time the districts 
which send such a wrong proposal be deprived of the 
Central Funds allocated for the development of such 
districts until it is reviewed ... (lnterruptions) . 

SHRI C.N. SINGH (Machhalishahar): Mr. Speaker, 
Sir, the Government should respond ... (Interruptions). 

MR. SPEAKER: Why are you interrupting. 

... (Interruptions) 

SHRI PRABHUNATH SINGH: We would like to 
request that an instruction be issued by the Government 
that the Pradhan Mantri Sadak Yojana should not be 
sanctioned unless it is recommended by the Members of 
Parliament. It is also one of the guidelines of the 
Government. ... (Interruptions). 

SHRI DEVENDRA PRASAD YADAV: The Government 
should give information. 

MR. SPEAKER: Here the government is listening and 
the information will reach to the hon'ble Minister. 

... (In.terruptions) 

THE MINISTER OF TEXTILES (SHRI SYED 
SHAHNAWAZ HUSSAIN): Mr. Speaker, Sir, information 
regarding the topic raised by the hon'ble Member will be 
conveyed to the concerned Minister ... (Interruptions). 
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SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
Information will be conveyed to the Govemment but you 
may please order for it from the Chair ... {lnterruptions). 
This is a very serious issue . ... (Interruptions) Directions 
should be given from the Chair . ... (Interruptions) 

MR. SPEAKER: This is a very serious issue. The 
government should seriously pay heed towards this 
subject. 

... (Interruptions) 

[English] 

MR. SPEAKER: Now, Shri A.P. Jithender Reddy. 

.. , (Interruptions) 

[Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir. the Government will take this issue seriously, which 
he has raised here and I would convey his point to the 
concerned Minister. ... (Interruptions) 

MR. SPEAKER: Raghuvansh Prasadji, please listen, 
now. 

[English] 

SHRI A.P. JITHENDER REDDY (Mahabubnagar): Sir, 
I am raising a very important issue. Already, an inter· 
state water war has started in the country . ... (Interruptions) 

[Translation] 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, my 
notice is given four days back. It is on that freedom 
lighter whose services have helped us come to sit here. 
. .. (Interruptions) 

[English] 

SHRI A.P. JITHENDER REDDY: Sir, a water war 
has started between the inter·States. Today, Tamil Nadu 
IS fighting with Kamataka; and Kamataka is fighting with 
Andhra Pradesh. 

Sir, today. I would like to bring it on record that the 
Andhra Pradesh Government is encouraging inter· District 
water war. This is a very important issue 'or the 
T elengana region and especially for Mahabubnagar district 
from which I hail. There is a Rajolibanda Diversion 

Scheme which is a joint project of Kamataka and Andhra 
Pradesh. It was built on Tungabadhra river which gives 
water to Mahabubnagar district in Andhra Pradesh. 
Bachawat Tribunal, which looks atter sharing of Krishna 
river water, has allotted 15.90 TMC 0' water to Alampur 
and Gadwal villages through Rajolibhanda Diversion 
Scheme, to irrigate 87,500 acres of land. 

But in 1952 when the partition took place, 
Tungabhadra River Board went to Karnataka. At that time, 
Nizaam who had buill a bound to divert water to Alampur 
and Gadwal 'or not going to Kumool, had left construction 
of some sluices. Construction 0' three sluices Bre still 
open today. But the State govemment is taking no action 
on this. Instead 0' 15.90 TMC, only 7.8 TMC of water is 
coming to the allotted Mahabubnagar district. 

Hence, I request the hon. Minister 0' Water 
Resources to intervene . ... (Interruptions) 

SHRI S. JAIPAL REDDY: Sir, I am from the same 
district. I should also be allowed to say a few words on 
this. . .. (Interruptions) 

MR. SPEAKER: Your name will be assocIated with 
him. 

. .. (Interruptions) 

SHRI A.P. JITHENDER REDDY: Sir, I request the 
hon. Minister of Water Resources to Intervene in the 
matter and see that water sluices are closed, and Gadwal 
and Alampur villages get the water flow for the said 
87,500 acres of land immediately . ... (Interruptions}. 

Sir, the State Govemment of Andhra Pradesh is till 
encouraging the inter·District water war between both 
these districts. So, I want the Centre to Intervene and 
see that the construction 0' sluices is closed immediately. 
Thank you . 

SHRI S. JAIPAL REDDY: Sir, I also want to say a 
few words on this. 

MR. SPEAKER: Shri S. Jatpal Reddy, your name is 
associated with him. 

SHRI S. JAIPAL REDDY (Miryalguda)~ Let me say 
it, Sir . ... (Interruptions) 

(Trsnsllltion] 

SHRI RAJESH RANJAN aliss PAPPU YADAV 
(Pumaa): Sumanji, if you will get up to speak on every 
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matter then you will not be able to speak once I get up 
to speak. ... (Interruptions) you people will get disturbed . 
. . . (InterruptIons) 

{£ngIl511/ 

SHRI S. JAIPAL REDDY: Sir, I represented that 
constituency 10 times. I completely agree with my 
colieaglJe. Silri A.P. Jithender Reddy. I would like to 
<lS50clate myself absolutely on this. 

{Tralls/atlon I 

SHRI RAJESH RANJAN alias PAPPU YADAV: Mr. 
Speaker, Sir. the minorities are not safe in Bihar for the 
last 15 years. Recently, two days back a fatal attack was 
carned out on Md. Ajimuddin Saheb, the newly elected 
Legislative Council Member and his son who is the 
Chairman of the District Council at their home. 
... (IntorruptlOns) The petrol pump of Ghulam Rasul Saheb 
who IS his first cousin has been robbed. Bullets were 
firod at the residence of Shri Haider Yasim who is a 
formor MLA and whose son is now a member of the 
District Council. The bullets were fired by the son of the 
Minister of House building and many people were beaten 
up by latllis. This incident has not occurred only for once. 
Our hon'ble Minister Shri Shahnawazji is sitting here, he 
has also been fatally attacked in that district itself. The 
condition of Bihar for the last 15 years at a stretch. 
... (InterruptIons) If you go there you can see the condition, 
bG It the ISSue of students agitation or of elections. 
Yesterday the seven year old son Siddharth of the 
SugarcLine Minister has been kidnapped. Several other 
people were kidnapped in Fatua. Dr. Bharat Sharma was 
also kidnapped. In Danapur Dr. Verma was murdered . 
... (InterruptIons) The Government is not going to pay any 
heed. . .. (Interruptions) 

MR. SPEAKER: Now conclude. 

... (lnterruptions) 

SHRI RAJESH RANJAN alias PAPPU YADAV: I want 
to know that. ... (Interruptions) 

MR. SPEAKER: This is a matter of the State 
Government. This issue can not be raised here. 

... (Interruptions) 

SHRI RAJESH RANJAN alias PAPPU YADAV: Mr. 
Speaker. Sir, I want to know whether attacks will take 
place at the residence of the Member of the Legislative 

Council? Whether anyone will remain secured or not? 
... (Interruptions) 

13.00 hr •• 

This is not the State subject. The people sitting on 
'dhama' were fired at by the Police. 

MR. SPEAKER: If all of you will co-operate, I can 
give time to five six more Members. But if one Member 
continues to speak for ten minutes, then it would not be 
possible. 

SHRI RAJESH RANJAN alias PAPPU YADAV: I was 
also fired al. 

MR. SPEAKER: I gave you permISSion because I 
thought that you would conclude your speech in two 
minutes. During the Zero Hour one should conclude one's 
speech in just two minutes . 

SHRI RAJESH RANJAN alias PAPPU YADAV: I was 
also fired at and was subjected to lathi charge. I just 
wanted to raise the question of kidl)apping case of Alok. 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, the 
hon'ble M.P. Should be protect. You should ask the 
Government for this because he has been fired at. 
... (Interruptions) The hon'ble Minister should give a reply 
in this regard . 

SHRI SYED SHAHNAWAZ HUSSAIN: I would convey 
to the concemed hon'ble Minister the feelings expressed 
here by the hon'ble Member. The issue of security of the 
hon'ble Member is very important. I would convey it to 
the concerned hon'ble Minister. 

SHRI RAJESH RANJAN alias PAPPU YADAV: Mr. 
Speaker, Sir. he has also been fatally attacked . 
... (Interruptions) 

MR. SPEAKER: Conclude your speech in one-two 
minutes. Otherwise you will not get the opportunity. 

{English] 

SHRI BASU DEB ACHARIA (Bankura): Production in 
the three units of Hindustan Cables limited which is the 
only premier cable manufacturing firm in the public sector 
has been stopped for the last five months. All the three 
units--<>ne unit is at Rupnarainpur in West Bengal, another 
at Hyderabad in Andhra Pradesh and the third is in Naini 
in U.P.-are today closed because of non-placement of 
order by the Bharat Sanchar Nigam Limited. 
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Sir, as you know, when you were the Minister of 
Heavy Industries, you took certain initiatives. There was 
also a joint meeting with the Minister of Information 
Technology, where some decision was taken and 
production also started. An order was placed and an 
advance up to 75 per cent was also given. Since March 
2003, again production was stopped because the 
agreement which was there among the Ministry of Heavy 
Industries, the Ministry of Information Technology and 
BSNL has not been implemented. 

The Chief Minister of West Bengal and the Chief 
Minister of Andhra Pradesh have written to the Prime 
Minister for immediate placement of order along with 
advance. I urge upon the Govemment to do this. In order 
to save more than 3000 workers and also to save the 
premier cable manufacturing public sector unit of our 
country, the Government should direct BSNL to place 
order with the Hindustan Cables Umited so that production 
could be started and the industry could be saved whereby 
the workers could also be saved. A number of telephone 
exchanges are not being commissioned because of 
shortage of cables. There is an urgent need to take steps 
to start production in the Hindustan Cables Limited by 
placing orders for the manufacture of cables. Thank you. 

[Translation} 

MR. SPEAKER: If you people will complete your 
speech in two minutes each, I would give chances to 
others as well. 

... (Interruptions) 

MR. SPEAKER: The manner in which you are taking 
time in this way in causing loss of time. Your time itself 
will be lost. 

SHRI SAIDUZZAMA (Muzaffarnagar): Mr. Speaker, 
Sir. I am thankful to you that you gave me opportunity 
to speak. Sir, the whole House is well aware about the 
law and order situation prevailing in entire Uttar Pradesh. 
In Uttar Pradesh looting, dacoity, rape and atrocities on 
the dalits is going on. Today in Uttar Pradesh there is 
not a singie such district where atrocities on dalits are 
not being committed. In Jammu and Kashmir there are 
lesser incidents that are taking place whereas in Uttar 
Pradesh more incidents are taking place. At the same 
time the govemment is also involved in those incidents. 
In our area the three innocent people were encountered 

by the police who were identified as Shri Kushalpal, 
Shri Bhopal and Bijendra, they belonged to Sal.wa and 
Samauli villages etc. of Meerut. They had come to attend 
the hearing on the date and the police brought them and 
subsequently they were killed in the encounter. Today 
there is not a single such district of UP where the 
innocent people are not being killed In encounters. An 
MLA of Bharatiya Janata Party has also staged a 'Dhama' 
against this but the guilty officials have not been 
suspended and they have not been tried. No action was 
taken against them. Today this condition Is prevailing in 
the entire state. It is my submission to you that these 
incidents should be got investigated by the CBI and 
attention should be paid towards the deteriomting law 
and order situation in the whole state. . .. (Interruptions). 
The High Court has contended that thore is anarchy 
(Jungle Raj), In Uttar Pradesh. Therefore, Sir, the 
Govemment of Uttar Pradesh should resign. 

DR. MAHENDRA SINGH PAL (Nainrtal): Mr. Speaker, 
Sir. more than five people have lost their lives due to 
cloud burst in Didihat, district Pithoragarh in Uttaranchal. 
14-15 houses and a number of animals have been swept 
away. As a result, the people of that area have suffered 
a heavy loss. I demand that the Central govemment 
should compensate those who have suffered los8 of lives 
and property. a compensation of As. 20 lakh, a house al 
an appropriate place and agricultural land 8hould be 
provided to each affected family at the earliest. Alongwith 
it, compensation should also be provided to the people 
who have suffered 1088 of lives and property due to 
natural celamity in Himachal Pradesh . 

KUNWAA AKHILESH SINGH: Mr. Speaker, Sir, the 
freedom fighters sacrificed their lives to liberate the country 
from British rule, a result of their meaningful efforts we 
are present in the temple of democracy today. In the 
past, hon. Chander8hekhar ji and han. Mulayam Singh 
Yadav raised the Issue of not according state honour to 
the freedom fighter Late Shri Jagdi8h Bhai posthumously. 
who belonged to district Balla of Uttar Pradesh. Taking 
the issue seriously you condemned the govemment action 
and the hon. Minister of Partiamentary Affairs assured us 
that 8tate honour would definitely be accorded to the 
freedom fighters. 

Sir, Shri Aaghuvar Yadav of Fareda Khurd village of 
Fareda tehsll of my own district was a freedom fIghter, 
he remained in Congress party and he died on 2 June. 
2003 in Gorakhpur Medical Collage. His funeral rites were 
performed on Karmani Ghat on the bank of river Tapti 
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on 3 June, 2003. I am to say with regret that the SDM 
and the Sub-Inspector performed their duty by merely 
paying Rs. 2000 to the family of the freedom fighter. 
They did not take part in their funeral and state honour 
was not accorded to him. If we do not have a feeling of 
respect towards the freedom fighters, then we would 
definitely bring disrepute to them. I urge upon you that 
the government of Uttar Pradesh have not accorded State 
honour to Shri Raghuvar Yadav, who was a resident of 
village Farida Khurd of district Maaharajganj, you should 
recommend the government to take stringent action 
against those officers. 

SHRIMATI RENU KUMAR I (Khagaria): Mr. Speaker, 
Sir, I through you, would like to urge upon the hon. 
Prime Minister that Shri Rohit Kumar Jha, Estimate Official 
01 our area, who was posted at Saharsha, has been 
kidnapped on 3 December, 2002. A case has already 
been registered in Saharsha Police Station in this regard 
but till now his whereabouts is not known. In this regard 
a news was published in the 'Times of India' dated 8 
March 10 which the DGP of Bihar apprehended that the 
kidnappers have kept Shri Rohit Kumar Jha in Nepal. 
Members of Legislative Assembly discussed this issue in 
the Legislative Assembly and after lengthy discussion, 
the government of Bihar recommended that the case be 
transferred to the CBI for further probe because Bihar 
pohce is not in a pOSition to solve the above case. 

I, through you, would like to urge upon the hon. 
Prime Minister that instructions be issued to the CBI 
without any further delays so that the case, which has 
already been recommended by the govemment of Bihar, 
be taken up early and he should be traced out 
... (Interruptions). 

SHRI RAJESH RANJAN alias PAPPU YADAV: Mr. 
Speaker, Sir, the Central Government should take up the 
case which has already been recommended by the state 
government. ... (Interruptions) 

MR. SPEAKER: The hon. Minister has noted it. 

... (Interruptions) 

MR. SPEAKER: The House has some rules. I have 
allowed Shrimati Jayaben Thakkar to express her views. 
Regarding whatever she expresses that will go on record. 

(EnglIsh] 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Sir, 
I want to raise a very important matter pertaining to my 

State. This is regarding allocation of Indus Basin water 
to Gujarat. The Government of Gujarat had written 
repeatedly to the Central Government for allocation of 
Indus Basin waters to Gujarat. However, water is not 
allocated to Gujarat even though it falls in the Indus 
Basin and has the similar conditions as Rajasthan which 
is included for water allocation. 

I urge upon the Government to review the mailer to 
allocate Indus Basin water to Gujaral. 

[Translation) 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Speaker, Sir, the Narcotics Control Bureau conducted raid 
at the residence of Dr. U.N. Biswas, Joint Director of 
CBI, in Calcutta on April, 16. Sir, they have not conducted 
this raid by their own sweet wish but America, China, 
FBI and Inter-Pol informed the government of India that 
drug racket is being operated there for many years and 
in this racket smuggling and preparation of heroine and 
other psychotropic substances was involved. Dr. U.N. 
Biswas is a favourite officer of the goyernment of India 
and he has been appointed to the post of Special Director 
by giving extension repeatedly. The reason of doing all 
this is only that he may arrest Shri Laloo Yadav, illegally 
frame charges and put him behind the bars. As a reward, 
he has bee.n promoted, protected and extension has also 
been given to him. A foreigner had been living in the 
house of the above mentioned favourite officer for the 
last five years. There is a rule that one should inform 
the government if a foreigner is living with anyone. He 
showed the forged paper of a class four muster roll 
employee of Mizoram. I would like to read in the House 
whatever is published in the 'Tribune' in this regard. 

(English) 

Shri N.C. Patra, the Assistant Director, Narcotic Control 
Bureau has said: 

"they had concrete evidence of the involvement of 
Shri Biswas in the drugh racket but he has not been 
arrested due to certain formalities. He hinted that the 
former Joint Director could be arrested any time and 
the Police has been told to keep his movement under 
observation .• 

{Translation] 

Sir, when he became underground and took refuge in 
the house of Shri George Fernandes. then Shri George 
Fernandes advocated with Shri Advani that he is a 
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favourite officer and he has implicated Shri Laloo Yadav. 
He should be rewarded. The government of India and 
the hon. Ministers are making efforts to shield him directly. 
I demand that this case should be probed. He kept 
loreigners in his house. Whenever any vegetable is 
cooked in the house then all members of the family know 
what is being cooked and they get it to eat. Heroine was 
being smuggled from the house of senior officer for the 
last five years and even after this he has not been 
arrested but a plot is being hatched to produce him a 
witness in the case. It is a serious case. Such misdeed 
was taking place in the house of a CBI officer and the 
government of India is rewarding him. The govemment 
should make a statement in this regard otherwise the 
same question would be raised here again. 

{English} 

MR. SPEAKER: The House stands adjoumed to meet 
again at 2 P.M. 

13.16 hrs. 

14.04 hrs. 

The Lok Sabha then adjoumed till 
Fourteen of the Clock. 

The Lok Sabha re-assembled at four minutes past 
Fourteen of the Clock 

(MA. DEPUTY-SPEAKER in the Chait1 

MOTION RE: CONSIDERATION OF PROGRESS 
OF IMPLEMENTATION OF PARTS IX AND IX-A 

OF THE CONSTITUTION DEALING WITH 
PANCHAYATS AND MUNICIPALITIES-Contd. 

[English] 

MR. DEPUTY SPEAKER: The House shall now take 
up further discussion on the motion moved by Shri 
Kashiram Rana yesterday. Now Shri Vinay Kumar Sorake 
will lay hiS speech on the Table and thereafter Dr. 
Raghuvansh Prasad Singh will speak. 

·SHRI VINAY KUMAR SORAKE (Udupi): While 
welcoming the Bill on Rural Development Panchayati Raj, 
which is long overdue, I would like to add my 
conservations. 

·Laid on the Table. 

Our late Prime Minister, Shri Rajiv Gandhi, had 
envisioned this project of empowering the local bodies, 
especially Panchayats. His vision encompassed all aspects 
of rural development-water, road, education, sanitation 
and communications links etc. The Rajiv Gandhi 
Technology Mission had made rapid strides in providing 
safe drinking water to rural population which has now 
been re-named as Swajaldhara. 

As far as my constituency-Udupi is concerned 
allocations under Rajiv Gandhi Water Technology Mission 
projects were not earmarked as the allocations were made 
when Udupi was a part of Dakshina Kannada District. 
After bifurcation from Dakshina Kannada District as a 
separate district, it has not received any substantial 
allocation of grants under Rural Development scheme. 

Udupi lila Praishad has done pioneering work on 
many such schemes mainly drinking water supply. It had 
undertaken a thorough survey of the ground water/river 
water potential of the region and has drawn a detailed 
project for implementation under the SwaJaldhara Scheme 
which has already been forwarded to the Centre for 
approval and sanction of grants. The lila Panchayat has 
mobilised community support for the project by undertaking 
to provide 10% of the total estimate mainly through public 
contributions. Now that there has been undue delay in 
the approval of the project by the Centre, the people of 
Udupi have become restless and even questioned the 
lila Panchayat of the utilisation of fund mobilised for the 
purpose (10%) of the project. Because of the delay at 
the Centre's level, the Panchayat has lost trust and 
goodwill among its communities. 

Empowering local bodies like Panchayats is laudable 
but adequate funds should be made available to 
Panchayats and also the power and discretion to spend 
such allocations without any bureaucratic interference. 
Complete freedom should be given to Panchayats and 
their bodies confederate like lila Parishad both in terms 
of prioritising the projects and also controlling the funds 
allocated for them. 

Local community is ever wining to involve itself with 
any projects undertaken under the overall supervision of 
Zila Praishads-be it sanitation, cleanliness, road 
connectivity, healtheare centres and primary educational 
centres. Apart from schemealprojea. sponsored by Rural 
Development Ministry, the local Panchayatallila Praiahad 
should also be made the nodal agency for implementation 
of schemes/programmes by other Ministries like Health 
and Family Welfare, Social Justice and Empowerment, 
Women and Child Development of HRD etc. 
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Tho Government should come out open heartedly to 
lend support to local institutions (Panchayats) who have 
shown their readiness to undertake responsibilities 
concerning their own welfare and development. This calls 
for trust on the part of the Govemment In the ability of 
the local Institutions to manage their own affairs. This is 
the key and crucial factor In any endeavour involving the 
local communitres at grassroot level. 

Discrimination against local bodies on political 
consideration!'; r.hould be discouraged. Despite being an 
tJlecled hodV. the Panchayats should be considered as 
l1on'polltical insofar as developmental aspects are 
concerned. Thus, it is essential for the Govemment to 
rle·pohlicise Ihe process of empowering Panchayats and 
in Ihe maIler of allocation of funds. 

P.'tIlchayali Raj as truly envisaged by Late Shri Rajiv 
Gandhi !,hould aim at providing equal and dignified rights 
lor SC/ST. backward and other deprived sections including 
minorrtlos. He also envisaged the new Panchayati Raj 
dispensation should be democratic and secular. If this 
measure IS aimed to achieve these goals even in parts, 
II IS wolcome. 

I rmns/atlofll 

on RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Dop"I\, Spoaker. Sir. ten years have passed since the 
73rd and 74th amendments to the constitution of India 
ann koeplng In view the importance of these amendments, 
the Ilon. Huml Development Minister has moved a motion 
10 levlew them tor which I thank him as he has done a 
COlnlrl!1I1dable lob. History shows that Panchayat Raj 
t:xlsted III all the eras be it the pre-vedic era, vedic era, 
the ora 01 Lord Buddha and Mauryas. At lime it is 
Illentlonnd as "Sabha". Atharvaveda too speaks about 
"Sabha" and Samiti. The tradition of Panchayat in India 
has ils roots way back in past ages. In this regard. 

. (InterlUptloflS) 

SHRI SHRICHAND KRIPLANI (Chittorgarh): You 
should a&k him about the state of Panchayat Raj in Bihar. 
Elechons were conducted there after 23 years and that 
too under pressure . ... (lnterruptions) 

MH DEPUTY SPEAKER: Please listen to his speech, 
then put LIP your questions. 

"' on. RAGHUVANSH PRASAD SINGH: He has raised 
a ~Jood pornt. I will give certain facts about Bihar. There 
was Pnnchayat Raj in Bihar even when he was not bom. 

. (interruptlollS I 

MR. DEPUTY SPEAKER: Please do not ask 
questions in this way, you can ask later on. You have 
asked a question and you will get an answer. 

DR. RAGHUVANSH PRASAD SINGH: Our ancestors 
set· up democracy in Vaishali in Bihar when it did not 
exist elsewhere in the World. Democracy was founded 
there. The foundation stone of democracy was laid in 
Lichchavl State three thousand years ago. We have not 
leamt the tenets of democracy from Abraham Lincoln. 
Democracy was set up by our ancestors in Bihar. This 
goes to the credit of Bihar. The resolution of Congress 
in 1935 . ... (Interruptions) 

DR. JASWANT SINGH YADAV (Alwar): Why are you 
shouting at the top of your voice, you are harming our 
eardrums. ...(lnterruptions) We see Kno horn" written 
everywhere and here he is shouting at the top of his 
voice. ... (Interruptions) 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Mr. 
Deputy Speaker, Sir, we are having a serious discussion 
on a good subject and they are interrupting in this fashion. 
. .. (Interruptions) 

SHRI SHRICHAND KRIPLANI: You need good men 
to discuss good subjects . ... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: It may not 
affect your eardrums but it would definitely affect your 
mind. 

SHRI SHRICHAND KRIPLANI: We are not against 
Congress, Infact we are praising it. Why does she mind! 
There is no one from your side In the House. 

{English} 

MR. DEPUTY SPEAKER: Shri Kriplani, do not reduce 
the discussion to that level. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I am on my legs. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Unless he yields, you can 
not stand up and say anything. Let us have some orderly 
discussion here. 

. .. (Interruptions) 
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MR. DEPUTY-SPEAKER: Nothing will go on record 
except what Dr. Raghuvansh Prasad Singh says. 

... (Interruptions)" 

[T fans/ation J 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, Mahatma Gandhi and our ancestors were 
fighting for freedom those days and in 1935 Congress 
passed the resolution that Panchayati Raj should be 
introduced. Bihar was the first State to set up Panchayati 
Raj after independence. Shri Babu was the then Chief 
Minister. I know that Panchayati Raj has been 
implemented in Rajasthan, it is functioning effectively in 
Karnataka, Bengal, Kerala and Madhya Pradesh etc. It 
has been initiated in many other places and it is working 
properly in some places. 

Sir, Balwant Rai Mehta Committee was constituted 
before Panchayati Raj. After that came Ashok Mehta 
Committee. l.M. Singhvi Committee, Hanumantha Rao 
Committee and SV Rao Committee, and Dilip Singh 
Bhuria Committee. All these committees were constituted 
before 73rd and 74th amendment and all these 
committees made their recommendations. When the Ashok 
Mehta Committees made their recommendations after the 
Balwant Rai Mehta Committee, it had late Karpuri Thakur 
from Bihar and Shri Jyoti Babu from Bengal for its 
members. The Committee submitted its report and mixed 
response to it was seen in 1992 when Late Rajiv Gandhi 
convened Panchayati Raj Conference and passed the 
above amendments. 

In Article 40, it is mentioned in the directive principles 
of the State that the State would implement Panchayati 
Raj but it got its constitutional status only after 73rd and 
74th amendments which were Initiated by Late Rajiv 
Gandhi. It could not be implemented In his time but it 
was done in 1992 and work started in this direction in 
1993. 

Sir, our stalwarts Gandhiji, Lohiajl and Jaiprakashji 
had a vision about "gram swara!". This vision was there 
already but emphasis is being laid on this now. 
Constitutional provisions are being made and now there 
are talks of bringing in amendment once more to make 
things even better. Why is it so? When the problems of 
the poor rural populace and agricultural labourers could 
not be solved at the Central level and the State level 
then it was feH that administrative system should be 

"Not recorded. 

decentralised and they should be given rights to sort out 
their problems at their own level. The vision of Panchayati 
Raj has been nurtured on this philosophy Itself that there 
should be decentralised governance system and there 
should be a local self govemment so that they can solve 
their own problems at their own level. But there are certain 
anomalies and discrepancies in It which need to be 
addressed by the Government. 

I would like to say that so many committees have 
been constituted in this regard and 10 years have passed 
since its implementation, now the Government 01 India 
should constitute a study group to find what type of 
situations have developed in each State. Situation is not 
same in each State. At some places the head of the 
Panchayat is addressed "Mukhiya" and at other places It 
is 'Sarpanch' or 'gram adhyaksha'. 

In north east, the 'mukhiya' 'pradhan' is addressed 
as 'gaon boodha'. There are various names for the head 
and similarly there are various systems also. Generally 
three tier system has been implemented, constitution has 
been amended in this regard which has Improved the 
system and we are moving In the right direction. I would 
like to tell In brief the anomalies that have crept in it. 

Sir. in the 73rd amendment of the constitution it was 
provided that there would be reservation lor schedule 
castes, scheduled tribes and women but reservation for 
the backward castes Is the responsibility 01 State 
Government. The State Govemment can make such a 
provision but putting in place Panchayatl Raj Act. The 
State Government of Bihar passed a law In 1993 that 
reservation would be provided to scheduled castes, 
scheduled tribes. Backward castes and women regarding 
all the posts in the Panchayat. Later on it was challenged 
in Patna High Court. Hon. Member is raising questions 
about the situation in Bihar. The story of Bihar can be 
understood only after getting access to full facts. The 
constitution provided for reservation regarding all posts. 
Patna High Court gave a ruling that there would be no 
reservation regarding the posts of Gram Pramukh', 'Block 
Pramukh' and 'Zila Pramukh. There will be no reservation 
for backward classes and also for Scheduled Caste, 
Scheduled Tribes and women for these three posts. The 
Patna High Court ruled against Reservation clause 01 
73rd Amendment of the Constitution. We do not know 
whether Patna High Court has any right to quash the 
clause of the Constitution. The Patna High Court refused 
10 accept it and then under compulsion the State 
Government had to appeal in the Supreme Court. The 
maHer is still pending in the Supreme Court. The 
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Governments of India and many other State Government 
are parties In this case. Due to this no reservation has 
been 91ven for Mukhiya, Block Pramukh and Zila Pramukh 
Reservation was given to all States of the country but in 
Bihlll no mservalion has been given for these three posts. 

SII. why did it /lot happen? The State Government 
onacted the law and made a provision to give reservation 
to people belonging to backward classes, scheduled 
Castes. Scheduled Tribes and for women but no 
reservation was gIven to these three posts there and the 
Pahw H19" Court quashed absolutely the reservation of 
backward classes and all other categories. The 
Government of Bihar went to the Supreme Court against 
the rulillq 01 Patna High Court and that matter is still 
pcndlnq in the Supreme Court. Therefore election did not 
tak(~ pldce. According to 73rd Amendment in the year of 
19!J:) f'anchnyali Raj Regime came into being but the 
P,lIlta Hlqh Court quashed that by its ruling. A crisis was 
creat(ld \)01010 the Government of Bihar. If the State 
GovCllmnElllt abides by the Constitution then it flouts the 
ruling 01 Patna High Court and a case of contempt of 
court I" framod and if the State Government follows the 
rulin\.l 01 f'i11na High Court then there is a risk of it being 
UllCPIl'.;tltutlon(l1. Nobody understands this situation and 
c;vervboc1y says that Panchayat elections did not take 
IJlace In Bihar. But the tact remains that this matter is 
!:.IIII pending In the Supreme Court so election was 
postpo/lod. 

Sir. there was no opllon before Government of Bihar 
except to postpone or cancel the election. It the State 
Govornment goes by the Constitution, it will be held as 
the contempt of High Court and if State Govemment 
~Joes by the ruhng of High Court, it will be declared 
unconshtuhonal and in this situation what can be done 
by Govnrnment of Bihar? The State Government filed a 
petition III the Supreme Court against the ruling of the 
Hi9h Court. This matter is still pending in the Supreme 
Court Hon'ble Minrster will tell that what the matter is 
but It I~; not fair to talk about false points. 

I am r.illng An example how injustice is done by the 
Govmnmont of India. You should do justice. The Tenth 
Fll1nnco l.:ommisslon had recommended that Panchayatl 
Ral 11Ind~ should be given to local bodies. The 
l,ovprmnent of India accepted thH recommendation of 
the lpnth f=inance Commission and accoldingly one year's 
funds fOI the year , 996-97 was given to Bihar. At that 
lime Jhal khand was also in Bihar but alter that upto tour 
yt;>iH!; n01 a 511)9Ie paise was given. . .. (Interruptions) 

SHRI SHRICHAND KRIPLANI: Do you know how 
much money lapsed in Bihar under the Pradhan Mantri 
Gram Sadak Yojana. You can not get it done there and 
blame the Central Government. You blame the Central 
Govemment whereas your Govemment do not get it done 
there. . .. (Interruptions) 

MR. DEPUTY-SPEAKER: Nagmaniji, you are a 
Minister. 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, Nagmaniji used to do good work here, he 
went there by mistake. 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENl (SHRI 
NAGMANI): Mr. Deputy Speaker, Sir, the Govemment of 
Bihar did not conduct elections of Panchayati Raj 
institutions and then other thing is that it was necessary 
to open an account separately for that purpose in the 
bank which was not done. That's why the Government of 
India did not provide money ... (Interruptions) 

[Interruptions J 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, Nagmaniji has been made the Minister of 
State in the Ministry of Social Justice and Empowerment. 
The bribery is rampant. Sir, it is unfortunate for Bihar 
that Nagmaniji won election from there and 
. ..• (Interruptions) 

PROF. RITA VERMA (Dhanbad): Do you forget 
fodder scam? ... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, when I speak from that side they interrupt 
me and members speak who are never given any chance 
from the party to speak in the House toward problems 
regarding public interest. The party of Shri Kriplani hasn't 
given him any opportunity to speak and to raise the 
problems of the people. Similarly (Prof.) Reeta Verma 
also didn't get any chance to speak to focus people's 
problems. That is why they are disturbing us. 
... (Interruptions) 

SHRIMATI RENU KUMARI (Khagaria): Mr. Deputy 
Speaker, Sir, whatever they may say but they can not 
hide the fact I request to the hon'ble Member Dr. 
Raghuvansh Prasad Singh that he should not make 
personal allegation on other members. You may hid the 

'Expunged as ordered by the chair. 
~ 
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qnm situation in Bihar, but you should not speak untruth 
. (Interruptions) 

MR. DEPUTY SPEAKER: Renu Kumariji, whatever 
you want to speak you should speak with my permission. 

SHRIMATI RENU KUMARI: Mr. Deputy Speaker, 
Hon'ble Raghuvansh Prasad Singhji is a senior member. 
He should not use false words . ... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker. Sir, among them no member is such whom I 
/llay criticise. or I can say that no member can earn the 
pnvllege 01 my criticism. I want to raise problems of the 
people. It is about the pain and suffering of 8 crore and 
30 lakh people of Bihar' which I raise here. Those people 
who are sticking to power would not be able to understand 
lile pain and sufferings 01 8 crore 30 lakh public of Bihar? 
... (In(erruptlons) 

'3HRI SHRICHAND KRIPLANI: Mr. Deputy Speaker, 
SII. they are using unparliamentary language. 
.. (InterruptIons) 

(English! 

MR DEPUTY SPEAKER: I will look into the records. 
II il IS unparliamentary, it will be expunged. 

... (Interruptions) 

I TranslatIOn! 

DR. RAGHUVANSH PRASAD SINGH: I am raising 
the issue regarding the people of Bihar and Panchayati 
Raj System. ... (/Illerruptions) Nobody can prevent me from 
raising these issues. ... (Interruptions) 

SHRI ARUN KUMAR (Jahanabad): Mr. Deputy 
Speaker. Sir. hon'ble Member uses unparliamentary 
language. It is unfortunate . ... (Interruptions) 

[EnglIsh! 

MR. DEPUTY SPEAKER: If any unparliamentary 
remark has crept in, I will expunge it. Please resume 
your seat now. 

.. (Interruptions) 

{Translatlonl 

SHRI ARUN KUMAR: They were involved in looting 
spree by not conducting panchayat election for 22 years. 

----_._-------------
'Expunqcd as ordered by the chair. 

... (Interruptions) What are they saying for others . 

... (Interruptions) 

(English] 

MA. DEPUTY SPEAKER: Nothing will go on record 
now except Dr. Raghuvansh Prasad Singh's speech. 

•... (Interruptions) 

MA. DEPUTY SPEAKER: There is not much time 
left now. The Minister has to reply now. Please resume 
your seat. 

... (Interruptions) 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, it was not granted for a period of three 
years we are to state that the Government approved it 
in the wake of the recommendations made by the Tenth 
Finance Commission. 01 four years merely one year's 
corpus was offered and why is it that three years' grant 
was not given? If it was for the reasons of the Panchayat 
elections, the elections were not held for a period 01 
13 years long from 1983 to 1996 and the allocations 
were made in 1996-97 as the Central Government 
sanctioned the amount of one year a.nd withheld the fund 
to be allocated for three years time. While given the 
circular issued by the Minister of Finance the funds will 
be withheld in case of the State not going for the 
elections. That will be placed as a non-Iapsable amount. 
My point is whether the same will be allocated after their 
elections are held. 

The second issue is that the State Governmeni of 
Bihar parted with the amount meant for Jharkhand in the 
year 1996-97. Panchayat elections have not been 
conducted there so far. The amount was allocated to 
Jharkhand in the year 1996-97 and an amount of Rs. 4 
hundred and twenty five crore due to be allocated to 
Bihar for three years time has been withheld. I have 
never ever seen such gross injustice anywhere else. One 
lakh forty thousand people have been elected there, of 
whICh one lakh 37 thousand have been electftd in the 
Panchayats while nearly as many as three thousand 
persons have been elected in the Municipalities and 
corporations and one lakh 37 thousand persons have 
been elected in the Panchayati Raj. Out 01 them, one 
third seats have been occupied by women and one fourth 

'Not recorded. 
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has gone to the basket of people belonging to the 
Scheduled Castes and others. In this way, a ward· 
counCillor has been elected out 01 the population of SOO. 
I would like to ask the govemment as to why our amount 
has not heen allocated to date . ... (lnterruptions) 

/Engltshl 

MR DEPUTY SPEAKER: Shri Nagmani, the 
concHrned Minister is there to reply to the debate. Please 
rosume YOllr seal. 

... (Interruptions) 

rTf ans/atlon} 

SHF11 RAMJILAL SUMAN: Mr. Deputy Speaker, Sir, 
Whf!ll LlIl hon'ble Minister is speaking, no Minister should 
behavfl this way. 

MR DEPUTY SPEAKER: What are you doing Mr. 
Raghuvansh Prasad ii. Please conclude now. Hon'ble 
Minister IS there to reply. 

DR. RAGHUVANSH PRASAD SINGH: If these people 
do not Interrupt me. I had five minutes time to deliver 
the spoech but they are continuously interrupting the 
debate. I do not think their wards are in favour of the 
public. 

MI1 DEPUTY SPEAKER: Now. nobody will interfere. 

DFt RAGHUVANSH PRASAD SINGH: Therefore. I 
am gOing to speak quiclo.ly. If nobody interferes I will take 
the least chunk of time. My first issue is related to the 
Tenth Flilance CommiSSion . ... (lnterruptions) 

SHRIMATI ABHA MAHTO (Jarnshedpur): First he has 
one Issue to raise. then comes the second one and again 
he jumps to the firsl issue . ... (lnterruptions) 

{Eng/Ish} 

MR. DEPUTY SPEAKER: Why is it happening again 
and again? In case of being it unparliamentary. 

(Translatlonl 

I will expunge It from the record. Please give him a 
patient hearing. 

... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: Please listen 
and comprehend too. At present your amount is also 
due and so is the case with Jharkhand. Issue no one 
during the fiscal year 2002·2003, these people cut the 
amount by Rs. 132 erore out of the allocations made for 
the cause of Indira Awas Yojana Houses are constructed 
for the poor masses. The government should clarify the 
reason as to why it was reduced. Funds are allocated in 
terms of the DRDA, the details of expenditure were not 
furnished here and having cut our share you allocated 
the same to the other States. The Government of India 
takes pleasure to cut the funds to be allocated to Bihar 
as their supporters are being especially taken care of . 
Suppose, the DRDA did not spend the amount properly, 
then given our performance . ... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record 
except what Dr. Raghuvansh Prasad says. 

• ... (Interruptions) 

MR. DEPUTY SPEAKER: All those things will not go 
on record. 

... (lnterruptions)" 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH: If funds were 
not allocated to the DRDA, it should be transferred to 
the other DRDA. Out of total share of Bihar the details 
of the cutting exercises are as follows: An amount of 
Rs. 130 crore from Indira Awas Yoina, Rs. 98 erore from 
Sampurna Gramin Rojgar Yoina, Rs. 38 crore from 
Swamajayanti Gram Swarojgar Yojna and Rs. 37 crore 
from the amount allocated for safe-drinking water. An 
Amount of Rs. 301 crore was cut from the Rural 
Development Schemes in Bihar. 

Ever since there began Panchayati Raj Institutions. 
An amount of Rs. 1400 erore has been cut from our 
share, in Panchayati Raj, then how will there be 
development of Bihar, how will it do good to Bihar? The 
people elected in villages are faced with ·severe trouble 
these days and the amount is not being paid to them. 
They should make it clear as to why cutting exercise is 
being done in case of Bihar and as to wherein lies the 
fau" of the public of Bihar? After division. I had apprised 
the PM of the fact that out of 40 persons, 5 to six of us 

'Not recorded. 
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are in your opposition sitting in the rear front, the rest of 
them are supporting you. A number of Ministers are there 
who nod in agreement but wherein lies the fault of the 
public? One may get the conflicts with the government, 
If there arises a pOlitical conflict. the ball of fair-justice 
Will move onto the court of the Public-however cut in 
the funds meant for Public Welfare will in no way be 
accepted. 

My second issue is . ... (lnterruptions) 

MR. DEPUTY-SPEAKER: How many issues you are 
yet to raise? 

DR. RAGHUVANSH PRASAD SINGH: I have already 
I,used the issue of rupees 1600 crore. In the budget of 
2002·2003, a provision of Rs. 3.60 crore was made for 
Imparting training to 1.37 lakh people who have been 
elected recently-why is it that this amount got reduced 
this year? What about Rs. 3 crore whether it was 
Siphoned off? The newly elected representatives should 
necessarily be imparted proper training. Otherwise, there 
have been Instances when a Mukhiya stepped into the 
Principal's chamber to mark hislher attendance. Why is it 
that training was not imparted to them? 

MR. DEPUTY·SPEAKER: Please ask your last 
question? 

DR. RAGHUVANSH PRASAD SINGH: I have bitter 
experience of ten years. Head of the village Panchayat 
was elected, Chairman of the Zila Parishad was elected. 
The Government must enquire into the fact whether the 
election for the post of Chairman was held based for the 

. eXChange of Rs. 1 lakh, 2 lakh, 3 lakh and even for the 
vehicles such as Qwalis, Bollero etc. No confidence 
Mohon is often on course still the exchanging exercise is 
going on unchecked. It is known to all. It does not require 
much investigation. II is quite known everybody, knows 
that there IS horse trading for becoming Gram Pramukh 
and lila Pramukh. 

I asked why have you been elected in the Panchayat 
elechons') He said that an MP enjoys power and becomes 
a MimstN. These boxes are received and they change 
hands What IS wrong with it if we take that. We were 
astonished to hear the way that local man was speaking. 
I forbade him to speak so. Being an elected representative 
you should safeguard the rights of the people. 
'" (Interruptions). There is rampant corruption and mess 
there. 

I would like to voice the demand of the elected 
representatives that there should be a provision for salary 

and allowances for them as it is in the case of an MLA, 
an MP or a Minister. The thirty lakh people engaged in 
this work are demanding salary and allowances. They 
say that they are also elected representatives, therefore, 
they should also be entitled to the salary and allowances. 
Apart from it, they are also demanding Rs. 25 or 50 lacs 
being elected representatives on the lines of MPLADS 
under which an MP or an MLA gets nearty 2 crores of 
rupees. ... (Interruptions) 

MR. DEPUTY SPEAKER: Now, please conclude. 

... (Interruptions) 

SHRI SHRICHAND KRIPLANI: Mr. Deputy·Speaker, 
Sir, you have allowed him alone to speak. It is a party 
of only three Members . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, an MP is the ex-officio member of a 
Panchayat Samiti or a Zila Parishad. I would say that 
nowadays all the elected people align themselves against 
an MP and an MLA. Some funds of the Government of 
India reach there and they distribute the same among 
themselves. If we say something. they respond that we 
MP's get a quota and hence it is their quota. They 
themselves get inaugurations done and foundation stonea 
laid. We do not have any intimations in that respect. The 
people who do not go there, do not have any knowledge 
about that. Those who reach out to the grasa-root level 
are well aware of all these things and know how the 
regime of Panchayat has been implemented and to what 
extent distortions and deformities have crept in there. I 
would like to know how will these be rectified? There is 
rampant corruption over there . ... (lnterruptlons) 

MR. DEPUTY SPEAKER: Now, please conclude. 
Distortions should not creep in here also. 

.. (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: , am just 
stating the present circumstances. I would like to put 
forth some suggestions. Have a study conducted in 
10 years. 

'" (Interruptiom) 
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MH. DEPUTY-SPEAKER: I will have to ask you also 
to Sit down II you dwell on it so long. 

... (Interruptions) 

DR. HAGHUVANSH PRASAD SINGH: I am just 
glVIIHj ~;lIqgestlons. " will benefit the Government. Gram 
Sallha IS a conslltutlonal Institution under article 243. The 
l.ok SillJll.l cHId the State Assemblies can be dissolved 
aflel (!VI~ry tlve years but the liram Sabha are never 
dissolved. There IS no law for dissolution of the Gram 
Sabha. The nllmber of sittings of the Lok Sabha and the 
State A~;sernb"es are decreasing but the sittings of the 
Gram Sabha are not decreasing rather they are not being 
held lit <III. A Task Force has been set up to find why 
the mf~f'tlng 01 the Gram Sabha are not being held. 
Notices 01 sittings are not issued. The Documents and 
registers are forged. What is passed before the people is 
dlttCrDllt than It IS being implemented. This is the state 
of allillis In the Gram Sabha. We are in favour of 
stmngtllP.nmg the Gram Sabha but that requires stringent 
laws Thme arc voter lists in the Gram Sabha which 
cOllt;-tln tile names of every citizen . ... (Interruptions) 

M~l DEPUTY-SPEAKER: Now, conclude. 

DR RAGHUVANSH PRASAD SINGH: I want to say 
111;,1 <lcllon should be taken to ensure regularity in the 
slttln~lS nt l,ram Sabha. The inquiry report should come 
nt the Committee which has been set up. Some 
'Panchayats' consist of one village. some consist of two 
and thum am some which have 12 villages and therefore 
they will have 12 Gram Sabha. They cunningly hold a 
(jeneral assflmbly. Panchayats are constituted in proportion 
to the vlllages. There are small villages as well as large 
villagos. Thora are 10-12 small villages in a panchayat. 
The ITlcntings of Gram Sabha of all the villages will be 
ileld supalately. Ulere is everything in the report of the 
Gmrn Sabha. Therefore, there should be direct elections 
to cont"10 the horse trading in the elections of 'Gram 
Sabha' ;1I1c1 Zila Pramukh ... (lnterruptions). 

MFI DEPUTY SPEAKER: Now, please conclude. 

1'14 Ri\GHUVANSH PRASAD SINGH: The points we 
tHlVO I (lised. should broadly be incorporated in the 
cunstltutlon. It will be Implemented in some states and in 
some stales It Will nol be implemented if it is left to the 
:;t"tl'~ Therefore. It should be seen whether it is being 
properly Implemented or not. It is the responsibility of the 
Govmnment of India. I understand that the Government 
of India Clre not seriOUS in Ihis matter, rural development 
It; not III their a~enda. Frequent sacking of Ministers, 

their re-induction proves it as the people who were 
weaving clothes in villages have been called here. 
...(lnterruptions) The Government is not serious. The 
Panchayati Raj should be empowered, the dream of 
Jaiprakashji should be materialised, the Panchayati Raj 
should be strengthened. 

With these words I would like to urge upon the 
Government to make constitutional provisions in all these 
matters. 

... (Interruptions) 

MR. DEPUTY SPEAKER: You have talked all about 
Bihar now you do not want to say anything. 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
KASHIRAM RANA): Mr. Deputy Speaker, Sir, I would 
like to thank the han. members who since yesterday have 
expressed their views in the House regarding empowering 
the Panchayats. 73rd and 74th amendments were carried 
out regarding Panchayati Raj. The manner in which it 
has been implemented during the last 10 years has been 
reviewed quite comprehensively. 39 han. Members 
participated in the discussion which lasted for around 8-
8 1/2 hours. Cutting across the party lines, hon. Members 
have suggested how we can strengthen panchayati raj 
and how we can use the constitutional amendments for 
rural development particularly. I want to assure the House 
that proper attention would be paid towards the valuable 
suggestions. One Member has said that this is only a 
ritual and thus it is a discussion. I want to say that the 
Govemment is very serious about this. The Government 
feels that unless we strengthen the Gram Panchayat and 
panchayati raj institutions, the efforts to strengthen 
democracy at the level of Vidhan Sabha and lok Sabha 
would not fructify. Thus several han. Members have 
mentioned about Mahatma Gandhi and Jai Prakash 
Narayan that this was their dream. 

Further, I would like to mention that Pandit Deen 
Dayalji too had a dream that if we want to sustain our 
freedom with pride and dignity then we have to strengthen 
the gram panchayat. Mahatma Gandhi's vision of gram 
Swarajya included the alround development of villages 
and the empowerment of panchayats, Shri Jai Prakash 
Narayan and Pandit Deen. Dayal Upadhyay too thought 
on the same lines. Former Prime Minister Rajiv Gandhi 
too thought along the same lines and moved in the 
directions of empowerment and strengthening of 
panchayats and now our Prime Minister Shri Atal Bihari 
Vaipay.ee is taking steps to strengthen panchayati raj 
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institutions. We will take all the necessary steps to 
strengthen panchayats and we will not revert backwards. 

Many suggestions have been given here. I will 
mention only those suggestions regarding which the 
Government may take concrete steps. Be it Mani Shankar 
Aiyaql or Ramji Lal Sumanji or Pradeep Vadavji or Suresh 
Jadhavli or Mulayam Singh Vadavji or Pandaji or Ramjivan 
Ii, ;~II the members have mentioned one fact with imbibed 
unity and With one word that keeping in view the financial 
Lind administrRtive situation of the panchayats, they should 
he ennowed with more powers. We should give more 
POWllrS to panchayats. We all know that the Govemment 
of India h'as taken steps come what may to give more 
financial powers the panchayats may it be 'Swajal Vojana" 
or Hanyali or SGRV. We give the funds to panchayats 
<lnd through Zila Panchayat it reaches to the gram 
panchaYRI. T aluka or block panchayat we want that all 
the 29 subjects 10 the 11th Schedule of the Constitution 
which h;we been mentioned by the hon. Members should 
be handed over to the panchayats. I regret to mention 
that even <liter 10 years of implementation all the States 
have nol Implemented all the 29 subjects. Though there 
.,re seveml states. which have implemented them fully. 
Karnataka has implemented all the 29 subjects, Kerala 
26 out of 29. Orissa 21, Gujarat 15, Maharashtra 18, 
Wf!St Ocnqal 12. Uttaranchal 11 and Madhya Pradesh 9 
sublcctf; have been implemented. 

';imilarly several states have implemented only 8-10 
subjects out of 29 subjects. 

SHnl PAWAN KUMAR BANSAL (Chandigarh): Please 
(jIve thp. details about Union Territories. 

SHRI KASHIRAM RANA: I will give the details. I 
would like to thank the Karnataka Government for trying 
10 Implement all the 29 subjects and I want that it should 
not lemaln on papers only. II should be implemented so 
that 10 letter and spirit the gram panchayats may be 
honp.fitted. This should be the effort. 

Sir. we want that all the states of the country to 
Implement all the 29 subject given in the 11th schedule. 
11 WflS thus decided in the All India Speaker's Conference 
III at all thl' subjects given in the 11 th schedule should 
be Implemented by all the states. Thereafter the meeting 
01 National Development Council was convened. The hon. 
Pnme Minister and all the Chief Minister of all the States 
~ttendcd It. " was deCided in that meeting that the State 
Govnrnments should come forward and make efforts to • IInplcment RII the 29 subjects. An empowerment sub-
comrmtlee was constituted to proceed further. Recently a 

meeting of the sub-committee was held in June and I 
am calling another meeting in tho next week. We want 
to give financial and administrative powers to the 
panchayats. The Government is ready to amend the 
Constitution in this regard if need be. Constitutional 
provision must be there since it was the dream of our 
national leaders. Most of the members have accepted 
this. Panchayats should atleast be given financial powers 
on this basis. Many hon. Members have expressed their 
concern about the pathetic conditions of the gram 
panchayats. It is pitiable and how can they function in 
these situations. Sometimes they have to look towards 
the State Govemments, and some times towards Union 
Government and Zila Panchayats for funds because 
Panchayats do not get funds and thus they can work 
without funds and they cannot function without 
administrative powers. Panchayats have been placed in 
such a pathetiC condition. It would be very difficult to 
strengthen the foundation of democracy unless the 
situation of Panchayats is refonned. As regards the mearls 
of Constitutional reforms I would like to emphasise that 
since the House is unanimous in this regard, the 
Government would take an initiative in this direction and 
very soon efforts will be made 10 bring about reforms. 

SHRIMATI SHVAMA SINGH (Aurangabad, Bihar): The 
main reason for the pathetic condition of panchayals is 
that there is overlapping of funds al several places. This 
is the main reason you should specify it. Huge funds are 
eannarked for MLA's. panchayats and Mukhiyas which is 
not used because of over lapping. We have to take 
concrete steps in this direction. 

SHRI KASHIRAM RANA: Mr. Deputy Speaker. Sir, 
we will think over this suggestion. Panchayats should be 
given finanCial and administrative powers. It is 8 big 
achievement for our country that be it brothers or sisters 
that we have around 30 lakh representallves who work 
in panchayats we have 10 lakh women representatives. 
We should import proper training to 30 lakh 
representatives which are part of panchayats if we want 
to improve public life and strengthen democracy. If they 
leam the nuances of administration then it might Improve 
public live more. 

It is a major achievement that universally we have 
given 1/3rd representation to women. On this basis 10 
lakh women are sitting In panchayats as people's 
representatives. The Government and the House and 
myseH take pride of it. 

Mr. Deputy Speaker. Sir, 10-15 days earlier I had 
gone to Geneva to participate in a global event. The 
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event was regarding market access for rural development. 
Everybody was surprised when I told them that on the 
basis of a constitutional amendment in our country 30 
lakh persons have been elected as members of 
panchayats and out of which 10 lakh representatives are 
women. They were surprised because they feel that in 
such big number It is difficult to execute a task by them, 
but it can be smoothly executed in India. 

I would like to say that we have enormous strength 
and that strength is arising from village level. The question 
is, if thiS power is used prudently to strengthen the 
democracy then the problems we have to face in public 
life wiil be soon resolved. 

Shn RamJilal Suman, Shri Mulayam Singh Yadav, 
Shn Arun Kumar and Shri Ram Tahal Chaudhary raised 
a Issue regarding the chairman of lila Panchayats and 
said that election should be conducted directly. The 
chairman is elected by elected Members and a lot of 
irregularihes happen and later on serious problem arise. 
In this regard a suggestion was given that this job should 
be assigned to the Chairman of Panchayats and direct 
election should be conducted and if entire House argue 
then the Government has no objection. They can get 
conducted direct elections. The Chairman, Is elected 
amongst the members by the members through indirect 
elections In lila Panchayat. The irregularities can be 
overcome by thiS amendment. The Government would 
take steps In this direction. 

Several members raised a point that either it is 
panchayat, Gram Panchayat, Block, Panchayat or lila 
Panchayat, injustice should not be done to them. Just 
now, Raghuvanshji has said that injustice is done with 
Bihar, I must reply this point. The funds released to 
Panch ayah Ral Institutions, go to the Chairman of lila 
Panchayat, Taluka and village Panchayat. We would 
ensure that the funds must reach those institutions, We 
want that the Panchayat of the country should work 
properly. We have decided to award those Panchayats 
who work properly and are excellent Panchayat. It was 
also decided to provide financial help to such Panchayats. 
We will choose 6 district Panchayats. 12 Taluka Block 
Panchayats, 50 Village Panchayats across the country 
every year and award them as excellent Panchayats. 

SHRI BHARTRUHARI MAHTAB (Cuttack): What is 
the parametres for that. 

SHRI KASHIRAM RANA: Mahtabji, you will get that. 
30 lakh rupees. 20 lakh rupees and 10 lakh rupees will 

be given for excellent district Panchayats, intermediate 
Panchayats and village Panchayats respectively. The 
Government of India will give that funds only for 
development works. We will try to strengthen Panchayats 
more by giving this type of help and sorting out the 
problem of scarcity of funds. 

Many suggestions were given here but I would not 
like to repeat them here but I would like to say one 
thing that some-times several complaints come from the 
member of Parliament regarding the way Panchayats are 
working now and about the proposals which are either 
not taken up or are rejected. We are thinking in this 
direction that our elected representatives-MPs, MLAs or 
elected representatives of panchayats should not face 
injustice regarding district scheme and justice s~~ould be 
done to them. Sometimes it happens that the funds of 
our schemes ultimately go to district Panchayats but a 
particular proposal is not accepted. Several hon'ble 
Members have given suggestion against it. It is also my 
suggestion that if executive officer of a Panchayat 
alongwith the Chairman of district Panchayat is authorized, 
whether they may also be the member of other party, I 
think feeling of injustice among public representatives will 
be removed and the proposals sent by them for the 
development of their area will definitely be beneficial for 
their areas. 

Mr. Deputy Speaker, Sir, several hon'ble members 
have an issue pertaining to provide training to Panchayat 
members. It is a very good suggestion for that purpose 
we want that training should be given to Panchayat 
Members to implement the development works in rural 
areas. We want to utilize the efficiency of trained members 
in other fields. Training is 10 make their optimum utilization 
for development of the country, training is essential Dr. 
Raghuvansh Prasad Singhji has also this issue. I would 
like to tell you through the House that we spent 5 crore 
rupees for training of Panchayat members during the last 
year and 16 crore rupees have been earmarked for this 
year. It is not that we have shown it on papers only, we 
impart training in every state and district. Dr. V. Saroja, 
who is not present in the House, Shri Laxman Singhji 
and Shrimati Abha Mahato had given this suggestion that 
our sisters could get training in Panchayats. We are 
sincerely thinking to give training to our sisters who are 
Panchayat members under this suggestion and we have 
taken some steps also. 

Mr. Deputy Speaker, Sir. as I have said that 
sometimes the State Governments diSCriminate with the 
Panchayats. The State Govemments should transfer funds 
as soon as possible to the Panchayals but they do not 
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transfer. Shri Madhusudan Mistry had raised this issue 
and Shri Ram Jivan Singh and Dr. Ramakrishna Kusmaria 
have also raised this issue that the State Governments 
are indifferent towards the Panchayats. Sometimes it is 
seen that majority of members of Panchayat belong to a 
party which is not the ruling party of state. Shri Mistry 
has cited the example of Gujarat State where injustice is 
being done by the State Government with the Panchayat. 
I would like to say him that cordial atmosphere should 
be created by way of Panchayat elections and they send 
elected representative. Gujarat is a state who has guided 
tile nation. Gujarat has put up a new concept of social 
harmony on the basis of it 50 percent village Panchayats 
have elected their own Sarpanchs unanimously. They 
might have faced difficulties but the State Government is 
not indifferent to panchayats. I would like to say through 
you that all State Govemrnents should understand the 
sentiments of the House and they should not discriminate 
with Panchayats on party basis. 

15.00 hrs. 

The lund should be given to these panchayats who are 
entitled for it. It may not happen that again the Ministry 
of Rural Development or the Govemment of India be 
compelled to stop the funds or the instalment. 

Mr. Deputy Speaker, Sir, as has been said that 
discrimination is done with the panchayats. Hon'ble 
Member Kharabela Swain had said that somewhere in 
panchayats. Sarpanch is the contractor. Suppose, any 
work has to be done under MPLADS or any work has to 
be done there under our scheme then sometimes 
sarpanchs became contractor. Several hon'ble Members 
have said this. It is very bad thing and we would see 
that how these sarpanchs should be suspended and we 
are very sincere in this regard and we will take it very 
seriously. 

SHRI MAHESHWAR SINGH (Mandi) There is a 
tradition in Himachal Pradesh that the stamp paper of 
Rs. 2.25 is purchased and the Pradhan is asked to do 
agreement. and after agreement money will be given and 
that money is granted on fifty percent agreement and 
that amount is not deposited in any hand in panchayat 
account. So I had said that those panchayat members 
must have their say. But nobody gives them any 
weightage. 

SHRI KASHIRAM RANA: I agree with the views 
expressed by Shri Maheshwar Singhji that such things 
are happening in the panchayats and hon'ble Members 
Dr. Raghuvansh Babu had also said in this regard that 

a study group should be formed for that purpose. But I 
assure you that we would take necesaary step to remove 
this contractorship with available resources either it is 
sarpanch's contractorship or other representatives' 
contractorship. Just now as has been said about Himachal 
Pradesh, the Government would not hesitate to take step 
in Himachal Pradesh but in other states also. 

Mr. Deputy Speaker, Sir, a lot of things have been 
said about Bihar. Smt. Kanti Singh, Shri Ramjlvan Singh 
and Raghuvansh said that injustice Is done with Bihar. I 
don't agree with you that injustice is being done with 
Bihar. Time and again I have requested the State 
Government of Bihar to undertake proper and timely 
utilization of funds allocated. It would indeed create a 
very gloomy picture if the fund8 allocated to Bihar 
Govemment does not reach the poor vlJlagers for their 
development due to the idleness of the State Government 
of Bihar. I share my feelings with Raghuvansh Babu. 
Whether it be the SwajaJ Ohara Yojna, or SCRY Yojana 
or HariyaJi Yojna, we allocated a sum ranging 'rom 
Rs. 10 thousand to 11 thousand crore for the8e yojnas. 
The rational behind such allocation of funda is that the 
people living in vUlages are faced with severe poverty as 
no developmental work has been executed in their area 
even after the lapse of 55 years of Independence. In 
some villages there is dearth of potable water while in 
some areas there Is no school for Imparting education. 
Whatever fund is being allocated by the Centre, it must 
be fuDy utilised for the development of the Panchayats 
and for the eradication of poverty In villages 88 well. But, 
lots of funds go un utilised In Bihar. We shall talk of 
Pradhan Mantri Sadak Yojana. As much as 300 crore of 
rupees was allocated last year but it remained unutlJised. 
Similarly, we dispensed with funds in various schemes, 
we released the first instalment but the utilisation cel1lficate 
W88 not forwarded to us. How can we release the rest 
of the amount without the reception of utiliaation certificate 
CU.C.). While all the states are 8ubjected to this system, 
how can there be exceptional treatment with any individual 
state. Unless the U.C. is received, we just can't release 
funds. 

Mr. Deputy Speaker, Sir, in so far 88 the point was 
raised regarding the Panchayat, there is no state in the 
country for which we made allocations of funds and that 
didn't reach them. How will funds be allocated to those 
where panchayat elections have not been held. On the 
recommendations of the tenth Finance Commission, the 
Ministry of Finance had made a poticy to transfer funds 
into non-lapeable funds in case of those panchayats where 
elections are not held. Our motive Is very ctear on that 
count. The funds witl be withheld for you only. You may 
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utilize it the way you like but the same exercise should 
be undertaken in time, there is no lack of funds. By no 
accounts it is fair that the villagers are starving even 
after 55 years of independence and we live in clover. 
The dream of national prosperity will continue to be a 
distant dream if merely five to seven percent of the total 
population will lead life in lUxury. We won't put our foot 
backwards in giving away the funds released by the 
Ministry of Rural Development to Bihar and the other 
states. We have already done the same in special cases. 
We have dispensed lots of rupees as an aid to the state 
Governments in special cases like drought, flood and 
cyclonic situation. I hope, Bihar-Government will also make 
an immediate use of the funds allocated by the Ministry 
of Rural Development. We are ready to release more 
Instalment of funds. 

Mr. Deputy Speaker, Sir, one issue is not related to 
the panchayat, however, a few points were such as 
deserve dilation. The point of vigilance monitoring has 
found its mention here. Many of our MPs are showing 
their inability that nobody concedes their proposal and in 
most 01 the cases these are turned down. If a 
representative winning elections with the votes of 10 to 
1 5 lakh voters finds himself incompetent, it will lead to 
quite embarrassing situation. The same is the case with 
the Ministers. The Ministers too, find themselves in the 
same boat. They have been appOinted chairman of 
vigilance and monitoring Committee but the State 
Government don't even hold their meetings, It's not fair. 
It is heartening to note that in a letter received from the 
leader 01 opposition I've been requested to appoint one 
chairman In a district in his constituency and Vice 
Chairman in one more district. I am very pleased at the 
receipt of the letter. II all the political parties confine to 
extend their co-operation this way, this vigilance monitoring 
Committee can function well, on the one hand, hon'ble 
Member maintains that there is corruption in it, amount 
is not being utilized while on the other hand the MP 
says that meetings are not called for, proposals are not 
put forward, Proposals are not accorded priority. Given 
these existing state of affairs it appears to me that every 
state should call for meetings of vigilance Committee. As 
MP Chief Minister wrote me a letter. He called on me. 
He alleged me of repealing the rights of the panchayat. 
expressed my disagreement. We are not at all in favour 
of repealing the rights given to the panchayats. Whether 
or not our funds were properly utilized, will be decided in 
the meeting of the Committee. 

SHRI MAHESHWAR SINGH: Hon'ble Minister has 
referred to the vigilance Committee . ... (Interruptions) 

(English) 

MR. DEPUTY-SPEAKER: Shri Maheshwar Singh, I'll 
give you a chance, let the Minister complete his reply. 

(Translation) 

SHRI MAHESHWAR SINGH: This is a very important 
issue. . .. (Interruptions) 

MR. DEPUTY-SPEAKER: I will call you for clarification 
after the Minister completes his reply. 

... (Interruptions) 

SHRI SURESH RAMRAO JADHAV (Parbhani)' In this 
context I would like to ask something about Maharashtra. 
. .. (Interruptions) 

MR. DEPUTY-SPEAKER: Jadhavji, if you have any 
clarification to seek, you may do so after the Minister 
completes his reply. Please take your seat for now. 

... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir hon'ble Minister 
didn't talk of the Municipalities at all . ... (Interruptions) 

MR. DEPUTY-SPEAKER: He will talk of the 
Municipalities also. The reply is yet to be completed. 

SHRI KASHIRAM RANA: So far the reply is not 
complete. Till now he is referring to the panchayats only. 

MR. DEPUTY-SPEAKER: You can seek clarification 
after the Minister's reply is over. As I told you earlier, 
you would be given time. 

SHRI KASHIRAM RANA: I have tried to answer all 
of your points. So far as the issue of Vigilance and 
Monitoring Committee is concerned, steps will be taken 
to ensure their functioning. This apart, Dr. Raghuvansh 
Prasad Singh and some other MPs have raised the 
demand that allowance should be given to the people 
elected in the Panchayat elections. This can be decided 
by the State Governments. Hon'ble MP Shri Mehboob 
Jahedi conveyed to us that allowance is being given in 
West Bengal, it's fair. In so far as the grant of allowance 
is concemed if any state Government gives allowances 
on its own part, we have no objection whatsoever, but I 
would like the Panchayats to function well. The State 
Government should take keen interest in it. The State 
Governments should also carry out this responsibility. 
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Sir, after all, it's enshrined in the constitution that it's 
the State subject and it is on that basis that I happened 
to remark that the states should be keenly interested in 
strengthening these institutions and this was the reason 
why our hon'ble Member Shri Mani Shankar Aiyer and 
Shri Bansaljee also said that. ... (Interruptions) 

MR. DEPUTY SPEAKER: He talked of transferring it 
to the concurrent list. 

SHRI KASHIRAM RANA: Mr. Deputy Speaker, Sir, 
many other Members have also agreed on the point that 
this is state subject and should be included in the 
concurrent list. This is a being issue. This can be 
discussed at length in the House and can be debated 
further in detail. In this context I have to submit that the 
State Governments will have to carry out their 
responsibility properly for the upliftment of village and for 
strengthening the Panchayats. The Central Govemment 
may act as a supplement to the exercise to be undertaken 
at their level. I said that the Panchayats are such 
institutions which hold its significance even after the lapse 
01 55 years. In view of the necessity of these institutions 
lor the development of the States it would be unfair to 
ignore them. We would never want that these institutions 
should be ignored. Rather we want to strengthen the 
Panchayats. We would like to strengthen the Panchayatl 
Raj system. So far as the Govemment of India is 
concerned, it would provide as much as possible 
assistance to the State Governments to strengthen these 
Institutions. We are ready to provide assistance but it is 
also the responsibility of the states. This is not only our 
dream but it is your's also. However, 5,10,15, or 25 
members are get elected from urban areas but they are 
also supposed to pay attention towards the development 
of villages as they are also concemed with the villages. 

Sir, ten years have passed. We have reviewed the 
working of the Panchayati Raj institutions. On the basis 
of the suggestions made during this debate, the 
government would also bring amendments In the 
Constitution like providing financial and administrative 
powers to the Panchayati Raj institutions and conducting 
direct elections to the posts of Chairman of the Zila 
Parishads etc. Our ultimate objective in this regard is to 
make these institutions successful. But these institutions 
have not become so much successful during the last ten 
years as these should have been. These instItutionS have 
not been made effective upto the desired extent. It can 
be assumed that these have done something than nothing. 
Now. we will have to make them effective L4'io the desired 
extent. On the basis of above discussion, the Government 
would make an effort to solve aU the problema. The 

Govemment wiU review the election procft888ll and It will 
also consider the 74th Constitution Amendment about 
which some hon. Members have mentioned and Ilso 
made a mention of municipalities 'aftlng in the Union. 
Hon. Shri Bansal Ji has raised a question about 
municipality. I would like to say that there Is a scope 0' 
discussion on this issue also. 

SHRI PAWAN KUMAR BANSAL: Mr. Deputy Speaker, 
Sir, I said one thing that the Union territories are governed 
by the Central Government. Therefore, it becomes the 
responsibility of the Central Govemment to implement the 
provisions of the Act in the Union territories in such a 
way that the Central Govemment emerges as an ideal 
example for the State Govemments to follow it. We talk 
about the remaining states that there are so many 
subjects, so many subjects have been implemented. so 
many have been transferred. Why not the same are 
implemented in the Union territories which are Imall in 
size and are govemed by the Central Govemment. None 
else but you are to act there according to the provisions 
of law. You are to do it and you are not to depend on 
others for this work. Why do you not develop such a 
system there through which the municipalities and the 
Panchayats can be operated in a good way. 
... (Interruptions) 

SHRI KASHIRAM RANA: Mr. Deputy Speaker. Sir, it 
is a good question and I was also going to express the 
same thing. . .. (interruptions) 

SHRI PAWAN KUMAR BANSAL: We have been 
repeatedly making pleas, because nothing has been done 
in this regard for the last ten years. 

SHRI KASHIRAM RANA: Bansal Ji, I respect your 
feeli~ame thing applies to Panchayats as well as 
municipalities of the Union territories . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Aa Andaman and Nicobar. 
Daman and Diu, Chancligarh are Union territories. My 
own con.muency Is al80 a Union territory. 

SHRI PAWAN KUMAR BANSAL: Mr. Deputy Speaker, 
Sir, I have given an example of Chandigarh that the 
Gram Panchaya' and the lila Parished of Chandigarh 
have not been empowered to act even under one subieCt 
out of the 29 subjects. . .. (interruptlons) Thia is to be 
done by the Central Government. . .. (interruptioN) 

(EngJitIII) 

MR. DEPUTY·SPEAKER: Shri Pawan Kumar BanaaI, 
you have already put your queation. Let him reply now. 
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SHRI KASHIRAM RANA: I said that I have got so 
many suggestions like this and I have putforth these 
I.;uggestlon before the House. Definitely steps will be taken 
III 1111$ Icgard. Lastly, I would like to say that this nine 
hOlilr. diSCUSSion was very useful. The House was 
.lPPflsed 01 lhe stops taken in this regard during the last 
ten yeals. Oiscussion was held on the success and failure 
of the Government in this regard. Some good suggestions 
wore made to make further progress in this regard. We 
Will pay ;Jttention towards these suggestions shortly. 
Keeping In view the suggestions made here, we will bring 
amendments concerning financial and administrative 
reforms. . (interruptions) 

SHF~I PAWAN KUMAR BANSAL: Sir, mention has 
not boon made about District Planning Committees, which 
IS an IIllportant part of that. In this regard the hon. Minister 
would like to inform the House that they' will raise the 
issue 01 District Planning Committee with all the State 
Governments and also ensure that District Planning 
Comrrllttees are constituted at the district level in every 
state The plans prepared by them and also metropolitan 
planninn otc. are implemented accordingly. 

SHRI KASHIRAM RANA: We will definitely find a 
~ .• oluhon to the suggestion made by Shri Bansal Ji in this 
regard. 

SHHI SHEESH RAM SINGH RAVI (Bijnor): Mr. 
DHputy !;~JC"ker, Sir, the hon. Minister has himself 
~Idmittf)d lha! the work has not been done properly under 
lhe PladlHmmantri Sadak Yojana and lesser work has 
b(lCn dOllo under the above mentioned Yojana. There 
has been under utilization of amount allocated for the 
YOlana. [ven the Hon. Minister feels that the Monitoring 
COrllrTlIl1f!eS is not implementing the scheme properly. 
rhcro IS a Managing Director to bring about improvement 
III II. 1 he Government of India will try to send its 
IlJprescntative in each district of the country. The positing 
and other tunctions of the representative should be 
monitored by the Ministry of Urban Development. 
.. (interrupt,ons' But, the Congress Party do not support 
this proposal. I want that Centre should send a Managing 
Direclor there. . .. (mterruptions) 

SHRI MAHESHWAR SINGH: Mr. Deputy Speaker, 
Sir. tho hon. Minister has himseH said that so far as the 
Monitorinq Committee is concerned. Govemment will see 
as to how It can be constituted. I, through you. would 
""c to hring to the notice of the hon. Minister that on 
July. 2 the Government of Himachal Pradesh has also 

issued a letter to all the Deputy CommiSSioners, I would 
like to quote It. 

[English) 

MR. DEPUTY SPEAKER: Mr. Minister, can you note 
down the clarifications one-by-one? Then, at the end, 
you may reply to them . 

SHRI KASHIRAM RANA: I am nothing them down. 

[Translation} 

SHRI MAHESHWAR SINGH: It writes-

[English} 

81 am to refer to this Department's letter of even 
number dated 31st May, 2003 vide which you were 
requested to ... • 

MR. DEPUTY SPEAKER: Shri Maheshwar Singh, 
please ask your clarification straight. Do not make a 
statement. 

SHRI MAHESHWAR SINGH: Sir, "let me quote a few 
lines. I have a very small clarification. 

This letter reads as follows: 

-I am to refer to this Department's letter of even 
number dated 31st May, 2003 vide which you were 
requested to reconstitute the District Level Vigilance 
and Monitoring Committee. In this context, you are 
requested not to reconstitute the District Level 
Vigilance and Monitoring Committee in your district 
till further orders. If the Committee has been 
reconstituted, this Committee may not be convened 
till further directions." 

SHRIMATI MARGARET ALVA (Canara): Who has 
said this? 

SHRI MAHESHWAR SINGH: It has been said by 
the Govemment of Himachal Pradesh . ... (interruptions) 

Mr. Deputy-Speaker. Sir. if you permit. I can even 
lay this letter on the Table of the House . ... (interruptions) 

MR. DEPUTY SPEAKER: Mr. Minister, I hope, you 
are noting down aU these points raised by them. 

SHRI KASHIRAM RANA: Yes, Sir, I am noting them 
down and I will reply them also. ... (interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please 
resume your seats. I will allow you one-by-one to ask 

T your clarification. 
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[Tlanslallon] 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Mr. 
Deputy Speaker, Sir, through you, I would like to ask the 
han. Minister whether we are thinking to provide incentives 
to those District Panchayats, Taluka Panchayats and Gram 
Panchayats which are doing well development work. But 
It has been our experience that the elections of Gram 
Panchayats from the economic point of view are very 
expensive. .. . (Interruptions) 

Mn. DEPUTY-SPEAKER: Do not make a speech, 
please Clsk. your question or clarification. It is not the 
time to make a speech. 

SHRIMATI JAYABEN B. THAKKAR: I would like to 
say that even enmity prevails there due to elections. In 
this Connection. I would like to suggest that the 
experlmont of Samrath Gram Panchayat which we had 
Implemfmted in Gujarat. should be implemented in whole 
of thp. r:ountry and some incentive should be fixed for 
thiS purpose. By going so, we would be able to defuse 
nnlmity. malice and all ill wills, in 30 lakhs Village 
Panchayats. It IS my suggestion. 

/English] 

SHRIMATI MARGARET ALVA: I asked a specific 
question yesterday about funding of training programmes 
particularly for women who are elected to local bodies. 

[TlanslalionJ 

Funds Clre not being provided, when you go through the 
budget that so much funds are meant for training in the 
IJudqet. . .. (interruptions). 

[English} 

The women elected Members need it. Normally men claim 
that they are very good and they do not need any training. 
but women are very backward and are not capable of 
dOlllg their job. I therelore asked this question. but he 
has not replied to that. 

[T (ans/a lIon) 

No assistance IS being provided from here. I got a\l the 
women In my Constituency trained by getting funds from 
the national commission and UNESCO. Even a single 
penny W:lS not received from the Govemment. 

(Eng/lshl 

We are asking as to how it is possible to carry on 
training for women who are at the grassroots. if there is 

no funding from the Central Govemment side. I raised it 
in my speech yesterday, but it has not been replied to. 

SHRI KASHIRAM RANA: I stated in my reply that 
we spent nearly Rs. 3 erore last year and this year, an 
amount of Rs. 16 crore has been allocated for training of 
women. 

MR. DEPUTY SPEAKER: Is it only to train women 
representatives? 

SHRI KASHIRAM RANA: No. It is to train the entire 
panchayat members, where women members are also 
included. . .. (interruptions) 

SHRIMATI MARGARET ALVA: Have you earmarked 
some money exclusively for training of women? The 
Committee on Empowerment of Women has submitted a 
report to Parliament on training of women In local bodies. 
Our report is before the Govemment. We have seen 
throughout the country that nothing Is happening. That is 
why, I wanted you to look at our report and take some 
action. ... (Interruptions) 

MR. DEPUTY SPEAKER: The hon. Minister said that 
last year an amount of Rs. 3 crore had been spent on 
training of members who are elected to psnchaYBts and 
that this year, an amount of Rs. 16 erore has been 
allotted. 

'" (Interruptions) 

SHRI SONTOSH MOHAN DEV (Silchar): This 
moming, MPs have got a D.O. letter from the hon. 
Minister which is very disturbing. The reason is this. 
Originally. MPs were the ones who were the final authority 
to select and recommend the names. Now, MLAs are 
being brought in; Zi/a Parishads are also there. I do not 
object to that. But what is happening Is that some roads 
are half-constructed which are not completed and they 
are neglected. Suppose there is a ten km. road in which 
seven km. is constructed and the reat is left as it is. 
Such roads should be completed first and then, a new 
policy should be taken up. Whenever a new Miniater 
comes in. new policy Is being taken up; It disturbs the 
area. Some works which are aweady started under the 
PMGSY must be completed first and then, you can do 
the rest. It is not clear in that letter. He may kindly 
clarity this. 

(Translation! 

SHRI RAWI LAL SUMAN: Mr. Deputy Speaker, Sir, 
I think that the hon. Minister has given a very meaningful 
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speech on the Panchyati Raj. on which discussions were 
held yesterday. So far as the policies are concerned, the 
hon. Minister is having very clear view on that. I have to 
say that the real question is implementation thereof. He 
told about the improvements to be made therein. I through 
your goodself. would like to request that a vigilance and 
monitoring committee has been set up under the 
Chairmanship of the member of Parliament. This 
Committee will monitor and review the schemes being 
formulated and funds being provided therefore by the 
Union Government. It appears that this is like a reform 
committee. I would like to say that this Committee should 
have the right to take action against the top officials in 
case they show some indifferent attitude or misuse the 
funds provided by the Union Government so as to put a 
psychological impact on them. I would like to tell the 
Hon. Minister that this Committee cannot fulfil at any 
cost the very purpose for which it has been constituted, 
if there would not be such a psychological impact on the 
bureaucrats and top officials posted there. Therefore. I 
request you to tell us whether this will have any 
psychological impact on such officials of the vigilance 
and Monitoring Committee if there would not be proper 
implementation of the schemes and whether this 
Committee would have the right to recommend for taking 
action against such officials, so that the Govemment can 
take action thereon. 

SHRIMATI ABHA MAHTO (Jamshedpur): I want to 
ask something different. I belong to Jharkhand state. The 
Panchayat elections have not been held there till date. I 
want an assurance from him for holding panchayat 
elections early in one area by sorting out the problems 
of the Scheduled area. 

{English] 

SHRI BHARTRUHARI MAHTAB (Cuttack): The Motion 
which was moved yesterday by the hon. Minister was to 
discuss about the implementation aspect of the progress 
that has been made within the last ten years. My question 
was very specifiC yesterday and today also I want to 
repeat that question relating to the social audit aspect 
related to the Gram Sabha. Instead of identifying the 
project which is to be implemented. why not give that 
responsibility of social audit to the Gram Sabha? 

Secondly. if you are going in for second generation 
of Panchayati Raj institution reforms. if anything being 
done to have audit in an independent manner? As we 
have C&AG and Accountant General in other States, we 
should have independent audit organisations for 
Panchayati Raj institutions. 

[Translation} 

DR. RAMKRISHNA KUSMARIA (Damoh): Mr. Deputy 
Speaker, Sir, the district Committee. which has been 
formed in Madhya Pradesh. is unconstitutional one. As 
the hon. Minister has just now admmed that the Chief 
Minister of Madhya Pradesh has said that as the Vigilance 
Commmee violate the rights of panchayats, therefore, we 
do not recognize it, whereas reality is that in the district 
committee which has been constituted there, whosoever 
is the C.O. i.e. Chief Executive officer of the district 
Panchayat, is answerable to the Govemment and not to 
the district panchayat. I request that the rights of 
panchayats there be restored by testing this arrangements. 

{English} 

SHRIMATI SHYAMA SINGH (Aurangabad. Bihar): In 
view of the fact that we should get full benefits of this 
Panchayati RBj system. one very important thing we have 
to think about is the overlapping of so many schemes 
that keep going from the Centre. Enormous schemes are 
in the pipeline. There are four tiers and by the time it 
travels down it gets delayed. We ~re earmarking a 
particular scheme. Four different bodies are involved and 
there Is enormous corruption. Is there any method by 
which this money can be property utilised instead of going 
into the pockets of Thekedar, contractor, middlemen and 
so on? Should not there be a Central monitoring system 
by which from time to time at least the Govemment could 
see whether the Panchayati Raj money i8 being utilised 
property or not? 

At least, there will a sense of fear in the minds of 
the people. 

[Translation} 

DR. LAXMINARAYAN PANDEYA (Mandsaur): Mr. 
Deputy Speaker. Sir. a Committee has been constituted 
for monitoring the projects for which funds are provided 
by the Union Govemment and the Members of Parliament 
and representative of the public of that district are included 
in that committee constituted at every district level. The 
Members of Parliament have been appointed in such 
committees as the Chairman. But till date the Madhya 
Pradesh Govemment is not following that order. I think, 
it is totally violation of the. order Issued by the Union 
Govemment. It is to be looked Into. Otherwise, there is 
no justification for constituting the Committee which has 
been constituted by the Union Ministry of Rural 
Development. Maheshwar Singh ji has said just now that 
a reverse situation has emerged In his State. H the State 
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Government do not want, I think that it is a serious laue 
and it should be looked into by the Union Government. 

sHAI KHAAABELA SWAIN (Balasore): Mr. Deputy 
Speaker. Sir, I would like to know from the Hon. Minister 
what will happen, if a MP has given proposal for 
construction of some roads under Pradhan Mantri Gram 
Sarak Yojna and the same has not been accepted by 
the District Council? Whether he will include the same If 
given in writing? 

My second proposal is that as the hon. Minister has 
said that he would bring forward the proposal of direct 
election for the post of Chairman of Distrid Panchayat, 
district council and Panchayat Samiti as a constitutional 
amendment. I have to say that it is not a unanimous 
proposal. It has been given only by some of the Members 
of Parliament belonging to Bihar and Uttar Pradesh. We 
do not agree with it. First of all hold a debate, If you 
want to get constitutional amendment for this proposal. 

(English] 

SHAI VAAKALA AADHAKAISHNAN (Chiraylnkil): I 
have only one question. I would like to know whether 
the present three-tier system should continue in this form 
or not. I think a two-tier system will be sufficient. Why do 
we need block level in between Zila Parlshad and Gram 
Sabha? I think there is no need to have a Block President 
in a State like ours. We can easily manage with the 
Panchayat and the Zila Parishad. So, the two-tier system 
will be sufficient. 

sHAI VI NAY KUMAR sOAAKE (Udupi): This time 
the Central Government announced a new drinking water 
scheme. namely, Swa-Jal Dhara Yojana. We all are 
involved in this. We have motivated the Panchayat people 
and they have collected As. 2.6 crore towards 10 per 
cent margin money. We all have recommended for this 
through Zi/a Parishad and Panchayat as also through the 
State Government. This proposal came to the Central 
Government seven months ago. Till now, no decision 
has been taken on this proposal. Now the Panchayat 
has collected ten per cent margin money. Therefore, there 
is a little confusion as to who will give the approval, 
whether it is the State Government or the ZRa Parishad 
or the Central Government. 

. SHAI KASHIAAM RANA: Sir, I have noted all the 
suggestions and I will definitely consider them aerlously 
for taking a decision. 

MR. DEPUTY-SPEAKER: Now, let us go to the 
Private Member's Business. He has noted down all the 
suggestions and he will write to the Members aIeo. 

SHAI KASHIRAM RANA: Yes. Sir. 

MR. DEPUTY·SPEAKER: Now, the HoUle will take 
up the Private Members' Bu.in.... We have already 
encroached upon its time by five minutes. 

15.35 hrL 

MOTION RE: THIRTY ·FOURTH REPORT 
OF COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

[English) 

SHRI DENZIL B. ATKINSON (Nominated): Sir, I beg 
to move: 

"That this House do agr.. with the Thlrty·fourth 
Report of the Committee on Private Members' Billa 
and Resolutions presented to the HOUle on the 23n:1 
July, 2003'-

MR. DEPUTY·SPEAKER: The question is: 

"That this House do agree with the Thirty·fourth 
Report of the Committee on Private Members' Billa 
and Resolutions presented to the House on the 23rd 
July, 2003'." 

The motion wu adopted. 

15.38. hr.. 

PRIVATE MEMBERS' BILLS 

MR. DEPUTY·SPEAKEA: Now, the House would taKe 
up BIUs for introdudion. 

Shri H.G. Ramulu 

Dr. S. Jagathrakshakan 

Shri Vijay Sankeehwar 

Dr. Nitish Sengupta 

Not present. 

Not preeent. 

Not pr ... nt. 

Not present. 

(I) AdvOC8tn (ArMnCIment) BUI. ezooa 
(Om .... on of &ecUon 1', etc.) 

SHRI T.M. SELVAGANPATHI (Salem): Sir, I beg to 
maYe for leave to introduce a Bill further to amend the 
Advocates Act, 1961. 

'Published in the aazette of India Extraordinary Part II. 
Section 2. daI8d 25.7.2003. 
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nill. 

MR. DEPUTY-SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Advocates Act. 1961." 

the motion was adopted. 

SHRI T.M. SELVAGANPATHI: Sir, I introduce the 

15.36112 hrs. 

(II) Working Joumall.ta· and other Non-Joumallst 
Media Employ ... • Welfa,. Fund Bill. *2002. 

I rransl<lllOn/ 

SHRI G.M. BANATWALLA (Ponnani): Sir. I beg to 
move lor leave to introduce a Bill to provide for the 
constitution of a WeHare Fund in every State and Union 
T erntory lor the benefit of Working Journalists and other 
Non·,Journalist Media Employees and for matters 
connoctod therewith or incidental thereto. 

MR. DEPUTY-SPEAKER: The question is 

"That leave be granted to introduce a Bill to provide 
lor the constitution of a WeHare Fund in every State 
dnd Union Territory for the benefit of Working 
.Journalists and other Non-Journalist Media Employees 
dlld lor matters connected therewith or incidental 
th~reto." 

The motion was adopted. 

SHRI G.M. BANATWALLA: Sir, I introduce·· the Bill. 

15.37 hrs. 

(iii) High Court at Patna (Eatabll.hment of a 
Permanent Bench at Bhllgalpur) .BIII. *2003. 

[Translation] 

SHRI SUBODH ROY (Bhagalpur): Sir, I beg to move 
lor leave to introduce a Bill to provide for the 
establishment 01 a permanent Bench of Bhagalpur of the 
High Court al Patna. 
_. __ .... _------------
• Published In the Gazette of India Extraordinary Part-II. 
Secllon 2. dl. 25.7.2003. 
"lntro!luc:l1d with the Recommendation of the Preaident. 

[English} 

MR. DEPUTY-SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for the establishment of a permanent Bench at 
Bhagalpur of the High Court at Patna. 

The motion was adopted. 

[Translation] 

SHRI SUBODH ROY: Sir, I introduce the Bill. 

15.371/2 hr •. 

(Iv) Constitution (Amendment) Bill, *2003. 
(Amendment of the Eighth Schedule) 

{Translation] 

SHRI SUBODH ROY (BhagalpuF): Sir, I beg to move 
for leave to introduce a Bill to further amend the 
Constitution of India. 

[English} 

MR. DEPUTY-SPEAKER; The question is: 

"That leave be grated to introduce a Bill further to 
amend the Constitution of India.' 

The motion was adopted. 

{Translation} 

SHRI SUBODH ROY: Sir, I introduce the Bill. 

15.38 hr •. 

(v) Protection of Farmera Bill. *2003. 

{English} 

SHRI G.M. BANATWALLA (Ponnani): Sir, I beg to 
move for leave to introduce a Bill to provide for schemes 
and their implementation for the protection, benefit and 

·Published In the Gazette of India Extraordinary Part-II, 
SectIon 2. dt. 25.7.2003. 
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welfare of farmers, for the establishment of a Corporation 
lor Protection of Farmers and for matters connected 
therewith. 

MR. DEPUTY-SPEAKER: The question is: 

"That level be granted to introduce a Bill to provide 
for schemes and their implementation for the 
protection, benefit and weHare of farmers, for the 
establishment of a Corporation for Protection of 
Farmers and for matters connected therewith." 

The motion was adopted. 

SHRI G.M. BANATWALLA: Sir, I introduce"" the Bill. 

15.38112 hrs. 

(vi) Constitution (Scheduled C .. te.) Order 
(Amendment) BIII,* 2003. 
(Amendment of the Schedule) 

[Translation] 

SHRI P.R. KHUNTE (Sarangarh): Sir, I beg to move 
for leave to introduce a Bill to further amend the 
Constitution (Scheduled Castes) Order, 1950. 

{English! 

MR. DEPUTY-SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution (Scheduled Castes) Order, 
1950." 

The motion was adopted. 

(Translation! 

SHRI P.R. KHUNTE: Sir, I introduce the Bill. 

15.40 hr •• 

CONSTITUTION (AMENDMENT) BILL. 2000 
(Amendment of Articles 81 and 170) 

{English! 

MR. DEPUTY-SPEAKER: The House shall now take 
up further consideration of the Bill. Shrl G.M. BanatwaHa 

'Published In the Gazene of India Extraordinary Part-II, 
Section 2. dl. 25.7.2003. 
"Introduced with the RecommandIItion of the Pretldent. 

was on his legs on the previous occasion. He may 
continue his speech. 

SHRI G.M. BANATWALlA (Ponnanl): Mr. Deputy-
Speaker Sir, our country foHows the 'first-past-the-post' 
or the majoritarian electoral system. A candidate who 
gets the highest number of votes among aU the candidates 
in a constituency is declared elected. It will be appreciated 
that It is not just the polls which have to be fair and 
free, but also the electoral system must be just and fair 
in Its outcome. 

In this respect, our system suffers from serious and 
several deficiencies. In the first place there Is a 
considerable wastage of votes. The votes cast in favour 
of the defeated candidates are a total waste. but it must 
be realised that the votes in favour of the defeated 
candidates are also a part and parcel of the national 
vote and they must be allowed to reflect upon the 
composition of the legislature. 

15.41 hr •• 

(SHRIMATl MARGARET AlVA in the Chslt) 

Secondy, another important deficiency of our present 
voting system lies in me fact that there Is no relationship 
between the total number of votes cast and the number 
of seats won by a political party. This dlsproportlonsltty 
Is a great weakness and contributes to the weakness of 
the representative democracy that we heve. 

A third great weakness of our present electoral 
system is that the weaker sections are at a great 
disadvantage. Here, I would like to quote Trlbhuvan Nath 
Jaiswal and Ram Kumar Dahal in the book Ethn/cJty, 
Nations and Minorities, edited by Bonita Eliaz, Lipi Gosh 
and Achintya Kumar Dutta at Page 143. 

"A democratic society allowl enough scope and 
opportunities to its weaker sections to mobilise on 
the basis of their social identltiea in a concerted effort 
to cut through the dominance of certain privileged 
groups and create a space for themselves in their 
social picture." 

Our system faill very badly In this particular reapect 
and in order to ensure this position. my Bill seeka to 
introduce the Ust System, a proportional representation 
system. In fact, the Bill suggesta a mixed electoral system. 
The present number of Members of Parliament or 
Legi8lature will be elected .. per the present system. 
But, a further 50 per cent of this total strength will come 
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according to the List System. Therefore, it is being 
ensured that there is some proportionality between the 
votes cast and the seats won by a political party. It is 
being ensured that the political parties get as many seats 
as their proportion to the number of votes political parti. 
get as many seats a8 their proportion to the number of 
votes polled by them. A just ratio between the seats won 
and the votes obtained has also to be maintained. 

Madam Chairperson, you will realise that the List 
System is more representative in character. It is 
acknowledged the world over. It avoids wastage of votes. 
It will reduce the disproportionality which is inherent in 
our present system of voting. 

I may draw the attention of the House to two 
important experiments that have been made. In the case 
of South Africa. we find that South Africa used a classical 
proportional electoral system for its first democratic 
elections of 1994 and, with 62.65 per cent of the popular 
vote, the African National Congress won 63 per cent of 
the national seats. The party got 62.65 per cent of the 
votes and won 63 per cent of the national seats. That 
shows the just and fair outcome of the electoral system 
and here, in the case of South Africa, the number of 
wasted votes was only O.B per cent of the total. On the 
other hand, we have the case of Lesotho in the 
neighbourhood. Lesotho had a classical majoritarian 
system like our system of voting. Basotho Congress Party 
won every seat in the 65-member Parliament with 75 per 
cent of popular votes and there was no Opposition 
whatsoever. With 75 per cent of votes, 100 per cent of 
the seats were taken over by one party and the 
Parliament was deprived of even an Opposition. We have 
had such outcome. 

Now. it is necessary that we have an electoral system 
which is lust and fair in its outcome. I do realise that a 
criticism is often made that the List System of proportional 
representation system of voting leads to multiplicity or 
proliferation of political parties. This is often the criticism 
that is levelled. I may respectfully submit that even with 
our present system of voting, there is multiplicity of political 
parties. In this House, we have more than nearly 40 
political parties. 

You Will realise that the party system in a democratic 
polity is the natural product of issue dimensions in a 
country. The party system depends upon the issue 
dimenSions in the country. Here, I would like to quote D. 
Miller. a SOCial scientist. D. Miller, In his article in 
Economics and Political WNIdy dated 25th July, 1987, 
at page PE-61. states: 

"Whereas the action and non-actions of the State 
are necessarily political, whatever they are, they will 
have, and must have, political consequences. And 
the most significant consequence is undeniably 
different impact on the different segments of the 
SOCiety. This, of course, is so everywhere. But 
because of the heterogeneity of Indian society, the 
impact of the State there has to be even more 
uneven." 

We, therefore, see that party system is a natural 
product of issue dimensions in our country. These political 
parties really depend upon the number of issue that are 
there. 

I may also point out to this House that great social 
scientists like Arend Lijphart, Lorwin, Daldar, Steiner, 
Yogendra K. Malik, all speak of various devices and 
mechanisms that help multiple societies to resolve 
conflicting and competing claims within the democratic 
SOCiety. Among these institutions are the proportional 
system of representation in legislature and civil services, 
coalition Govemments and various others. All these are 
institutional devices and mechanisms tbat are essential 
conditions for the success of democracy. 

Madam Chairman, I have, in my Bill, suggested the 
introduction of the List System along with the present 
system. Our Law Commission, in its 170th Report, also 
recommends adoption of proportional system, adoption of 
the List System. Of course, in my Bill, there are certain 
variations. The Law Commission wants that the present 
strength of the Members of the House will be elected 
according to the present system of voting and 25 per 
cent extra will be voted or will come to the House under 
the List System. I have, instead of 25 per cent, suggested 
fifty per cent. 

MADAM CHAIRMAN: That extra 25 per cent can go 
to women. 

SHRI G.M. BANATWALLA: I have in all faimess, 
Madam Chairman, referred to the variations that I have 
made in the recommendation of the Law Commission. A 
deeper understanding of the subject will also suggest 
that there should be no threshold whatsoever. There 
should be no elimination of any political party from being 
assigned the seat if its vote falls below a particular 
percentage. Otherwise. there will be again wastage of 
vote; and wastage of natIOnal vote will be a serious 
weakness of democracy. 

MADAM CHAIRMAN: Do you suggest that this 25 
per cent of the Us! System should go to the women? 
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SHRI G.M. BANATWALLA: I was only pointing out 
to the recommendation of the Law Commission. You 
should know that the Law Commission did not make any 
such recommendation. 

Here we are discussing the question of the List 
System. Along with the List System, my another 
suggestion in the Bill is that the electoral system must 
so operate as to result in an elected body which is truly 
representative of the multiple character of our society. It 
is necessary that every section in our society is 
represented in the legislatures. Otherwise, frustration sets 
in and this frustration creates, at times, national crisis. 

I have also stated that proportional representation, 
that is representation in proportion to the population, has 
to be given to the Muslims, to the Christians, to other 
minorities, to the OBCs, and, of course, it has to be 
there for the Scheduled Castes and Scheduled Tribes. 
This recommendation is also there. In the case of 
Muslims, I need not point out to you, Madam Chairperson, 
that the representation of the Muslims here in the Lok 
Sabha is continually on the decline. 

Madam. the Muslim representation in the Lok Sabha 
IS continually on the decline. The women representation 
in the Lok Sabha is continually increasing. 

MADAM CHAIRMAN: No. It is coming down. 

SHRI G.M. BANATWALLA: I have the figures here. 
But the Muslim representation in the Lok Sabha is 
continually declining. It has declined from 8.10 per cent 
in 1980 to only 5.78 per cent in 1999. There are various 
other figures also with me. The House is well aware of 
them and I need not take the time of the House in 
giving out all those figures. The fact remains that we 
were so conscious about the composition of the House 
that it holds a mirror to the society, we were so conscious 
of the fact that the House must be truly representative of 
the society having representation of all sections that in 
the Draft Constitution of free India, there was a clause 
for 10 per cent reservation for the Muslims. Earlier, there 
was a separate electorate . ... (Interruptions) These were 
abolished and I am not going into the history of them. 

Now. I would like to draw the attention of this House 
to what Dr. Pattabhi Sitaramayya, who was the then 
Congress President, said in the Constituent Assembly. I 
quote him from the Constituent Assembly debate-Volume 
IX, dated 25th November, 1949, page 946: 

~It is a gentleman'. agreement that we have entered 
into, a terrible responsibility that we have taken upon 

our shoulders, when we asked them (Muslims) to 
give up their reservations and their separate 
electorates. We have to find out as many 
representatives from the Muslim community through 
the medium of joint electorate as would have been 
their legitimate share, if they had their separate 
electorates. Even so (was the case) with the Indian 
Christians and others.' 

But it is unfortunate that this system. the noble 
sentiments are not renected today. The weakness lies In 
our present system. I have, therefore, come before the 
House with a Bill with the main objective of making the 
legislatures truly representative of our society. Therefore, 
I have suggested in my Bill a mixed electoral system. 
The present strength of the Parliament and the 
Legislatures will be elected according to the present 
system and an additional 50 per cent will be elected 
uncler the proportional List System so that the political 
parties have seats in proportion to the votes that they 
secure. 

Secondly, I have provided in my Bill for proportional 
representation to each of the minorities and CBCs 
according to their population. 

I may submit that the adoption of the List System is 
now much overdue. There is a proliferation of parties in 
our society. This multipliCity of parties has further 
reinforced the several grave deficiencies of our present 
first-past-the-post system or the majoritarlan system of 
voting. The adoption of the List System is very much 
overdue and I make a fervent appeal to the Govemment 
and to all the hon. Members in the House to rise above 
all considerations. meet the situation and see to it that 
the composition of the various Legislatures throughout 
the country and the Lok Sabha is truly representative of 
the society. 

With these words, I commend my Bill for the 
unanimous adoption by this House. Madam Chairperson. 
I thank you very much for having given me this 
opportunity to speak. 

16.00 hr •. 

SHRI KHARABELA SWAIN (Bala80re): Madam 
Chairman. I nse to oppose the Constitution (Amendment) 
Bill piloted by the hon. Member, Shri G.M. Banatwalla. 
Basically he has recommended two things through this 
Bill. One is that instead of dlrect election there should be 
a mixture 01 direct election and eJection through a Ust 
system. The second suggestion he hu made is that 
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there should be reservation not only for the Scheduled 
Castes, Scheduled Tribes, Other Backward Classes, but 
also for the Minorities including Sikhs, Muslims and 
Christians. 

Madam, in India, we are having two chambers in 
Parliament, namely the Lok Sabha and the Rajya Sabha. 
In most of the States we are having only one chamber, 
that is, the Vidhan Sabha; but in some States we are 
having both the Vidhan Sabha and the Vidhan Pariahad. 
For the Rajya Sabha and the Vidhan Parishad, Members 
are elected indirectly. But Shri Banatwalla insists that if 
we follow the List system, then all the parties will be 
represented. In this system, the parties will just publish a 
list of candidates whom they want to send from their 
parties and according to the percentage of votes they 
get in the election, proportionally their candidates will be 
elected. If a party gets five per cent of votes in the 
election, then the first five per cent of Members from that 
list will be elected. This is an indirect election. That 
means. the people are not voting for a particular 
candidate, but he will be sent to the Parliament or the 
Legislative Assemblies because his party has got some 
votes. 

My submIssion is, we are already having the RaJya 
Sabha in some States where Members are already elected 
in an indirect way. So, do we want that another 50 per 
cent of the Members to be elected indirectly? Now, since 
a Member is elected directly by the people to the Lok 
Sabha or to the Vidhan Sabhas in the States, he 
represents a particular constituency and, so, he is 
responsible to the people of that constituency. They go 
to him and ask him to get some work done for them. He 
IS duty-bound to iisten to their grievances and redress 
them. But will those Members elected through the List 
system have any accountability? Whom will they represent 
and who will go to them? Why should they be interested 
In solving tho problems of the people. 

Madam. in our Shastrs we have the Gsnesh 
Parikrsma system which is known to everybody. When 
there was a competition between Ganesh and Kartikeya 
as to who is the greatest among them, Kartikeya said 
that whoever goes around the world faster is the greatest. 
So, Kartikeya went in his Msyur vahsn and very quickly 
encircled the world. But Ganesh with his MOO$hsak vahan 
went around his father and mother and said that father 
and mother are greater than the world and so I have 
encircled them much quicker than you. So, once we have 
the List system, what will happen Is that instead of going 
to the people, the candidates will always be sitting in 
Delhi. going around only their leaders. 

Whosoever is very close to the leaders will also 
become a leader. Do you want such a system in this 
country? I do not know whether such a system is 
prevalent anywhere in the world. There are two things. 
There is a list system. There is also the second Chamber 
to which the people are elected Indirectly. India is a 
country where a Member of Parliament represents more 
than 15 lakhs of people. Is there any country in the 
world where a representative represents so many people? 
Is it possible to do so? Nowhere it is possible. There are 
countries where MPs represent 10,000, 5,000 or even 
1,000 people. So, this is the first thing. I say that the list 
system is very cumbersome and not suitable to our 
country. 

Han. Shri Banatwalla has raised another poh1t that 
in Lesotho, only one party ruled. All the Members were 
elected from one party. Does it happen in India? We are 
having so many parties. May I know which is the party 
that remains unrepresented? Is it not true that in spite of 
prOliferation, of parties all the parties in India are 
represented? They may not come to power. But all the 
parties are represented. How many one-member parties 
are there in our Parliament? So, all 'he parties are 
represented. There is hardly any party that never gets 
any representation. So, I do not agree with his contention 
that there should be list system and through that any 
party-any type of people-and people of any region should 
get represented. 

Secondly, I come to the process of reservation with 
regard to minorities. Do you believe that reservation for 
the minorities will actually help a minority community? 
Take the example of Sikhs or Christians, They hardly 
constitute two or three per cent in this country. But a 
Sikh has become the President of this country. Do you 
think that if you give them reservation, they will ever 
come up. Take the example of PunJab., The Sikhs in 
Punjab do not constitute a very vast majority. The Hindus 
are almost equivalent in number there. Sikhs are hardly 
52-54 per cent in Punjab and Hindus are about 48 per 
cent. But right from the inception of that State, all the 
Chief Ministers have been Sikhs. That State was created 
for the Sikhs because of their sentiments. That Is why 
the Sikhs have been able to become Chief Minister all 
the time. Nobody has objected and nobody could object 
to it. But if you confine it to their percentage of two or 
three per cent, the Sikhs wil.1 never become anybody In 
this country. 

Now, take the example of Christians also. They 
belong to a very great and meritorious community in this 
country. They have risen very high. Nobody says that 
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our hon. Minister of Defence, Shri George Femandes, is 
a Christian. He is a leader of India. He has been a great 
trade union leader among the workers. 

Madam Chairperson, if you have risen so high, it is 
not because you are a Christian, but because of your 
qualities. Until I came here, I never knew that you were 
a Christian. I knew that you were a Minister. You are a 
tront-rank leader of the Congress Party. 

Now, take another example. Shri Banatwalla has 
mentioned that the representation of Muslims is reducing 
day-by-day. Why is it so? I am not hesitating to tell 
these things. Let these Muslim leaders search their own 
souls. Whenever they try to present themselves, they do 
so as representatives of the Muslim community. There is 
hardly any Muslim leader who tries to present himseH as 
a leader ot this country. Most of the time, he is only 
involved in the Babri Masjid structure and whether there 
shall be a uniform Civil Code. He is very touchy about 
it. Should there be cow slaughter? He is very touchy 
about it. Why is this thing there? He will represent all 
the time only one particular community and one particular 
mindset. He will perform his duties in a manner as if he 
is trying to satisfy his own community. But does he try 
to satisfy the thought proceu of other community? 

You take the example of the Babri structure. You 
take the example of Kashi and Mathura. Yes, the Muslim 
community think that 'it is a question of prestige, it is a 
question of dignity and that we will never give up our 
demand of Kashi and Mathura.' But anybody, particularly 
a Hindu, who goes to Varanasi or to Kashi Vishwanath 
Temple, the Brahmins and Purohits show him thal the 
Nandi is facing a Masjid. The Nandi is supposed to look 
at Lord Shiva. But he is looking at the Masjid. What 
does he feel? Does he feel very happy about what has 
happened? Does he feel that in Mathura and Kashi the 
Muslims and Hindus came together about 300 or 400 
years before and they decided that they will have Masjid 
and Mandir side by side? Does anybody believe this? 

When any Muslim leader says, 'I will not give up my 
prestige and dignity and that if I give up my Masjid there, 
I give up my prestige and dignity', does it not hurt the 
Hindu sentiments? You do it and you accept that you 
will also get the Hindu votes, which is 85 per cent in this 
country. So, I appeal that if anybody wanta to get the 
dignity and prestige in this country, if anybody wanta that 
the majority community should give reapecl to the mindset 
of a minority community, the minority community aI80 
should see that the majority community mindlet is also 
satisfied. 

When Pakistan became an Ia/amic country, Hindus 
in this country never wanted that this should be a Hindu 
country. They wanted that this should be a secular 
country. India is secular because of Hindus. It is there in 
the history, we never wanted that it ehould be a theocratic 
State. Now, also the BJP is called a Hindu Party, but 
our leaders never wanted that India should be a theocratic 
State or it should be a Hindu Rashtra. We never wanted 
that. We also follow what our leaders say. We also want 
that our thought process, our belief, our culture should 
also be respected. 

Finally, Madam, my concluaion is that there should 
be no extension of reservation. All the time, simply going 
for reservation for women, for the backward classes, for 
the minorities means that India has not progressed 
anywhere. Madam, talking about further reservation for 
anything, for anybody is a mere greed and nothing else. 

With these words I conclude and say that there 
should not be a list system and that there should be no 
further reservation. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): 
Madam, I rise to support the Bill in principle. Proportional 
representation has many advantage., politically, socially 
and economically. In that perapective I am welcoming It, 
but not the perpetual reservation. 

Reservation is only a temporary process. The 
reservation will disappear or wither away when equality 
is obtained. Reservation is not a rule of perpetuity, as I 
have already put it. So, proportional representation, where 
we stood far and near, quite far, used to give adequate 
representation to all secular ideas, secular ideologies and 
secular thoughts. 

That is the purpose for which we support it. I support 
it. I support Shri Banatwalla's Bill in that parspective. 

There may be difference of opinion. But one thing IS 

clear that India is always a secular country, a secular 
nation and we are maintaining a secular fabric. in that 
perspective, the minorities have to playa very dominant 
role in the freedom movement as well as in the SOCial 
set up. 

What my hon. friend has said is that Muslims have 
had a detached way of IHe and they do not form a part 
of the social strata. That is not correct. Muslims do play 
an important role in the development of this country. We 
cannot forget that. There are Muslim leaders in every 
political party who can rise up to the occasion in 
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defending our counfry and at the same time they do 
justice to everybody. So, simply for the reason that a 
person is born as a Muslim, he should not be treated as 
a second-rate citizen. He is as equal as anybody in this 
country. That is the law of our land. Our Constitution 
also is in that perspective. So, they may have some 
sentiments. they may have some religious feelings and 
they may have some particular rights to be maintained. 
In those respects, the majority community shall take a 
lenient view. We should not treat or we should not look 
upon Muslims or the people of the minority communities 
as strangers to our nation. They form a part and parcel 
of our nation and we will have to respect their sentiments 
also. In the converse, the minority communities should 
also respect the sentiments and the feelings of the 
majority community. They should not treat each other 
with the sense of enmity or with the sense of prejudice 
between the two communities. That is the aim on which 
our democratic set up should develop. 

So. In our experience for the last 50 years, now our 
system has been that no one-party rule is possible in 
our land even at the Centre. In Kerala, some decades 
before, we had this one-party rule. Only multi-parties or 
a united front of political parties alone can rule the State. 
That has become the law of the State. So, such a 
situation has developed at the Centre also. 

Now, at the Centre we have this NOA, a coalition of 
so many parties, regional parties with regional sentiments 
and regional thinking. So, we do not have a major party 
having roots throughout the country. That is the position. 
This is one of the offshoots in our electoral system, which 
has to be remedied and this could be remedied through 
adopting proportional representation in the proper 
perspective. 

Majority should also be represented and at the same 
time minority should also be duly represented in the 
Legislature. So. 50 per cent is being assured for the 
people who are the majority and for others, we will have 
to adopt the proportional representation system giving due 
representation to the people who could not come to the 
front because 01 the defect in the electoral system. So, 
with that point in view, I am supporting him and not to 
make comm ... nal representation or communal reservation 
a perpetUity. That is not the aim. The aim is to have a 
secular perspective a secular approach and an all-
embraCing approach in our democratic functioning. That 
is why, I am supporting him, not to give representation 
to all the communities on communal basis just like what 
we fought against the special reservation for a special 
community. 

So, in that perspective, I am supporting the princ/ple 
of the proportional representation to make our democratic 
society more secular, more reactive to the sentiments. 

With these words, I conclude. 

SHRI ANADI SAHU (Berhampur, Oriasa): Madam, 
before I go into the Bill which has been presented by 
Shri Banatwaila, may I, with your kind penniasion, say a 
Sanskrit adage? The Sanskrit adage in Panchatantra says: 
"Ajha Gsisstsns Sheysva Nirathsksm." That means, 
attaching two nipples to the wreck of the goat, which is 
unnecessary and it does not yield any milk. That is what 
for the bill has been brought forward and that is the 
comment that I would like to make before I go into the 
Bill Itse". 

Madam Chairperson, this Constitution (Amendment) 
Bill would not harbinger communal harmony, rather it Is 
a pemicious desire to keep on creating problems for this 
country. May I request Shri Banatwalla to see the leaders 
of the Muslim community, namely Shri Hannan Mollah or 
Shri Mahboob Zahedi or Shrl Abdullakutty? They have 
been elected because of their political ideology and not 
on the basis of communal feelings. This country had 
enacted the Constitution in spite of the vituperative 
campaign that was taken up by Jinnah and his coterie 
right from 1947 to 1950. This country was so good, so 
broad in heart that the secular image was brought forward 
in its Constitution that was enacted in the year 1950, 
thanks to leaders like Pandit Nehru and all those great 
stalwarts. 

Shri Banatwalla has tried to quote from the 
Constituent Assembly debate itself. The matter regarding 
representation to minorities particularly to the Muslims 
came up during discussion in the Constituent Assembly 
itself. Shri Kazl Syed Karimuddin, who was from C.P. 
Berar, had prophesied at that time that if there is no 
proportional representation with multi-member 
constituencies for the minorities with cumulative votes, it 
would lead to chaos. He said, ., prophesy that if this is 
not done, It will lead to chaos." Madam Chairperson, has 
it led to chaos within the last 53 years after the enactment 
of the Constitution of India? Rather, on the other hand, 
we have elected three Muslim Presidents and one Sikh 
President. I do not call the Sikhs as minorities at all. But 
we have elected persons to that lofty cost. not because 
of any religious considerations, but because of their work 
for the society. That has to be kept in mind whenever 
we think of this society itself, this political establishment 
itself which has stood now the test of time and we have 
been progressing in a very good manner. 

f 
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Now. I would invite Shri Banatwalla to go through 
the representation of Dr. Zakir Hussain in 1951 to Mr. 
Graham. the representative of the U.N, who had come to 
India. What did he say? Dr. Zakir Hussain had said: MLet 
us get assimilated in the political ethos of this country 
and let us see that the Muslim community is able to 
progress in a good and progressive manner so that there 
is no feeling of hatred among the communities 
themselves. " 

Shri Banatwalla has tried to stress upon the point 
that there should be proportional representation. Again, I 
would invite his attention to the Constituent Assembly 
debate in which Shri B.N. Rao had circulated a 
questionnaire. A number of questions were there in the 
questionnaire. One of them related to the proportional 
representation to the Muslim Community. 

Many other things were there but one of them was 
representation to different communities including the 
Muslims. I would like to reiterate the point that the 
questionnaire which was sent to the State Legislatures 
and to the Central Legislature was also rejected outright. 

Shri K.T. Shah had also distributed a general directive 
paper inviting response from different people for providing 
15 seats in the Second Chamber, that is, the Rajya 
Sabha. on the basis of religious considerations but that 
was not accepted at all by anyone. I would like to say 
that when Shri Kazi Syed Karimudclln had said that It 
should be given. it was opposed by another Muslim 
gentleman. Shri Mohammed Tahir who had piloted the 
amendment but said that he did not want to press for 
the amendment. This Is what has been the political idea 
at the lime of framing of the Constitution and it is there 
now also. To ask for any different attitude with a view to 
get some facilities, as I said, is a pernicious desire. 

We have a multi-party system. We have regional 
parties. We have different ideologies and objectives among 
the political parties and they are being properly 
represented in the State Legislatures and in Parliament. 
Shri G.M. Banatwalla has given references of South Africa 
and Lesotho. Lesotho is an inSignificant country to my 
mind. It is true that proportional representation to some 
extent has been introduced in France and Gennany but 
that proportional representation is based on political 
ideology. After the communist inroads and beglMlng of 
socialistic attitudes in those countries, it became necessary 
to give some sort of a representation to the political 
ideologies. That is why a certain amount of representation 
was given but nowhere in this world Is proportional 
representation given to minorities, particularly on a 

communal basis. Lei us not think of any such thing that 
would create problems for this country. 

I am not going into the details of the Bill itself. which 
he has very assiduously tned to place before us. I, from 
the very beginning. would say that this is perniciOUS and 
should not be tolerated at all. 

With these words. I conclude my speech. 

SHRI BHARTRUHARI MAHTAB (Cullack): I stand 
here to oppose the Motion, which has been moved by 
Shri G.M. Banatwalia. 

At the outset. I should say. the Motion is not only 
misleading but it also bealS the germ 01 disintegrating 
the society. The issue that has been raised today is 
nothing new. It has been debated 55 years ago. It was 
also debated in the early 1930s. A decision was arrived 
at in the Constituent Assembly when it was in Session. 
I think, it is time thaI before we all deliberate we should 
go into the details of how different ideas were formulated 
and decisions were taken. 

The hon. Member who spoke earlier, Shri Anadl 
Sahu, has very rightly relerred to the Constituent 
Assembly debates and also very rightly mentioned about 
Shri Kazi Syed Karimuddin. a Muslim Member from 
Central Province-Berar, where he had elaborately 
discussed about this aspect. I am sure, Shri Banatwalla 
must have gone through those debates. 

This has been an idea which was floated not only 
by the Indians but I would say, this was tho Idea which 
was floated when India was a dominion by the British. 
when they started giving proportional representation on 
communal lines. But again in earty thirties. proportional 
representation was advocated on caste basis. It was 
during that time. Mahatma Gandhi rose to the occasion 
and it ended in Poona Pact. There was a great agitation 
also by Mahatma Gandhi, which was called 'Hanjan 
Andolan' and it continued for more than six yoars. It was 
a social revolution to bring all those Scheduled Caste 
people into the Hindu fold. late Shri B.A. Ambedkar and 
Mahatma Gandhi agreed upon which is known In history 
as the Poona Pact. We should not forget these aspects 
when we discuss about the proportional representation. 
The division of Indian society was effected dunng the 
British in the first ha" of 20th Century and the seed of 
mistrust was sown their which fructified in 1947 when a 
different State was conceived on purely communal line&-
religious lines. 
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But India. as my previous speaker, Shri Kharabela 

Swain. has said, remained a free society. The founding 
fathers of our Constitution never thought that they should 
mention the word 'secular' into the Constitution. It was 
later in 1975 that this word was Incorporated by 
Parliament. But from 1947 to 1950 and even from 1950 
to 1975. nobody thought that this word is required 
because every body believed and practised that. But the 
baggage of past history was there and their experience, 
and that is the main reason why, irrespective of our beliefs 
on different ideologies, different political leaders thought 
that this Parliament and different Legislatures of different 
Provinces will be the true representatives of the society. 
That was the idea through which the Constitution was to 
be implemented. 

Kazi Syed Karimuddin, of course. had mentioned one 
sentence: 

"Evil of democracy is the tyranny of majority." 

I also recollected and many hon. Members of this House 
may recollect the same words, 'tyranny of majority'. Shri 
Madhu Limaye again mentioned it in this House and later 
on when the Anti Defection Bill was being debated, the 
same coinage also was discussed in this very House. 
But we have accepted one thing, first past the post; and 
'FPP' as it is commonly said that is the best-accepted 
democratic system of getting people eiected. Which are 
the countries in this world, which have a functional 
democracy have the list system, proportional 
representation system? Germany and France, which have 
fought two World Wars and which were ravaged in the 
first part of the 20th Century, have accepted this system, 
as has been rightly said by my colleague, Shri Anadi 
Sahu for different political and ideological differences, not 
for religion and not on communal lines. That situation do 
not exist here in this country. 

As tar as South Africa is concerned, of course, the 
history is not very distant. Why have they a proportional 
representation? It is an African country, dominated for 
many years by Europeans, and that Is the main reason 
why they have proportional representation. I need not 
mention about Losetho, which is very minuscule. Hardly 
you find a dot In the whole African Continent, if you 
have to Identify Losetho. 

But. I would come to the other aspect. We have 
b!cameral system and the bicameral system can give 
actual representation to those people who do not get 
representation in a popular mandate and there the 
responsibility hes with the major political parties and 

different political outfits and that is why it behoves on 
the part of political leaders of different political parties to 
get those people elected to the Upper House--4:)oth in 
the State Legislative Councils or to the Rajya Sabha. 

Very frankly, today I would like to mention here that 
if at all there Is any minority in this country, it is the 
intelligentsia who are in a minority. They do not get 
representation. They do not get chance to have their 
say. They are rarely heard at any other places other 
than writing some articles in different newspapers or 
discussion in the media. 

16.36 hr •. 

[SHRI DEVENDRA PRASAD Y ADAV in the Chairj 

In the law-making system, the intelligentsia are 
seldom consulted or they get chance to give their inputs. 
I would rather suggest that when that if we have a 
bicameral system, the responsibility lies with the political 
leaders of different, major political parties to see them 
get elected. I say 'seldom' and I am mentioning the word 
'seldom' because invariably, at great . length, certain 
corrections have been made though and very lately we 
have a very enlightened President, the hon. President of 
this country. At different times also this has been done 
though. But, at times, very different kind of people get 
elected to the Upper House and it is time that miniscule 
who should get represented do not get represented. For 
that, of course, the political parties are responsible. At 
the same time, I should say that the intelligentsia also 
keep away; they keep themselves aloof from the decision-
making process for different other reasons. 

Success of a democracy depends on the proper 
representation of the society. That Is why I would suggest, 
through this House. to the different political parties that 
we should continue with the present system. But the 
major question which arises from this Bill Is also to be 
addressed. 

i would like to draw the attention of this House to 
an incident which had happened in Ireland and also in 
the United States of America. Of course, this was also 
mentioned in this House and also outside. In the late 
Sixties. a situation prevailed when a Party getting less 
than 50 per cent of the votes polled came to power and 
where the percentage of other parties, if their vote 
percentage is taken together, was much more sat in the 
oppoaition. Again in the Nineties a party getting minority 
vote comes to power and other parties, when their 
perc,entage taken together, getting majority of votes, sat 

I 
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in the opposition. This is the position when we accept 
the first-past-the-post system. It so happened that today 
Ireland is divided into Northern Ireland and Ireland 
because of a flaw of this system because the minority 
view was not accepted by the party in power. That is the 
main reason why Ireland was divided and we have 
Catholic Ireland and Protestant Ireland which Is still a 
sore point for British Isles. 

When we go into the history, we should also 
understand that our country has tried, the political system 
as such has tried to give representation to different 
sections of the society. The Indian society has tried to 
give representation to different sectlons-be it weaker 
sections. oppressed sections or Dalits or tribals-
whichever sections the Indian society belonged to. 

Similarly, it is only in this country, because of the 
political system, that adequate representation Is also being 
given to different leaders of different communities. I do 
not think that it is necessary that we should go In for list 
system nor is it necessary to do away with first-past-the-
post system. 

{Translation] 

SHRI ARUN KUMAR (Jahanabad): Mr. Speaker, Sir, 
express my gratitude for the time you have given me 

to speak on the discussion being hald on the constitutional 
amendment. Initiating the discussion hon'ble Member 
Banatwalla Sahib submitted some points. I fall to 
understand as to why this constitutional amendment has 
been moved and what is its objective? The name of 
democracy was taken, the various communities of India 
were mentioned, the diversity of the country was cited 
and thereafter the period of history concerning the 
formulation of constitution was putforth, but nothing comes 
out from it. The constitution which has stood the test of 
time and in the history of the world, has provided strength 
to the country as a democratic system, I think, this 
amendment would have an adverse effect. I do not think 
that the integrity of the country would be strengthened 
by having a provision of separate voting right. Under the 
secular system of the constitution the temple of democracy 
has been got erected and in that Khan Abdul Gaffar 
Khan, Doctor Jakir Hussain and several such other 
greatmen have contributed and their contributions have 
been responsible for bringing the nation and the 
constitution to a meaningful place. 

I don't think that the present context under which we 
are discussing upon will lead us to any meaningful 
contribution in the constitutional process and in the 

democratic system of the c~untry. This will create 
problems so for the country which has been brought upto 
here after fighting with various problems communal forces, 
and various other difficulties. Swain Sahib was just 
speaking that there are people of a particular mind set. 
This has neutralised all such people whether they belong 
to Hindu mind-set, Muslim mind-set or Christian mind-
set. We look at the system which has been set-up here 
with a sense of respect. This SOCiety which is divided 
into communities, caste, sub·caste, religion and It's 
offshoots has successfully come to this stage by checking 
all these things. The hon'ble Member and Defence 
Minister of the country, Shri George Femandes Is Sitting 
here. 

The country has never felt that he belongs to the 
minority community, He often gets elected from such a 
conatltuency in Bihar where the question of any role of 
Christians does not arise. So the person possessing 
leadership quality for the country and the person who 
tackles the problems of the country is acceptable to this 
country. It appears to the frustratftd people that there 
should be a separate voting system so that they could 
enter Parliament through shortcut. The system of 
bicameral Parliament has been provided in our country 
where persons of capability can make an entry. If by 
some reason they fail to make an entry in the Lok Sabha, 
they should get representation. For such people Legislative 
Councils and the Council of States (Rajya Sabha) exist 
where there place is got ensured. Therefore, through you, 
I would like to submit that this amendment is uncalled 
for and it has got no practical aspect. On behalf of my 
party I oppose this constitutional amendment. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, I strongly oppose the constitutional amendment moved 
by Shri Banatwallaji. We all are Indians and Indian 
brothers and sisters. The constitution which was given to 
us by the constitution makers is sacred document for us. 
An amendment could be made In the constitution if 
required in the national intereal of the country. It would 
be ridiculous for us if after 55 years of independence of 
the country we make a demand for a separate electoral 
system or proportionate representation system. It would 
be a suicidal step. 

Mr. Speaker, Sir, I am unable to resist myself from 
teDing a story which I remember. There were thousands 
of birds living on a big tree. A foolish man was going 
through that route. He had got a can of kerosene oil and 
a match box. He was blinded with foolishness. He poured 
the keroaene can on that tree and threw a lighted match 
stick. The tree caught fire. Thousands of bird living on 
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the tree began crying. Meanwhile a sensible man was 
crossing through that route. He saw that the tree had 
caught fire and was burning. He told the birds "Aag Lagi 
Is Ped Ko Jalne Lage Pat, Tum Kyon Jalte Pakheruo 
Pankh Tumhare Sath." Why are you getting burnt when 
you have got wings? The tree was burning. At that time 
a gritty patriot bird replied-"Fal Khai Is Ped Ke, Gande 
Kine Pat, Yehi Hamara Dharma Hai Jalen Isike Sath." I 
think, today that type of nationalism and patriotism is 
required. Hon'ble Banatwallaji is a very intelligent 
constitullonal expert, a knowledgeable person and a very 
efficient parliamentarian. We respect him. But the kind of 
amendment he has moved, we thought that it would be 
a good amendment in the electoral system i.e. It will talk 
of checking muscle power or it will suggest reforms in 
the expensive electoral system or it will talk of restraining 
the increasing number of candidates in the elections. But 
seeing the Jugglery of wards it appeared "Vish Kumbham 
Payo Mukham." Mr. Speaker, Sir, a Sanskrit philosopher 
has used these words to denote that the pitcher is full 
01 venom but its mouth has been anointed with nectar. 
I had to read between the line to know the intention of 
this constitutional amendment and I feel sorry for quoting 
this saying. But no one can deny the fact which has 
been said here. No one can refute that there should be 
a good electoral system. The basic texture should also 
be such as may remove all inequality, nobody can deny 
it. But at present a mention has been made here in of 
the List System and the system of proportional 
representallon having taken inspiration from precedents 
of Germany. France and South Africa. I would like to 
point out that the entire world have acknowledged that 
India IS the biggest democracy of the world and the entire 
world has appreciated that the extent to which Impartial, 
authentic and lair elections are held in India, are not 
held IfI any other country of the world. What sort of a 
drama during the election of George Bush was created 
in full view of the world during the counting of votes of 
the presidential election held recently even in a country 
hke the U.S.A. It might have led to creating a suspicious 
situation. But here in our country we have so much clarity 
in our election and voting system which is having 
everybody's representation and reliable system we have 
the Lok Sabha and the Rajya Sabha represented by all 
parties and communities. If somebody is worthy, he can 
contest the elecllon and the peoples can elect him not 
withstanding his community or sect. All know that Shri 
Fakhrudin Ali Ahmed and Dr. Zakir Hussain became the 
Presidents 01 India, there Were Rafi Ahmed Kidwai Sahib 
and Mohammed Karim Chhagla or at present we have 
Shri Kalam Sahib who has ascended the highest post of 
the nation by virtue of his ability and enjoys respect of 

all sections. It reminds us of the franchise system 
proposed by Zinnah against which Mahatma Gandhi had 
to go on fast unto death. When the demand for separate 
electorates for the Harijans was raised, Mahatma Gandhi 
had exposed the policy of 'divide and rule' adopted by 
the Britishers by observing fast unto death and in a way 
the Idea of common electoral system for all was mooted 
at that time. I understand that this system is the most 
suitable for the country. I understand that now it does 
not look good to talk like that about our electoral or 
democratic system after 55 years of independence, 

Mr. Chairman, Sir, the whole world has taken note 
of the elections held recently in Kashmir. Muslims are in 
majority in the Kashmir valley, the other community is in 
majority in Jammu and yet another is predominant in 
Laddakh but the elections were held so efficiently and in 
such a systematic way and Were so inclusive of all 
communities that the entire world has acknowledged it. 
Though, the terrorists might have tried to shoot the 
innocent people yet the people involved in conducting 
the elections rose to the occasion in the face of death 
and diSCharged their duty so excellently, by conducting 
elections which were appreciated by the whole world. I, 
therefore, like to quote the section mentioned herein with 
regard to the proportionate and the list system and which 
I have gone through. I would like to change it. Whatever 
he has stated that provisions should be made for the 
Schedule Castes and the Scheduled Tribes by the law in 
the Lok Sabha but there Is already the provision for the 
SC's and STs, Wherever, there are sections of people 
too weak to be elected there is already the provision for 
them. Where they are in large number they already have 
Constitutional provisions for them but other weaker 
sections were also to be taken resort to. But, the spirit 
and the mentality behind whatever has been mentioned 
further for every minority community regarding the number 
whether it is muslims or christians is reprehensible in my 
view and I would like to submit to the House that the 
Constitution Amendment Bin presented by Shri Banatwallaji 
is unacceptable and it is no use raking the old issues. 
We are now required to strengthen the national as well 
as emotional unity of the country. At such point of time 
we should speak in one voice that from Kashmir to 
Kanyakumari and from Nagaland to Gujarat the entire 
country Is one, we all are one and religion and community 
are secondary. Our national interest is supreme and above 
everything. With these words- I thank you for giving me 
the opportunity to speak. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, Shri Banatwallaji is a senior Member of 
th!s Ho~. He has presented a private Member's BiH to 
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amend the article 81 and 170 of the Constitution in 
support of which I have stood to speak. 

Sir, it does not occur to me that he has brought in 
this Bill to disintegrate this country. I do not also feel 
that it is poisonous as Prof. Rasa Singh Rawat ji has 
alleged I think it is not a poison, it is a wave of national 
unity instead. The suggestion which has been put torth 
for providing representation to the weaker sections in the 
democracy should be supported. I know that Baba Saheb 
Ambedkarji had drafted the constitution of this country. 
Being chairman of the Draft Committee, he thought about 
the well being of the country and took care of Hindus, 
Muslims. Sikhs and Christians alike. The democracy of 
our country sounds vibrant to the entire world because 
the communal forces cannot raise their heads here inspite 
of the tact that believers of various religions reside in 
this country. We visited Pakistan recently. We told the 
people in Pakistan that their country had seen military 
rule lor 2·3 times but our democracy is so strong that 
there had never been any military rule despite of our 
country being a large country. We enjoy the freedom to 
carry out amendments in our constitution whenever 
desired. As Shri Banatwallaji has made some submissions 
regarding the need to provide representation to the 
minorities of the country, I do not think that he is talking 
01 disintegrating the country. Muslims here, immensely 
love the country. The muslim population of Pakistan is 
14 crore while in India there are 18 crore muslims. 
Sometimes. you commit mistakes. At some time you 
demolish the Babri Masjid and at the other do something 
else. Such things should not be done. Neither Babri 
Masjid. nor the church, nor temple should be demolished. 
India's position is so exalted that it is inhabited by people 
of all castes and religions. So, we protect them and it is 
a matter of pride for our country. I would like to tell such 
people only this much that the constitution has to be 
strengthened, the country has to be strengthened and 
the Hindus and the Muslims have to be strengthened. If 
you demolish a mosque a temple may also be 
demolished. If a mandir is demolished, then at some 
other time a Budh Vihar may also be demolished. We 
should not talk like this. That is not the issue today. 
Now. Shn Banatwalla ji has proposed that there should 
be 118 seats lor the SCs and STs in the Lok Sabha. 
Baba Sahib Ambedkar had demanded a separate 
electorate. The Dalits would vote for the DaHt candidate 
in that constituency. The Dalits would also vote for the 
General candidate. It would mean that there would be 
one Dalit candidate and one general candidate and a 
Dalit would have the right to double franchise. We can 
be benefitted only when such an electoral system is In 
place. 

With these words, I support the BiN brought in by 
Shri Banatwallaji and would like to add that the support 
of these people is also required if you want to move 
ahead. Otherwise, your apply cart is bound to turn after 
one year . ... (Inttmuptions) First, we shall tum your apple 
cart and later sit over that side. We have to say only 
this that the minorities are also required to be taken care 
01 if you want to rule through secularism. You should not 
always harbour suspicion regarding the minorities. 

17.00 hrs. 

Sir, the Muslims of this country will remain here. 
They will not go anywhere leaving India. Christians, 
Buddhists and Sikhs of this country will remain here. 
They will not go anywhere leaving India. Therefore, we 
should live in unity and strengthen the country. We should 
strengthen our Constitution. I therefore, support the 
Constitution Amendment Bill brought in by Shri 
BanatwaUaji. I would like to request the hon'ble Minister 
to accept this good Bill. He is one of our best friends. 
He should accept it. This is my submission. 

{English} 

SARDAR SIMRANJIT SINGH MANN (Sangrur): Mr. 
Chairman. I thank you very much for allowing me to 
speak on the Constitution (Amendment) Bill. 

Minorities always live in fear of being merged into 
the majority. Secondly, the minorities should be taken 
along and should not be expected to go along. This is 
the cardinal principle of all Civilised societies where 
minorities live. 

But to suspect the Bona fides of Shri Banatwalla 
because he has just brought forward this Bill is not fair 
and there can be no greater tyranny or terrorism on this 
Earth. Some hon. Members suspect the very motives for 
bringing forward this Constitution (Amendment) Bill. What 
does Mohammed Ali Jinnah have to do with this Bill? 
Why has his name been brought in? He was a great 
man for Muslims, as Nehru. Gandhi, Ralendra Praead 
and Patel were for the Hindus and as Ambedkar for the 
cia/its. 

It is a fact of history that in 1947, there were three 
parties that were brought to the Round Table Conference 
for talks and to decide about the future Constitutional 
system of India. Mohammed Ali Jinnah led the Muslim 
League; the Hindu leaders like Gandhi, Nehru. etc. led 
the Congreaa Party and Ambedkar led the daJ/r.. The 
third party was of the Sikhs who were led by Master 
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Tara Singh and Baldev Singh. Mohammed Ali Jannah, 
Gandhi and Nehru were very competent lawyers, having 
studied in England and they had got something for their 
communities. But the Sikhs, because of Illiterate 
leadership. were left high and dry. So, to suspect the 
motives of minorities in asking for representation, is not 
fair. 

Now. what would happen if the BJP came to power 
with a brutal majority? The would put in the Hindutva 
agenda. That would mean scrapping of article 370 of the 
Constitution and bringing in Uniform Civil Code. The 
minorities are not ready for all these changes. Why do 
they want to steam-roll the whole Constitution by a 
majority which may come into power? If they like the 
majority representation in Parliament, why is it unfair for 
the minorities to ask for a little representation? Can India 
split if there are more minorities In this Parliament? We 
have such a brutal majority that India cannot split on the 
basis of allowing minorities to have special representation 
or proportional representation. That is my firm view. More 
you trust the minorities, the greater will be the strength 
with which India will be built. But to distrust and mistrust 
Ihe minorilies, and also to impute motives to what Mr. 
Banatwalla says since he brought forward this Bill, I do 
lIot think. it is fair. 

Hon. Members have given reasons saying that there 
had been Sikh Presidents and that there had been Muslim 
Presidents. We know that there had been Sikh and 
Muslim Presidents. We do not have to be reminded about 
that. But that is also window-dressing, Mr. Chairman. What 
powers does the President of India have? Could President 
lail Singh prevent Mrs. Indira Gandhi from marching me 
forces into the Golden Temple and destroy the Hindu-
Sikh amity that was built over the centuries? 

We are still not satisfied or reconciled to the fact of 
what Shrimati Indira Gandhi did in 1984. Shri Zaklr 
Hussain was the President of India. He wanted to 
introduce Urdu in UP. There is a Constitutional proVision, 
I think in article 349, that if a certain minOrity wants a 
certain language, they can have it. But was Shri Zaldr 
Hussain able to get Urdu recognised for the Muslims? 
Members have given the example of Shri George 
Fernandes being a Christian in the Union Cabinet. I have 
always respected Shri George Femandes but I want to 
ask him-since as a Christian he is represented in the 
House-what could he do for the Christians when they 
were nol allowed to hold meetings in Punjab during Shri 
Badal-BJP regime. What did Shri Femandes do when 
the Pondicherry Church was brought down? What did he 

do when nuns were being raped? What did he do to the 
Australian Missionary when he and his two sons were 
burnt alive? 

So, Sir, minorities, when they come into power, are 
window-dressings. They cannot really assert themselves 
because they are there on a condition that they will go 
along with the majority, So, if you do have minorities 
represented in the Union Par1iament, I think it will be 
good. We do not have any Sikh representative In the 
Supreme Court at present. We are not members of the 
Security Committee of the Union Cabinet. We have 
nothing to do with the Nuclear Command and Control 
System. The cardinal principle is that there shall be 
representation. When you elect Members, you give them 
participation. How can we defend India's policies when 
we are not members of the policy making? 

You may just read today's Times of India. The 
Government has disallowed the Head of Amnesty 
Intemational to come to India. Firstly, India has disallowed 
the Amnesty Intemational, the Intemational Society of Red 
Cross, UN rapporteur on torture to visit Gujarat, Punjab 
and Jammu and Kashmir and now It has' banned, not 
given a visa, to the Head of Amnesty International in 
London. She was just going to probe what happened in 
GUjarat, Punjab and in Kashmir. 

The NDA Govemment says, Its manHesto says, that 
it is going to have a transparent Government. What harm 
will come to it, H the Chief of Amnesty International is 
allowed to come into India? We just want transparency 
... (Interruptions) 

[Translation] 

AN HONOURABLE MEMBER: Army personnel are 
killed due to people like you. 

SARDAR SIMRANJIT SINGH MANN: The army 
personnel are not killed due to us. People like you receive 
bribes for the purchase of Kaftans and bofors guns. 
... (Interruptions) 

MR. CHAIRMAN: Why do you entangle with those 
things. Now please conclude. 

{English} 

SARDAR SIMRANJIT SINGH MANN: Let him not 
interrupt into this business of geHing the soldiers killed, 
Sir, I am asking what power does the National Human 
Rights Commission has. The security forces and the 
armed. forces are outside its purview. Its verdict, its 
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decision do not have the force of law. Just yesterday or 
day before yesterday the Supreme Court Chief Justice 
had given a suggestion that there should be a Uniform 
Civil Code. This is stealing the agenda of BJP and saying 
it through of the Supreme Court. What else is this? So, 
we. the minorities, want some representation. We feel 
that the heavens are not going to fall if we have a few 
more Members sitting in this Parliament and giving our 
point of view and stopping repression. Please do not 
suspect our motives or our patriotism when we ask for 
more seats. We are asking for our rights. If the majority 
over hOle denies us this opportunity, then let this thing 
go to a Commission. Let the Commission decide. But 
why do you suspect our motives when Shri Banatwalla 
has raised a very valid point. I congratulate Shri 
Banatwalla for his brave and intrepid stand because 
minorities are so subdued that they do not have the guts 
to bnng a Bill of this nature into Parliament itself. 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): Mr. Chairman, Sir, the Bill which Shri 
Banatwalla has moved before this House has led to a 
very interesting debate on how democratic polity in India 
really is to function. Before opposing his suggestion, let 
me, first of all, recognise that even when for the last 
three to four decades a debate on the List System has 
gone on as a part of a larger debate on electoral reforms. 
one argument which is laudable. which has some merit 
in it and which has been given in favour of the List 
System is that the list system enables a more 
mathematical procession between the votes cast in favour 
of a political party and its representation in Parliament or 
in the State Assembly. 

17.12 hr •• 

(MH. SPEAKER in the Chair'j 

A disparity that with 37 per cent of the votes. you 
can have 65 per cent of the seats is something that the 
List System negates. Historically, all those who have been 
the champions of the cause of List System have 
recognised the merits of this argument which in effect 
means that every vote will carry the same weightage in 
the matter of selection of a Government. But as we have 
seen our democracy function, there are several arguments 
giants this also. This was one of the principal arguments 
in favour of the List System with which Shri BanatwaJla 
started very eloquently when he opened the debate. 

Si,. amongst the Criticism of the List System-I must 
confess that I personally do subscribe to that criticism; 
when the Law Commission was In the process of 
formulating lis proposal in this regard. I was then neither 

in Parliament nor a Member of the Government; I had 
even at that stage sent this suggestion to the Law 
Commission. which is one of the essential aspects of a 
List System-even if part of Par/iament Is to be elected 
by a List System-would be to completely reduce and 
eventually eliminate the impact of the leadership of the 
candidates in their constituencies and overwhelmingly 
increase the role of the patronage of the political parties. 
The political parties will have to decide the list of 
candidates and in proportion to the number of votes which 
are cast in favour of the political party, they would have 
a right to nominate those many candidates. Now, 
immediate impact of this would be, the creation of 
leadership which is essential in a democracy at the level 
of grassroot-which is the constituency-would be 
completely eliminated and rather than be in constituencies, 
in order to become elected representatives, you will have 
a large number of leaders moving in Lutyens' Delhi. 
around the houses of leaders. and "e offices of the 
political parties so that they can find a place within the 
list that the party is going to nominate. Therefore the 
decimation of the creation of a leadership at the level of 
constituencies-which is vital to a democracy like India 
and which Is a volatile and a very active democracy-
would be a great di88dvantage which a List System could 
do as far as our democracy Is concerned. 

The second disadvantage of a List System would be 
that there would be a considerable g..... between the 
constituents and the constituency on the one hand and 
the Govemment on the other. After all. whether it is an 
MLA or a Member of Parliament. he/she has to get 
elected from a constituency; he/she serves the 
constituency; helshe makes sure that the schemes of the 
Government are implemented in hislher constituel:::y; hel 
she voices the grievances of hislher constituency in the 
House of which he/she is a Member and nol only has 
he/she to be active in New Delhi or in the State Capital 
or in the House; but helshe also has to be a link between 
his/her constituents and the Government. Now. the 
moment there is a dis-connect between the constituency 
and the elected representative-because an elected 
representative does not have to seek votes for hlsthor 
own performance from the constituency. hislher party has 
to seek votes, whichever party gats votes on whatever 
considerations-helshe has to make sure that he/she 
curries enough favour either in New Delhi or in the State 
Capital to be a part of the List System. So. there would 
be a gap created between the Members of the House 
and the constituency itsetf. 

Sir. the third disadvantage of this system would be-
that is the kind of a chuming out in tndian democracy 
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we are seeing; we may use phrases such as social 
representation and composition of the society which takes 
care of various caste interests, various social and religious 
interest-that there has been an increased tendency, 
which has beell witnessed, to have the creation of political 
parties which have a certain social constituency as their 
support base and therefore when you seek votes in the 
name of that particular political party rather than the 
candidate. there would be some increased tendency for 
a further bifurcation in the polity. The creation of such 
political parties that would have sectional appeal and 
therefore. an appeal to have a particular section or a 
combination of those sections could then be created. That 
is one of the social realities of Indian polity. The 
immediate impact of this would be that you would have 
a further bifurcation in the polity. Not only would bifurcation 
In the polity take place, you would have a large number 
of small groups of political parties that would come into 
existence. The impact of this-one may argue that they 
answer the aspirations of the people-would be to bring 
in a great amount of instability as far as the polity is 
concerned. Instability in a country like India would not 
oniy hurt governance. but it is also capable of puHing 
back the Ideological issues into the background, the 
programmes into the background and promoting those 
sectional appeals which these new generation political 
parties In thIS particular system would try and create. It 
IS for this reason-even though we had discussions with 
regard to the merits of the List system, which I admittedly 
conceded that the List System has one advantage 
essentially that it is capable of bringing an arithmetic 
preciSion Parliament; as against this there would be 
several factors that would be detrimental and from the 
nature of the debate in the House also it is clear that 
there does not seem to be any consensus on this 
particular issue-I would express the inability of the 
Government today to agree to a proposal of this kind. 

Sir. as far as reservations based on religious lines is 
concerned. let me first of all rebut one criticism which 
was made by the last speaker. We have had flocial 
tensions in India. But we also halle a very powerful civil 
socletv In India which is quite capable of emerging out 
of this tension and finding a political answer to these 
tensions itself. I was a little surprised when it was 
mentioned that when Gandhiji and Pandit Nehru went for 
the Round Table Conference. they went as representatives 
of a rehqlout; denominatIon. One may agree or disagree 
With thaI but thIS country as a whOle would rebut any 
suggnsllon of thiS kind that they went to the Round Table 
Conference as representatives of any particular religious 
group. They went representing India's national interest 

for the cause of our freedom and therefore, any 
suggestion, as was made by Shri Mann, that they went 
as representatives of a religious group, has to be 
completely rebutted. 

We have had cases, as some of the Members 
pointed out, where there have been some unfair treatment 
or even atrocities in a given case on the members of a 
particular religious community. We are ashamed of them. 
We have also had such cases where communities, which 
may even be majority communities, have also suffered. 
We have had cases where two of our former Prime 
Ministers have been assassinated. We have had cases 
where the members 01 the majority community were 
brought down from buses and shot en mass alter 
segregating them from others. We have had cases where 
from one State a particular community has almost been 
driven out because of the situation that exists in that 
Stale. But this society, because of its inherent strength 
and the kind of sovereignty and integrity that exists in 
India, because of the power of the civil society in India, 
has the capacity to live with each of these crises to 
eventually put them into the background and then finally 
bring this country together. As a result of it, we do not 
tum back and say that because such unfortunate incidents 
have taken place, whether against the minority or the 
majority community, we must think in terms of this country 
disintegrating. That has never been the entire spirit. Our 
elected representatives who represent constituencies on 
the basis of their secular character and not on the basis 
of the reserved character as far as religious denominations 
are concemed, actually function on this basis. 

Speaking for myself, I see a danger-and I am not 
aHributing any motive as this is an honest and intellectual 
debate which has been going on-if we start having 
constituencies reserved on religious denomination. Today 
when a Member of Parliament belonging to any religious 
denomination formulates his stand, his party's stand, when 
he speaks within his party on what the stand of his party 
is going to be, when he speaks in this House, when he 
functions in his constituency, he knows fully well that he 
has to go back to his constituency and he knows that he 
has to get the votes of his constituents who may be 
belonging to any particular religion. His stand is driven 
by this market place reality of the Indian democracy 
because he is accountable to his constituency. He is 
concemed with regard to minority in his constituency, he 
is concerned with regard to' the majority in his 
constituency, he is concemed with regard to the weaker 
sections in his constituency. So, his stand is tailored 
accordingly. That is the strength of India's democracy. 
His stand is determined by the market place reality of 
Indla~. politics. 
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If we start constituencies reserved on religious 
considerations where only one religious denomination can 
contest, we may well be leading for a situation where 
two, three or more candidates of a religious constituent 
knowing fully well that nobody else can contest here, will 
then attempt to contest as to who can speak a language 
which will please that particular constituent the most 
because he knows that nobody else with a different 
ideology, with a different attitude is going to come into It. 
Therefore, in the present system, our Members of 
Parliament have always tailored their personalities, there 
ideological stand, their constituency performance, their 
stand within their political party, keeping the composite 
character of their constituencies in mind. If we destroy 
that and instead convert into a situation where 
constituencies are reserved on religious ground, perhaps 
this kind of a healthy functioning that we have seen in 
the last over five decades may cease to exist. Therefore, 
I do believe and I think there is a larger consensus In 
this House. that to think in terms of reserving them on 
religious consideration is perhaps not the answer. The 
answer would be, we would like to see people from all 
religious denominations representation in this House. 

In fact, one of the strengths of this House is, when 
the last hon. Member was speaking, I could see the 
sense of the House that most of us were in disagreement 
with him, we all heard him in rapt attention because we 
do permit in our legislative process even such views to 
go through. We do not stop them. This is one of the 
strengths of our democracy. Therefore, we would like to 
see representatives of all religious groups come into this 
House. To come to this House, they will have to play 
the basic rule of Indian democracy. You will not have to 
think of one religious denomination. You will have to think 
of different groups within your constituency. It is this kind 
of politics that the present system seeks to encourage. I 
do see that there is no reason why we should think in 
terms of changing this system and go in for religiOUS 
constituencies. 

For this reason. I would appeal to Shri BanatwaUa to 
consider withdrawing his Bill. 

SHRIMATI MARGARET ALVA (canara): But this was 
the recommendation of the Dinesh G06wami Committee 
which was set up by the Government. 

SHRr G.M. BANATWALLA (Ponnani): I am thankful 
to all the hon. Members who have participated In this 
debate on my Bill. I am also thankful to the han. Minister 
for hiS very illuminating intervention and observationS. 
Indeed. we have set in motion a very good dialogue on 

the electoral system suited for our country. Electoral 
reforms are a continuing process. 

Now, there was an accusation from an hon. Member 
that they had expected Banatwalla's Bill to address the 
question of money power in the elections, that it will 
address the question of muscle power in the elections 
and it will address so many other problems. Yes, these 
problems are there. We are much concerned about them 
and the electoral reforms have to take stock of those 
situations. But here is a Bill with a particular objective 
with respect to our electoral system. 

There has been, I am afraid, a lot of confusion about 
my Bill. The hon. Minister has very clearty understood 
the Bill. I may reiterate and clarify that the Bill has two 
distinct parts, as was very eloquently brought out by the 
hon. Minister to whom I am grateful on this point. 

One part of the bill deals with List System. It Is the 
other distinct part which deals with the question of 
reservation for the minorities. Take up the question of 
the Ust System firs\. We have been asking for proportional 
representation or the List System. We have been asking 
for this for the past several decades, since Independence 
of our country. The Law Commission has also 
recommended this system. In Its 170th Report, the Law 
Commission has dealt with the vartous objections which 
can be raised against the List System. Some of the were 
enumerated by the learned Law Minister, Shri ANn Jaltley 
and discussed by the Law Commission in its 170th 
Report. If I take them up and start rebutting the criticism 
levelled against the List System, it will be a mere 
repetition of what the Law Commission has already said 
in its 170th Report. 

I will draw the attention of the House to a study of 
the 1701h Report of the Law Commi8sion. For example, 
it is aaid that the relation between the elected 
representative and the constituency is snapped under the 
List System. But, it is for this particular purpose that my 
Bill and also the 170th Report of the Law Commission 
suggested a mixture of the system thai the present 
strength of the Partiament and the Legislatures be elected 
under the present system. 

But in order to reduce the dis-proportionality which is 
the inherent weakness of our representative democracy, 
the Law Commission and also my Sil suggested that in 
addition to this, a particular percentage of additional 
Members will come to the legislatures under the UaI 
System. 
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[Shri G.M. Banatwalla) 
Sir, a very important point comes up. A person 

elected from a particular Constituency may be a very 
high person in the governance. He may even be the 
Prime Minister or the Chief Minister or a Minister. With 
the loaves of that Office, he tries to nurse the 
constituency. This is a great disadvantage, this is an 
unfair competition. The Law Commission has referred to 
all these things at page 72. At page 72 of its 170th 
Report, the Law Commission says: 

"" is indeed a case of misuse of authority and public 
money. It is not a good Idea that one particular 
constituency should be rewarded unduly merely 
because the Prime Minister or the Chief Minister 
happens to contest from that constituency." 

Sir, a detailed discussion is there in the Law 
Commission Report on all these aspects. It was for this 
purpose that the Law Commission came forward also to 
endorse the idea of the List System. 

Now. I will have to remind our friends in the ruling 
party, especially the BJP friends, of an important thing. 
Before coming to power, it was the demand of the BJP 
to bring the List System in our country. It was before 
coming to power. I have had the opportunity, honour and 
the privilege of participating in the Leaders meeting, 
meetings called by the then Prime Minister or the Election 
CommiSSion at different levels. I have heard very eloquent 
defence of the List System and the demand that the 
system of proportional representation be adopted. from 
no less a person than Shri L.K. Advani, who is the Deputy 
Prime Minister at present. I find that today the BJP is 
repudiating the thoughts presented all these years by 
Shri L.K. Advani, the present Deputy Prime Minister. I do 
not want to go into the views and thoughts of Shri L.K. 
Advani. I should be happy that even the BJP Members 
who have spoken today have repudiated this personality. 
I should be happy because I consider that It is a 
misfortune for the largest democracy which our country 
is to have a Home Minister or a Deputy Prime Minister 
who stands accused before the court for a heinous crime 
of the demOlition of the Sabri Masjid. I will, therefore, be 
happy if the BJP today comes forward and their eloquent 
Members come forward to repudiate the advocacy that 
was being made by the BJP for the adoption of the 
proportional system, 

17.34 hr •. 

[DR. lAxMINAAAYAN PANDEY in the Chsitj 

If certain reservations were coming, they were, 
perhaps, coming from the then ruling parties. However, 
what I am saying at present is not to enter into an 
encounter, I express my happiness that an intellectual 
debate should take place; a very good dialogue should 
take place on the present deficiencies of our electoral 
system so that we can come forward with solutions. Let 
us not dismiss the recommendations made by the Law 
Commission and others in such a fashion. Let us study 
them further. 

I am thankful to the hon. Law Minister that he has 
conceded that there are certain advantages In the List 
System. He has brought out certain difficulties with the 
List System. namely, the proliferation of the political 
parties, the instability in the govemance as a result of 
the multiplicity of political parties and so on and so forth. 
I have already dealt with these matters while moving the 
Motion. Today, my disadvantage is that my. speech got 
divided inlo two parts. A part of the speech was made 
while moving the Motion in the last Session. then so 
much inter-Session time passed. Today, I had listed Ihe 
other part. I am sure, Insha Allah. wiser counsel will 
prevail and it will be seen in proper perspective. I have 
pointed out the experiments of other countries. I have 
pointed oul the experiments of Gennany, of France, of 
the Scandinavian countries and various others. I am sure, 
this will be studied and the parties will remember that il 
is not good, it is not fair and il is a betrayal of the 
nation 10 take one stand before coming to power and 
take another stand after coming to power. 

This was one aspect of my Bill covered by the 
recommendations of the Law CommiSSion in its 170th 
Report. I must say that it is with all sincerity Ihat I come 
to this House with this particular Bill. I am left with no 
doubt in my mind that, Inshs Allah, the system as 
suggested in my Bill will lead to strengthening of nalional 
unity and consolidation which is the need not only of the 
hour but it also will remain the need for ever. 

It is with this honest intention that I come to the 
second part of my Bill. It is the second distinct part 01 
my Bill which says that the minorities be given certain 
reservations. I hope the hon. Minister has a little bil 
confused himself about the provision that I have 
suggested. He has confused the point of reservation of 
minorities with the question of separate electorates by 
advancir1g hi.s various arguments, The various arguments 

~ 
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that he has advanced-though fauhy they ar&-iTIay be 
with respect to the separate electorates. I will support 
even the separate electorate system and say that it wiU 
go towards lurthering the national unity. But then that is 
not the point. At present I have been talking of the 
reservation. I welcome the noble sentiments expre&&ed 
by the hon. Law Minister that they want the various 
classes and all the sections of our society to get 
representation in the House. 

This IS a noble sentiment. I welcome it but then I 
would like to say that we have to find out a way to see 
that proper representation is given to all the various 
section of our society including the Minorities, the Other 
Backward Classes, the Scheduled Castes, the Scheduled 
Tribes and so on and so forth. 

Sir. II we get reservation and if we come here, where 
do we come? We come to our own House. we come to 
our own brethren. If we have certain grievances, where 
do we go to present them? We present them in our own 
National Assembly. We present them belore our own 
brethren. II we are not to present them here, where should 
we go to present our grievances, if any? Why, therefore, 
is thiS stubborn attitude that "no, they will be thrown out 
01 the mainstream by the operation of the present electoral 
system"? I am asking for the Minorities not to be debarred 
lrom the mainstream . ... {Interruptions) What is the harm 
if a lew more persons belonging to the Minorities come 
before you? If it is not before you, before whom can we 
go? I have figures which show that the representation of 
Muslims in the Lok Sabha from several States is 'nil'. 
This is leading to frustration and this frustration should 
not be allowed \0 accumulate. 

Sir. I have referred to a number of social scientists 
and they have all said that there are several devices 
and mechanisms in order to resolve the conflicting and 
competing claims of the various sections and that these 
devices are a means to strengthening our democracy. 

Sir. I am happy that a discussion has taken place 
today. I am sure that with such a dialogue there would 
be light-bearing and fruit-bearing results. I am aure that 
this House would consider and ponder over the realities 
01 the Situation and, therefore, in order that this pr0C8S8 
of dialogue continues. in order that the process of electoral 
reforms that are urgently needed, including what has been 
suggested by me in this Bill, continues, I seek the leave 
of the House to withdraw the Bill. I seek this leave not 
because I am :nfluenced by certain irrelevant and 
preJudiCial remarks that have been made over here. But 
I hope that beHer counsel will prevail upon them. 
... (Interruptions J 

(Basic Amenities and Clearance) Bill, 2001 

MR. CHAIRMAN: Why are you disturbing? 

... (Interruptions) 

SHRI VIJAYENDRA PAL SINGH BADNORE 
(Bhilwara): Sir, Let there be voting on the Bill. 
... (Interruptions) 

MR. CHAIRMAN: He is going to withdraw the Bill. 
Please sit down. 

. .. (Interruptions) 

MR. CHAIRMAN: Shri Banatwalla, are you going to 
withdraw this Bill? 

SHRI G.M. BANATWALLA: Sir. I am explaining why 
I am seeking leave of the House to withdraw the Bill. I 
do it with the hope that in future this dialogue will continue 
and better counsel will prevail and the realities of the 
situation will be felt. The time is not far off. I am lure, 
when according to the principles of my Bill, the ruling 
party, whoever they may be, will come forward for their 
adoption. 

With this hope. I beg to move for leave to withdraw 
the Bill further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to withdraw the Bill further to 
amend the Constitution of India.· 

The motion was adopted. 

SHRI G.M. BANATWALLA: I withdraw the Bill with 
the remarks I have made. 

{English] 

MR. CHAIRMAN: Now, item No. 26, Shri Vilas 
Muttemwar. He is not present. Item No. 27. Shri Ramdas 
Athawale. 

17.47 hr.. 

SLUMS AND JHUGGI-JHOPRI AREAS 
(BASIC AMENITIES AND CLEARANCE) 

BILL, 2001 

[Translation] 

SHAI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, I beg to move that: 

"the bill to provide lor the buic minimum amenities 
of water, electricity, sanitation and health facilities in 
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IShn Hmndas Athawale] 
:,IUIIlS ,md jhuggi jhopri clusters and for the clearance 
01 such areas In larger public interest and for matters 
t:olllwc:ted therewith or incidental thereto, be taken 
1f11O consideration? 

Mr. Chairman, Sir. I rise to speak on this issue. 
Poverty I~; Increasing in the country. If we did no" try to 
prntllllll II tlien slums will be increasing in the cities this 
w;'y ~lh yu,II~; of independence is going to be completed 
Oil I !)Ih Allqll:.;1 but still many of the people are facing 
povclty. Whatever Government comes in power, talks 
Olbout alleViating poverty put poverty is not being 
alleViated. Economic equality is talked about. Baba Saheb 
Ambedkar presented the constitution to the country and 
talked about bringing economic equality but still no efforts 
wem made III thiS regard. Today still many people are 
faCing poverty and poverty is increasing day by day. 
Accorc11rt9 10 Government data 26 per cent people are 
IIvinq below poverty line. We see that more than 40 per 
cent people are living below to poverty line. Due to this 
slums In thp. city are increasing. Today there are no 
employmcnt opportunities in the villages. land is there 
but thfHf> IS wflnt 01 rains. Due to this village farmers are 
IJIlderff!d. The people haVing 10·20 or 40-50 acres of 
I;Ultl ;ilU also not In good condition because their land 
I", flol Irm13ted land. Today several people came to city 
lor umployment. they come to Mumbai, Delhi, Calcutta, 
Chl}nnal lor omployment. They also go to other cities 
hk(, I..lJcknow etc .. That is why population 01 the cities is 
II1Cloilsinq rho village is come to seek a job in city's 
muniCipality. They work there where development work 
of city IS gOing on. The contractors take these people to 
cIties i1nd engage them in difficult work. They are neither 
provided any room to live In nor given any shelter. 
However. they settle either in the land of Central 
Government. State Government, municipality, airport 
authOrity. rililway or private land and make their houses 
in !;Iums The municipality is required to look after them 
but neither power. water. sanitation nor lavatory facilities 
nre ilvililable in those slums. When it is difficult to 
constnlct a road. the Government says that encroachment 
has been made on Ihis land but during elections the, 
pOliticians depend on the votes of these slum dwellers. 
When the Government is formed than it is said that thay 
me livinq there illegally. The Government makes efforts 
to remove thom from there. 

Mr. Chairman. Sir. the Government of Maharashtra 
has regulansed slums constructed upto 1.1.1995. I met 
the Chief Mtnister to know what will be done with the 
poople who havo come atter 1995, Woutd you proceed 
to demolish their hutments and remove tham forcefully. 
They <Ire afso cItizens 01 the country. They have a right 

to live. Efforts should be made to rehabilitate them. The 
Govemment should give them legal protection. I have 
put up a demand that the hutments of the people who 
have cast vote in the general elections and assembly 
elections of 1999 should be regularized. There is a 
scheme of 2.5 in Mumbai. Slum builders develop the 
slums. It is my demand that people should be given 400 
square feet instead of 225 square feet. The poor, dalits, 
Iribals, muslims, Hindus all come to cities. Efforts are 
being made to harass such poor persons. 

Mr. Chairman, Sir irrespective of the party forming 
the Government, the Municipality should make efforts to 
rehabilitate them. tn Mumbal slums have been removed 
from the land belonging to forest department. Thousands 
of hutments have been removed. It is my request to the 
Union Government that the poor who are living on such 
land should not be removed. We all should make efforts 
so that justice is meted out to people living in slums. 

Mr. Chairman, Sir, I suggest that industries should 
be set up in villages so that people may get employment 
in village itself and there is no migration kom villages. 
Every family should be given five acres of land so that 
they can build their houses and earn their bread and live 
in the rural areas and do not migrate to the urban areas. 
People live in very difficult conditions in slums. There is 
a slum named Dharavi in Mumbai. The chaw's there 
measure 1 Ox1 0 and 8x8, the lanes are narrow and the 
conditions are such that people are generally sick with 
various diseases, People over there are very poor. People 
residing in slums should be rehabilitated property. There 
are around 7-8 lakh people who live in slums in Mumbai. 
Most of them come from Uttar Pradesh and Bihar. More 
than 55 per cent people are Marathi. We had suggested 
that legally we cannot accommodate those who have 
come from outside. A floating population from Maharashtra 
come to Delhi, Bhopal, Ahmedabad, we just can't 
accommodate them. We can't check their arrival on some 
legitimate ground, but we shall hold talks with Delhi Govt. 
We will also talk to Ataljee, we will let them know that 
a substantial amount of money is drained from Mumbai, 
hence, we should grant a sum of Rs. One thousand 
crore every year for the development of slums. We shall 
also hold talks with the State Govemment of Madhya 
Pradesh. A large number of people are coming to Mumbai 
from this side, if they can be employed there, they must 
be offered an opportunity for employment. I am of the 
view that we need to ponder over the issue of slums In 
a serious way. There are many slums in Delhi. As in 
Mumbai, we have prepared schemes for stums in the 
same manner, schemes for the construction of buildings 
need ~to be made in Delhi also. Mere eviction of slums 
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won't serve the purpose. The ruling party which tries to 
remove the slum-dwellers is thrown out of power by them. 
Therefore, what we need is to provide them protection. 
We need to think about them. I have moved a motion in 
this House which demands for more and more facilities 
for them and I firmly believe that the elections will be 
held after a year therefore the Govt. should take a 
decision in favour of slum-dwellers, not just that, there is 
also an urgent need to give them protection legally. It's 
not good for them these slums are illegal. They are also 
the citizens of this country and every time, getting a go-
ahead from the court they are forced by the officers for 
evichon. II's unfair to evict them like this. They have also 
been guaranteed bread, clothing and housing in the 
Constitution of India. It is their Constitutional right. The 
right to education should also go to them. If we do not 
provide them with all such things, they build their houses 
wherever the area of land is vacant. Therefore, they 
should be gIVen protection. 

I have introduced this Bill on these specific demands 
in the House. They should be enabled to find access to 
potable water, there is a need to provide them healthcare 
facilities. Arrangements should be made to provide them 
with the facility of electric-supply as they live in the daft(. 
We will diSCUSS on all these issues in the House. Other 
Honourable Members will also place their suggestions in 
Ihe House and Hon'ble Minister will reply to them. All of 
you will support but we have two and a half minute 
before the house is adjoumed and I don't think that you 
will be able to extend your support in such a little time. 
Your speech should be effective. We need to seriously 
think over the plight of slum dwellers. 

Mr. Chairman, Sir, poverty is on the rise even after 
56 years of Independence. We should alleviate poverty 
and should reconsider the criterion fixed for the people 
falling within the purview of below poverty line. We should 
bring them above the poverty line. There should be an 
arrangement that a provision should be made in the Union 
Budget lor the upliftment of the poor. On the contrary, 
our budget is making the rich, richer. Hence all of us 
should take pains for upliftment of the poor. I hope, justice 
will be done to those living in slum-areas. It is my belief 
and you too will forward suggestions for the same. With 
these words I conclude. 

[English) 

MR. CHAIRMAN: Motion moved: 

"That the Bill to provide for the basic minimum 
amenities of water, electricity, sanitation and health 

facilities in slums and Jhuggi.Jhopri clusters and for 
the clearance of such areas in larger public interest 
and for matters connected therewith or incidental 
thereto, be taken into consideration: 

[Translation1 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Chairman, Sir, Shri Ramdas Athawale has introduced a 
bill for the upliftment of the poor living in Jhuggi-Jhoprt. 
There are JJ Clusters in ali the major cities of the country 
and the poor live in these areas. In 1912, the population 
of Delhi was 4 lakh people when it became the capital 
of the country. Today, the population of Delhi is 1 crore 
44 lakh people . ... (Interruptions) 

SHRI THAWAR CHAND GEHLOT (Shajapur) Mr. 
Chairman, Sir, both the Members are speaking from that 
side. One Member each from the treasury benches and 
the opposition should be allowed to express hiS views 
turn by turn. 

DR. RAGHUVANSH PRASAD SINGH: What will you 
speak on the issue of 'Jhuggi Jhopri'? It is a question of 
poor people. What will you speak on this issue? 

SHRI THAWAR CHAND GEHLOT: You do not know, 
I am more poor than you. You can get it probed by Mr. 
Chairman. 

DR. RAGHUVANSH PRASAD SINGH: You are a 
poor man, but the party you belong is against the poor. 

SHRI THAWAR CHAND GEHLOT: Our Party Is 
protecting the interests of the poor people. 

DR. RAGHUVANSH PRASAD SINGH: Of which 
people? 

SHRI THAWAR CHAND GEHLOT: " is protecting 
the interests of the poor people. 

DR. RAGHUVANSH PRASAD SINGH: The population 
increased, the population of every city increased manifold. 
What is the reason behind it? It should be probed 88 to 
why the population of these cities is increasing speedily 
and the people are getting attracted towards the cities. 

18.00 hr •. 

The people are not getting work in the villages. Poverty 
IS the main reason for the migration of poor and hard 
working people from rural to urban areas. The people 
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lOr. Raghuvansh Prasad Singh) 
migrating In the cities do not get work. The unemployed 
and under-employed people do the work on daily wages 
basis and they get less wages. This Is the reason that 
hard working people are migrating from villages to the 
cities. Ihey earn Rs. 1000-15001-per month in the cities. 
Where Will Ihey live in the cities? The rent of the houses 
In Ihe cities is higher than their wages. As a result of 
which they are residing on the Government land lying 
vacant. They make their jhuggi-jhopri with the help of 
plastic, kharpet or iron sheet and protect themselves from 
th() sllnshine and rain. Those people who have 
constructed places in Delhi and other major cities, do not 
havo their own houses to live in. If they had, would they 
live in Jhuggi Ihopri? Sir, under the convenorship of 
Suryakant Tripathi Nirala, a famous poet of the country, 
a 'KiWI Snmelan' was organised in Delhi. Pandit 
. Jawahiulal Nehru was also present in that 'Kavi 
Smnmelan.· Poet Gopal Singh Nepali recited a poem in 
Ihal Sarnelan. The first line of his poem was-"Jab Chandra 
Kiran Se Mahelo Ki Divar Chamakti Rahti Hai, Chandi 
Jhopn Me lipet lipetkar Raatbhar Sisakti Rahti Hai.· What 
message the poem conveyed? It conveyed a message 
thnl thore is full moon night, when the moon light falls 

on the huge building like Le Meredian. which is situated 
near my reSidence, it seems that a different type of light 
is sprouting out of it. All the huge buildings shine in the 
moon light. but the same moon light is also going in the 
hut. Moon light is sobbing there. 

There is no arrangement for drinking water, toilet 
and light. The poor are spending their lives in the jhuggi 
jhopri. 

MR. CHAIRMAN: Raghuvansh ji. when we will take 
up this issue again, you can continue your speech at 
that time. 

{English] 

The House stands adjourned to meet on Monday. the 
28th July, 2003 at 11 a.m . 

18.03 hrs. 

The Lok Sabha then adjoumed till Eleven of the Clock 
on Monday. July 28, 2oo3/Sravan 6. 1925 (Saka). 
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